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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as autho-
rised by the Committee, do present on their behalf this Fifth
Report of the Public Accounts Committee (Sixth Lok Sabha) on
Supplementary Report of the Comptroller and Auditor General of
India for the year 1973-74 (Part I), Union Government (Civil),
relating to Relief of Distress caused by Natural Calamities.

2. The Supplementary Report of the Comptroller and Auditor
General of India for the year 1973-74 (Part I), Union Government
(Civil), was laid on the Table of the House on 21 January 1976.
The Public Accounts Committee (1976-77) examined the Supple-
mentary Report at their sittings held on 21 and 22 June 1976, but
could not finalise the Report on account of dissolution of the Lok
Sabha on 18 January 1977. The Public Accounts Committee (1977-
78) considered and finalised this Report at their sitting hzld on the
14 September 1977 based on the evidence taken and the further
written information furnished by the Ministry of Finance (Depart-
ment of Expenditure) and the Ministry of Agriculture and Irriga-
tion (Department of Rural Development). The Minutes of the
sittings of the Committee form Part II* of the Report.

3. A statement containing conclusions/recommendations of the
Committee is appended to this Report (Appendix XI). For faci-
lity of reference these have been printed in thick type in the body
of the Report.

4. The Committee place on record their appreciation of the
commendable work done by the Chairman and Members of the
Public Accounts Committee (1976-77) in taking evidence and ob-
taining information on this Report.

5. The Committee also place on record their appreciation of the
assistance rendered to them in the examination of the Supple-
mentary Report by the Comptroller and Auditor General of India.

"‘Not prmted One cyclostyled copv 1a1d on the Table of the House
and fiive cyclostyled copies placed in the Parliament Library.

' v) n



(vi)

6. The Committee would also like to express their thanks to the
Ministry of Finance (Department of Expenditure) and the Ministry
of Agriculture and Irrigation (Department of Rural Development)
for the cooperation extended by them in giving information to the
Committee.

New DELHI; C. M. STEPHEN,
September 28, 1977 Chairman,

Asvina 6. 1899(S) Public Accounts Committee.



CHAPTER 1
EXPENDITURE ON RELIEF OF DIS.. .

A. Level of Expenditure,
Audit Paragraphs.

1.1. Relief of distress caused by natural calamities has been an impor-
tant responsibility of the State. Drought, floods and cyclones have been the
major calamities in recent years. Relicf of distress is considered to be
the responsibility primarily of the State Governments, but the Central
Government gives assistance by loans and grants, whenever expenditure
above certain specified limits has to be incurred.

1.2. Expenditure in all States from 1951-52 till 1973-74 is given in
Appendix I. It will be seen that the level of expenditure has steeply risen
in recent years. Thus, total expenditure in the three years of the anpual
Plan period (1966-67 to 1968-69) at Rs. 252.86 crores was substantially
more than the total expenditure in the previous fifteen years and expendi-
ture (1046.30 crores) during the five years of the Fourth Plan period,
1969-70 to 1973-74, was more than double the total expenditure incurred
in the previous eighteen years. The rising trend is also visible in the
average annual expenditure also indicated in the Appendix 1.

1.3. During the five years 1969-70 to 1973-74, the largest amounts
on relief measures were spent in nine States. The amount spent year-wise
in those States were according to the Departments as follows:

(Rupees in crores)

i —— 1 2 . % g} & J—

1g6g-70  1g70-71  1971-72 197273 1973-74  Total

1. Maharashtra . N.A. 201 4811 88- 96 14558  274-66
2. Rajasthan . . 63 07 42° 1% 2+ 23 12°37 51-26 17104
3. Gujarat . . 28-38 16-82 .. 61-03 . 106- 23
4. Andhra Pradesh 14°75 596 1381 35° 70 22- 21 gx 73
5. West Bengal. . 7:23 13° 24 19* 39 1787 9 3

6. Karnataka . . 2° 82 3 3 3°43 25 00 24°

7. Orissa . . 475 o' 85 16° g5 14 6o 12:57 49 72
8. Uttar Pradesh . 422 315 1121 1528 1584 49° 70
9

. Bihar . . . 1-33 3-88 14°56 1745 341 40°63

Granp ToTAL 126- 05 9139 119° 19 288- 26 282- 59 907° 48

———

[Paragraphs 1.1, 1.2.1 and 1.2.2 of the Supplementary Report of the
Comgptroller and Auditor General of India for the year 1973-74 (Part I),
‘Union Government (Civil]
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1.4. The Committee were informed by the Ministry of Finance that.
during the first two years of the Fifth Plan (1974-75 to 1979-80), expendi-
ture incurred by the State Governments on relief of distress caused by
natural calamities amounted to Rs. 115.53 crores in 1974-75 and
Rs. 121.47 crores in 1975-76 (vide details indicated in Appendix 11).

1.5, The following table furnished to the Committee by the Ministry,
indicates the trend of expenditurc on relief measures in the Fifth Plan
period (first two years) incurred by thosc nine States which had spent the:
largest amounts on this account during thc Fourth Plan period:

(Rupees in crores’)

State 1974-75  1975-76
(Amount) {(Reviaed
Estimates)
Maharashtra . . . . . . . . 2° 34 4 27
Rajasthan . 10° 19 10°19
Gujarat - . . . . . . . . . 3102 39- 58
Andhra Pradesh . . . . . . . . . 9- 59 4- 31
West Bengal 5 20 10 20
Karnataka . 2+18 2- 31
Orissa . . . . . . . . . . 362 4° 04
Uttar Pradesh . . . . . . . . . 2-28 218
Bihar . . . . . . . . . . a-31 IR
ToTal . . . . . 75 73 88- 19

B. Central Assistance

Audit Paragraphs

1.6. Amounts given by the Central Government as grants and loans
have increased over the years. It will be seen from Appendix II[ that
Rs. 98.67 crores were given during the fifteen years of the first three Plan
periods (1951-52 to 1965-66); Rs. 263 crores during the three years of
annual Plans (1966-67 to 1968-69); and Rs. 832.78 crores during the-
five years of the Fourth Plan of which Rs. 303.08 crores were given in
1973-74 alone. During the Fourth Plan period, most of the Central



3

assistance was given to Maharashtra (Rs. 223 crores), Rajasthan (Rs. 130
crores), Gujarat (Rs. 100 crores) and Andhra Pradesh (Rs. 97 crores).

1.7. Central assistance was given on certain principles which have been
amended from time to time. Principles governing the quantum of assis-
tance available for the period (1969-70 to 1973-74) covered by this
Teview were promulgated in 1966. On the recommendations of the

Sixth Finance Commission 1973, the pattern of financial assistance to

States was altered from 1st April 1974. Instead of grants and loans given

specifically for relief of distress caused by natural calamities, advances are
now given against Plan allocations. In 1974-75, such advances totalling
Rs. 49.88 crores were given to Gujarat (Rs. 9.89 crores), Rajasthan
(Rs. 10.24 crores), Tamil Nadu (Rs. 7.50 crores), Madhya Pradesh

(Rs. 6.50 crores), Assam (Rs. 1.84 crores), Bihar (Rs. 4 crores). Orissa
(Rs. 7.91 crores) and Haryana (Rs. 2 crores).

1.8. During the Fourth Plan period, State Governments were expected
to bear expenditure upto a certain limit specified for different States by
the Fourth Finance Commission of as later refixed by the Fifth Finance
Commission. Central assistance was limited to 75 per cent (50 per cent
as grants and 25 per cent as loans) of the expenditure considered eligible
for such assistance after deducting the amounts mentioned above (also
called the margin). Eligibility of expenditure for assistance was determined
partly by certain guiding principles also laid down by the Government of
India in April 1966 as further modified from time to time and partly as
determined on each occasion. The State Government was expected to
report to the Central Government occurrence of drought, flood or cyclone,
giving certain details as also an estimate of the moneys required to provide
relief. The Central Government sent a team of officers (called the Central
study team) who, after obtaining further information and discussions with
the State Government, determined the items of rclief necessary and also
amounts which could be spent by the State Government on each item.
Certain items of expenditure, for instance, on establishment or on purchase
of heavy equipment, though considered necessary for relief, were not
included for the purpose of Central assistance. Certain other items
mcluding expenditure on repairs or restoration of State properties damaged
by flood or cyclone were also not eligible for Central Assistance. For
such items as also for meeting the States’ portion of the expenditure con-
sidered eligible, Government of India had indicated that ad hoc loans could

be given if the ways and means position of a State Government consequent
on the calamity made it so necessary,

1.9. During the five years ended March 1974, there were drought,
floods, cyclones and heavy snow-fall in 18 States for which Central assis-
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tance was given, as indicated below:

(Rupees in crores)

1969-70 1970-71 1971-72  1972-73  1973-74 Total
Drought . 89- 52 38-07 62- 9o 167- 06 274° 85 632- 40
Floods 18- 55 35- 66 3973 41-72  23°23 15889
Cyclones . . . 16-00 1260 .e 739 5 00 40° 99
Snowfall . 050 y 0° 50
ToTaL . . 124° 07 86-33 102+ 63 21667 303- 08 83278

* * *

-

[Paragraphs 1.3.1, 1.3.2, 1.3.3 and 8.2 of the Supplementary Report
of the Comptroller and Auditor General of India for the year 1973-74
(Part I), Union Government (Civil).]

1.10. Drawing attention to the sudden increase, during the Fourth Plan
(1969-70 to 1973-74), in the Central assistance to States on account of
natural calamities, amounting to Rs. 832,78 crores as against the assistance
totalling Rs. 361.67 crores during the previous 18 years (1951-52 to
1968-69), the Committee desired to know the precise reasons for the
sudden spurt in the level of Central assistance during the Fourth Plan. In
- note furnished in reply, the Ministry of Finance stated:

(1) The country faced two successive and widespread droughts
in the years 1971-72 and 1972-73 and the extent of drought
in these two years, both in terms of intensity as well as the
area affected, was on a much larger scale than in the past.
Several States were experiencing acute drought conditions for
successive years. This had weakened the economic condition
of the rural people and bad necessitated provision of employ-
ment on a massive scale. At its peak in May/June 1973,
the number of people employed on relief works in the country
was around 93 lakhs per day.

(2) The expectations of the people in the matter of distress relief -
by the Government are constantly on the rise and it may not,
therefore, be appropriate to compare the scale and extent of
Government’s responsibilities in regard to relief of distress
now with what happened in similar circumstances, say, 10
years ago.
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(3) Because of the inflationary situation, there has been an increase
in the wages paid to labour engaged on scarcity relief works.
Many States had to relax the earlier norms for output by
scarcity labour and to enhance the wage rates. Since the
bulk of the expenditure on relief works is on payment of

wages, this has contributed to the rising relief works expen-
ditures.

(4) The pattern of Central assistance had also been liberalised
over the years having regard to the needs of the situation. The
Plan outlays were increasing and all available resources of the
States, over and above current non-Plan expenditures, had to
be fully committed to the financing of the Plan. As a matter
of fact, for covering the gaps in their resources for financing
the Plan, the Centre had to step in and provide special
accommodation on a large scale during the Fourth Plan period.
The Centre had also to provide a special assistance to States
outside the Plan for acceleration of important Plan projects.
In such circumstances, when a State was affected by a natural
calamity, the Centre was called upon to give substantial
assistance to enable them to cope with the calamity without
the Plan being unduly eroded. Both the needs of the situation
as well as the policy behind the scheme of Central assistance
thus necessitated large transfer of funds from the Centre to
the States during the Fourth Plan period.

(5) Because of the severity of the drought in various States in
1972-73, it was decided to remove the ceiling on expenditures
on relief works to ensure that people seeking employment were
not denied it on account of financial constraints., The Centre,
therefore, agreed that so long as the works taken up were of
a productive nature, Central financial support would be made
available towards the wage component of such expenditure,
This, however, contributed to a spurt in the Central assistance
in 1972-73 and 1973-74.

1.11. Asked if Government had made any assessment to determine the
actual extent to which the staggering rise in Central assistance during the
Fourth Plan was attributable to the severity of drought and other calamities
and to what extent to other factors (e.g. rise in costs and prices), the
Secretary, Department of Expenditure replied in evidence:

“No ex-post assessment is made about how severe the drought
and other calamities were in one period as compared to the
other period, etc. what is the extent to which increased outlay



has been due to higher prices, higher rates of gratuituous
relief, higher rates of assistance and so on.”

_ .1.12. The Committee enquired if the level of Central assistance given
during the Fourth Plan did not appear to be over-generous when viewed

in the context of the total assistance given during the previous 18 years.
The witness replied:

“We have a situation where a very large number of people—
possibly half the population of this country—live on the
margin of subsistence and have no resources to fall back on
the event of their being affected by a natural calamity. Any
Government—whether State or Central—which seeks to deal
with this issue from year to year is faced with tremendous
moral and financial problems to determine what is the correct
level of assistance that is desirable or what is the level that is
sustainable taking into account the resources available, or
what is the minimum that has to be done in order to avoid
death and widespread distress. 1t is not an easy matter at any
time to determine this, sa that although ex-post it may appear
one particular decision was too harsh and another decision
was too generous and there may have been waste. ... this
should always be looked at kecping in mind that these decisions
are taken by administrators and political leaders against a back-

ground which is harrowing and which requires a sympathetic
approach.”

1.13. Asked if the resources of the country during the Fourth Plan
-were comfortable enough to permit relief expenditure of such magnitude,
the witness replied:

“The rate at which relief expenditure was incurred in the Fourth
Plan was greater than the resources of ‘the country permitted

and appeared to be higher relative to the calamities of that
time.”

1.14. Admitting during evidence that expenditure on such a large scale
«uring the Fourth Plan on relief of distress caused by natural calamities
had contributed to inflation, the witness stated:

“I think it is undeniable that excessive expenditure beyond the
resources currently available to deal with natural calamities,
in a situation where there was already inflationary pressure
because of loss of crops did play a very substantial part—ia
my judgement—in fuelling the inflation of 1973-74 and
1974-75.” '
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1.15. Asked if the spurt in Ceatral assistance during thte Fourth Plan
which had led to inflation as not a matter of concern to Government, the
witness explained:

“If there is some degree of increase in the Gross National Product,
if there is some degree of increased prosperity in the country
those who are affected by scarcity conditions have a right to
expect more generous scale of relief to day than what they
expected 20 years ago. Thus it i3 mot surprising that there
should be a gradual increase in the relief bill. But this can-
pot explain the quantum jump in expenditure from 1952-53
to 1974-74 with which the Auditor General this Committee,
the Finance Commission and the Central Government as a
whole have been deeply concerned and which led to the change
in the system of relief financing by the Centre. To some
extent, that increase can be explained by the physical condi-
tiens of the drought areas. The drought and scarcity
in Maharashtra and Gujarat, which was in the period 1972-74
were unique in the history of Western India. Nevertheless, T
think one may conclude from the figures that the extent of
relief attempted by the State Governments in that period may
have been over-generous.”

1.16, The Committee desired to know how far the expenditure of
Rs, 1046 crores incurred by States on relief of distress caused by natural
-calamities during the Fourth Plan of which Rs. 832 crores had been made
available by the Central Government had resulted in creation of produc-
tive or durable assets. In reply, the Secretary, Department of Expenditure
stated:

“The Central Government has not made any ex-post assessment of
the extent of assets created or useful utilisation of the relief
expenditure of the 4th Plan period.”

In reply to another question whether it would not be better to critically
evaluate the impact of the massive relief expenditure incurred by the coun-
try during the Fourth Plan so as to draw useful lessons for the future,
the witness stated:

“We could try to formulate some kind of assessment of the con-
tinuing benefits which are assumed to be flowing from the
investment. Another altematnve _approach would be to en-
trust this to some research orgamsathn unconnected w1th
States and the Centre.”



1.17. Since a study by a private research organisation would be a time:
consuming process, the Committee enquired if no Government organisa-
tion was in a position to undertake a quick evaluation to find out how
much of the relief expenditure incurred during the Fourth Plan had
actually contributed to the creation of durable, productive assets and how

much had been spent only for the generation of employment etc. The
witness replied: ‘ S :

“The relevant body existing within Government is ‘Programme
Evaluation Organisation’ of the Planning Commission. If the
Committee wishes, we could ask them. We do feel in the
Finance Ministry the absence of any machinery for an ela-
borate economic enquiry of this kind.”

C. New Pattern of Centra] Assistance

1.18. The Sixth Finance Commission (1973) had, in paragraph 4 of
Chapter XIV of their Report, referred to the ‘alarming proportions’ which
the relief expenditure had assumed during the Fourth Plan and had, as a
corrective measure, made the following recommendation in regard to Cen-
tral assistance for drought control cr flood control:

“We have no hesitation in urging that if the serious distortions and
inequities caused in our scheme of federal finance by mount-
ing expenditure on relief are to be corrected, whatever assis-
tance is provided to a State for drought relief or flood con-
trol should be adjusted against the ceilings of Central assis-
tance for the Plan.”

The Committee were informed by the Ministry of Finance that in pur-
suance of the recommendation of the Sixth Finance Commission, a new
scheme of Central assistance had been introduced with effect from 1 April,
1974 and that under the revised policy, Central assistance to States to
meet expenditure on natural calamities was against the Plan allocations of
the respective States and that the pattern of assistance was the same as
the normal plan assistance, namely, 70 per cent loap and 30 per cent
grant. (W the case of Sikkim, however, the assistance given in 1975-76
was in the form of a grant as this was the pattern of assistance for that
State in that year),

1.19. According to the information furnished to the Committee by
the Ministry, during the first two years of the Fifth Five Year Plan
(1974-75 and 1975-76), the advance plan assistance given to States on-
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account of natural calamities amounted to Rs. 49.88 crores and Rs, 35.33
crores respectively as per details given below:

(Rupees in crores)

1974-75 1975-76  Total
Drought ., . . . . . . . . 4504 073 4577
Floods ., . . . . . . . . 484 30745  35°29
Cyclone . . . . . . . . .. 415 415
Others . . ve .e
ToraL . . .. . . 49-88 35°33 85- 21

Nore : Does notinclude Rs. 2- 0o crores given to Assam or BFC works and Rs. 4- 25

crores to Gujarat for DPAP.

1.20. The Committee learnt from the Ministry of Finance that under
the new policy the advance plan assistance was and is available only for
works which would normally be included in the Plan, under irrigation,
soil conservation, afforestation, roads, drinking water supply, flood control
works, etc. These, it was stated, were approved on-going Plan works
and the advance plan assistance was only intended to accelerate them.
Even where new works were to be taken up they had to be such as ta
qualify for inclusion in the Plan and where necessary, these had to be
cleared by the Planning Commission.

1.21. So far as the non-Plan expenditure on relief measures was con-
cerned, it was to be borne by the States from their own resources supple-
mented by the “margin money” provided by the Finance Commission.
No Central assistance towards such expenditure is given as from 1 April,
1974. The margin money refers to the provision taken into account by
the Finance Commission for the purpose of relief expenditure in their
scheme of transfer of funds ta States. The table below shows the margin
money calculated by the Sixth Finance Commission for different States:—

State Amount
¢ (Rs. in crores)

1. Andhra Pradesh . . . . . . . . . . 431
2. Assam , . . . . . . . . . . . 1°25,
3. Bihar . . . . . . . . . . . . 461
4. Gufarat . . . . . . . . . . 4°55

1879 L.S.—2
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State

Amount

(Rs. in crores)

5. Haryana . . . . . . . 124
6. Himachal Pradesh . 003
7. Jammu & Kashmir . . . . 0° 35
8. Karnataka . . . . . . 1-91
g. Kerala . . . . 030
10. Madhya Pradesh . . 341
11. Mabharashtra . . 417
12. Manipur . 0" 04
13. Meghalaya . 0 04
14. Nagaland . 002
15. Orissa 358
16. Punjab . . . . . . . 033
17. Rajasthan , . . 10° 19
18. Tamil Nadu 1" 52
19. Tripura . . 007
20. Uttar Pradesh . 218
21. West Bengal . 6-61
ToraL . . . . . 5071

1.22. Explaining, during evidence, the role of the Central Government
in providing financial assistance to the States to relicve distress caused
by natural calamities, the Secretary, Department of Expenditure stated:

“Under the Constitution the responsibility for meeting the pro-

blems of relief is that of the State Governments,
ponsibility of the Central Government is

The res-
only secondary in

trying to assist the States where they lack resources to tackle

problems of this magnitude.

And the report of the Comp-

troller and Auditor General has rightly been circilated pri-
marily to the Stites,, and a summary version is belore this
Committee for considcration of the wider all-India uspects.”

‘The Comptroller and Auditor General of India expressed the following
view in this regard:

“_...this is a very clear question of accounting. The reason why
the report is before the Parliament is that the whole expendi-

ture which has to be voted upon, is voted by Parliament.”



1.23. The Committee enquired if, under the new dispensation effect
érom 1 April 1974, the responsibility of the Centre to extend financial
assistance to the States for the specific purpose of relieving the distress of
people caused by natural calamities had in any way been diluted. The
Secretary, Department of Expenditure, replied in evidence:

“This does not constitute any change in the refief responsibility of
the States and the Centre’s responsibility. The responsibility
for dealing with the scarcity conditions is that of the States,
it has always been that of the States and it remains to be the

responsibility of the States only unless and until the Constitu~
tion is changed.”

1.24. Asked what were the sources from which the States would have
1o meet expenditure on relief of distress consequent upon the introduction
of the new scheme of relief financing, the witness stated:

“The sources from which funds would become available are—
margin money, plan funds and additional plan assistance.”

1.25. The Committee enquircd on what basis the quantum of advance
plan assistance to each State was determined. In a note, the Depart-
ment of Expenditure stated that the quantum of the advance plan assis-
tance was settled on the following considerations:

(i) In the case of drought, the main purpose for which funds are
required is the generation of employment for the drought
effected population. On the basis of the magnitude of the
‘population affected, the Team makes an assessment of the ex-
tent of employment generation that would be necded during
the relevant financial year, as alsa the extent to which the
employment could be generated from works already included
in the State Plan (e.g. under roads irrigation, soil conserva-
tion, afforestation, etc.). The team also takes into accomnt
the extent to which Plan provisions could possibly be re-
oriented so as to prowide maximum  employment to  the
drought affected population. The gap between the cemploy-
ment needed and the emplovment that could be found from
the normal Plan/budget works is thus cstimated, and on the
basis of the average cost per man day. the financial require-
ments are worked out. This is made available as advance
Plan assistance to the State for works of 1 Plan nature under
minor irrigation, soil comservation, afforestation, roads, ete.
with the suggestion that the funds should be concentrated on
labour intensive works. Apart from advance Plan assistance
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for employment generation, States are also given, in the case
of drought, advance Plan assistance for drinking water supply
schemes on the basis of an assessment of the magnitude of the

problem and the provisions included in the normal Plan for
drinking water supply schemes.

(i) In the case of floods and cyclone, cmpioyment generation does
not constitute the major problem. The main purpose for
which advance Plan assistance is needed by the State is restor
ration of the damaged flood control, irrigation and road works.
Advance Plan assistance is provided only for works of a Plan
nature, that is to say, towards works and expenditures which
could legitimately be classified under the Plan and not for
ordinary maintenance or repairs. The quantum of advance
Plan assistance is decided having regard to the extent of thc
calamity and the funds available to the State in its Plan.

(ili) Advance Plan assistance is gencrally made available only for
the financial year in which the natural calamity has occurred
on the consideration that at the time of the formulation of the
State/budget, it could not have been forcseen. In regard to
the requirements and expenditures, spiling over into the
succeeding financial years, the States are  therefore, advised

to take care of them while framing their Plan/budget for that
year.

1.26. The Committee desired to know at what level a decision on the
recommendation of the Central Team in reg:rd to the quantum of
Advance Plan assistance needed by a State to face a natural calamity was
taken. In a note, the Department of Expenditure stated:

“The report of the Team is considered by a High-Level Committee
on Relief under the Chairmanship of Member, Planning Com-
mission, consisting of the Secretaries to Gowernment in the
Departments of Agriculture, Food, Health, Social Welfare and
Finance (Expenditure), Secretary, Planning Commission 2nd
Relief Commissioner, Department of Agriculture. Recom-
mendations of the High Level Committee are comsidered by
the Government and advance Plan assistance where considered
necessary is made available to the State Government.”

1.27. Pointing out that while during the Fourth Plan, average annual
assistance to States amounted to Rs. 166.55 crores, the average Advance
Plan assistance under the new scheme during the first two years of the
Fifth Plan (1974-75 and 1975-76) worked out to Rs. 42.6 crores only,
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the Committce usked if the reduced scale of Central assistance and that
oo against Plan allocations would not result in more hardship to the
people. In reply, the Secretary, Department of Expenditure said:

“But if there is such a terrible calamity completely outside any-
body’s previous conception, the Central Government will

help. After all it is not a body quite different from the
Constituent territories of the Union.”

1.28. The Committce desired to know if the new pattern of Central
assistance had brought about a grcater financial discipline in the manage-

ment of relief expenditure. In reply, the Secretary, Ministry of Finance
Stated:

“The change in the system of Central financing has improved the
situation. . . .it is our feeling that after the new system of
Central assistance, based on the Sixth Finance Commission’s
recommendutions, was made effective from 1974, there has
been an improvement in the application and utilisation of
Central Government’s assistance, which has been demon-
stratcd by the lowcr sums which have been spent as Central

assistance in the last two years as compared to the years
1972-73 and 1973-74.”

1.29. Asked if the reduccd level of Central assistance during the first
two vears of the Fifth Plan (1974-75 and 1975-76) was on account of
better management of relief expenditure or whether it was attributable to

there being fewer calamities in the country in these two years, the witness
stated:

“I think the jmpact of scarcity was less in these two years than it
was in 1972-73. In one State, in Guiarat, it was bad but
taking the overall picture of all the Staies taken together,
the requirement of relicf was less in these two years. But my
point was not that the States have become better organised
in that sense but that this safeguard against over-spending
has proved to be successful. we feel, in curbing the somcwhat
excessive zeal towards starting of new works for drought
relief and the like.”

1.30. The Committce asked if an assessment of the cfficacy of the
revised pattern of Central assistance had been made. In a note furnished,
the Department of Expenditure stated:

«Although it is too early to make specific assessment of the efficacy
of the new policy, the experience so far has been that by and
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large the new scheme has worked satisfactorily. It has helped
to introduce the concept of integrating relief and Plan expen-
ditures, and to bring about a measure of financial restraint
and discipline in this area. The States are now conscious of
the fact that in the name of drought or flood relief, they can-
not get more assistance from the Centre than what is due to.
them in the normal course.

The efficacy of the new policy is in a way reflected in the
quantum of advance Plan assistance given during 1974-75 and-
1975-76.”

1.31. Drawing attention to the fact that when the Central Govern-
ment stopped all relief assistance to States and started giving instead ad--
vance Plan assistance under the new scheme from 1 April 1974, many
schemes already taken up by States under their relief works programmes
were left incomplete and the expenditure incurred thereon rendered in-
fructuous, the Committee asked whether at the time of switch over to new
pattern, the completion of such schemes was ensured and if so, in what
manner. In reply, the Secretary, Department of Expenditure stated:

“The policy is that if the schemes that were taken up under the
earlier programme were indeed profitable and worthwhile, the
States should find the resources by putting it into their plan
and completing the schemes and that the Central Government
under the new policy is not prepared to allocate additional’
funds outside the normal Plan assistance to the States speci--
fically earmarked for completing uncompleted schemes.”

D. Adjastment of Grants and Loans

Audit paragraphs
L * * *
" 1.32. The grants and loans were provisional and are to be adjusted
on the basis of actual qualifying expenditure. It has not been possible to
effect this adjustment in any State for the following reasons:

(a) Expenditure reported to Government of India, on Yvhich Cen-
wal assistance was given does not tally with expenditure book-
ed in the Accounts Offices. It has not been possible to recon-
cile the two sets of figures.

(b) Accounts rendcred to the Accounts Offices 'include substantial’

" sums drawn on abstract bills for which detailed accounts ha.vc
not been rendered.  The total amount so drawn for which'
detailed accounts are awaited is about Rs. 195 crores. There-~
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fore, it is not possible to assess whether the expenditure has
been correctly classified as on relief measures.

(c) Moneys drawn had not always been spent, but had been given.-
as grants or advances to local or autonomous bodies or were
lying in personal deposit accounts or cash chests.

(d) Expenditure incurred was not apparently related directly to
relief of distress caused by natural calamity. Instances have
been mentioned earlier; some more instances are mentioned in
Appendix 1V,

1.33. Further, as certain expenditure on relief measures does ot
qualify for Central assistance, it was necessary to segregate items which
are eligible from those which are not. In view of the magnitude of the
total expenditure and since accounts are not maintained in that form, such
segregation has not been possible. The accounts include expenditure which
was not eligible for Central assistance for one reason or other including
the following:

»

(a) On items not eligible for Central assistance, such as on pur-
chase of equipment or on establishment;

(b) In areas not accepted as affected by drought or other cala-
mity;

(¢) during periods when no calamity had been reported or after
the date when, according to Government of India, relief ope--
rations should have been stopped;

(d) on persons not affected by calamity including expenditure:
through contractors;

(e) on benefits on a scale beyond those accepted by the Govern~
ment of India.

Some instances have been mentioned earlier in this report; some more ins-
tances are given in Appendix V.

[Paragraphs 8.2 and 8.3 of the Supplementary Report of the Comptrol-
ler and Auditor General of India for the year 1973-74 (Part I), Union
Government (Civil)].

1.34. With reference to the observations in the Audit Report that
State Governments had either not rendered statements of accounts to Audit
so far in respect of expenditure claimed to have been incurred on relief
of distress from natural calamities, or where such statements had been
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rendered, adequate information had not been forthcoming to verify the
expenditure eligible for Centra] assistance and to facilitate recovery from
the State Governments of the inadmissible portion of the expenditure, the
Committee asked if the Central Government had taken any steps to devise
a more feasible method. 1In reply, a representative of the Department of
Expenditure stated in evidence:

“From 1966 to 1973, barring a few, the accounts have not been
consolidated. We have been in correspondence with the State
A.Gs. We have received replies from them and the States.
If you permit we are prepared to sit with the Comptroller and
Auditor General and finalise things. We are worried on this
account.” o

The Committee learnt from Audit that the policy in regard to Central
assistance available to the States and items of expenditure eligible for the
assistance had been enumecrated in two circular letters issued on 14 April
1961 and 21 September 1966. The later circular, enumerating the princi-
ples governing the quantum of assistance and items eligible was applicable
during 1969—74, the period covered by the present Audit Report. Asked
if these two circular letters were issued to the States after consulting the
‘Office of the Comptroller and Auditor General of India, the Department
of Expenditure, in a note, replied:

“These were not issued after consultation with the Comptroller and
Auditor General of India as they laid down primarily the
policy of Central financial assistance to States towards cxpendi-
tures necessitated by natural calamities.”

1.35. In a note furnished after the evidence, the Committee werc in-
formed by the Department of Expenditure that on 15 July 1976, the
Office of the Comptroller and Auditor General had addressed a letter to
the Ministry of Finance pointing out, in greater detail, the complexities of
the problems involved in auditing of the expenditurc claimed to have been
incurred by the States on account of natural calamities. The problems
enumerated by Audit are indicated below:

(1) Many State Governments, with the exception of a few, had
not sent statements of expenditure and even in respect of those
State Governments who had sent such statements, statements
relating to all the relevant years had not been received. (The
State Government which had sent statements for the largest
number of years was Andhra Pradesh, while Assam, Himachal
Pradesh, Karnataka, Kerala, Orissa, Tamil Nadu etc., had not
sent such statements for most years).
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(3)

4)
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The expenditure brought to account on the books of the
Accountants General under the Major Head of account “64
Famine Relief” (now Major Head “289 Relief on account of
Natural Calamities™) and other relcvant Heads included total
expenditure relatable to thc rclevant minor and detailed heads
of account while the Central assistance was admissible for ap-
proved items of expenditurc. The latter could not, therefore,
be derived directly from the accounts maintained by the Ac-
countants General but had to be culled out from the multitude
of vouchers of relatively small amounts.  For this purpose
submission of the prescribed statements by Statc Governments
with voucher-wise detailc indicatineg the expenditure qualifying
for Central assistance was an cssential pre-requisite which (as
indicated earlier by Audit most States had not donec.

For verification of the statements received from State Govern-
ments it was essential that the Accountants General should
have received the detailed account in support of the money
drawn on abstract bills. At the time the Central Supplemen-
tary Audit Report (Part 1) 1973-74  was compiled, total
amount drawn on abstract bills for which detailed bills had
not been received by the Accountants General was about
Rs. 195 crores which was a substantial fraction of the total
relief expenditure of around Rs. 1,000 crores during the Fourth
Plan period.

Money drawn had not been spent by State Governments
directly in all cases and substantial amounts were given as
grants or advances to local or autonomous bodies or were
lying in the personal deposit accounts or in cash chests.

According to some State Governments, they faced what they
considered ‘insupcrable difficulties® in rendering accounts on

which a view could be taken of what amount qualified for
Central assistance.

In Gujarat the main problem was in regard to expenditure on
relief operations incurred through the District ‘Panchayats.
Substantial amounts were given to the District Panchayats for
expenditure on relief measures and the Panchayats had not
apparently submitted accounts of the expenditure to the State
Government.  The reason, according to Audit as per their
information, was that the Panchayats had not kept accounts

for this expenditure separately from expenditure

! on other
items.



(7) Statemeats of expenditure furnished by State Governments

1))

%)

did not distinguish between expenditure which conformed to
the Centra]l Study Team’s recommendations and that which
did not.

There was scope for doubt as to which of the recommenda-
tions of the Central Study Team were to be applied strictly
and which were to be ignored. [For instance, in their letter
No. 8(25)—P/69 dated 8 March 1972, Ministry of Finance,
bad clarified, in the case of Rajasthan, that scale of relief be-
yond the ceiling suggested by the Central Team was not irregu.
lar.]

1

Certain State Governments had declared certain villages/
blocks/Talukas as affected by drought. Government ac-
counts were not kept and could not be kept for expenditure
of this magnitude, village-wise/block-wise/Taluk-wise,

1.36. The Committee were informed by the Department of Expenditure
that im response to this communication from Audit, they had, on 10 August
1976, made the following suggestions which, in their view, might help in
finding a solution to the problem:

¢))

(i)

It might perhaps be necessary to consider some alternative
methods to finalise the Central assistance given, without, of
course, sacrificing the fundamental objectives. One method
suggested was the finalisation of the assistance within the
framework of the overall figures booked in the Accountants
General’s books taking into account the readily admissible ex-
penditures vis-avis the ceilings, wherever feasible.

The assistance given for loan items/repair items etc. was rela-
ted to the ways and means position of the States during the
particular period. These loans have been consolidated as per
the recommendations of the Sixth Finance Commission and
were being repaid by the State Governments. It would dis-
turb the debt relief scheme of the Finance Com-
mission if the Joans given prior to 1973-74 were
modified now, without any commensurate benefits. The main
problem would, therefore, be with reference to the grant
assistance that would be admissible on the basis of the ex-
penditures incurred by States on relief items. For this pur-
pose, the Department had suggested that if information could
be made available in a prescribed proforma, it would suffice

to finalise the accounts.
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The proforma proposed by the Department for furnishing State-wise and.
year-wise figures and calamity-wise also, if possible, is as under:

. Item of Expenditure.

. Ceiling of Expenditure.

. Departmental figures of expenditure,
. Audited figures (total).

. Readily verifiable amount.

. Ineligible expenditure,

. Unrelated expenditure.

0 =3 O W bW N e

. Amount held under objection,

O

. Remarks.

In this context, the Department also invited the attention of the
Committee to the following points:

(i) As from 1 April 1974, there has been a major revision of the.
policy. Under the present policy, Central assistance is provided,
where considered essential, only by way of advarce plan
assistance and such advance Plan assistance is liable to be:
adjusted against the normal Central assistance due to the State
for the Fifth Plan. The need for auditing of expenditures in+
curred by States on natural calamities per se for the purposes
of calculating the Central assistance due would not therefore
arise for the period after 1 April 1974.

(i) Even for the period upto the Fourth Plan period, most of the:
Central assistance given to States for natural calamities was in-
the form of loans. As a part of their scheme of debt relief to-
States, the Sixth Finance Commission have consolidated these
loans and have made them repayable over a much longer period.
The Finance Commission have observed that their scheme of
deb relief should be viewed in their totality and accepted as
a “package” and that -any attempt to change it under one item
or the other would tilt “the delicate balance” that they had’
sougth to maintain between several valid but conflicting consi-
derations. The recommendations of the Finance Commission
have been accepted by the Government and a copy of the
Report has also been laid on the table of the Parliament. Any
alteration at this stage in the loan component of the Central
assistance given to States for natural calamities relief in the-
Fourth Plan period would, therefore, disturb the scheme of debt'
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relicf without corresponding benefits, It would, therefore, be
advisable to tackle the problem of finalising the accounts from
the angie of the grant assistance given to States for natural
calamities relief.

“1.37. The Commitiee have been informed by Audit in August, 1977
‘that reactions of the Audit on the aforesaid suggesiions of Government
were comtiunicated to Government in January, 1977, According to that
communication Audit have no objection to thc suggestion of the Govern-
ment that ‘the loans given for financing the expenditure on natural cula-
mities necd not to be disturbed in view of the consolidation of loans
already done according to the rccommendations of the sixth Finance Com-
mission and that the question of settlement of the Central assistance to
State Governments for natural calamities may be confined to the assistance
in the form of grant-in-aid”.

In regard 1o finalisation of grants-in-aid, however, Audit have pointed
out certain difficulties due to which it would not be possible for the State
Accountants General to furnish the information in the proforma suggested
by Government. According to Audii, *The results of Audit have already
been indicated in the supplementary Audit Report of Central and State
Governments (and) it is now for Government to take a view with reference
to the observations made in these reports and finalise the Central assistance
to State Governments in Consultation with them’.”

1.38. Though relief of distress from natural calamities is primarily the
responsibility of the State Governments, the Central Government has also
been assisting the State Governments in this none-too-casy a task by mcans
of loans and grants, whenever expenditure above certain specified limits had
to be incurred. Prior to the introduction, in April, 1974, in pursuance of
the Sixth Finance Commission’s recommendation, of a revised scheme of
Central assistance to meet expenditure on this account, the quantum of
Central assistance and the items of expenditure eligible for assistance
were governed by the policy guidelines laid down in this regard initially in
April, 1961 and later revised in September, 1966.. According fo the latter
which were applicable to the period 1969—74, the Cenfral assistance was
to be limited to 75 per cent (50 per cent as grant and 25 per cent as loan)
of the expenditure considered to be eligible for such assistance after
deductine the margins of (committed) expenditure determined bv the Fin-
ance Commissions and the assistance was also subject to ceilings on
component items as well as the enfire expendifure. The Committee note
with concern fhat, in spite of the apparently elaborate guidelines for regu-
‘fafing exvenditure on distress caused by natural calamities, there has been
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an alarming iacrease in the total expenditure as well as the Central assis-
tance on tlus account during the Fourth Plan period (1969-70 to 1934-74),.
when as large a sum as Rs. 1046.30 crores (of which the Central assistance
amounted to the staggering figure of Rs. 832.78 crores) was spent by the
States on relief of distress, as against the corresponding expenditure of

Rs. 433.31 crores for the eighteen years preceding the Fourth Plan (1951-
52 to 1968-69).

1.39. The steep, and prima facic abmormal, rise in relici expenditure
and Central assistance therefor during this period has been attributed
inter alia, by the Ministry of Finance (Department of Expenditure) to (a)
the two successive and widespread (both in terms of intensity as well as
area affected) droughts in 1971-72 and 1972-73, which had weakened the
economic condition of the rural population and the consequent need to
provide employment on a ‘massive scale’, (b) the increase in the wages
paid to labour engaged on scarcity relief works on accouni of the infla-
tionary sifuation, (c¢) the need to enable the States to cope with the
severe calamities without the Plan being unduly eroded and (d) the removal,
in 1973, of the ceiling on expenditure on relief works with a view to ensuring
that people seeking employment werc not denied it on account of financial
constraints, It has also becn contended by the Department that he expec-
tations of the pcople in the matter of distress relief by Government are
constantly on the rise and it would. therefore, be inappropriate to compare
the present scale and extent of Government’s responsibilities in regard to

rclief of distress with what happened, in similar circumstances, a decade-
ago.

1.40. The Committee are willing to concede that the Central Govern-
ment has an important and vital role in alleviating the sufferings caused
to. our people by the vagaries of nature and that the problems involved in
dealing with crisis situations like drought, floods, cyclones, etc. are complex:
and demand 2 humane approach and that the measures necessary to relieve
distress in such circumstances cannot await detailed planning and execy--
tion. They also recognise the psychological factors involved in such ope-
rations and the need to respond adequately and in time to the people’s
expectations in this regard. Consequenfly, a certain amount of flexibility
and ad hocism is inevitable and, perhaps, even imescapable. Yet, as the-
succeeding chapters of this Report would show, the control over and’
monitoring of relief expenditure were deficient in many respects and the-
criteria for declaring scarcity, determination of the existence and extent of”
distress, etc. were honoured more in the breach than in their observance.
After a study of the Supplementary Report of the ComptroHler and Auditor-
General ‘of India for the year, 1973-74 (Part 1), Union GOvernment (civil)
and gn analysis of the evidence tendered before them, the Committee-
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cannot belp feeling that greater care and prudence could and should have
been excercised in regulating the expenditure on relief of distress from natural
calamities and in ensuring that the large sums of money pumped into the
economy produced taagible and lasting benefits and thar wide aberrations
and infructuous activities were avoided- No detailed ex-post assessment also
having been made as to how severe the drought or other calamities were in
yne period as compared to another and to ascertain the extent to which the
Steep increase in expenditure oa distress relief was attributable to higher
_prices, higher rates of gratuitous relief, higher rates of assistance, etc. the
Committee cannot also resist the impression that the total expendifure and
Central assistance during the Fourth Plan period was somewhat liberal
and even over-generous,

1.41. The representative of the Department of Expenditure also com-
«<eded during evidence that the various factors enumerated above notwith-
‘standing “one may conclude from the figures that the extent of relief
-attempted by the State Governments in that period may have been over-
‘generous”, and that “the rate at which relief expendiure was incurred in
‘the Fourth Plan was greater than the resources of the country permitted
-and appeared to be higher relative to the calamities of that time”. He
was also candid enough to admit that the excessive expenditure, beyond
‘the resources then available to deal with patural calamities in a situation
‘where there were already inflationary pressures, “did play a very sub-
‘stantial part in fuelling the inflation of 1973-74 and 1974-75.” 1t is thus
-evident that the pumping of large sums of money in an economy unable
‘to abserb them was, in the final analysis, not very beneficial.

As has been pointed out elsewhere in this Report, wages accounfed for
-a major portion of the expenditure and the creation of durable and pro-
-ductive assets which could have sustained the economy in the long run
‘was given a lower priority in the scheme of relief expenditure by most of
the States. Besides, as has been pointed out by the Sixth Finance Com-
‘mission, the mounting expenditure on relief also caused “serious distor-
“tions and inequalities” in our schemes of federal finance. The Committee
are, therefore, of the view that greater financial restraint and discipline
‘should have been ensured by the Cenfral Government. The step that was
ultimatelv taken in April. 1972 to cmrh the somevhat excessive zeal of the
‘State Governments in incurring expenditure on re¥ief should have heen
taken earlier when it came to he known ‘kat the ex'sting reculatorv mecha-
nisms were not functioning properlv and effectively.

1.42. Apart from the fact that no resulatorv measures were initiated
‘in time to check the rising trend of expenditure on relief during the Fonrth
‘Plan, what causes greater concern to the Committee is that no critical
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evaluation has been made to see whether the massive relief expenditure
of over a housand crores of rupees incurred during this period had result-
ed in tangible and durable benefits. It was indicated to the Committee
during evidence that the Finance Minister had no machinery for such an
<laborate economic enquiry and that, if felt necessary, the Planning Com-
mission’s Programme Evaluation Organisation could be asked to under-
take such a study. Considering the enormity of the expenditure and of the
Central assistance extended during the Fourth Plan, the Committee are of
the opinion that it would be worthwhile, even at this late stage, to attempt
such an evaluation so as to determine what have been the continuing
benefits flowing from this investment. Since this would also provide valu-
‘able lessons for the future, the Committee desire that the study should be
undertaken forthwith and the results intimated to them. They have no

doubt that the State Governments foo would extend necessary coopera=
tion in such an overall assessment,

1.43. Though late than never, Government have now revised, with
effect from 1 April 1974, the pattern of Central assistance for expenditure
on relief of distress from natural calamities. Under the new dispensation,
while State Governments are expected to bear the non-Plan expenditure
on relief measures from their own resources supplemented by the ‘margin
money’ provided by the Finance Commission, Central Assistance is confin-
ed to Plan expenditure and given to the States in the form of ‘Advance
Plan assistance’ and is meant to accelerate on-going works of a Plan
nature under irrigation, soil comservation, afforestation, roads, drinking
water supply schemes, etc. Such dove-tailing of relief expenditure with
works which would normally be included in the Plans is 2 welcome step,
as this would ensure better application and nutilisation of the Central
assistance on works of a truly productive nature while subserving, at the

‘same time, the requirements of generation of employment for the drought-
affected population.

1.44. The Committee have been informed in this connection that
though it is too early to make any specific assessment of the efficacy of the
new policy, the exncrience so far has heen he and loroe sotisfactory and
that it has helped to infrodnce the concent of infeoratine rolief and plan
expendifures and to bring ahout o measure of fin-ncial restraint 7rd dis-
cipline. The Committec also find that the onanfum of Cenfral acsictance
given during the first two vears of the Wif‘h Pl (1974-7% and 1075.76)
was far lower than what was given during the Fourth Plan and amonntfed
respectively fo Rs. 49.88 crores and Rs. 35.33 crores  fos aen'nst the
averace annual assistance of Rs. 166.55 crores duwrine the precedine five
years). While this is certainly a welcome trend - the Cormmittee cannot,
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however, lose sight of the fact that the impact of scarcity was considerably
reduced and the requirement of relief was also consequently less in these
two, years. They would, therefore, like Government to keep a constant and
vigilant eye on the functioning of the revised scheme of Central assistance
so as to take timely corrective measures whenever found necessary and
also to ensure that the requirements of financial discipline and the needs
of State Governments in times of real distress are happily blended together
and harmonised.

1.45. The Committee regret to note that in spite of considerable time
having elapsed, it has not so far been possible to efiect adjustments of
grants and loans given by the Central Government to the States for relief
Mmeasures on a provisional basis and finalise the accounts thereof. As would
be evident from the correspondence exchanged in this regard between the
Finance Ministry and Audit, which has been discussed carlier (vidc para-
graphs 1.35 to 1.37), the question appears to be fraught with a number of
problems, a satisfactory solution to which is yet to be found.
While the Committee desire that this long outstanding problem should be
resolved satisfactorily, without of course sacrificing the fundamental objec-
tives, with all possible expedition, they cannot help feeling that many of
the problems now encountered would not have arisen at all or resisted
solution for so long had Government taken the inifiative in 1961 or af
least in 1966 (when the policies in regard to Central assistance were spelt
out) to settle, in advance with the Comptroller and Auditor General. 3
satisfactory method of accountal of relief expenditure after taking intor
account all the factors and difficulties involved. It is surprising, fo say the
least, that this was not done.



CHAPTER 1I
FAMINE CODES AND FORMS OF RELIEF
Audit Paragraphs

2.1. Most State Governments have a Manual,* essentially based cn
the model of a Famine Code formulated by Government of India in 1883
on the recommendations of the first Famine Enquiry Commission of 1880.
The Manuals have been modified from time to time in the light of the
changing circumstances in each State.

2.2. These Manuals provide for maintenance of a regular and efficient
channel of information to detect impending distress and a state of pre-
paredness to deal effectively and quickly with natural calamities. Revenue
and other officials are required to send periodical reports to Government
covering information on conditon of crops, probable out-turn from Kharif
and rabi crops, weather, rainfali, extent of stock of food and fodder,
prevailing wages of labour, price trends, extent of employment available in
villages. migration of agricultural labourers increase in crimes mortality
statistics. ctc. On receipt of these reports, the Statc Government decides
whether a district or a part of it should be declared as affected by scarcity
and whether test works (works opencd to gauge the existence, extent and
intemsity of distress) or relief works should be undertaken in the affected
area.

2.3. Aessessment of damage and likely damage to crops by drought or
floods are important factors in dertermination of the need for relief mea-
sures. In fact, in many - States notably Maharashtra, Gujarat, Orissa and
Madhya Pradesh, this assessment played an important role.  The ini-
tial assessment. being visual, ijs made by a village or junior revenuc official
and is to be test-checked by the Collector or Sub-Divisional Officer. Later,
this visual estimate is to be cross checked by sample crop-cutting experi-
ments.

2.4, Tn actual practice (as mentioned in detail elsewhere in this Report)
in many States procedures have varied to a lesser or greater extent from
thosc outlined in the Manuals. In recent years, some State Governments,

*Known by different names, e.g. Scarcity Manual (draft) in Maharashtra and Gujarat,
Flr~d and Famine Relief Code in Bihar, Famine Code in Rajasthan. For facility, all these
codes and manuals (with amendments and executive instructions) as in force in the State duing
the period have uniformly been referred to as the Manual ,
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notably West Bengal and Madhya Pradesh, have also amended the Manuals
of their respective States so that the need for K relief is assessed on such
considerations as general economic distress, buckground of employment,
inability of the people to purchase foodgrains owing to uncmployment,
ctc., whether or not agricultural production or the economy of the district
was affected by drought, flood or other calamity. The Government of
Madhya Pradesh have intimated (November 1975) that the amendment
made in the Manual in October 1972 whereby the need for relief works
could be assessed against the background of unemployment and migration
of labour even if it had been assessed that the crop was not scverly
damaged, had been dcleted from October, 1975.

2.5. The Statc Manuals deal with the modus operandi of famine relief
administration such as gratuitous relicf, relief works, wages, etc.  Under the
pattern of Central assistance prevailing upto 1966 assistance was not
available for productive works. This was changed in 1966 and the
Central government started giving assistance far productive works also.

2.6. Collectors of districts are expected to prepare and keep ready lists
of works which could be started at short notice in the cvent of a calamity.
Before drafting this list, the Collector has to asscss employment which
may be offered in the arca by works and projects in progress; the list of
new works is to be prepared in consultation with the Public Works, Irri-
gation, Forest, ctc., Dcpartments, which would be responsible for their
execution.  Once the list of works is approved, sites have to be surveyed
and designs and cstimates technically sanctioned, the intention being that
works progerly selected and for which preparatory technical work has been
done, could be started at short notice. Generally, in seloction of these
works, the intention is that the Collector should include in these lists
works located close to the village to provide relief employment to those
who could not be employed in the vicinity of works in progress or works of
a planned and productive nature, which could be started or accclerated.
By decfinition, thesc village works are comparatively small and require
little more than unskilled labour. But even for such works, as also for
works to be executed by the regular Departments, preference was to be
given to productive works, specially those which would help to mitigate in
later years the effects of drought or flood in the area, e.c., minor irrigation
or afforestation works in drought affected areas and bunds, embankments
or drainage channels in flood affected areas. Works of an unproductive
nature, e.g., roads; arc to be taken up only as-a last resort.

2.7. Works left incomplete at the end of earlier relief operations or
when started under any Plan Programme, left incomplete for lack of
funds, 'w¢re to be given preference.
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2.8. In almost every district reviewed in all the States, these lists of
works were not prepared in advance- (Some of the consequences of this
lack of advance preparation have been mentioned later in this Report).

2.9. From the point of view of agency for execution, relief works can
be classified as follows:

(a) Works supervised directly by the technical Departments like
Public Works Department (lrrigation Branch of Buildings and
Roads Branch), Forest Department, Agriculture Department
for instance, irrigation works, bridges, canals, road works
(including forest roads) contour bunding, etc.; and

(b) Village works executed by Revenue Officers and panchayat raj
bodies (assisted where necessary by technical subordinates of
other departments deputed for the purpose), i.e., wells, small
irrigation tanks, improvement to village roads and such works
as benefit a village or a group of villages.

2.10. Relief programmes in States are controlled and coordinated
by the Revenue Department or the Relief Department, if separately
constituted as in Rajasthan.  In ccrtain States (e, g., Karnataka, Gujarat,
‘Rajasthan und Maharashtra) District or Taluk Advisory Committecs com-
prising officials and non-officials have bzen constituted to advise Collecs
tors and others on administratiom of relief.

2.11. As stated above, relicf works ar:  executed either through the
respective technical departments or Revenue Officers, assisted where nece-
ssary by technical officers. Tn Karnataka and Rajasthan, relief works
‘were executed mainly through organised enginecring departments while in
Uttar Pradesh such works were executed mainly through Revenue Officers.
In recent years, Zila Parishads, Panchayat Samities and Block Development
Officers, etc., have also acquired an important role in execution of relief
‘works.  Most of the expenditure on relief works in certain States like
‘Gujarat, Maharashtra, Andhra Pradesh, Bihar and Orissa was incurred
through these agencies. In Gujarat and Maharashtra, the Zila Parishads
‘have regular engineering wings attached to them. In Andhra Pradesh,
‘Zila Parishads and Panchayat Samities have regular enginecering wings
-attached to them.

2.12. In the event of a flood, drought or other calamity, the Collector
asks for funds on the basis of an assessment of the situation and number
of persons to whom gratuitous relief or relief employment is to be provided
and the duration for which he anticipates that relief measures would be
needed. The Collector’s reports are examined by Commissioners or
Members, Board of Revenue and Government and funds are allotted

I
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thereafter.  In some States, these amounts are calcutated on the quantum,
of employment to be provided, and the Commissioners, Collectors or other
officers are empowered to sanction works within the amount so allotted,
usually on the recommendations of district or Taluk Advisory Committees.
In certain States, notably Rajasthan, the Collector is to propose specific
works which are to be approved by Government and money is allotted as
required for those works. In certain other States, notably Uttar Pradesh,
West Bengal and Bihar, funds were allotted in lumpsum or ad hoc without
detailed assessment of the extent of distress, number of persons pecding
employment or gratuitious relicf, etc. In Gujarat, funds were recleased to
Collectors and District Panchayats monthly or bi-monthly on the progress
of expenditure and the projected labour reports reccived from the spend-
ing agencies. There was, however, no arrangemcnt by which Government
kept a watch on the distribution of funds to various taluks within a district
and this was largely left to the Collectors and District Panchayats. Lump~
sum, or ad hoc allotments made by some State Governments sometimes
led to excessive allotment of funds or allotments to collectors, who had
not asked for fuuds.

2.13. Gratuitous relief is to be given only to disabled and like per-
sons who are unable to do any work. 1t is given either in cash or in the
shape of foodgrains or partly in cash and partly as dry food-stuft. 1t s
sometimes also given by serving cooked food in Poor Houses, Gruel Cen-
tres or Feeding Centres. Other forms of gratuitous relief comprise free
supply of clothing, seeds, fertilisers, medicines, fodder; house repair grants
etc. Before such relief is given, Revenue Officials, Panchayatas or Ward
Committees are to prepare lists of persons eligible for gratuitous relief,
which are checked at various levels before  being finally approved by
Collectors,

2.14. The scale of gratuitous relief applicable to various categories of
distressed people and its duration arc fixed by the State Government de-
pending on the nature and extent of calamity. During floods and
cyclones, emergent relief is given in the shape of food, clothes utensils,
etc. for short periods, say, a week or so, till the floods recede. In do-
ing so, generally no distinction is made between different sections of the
affected population and relief is afforded irrespective of one’s capacity to
work or his pecuniary circumstances. In the case of drought, gratuitous
relief is to be restricted to old and infirm persons who are unable to work
and have no one to support them; it is given for a longer period and its
duration is to be limited to the next major harvest.

2.15. In certain States (e.g. Bihar, Uttar Pradesh and Jammu and
Kashmir), the principle of gratuitous relief has been extended to fires ip
which houses of many people are burnt.
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2.16. Other relief measures include suspension or remission of land re-
venue or arrangements to meet scarcity of good grains in affected areas by
opening of fair price depots at suitable places, and ensuring adequatc supply
of stocks; distribution of nutritious foods to prevent debility especially
where scarcity prevails in successive years, grants for repairs to school
buildings, etc. damage in floods; loans for rehabilitation of victims of floods;
throwing open grazing land to cattle in distress due to drought or floods;
rescue operations for people as well as cattle from submerged or eroded
areas to safer areas, measures for prevention of cattle epidemics and write
off of agricultural loans.

[Chapter 1II of the Supplementary Report of the Comptroller and
Auditor General of India for the year 1973-74, Union Gov-
ernment (Civil), Part I, Paragraphs 3.1 to 3.12].

2.17. The Committee have been informed by the Department of Ex-
penditure that while eleven States had revised their famine codes/scarcity
manuals after Independence, seven States did not have a famine code or
scarcity manual of their own but followed either the codes of other State
Governments or executive instructions issued in this regard. Relevant
information furnished by the Department in this connection, indicating the
positian in differcnt States is summarised below:

1. Stares which ha»e revised coleshmanuals after Independence:

Name of States Year of revision

1. Madhya Pradesh

1952 and 1973

2. Uttar Pradesh . . . . . . . . 1953*
3. Bihar 1957
4. West Bengal . . . . . . . . 1959
5. Rajasthan . . . . . . . . . 1962
6. Orissa. . . . . . . . . . 1966
%. Mabharashtra . . . . . . . . 1966
8. Kerala . . . . . . . . . . 1967
9. Gujarat . . . . . . . . . . 1967
10. KRarnataka . . . . . . . . . 1971
r1. Punjab . . . . . . . . . . 1972

*A “Floods and other Natural Calamities Manual’ has also been issued by the State
‘Government in 1970 as ancillary to the revised Famine Code,
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II. Position in States which do not have Codes/Manuals of their own:

(1) Andhra Pradesh: The Madras Famine Code and the Hydera-
bad Scarcity Manual are applicable in the Andhra and
Telengana Regions, respectively.

(2) Assam: Executive instructions issued by the State Government
in 1959 to cope with natural calamities are still in force.

(3) Haryana: Executive instructions issued from time to time  for
flood and fire relief are being followed.

(4) Himachal Pradesh: The State Government follows the Punjab
Code and other executive instructions issued by the State
Government itself from time to time.

(5) Jammu and Kashmir: The State has issued rules regulating the
grant of gratuitous relief and loans to the sufferers of natural
calamities. There is an enactment also viz., the J&K State
Emergency Relief Fund Act 1960.

(6) Meghalaya: The exccutive instructions issued in Assam arc in
force in this State.

(7) Tripura: The instructions issued by the Government of India
are followed,

2.18. The Committee have also been informed by the Department of
Expenditure that while replies in this regard were awaited from Manipur
and Nagaland, there appeared to be no Famine Codes/Relief Manuals in
these States also.

2.19. As regards Tamil Nadu, the Department have stated that the
Famine Code as it was in force prior to 1947 was still in force, except for
the inclusion of a new Appendix to its 1950 edition, which dealt with
instructic ns relating to the construction of a Model Famine Relief Camp.

2.20. The Committee learnt from Audit that the Government of
Andhra Pradesh had stated (June 1975) that the State Famine Code re-
mained dormant on account of various developments that had taken place
during the last two decades and that the instructions in the Code were
not being followed as the present emphasis was on the cxecution of
itrigation works and other specific programmes included under various.
sectors of development.

2.21. Similarly, according to the information furnished to the Com-
mittee by Audit, in Karnataka, the Famine Code was not being followed
at present and instead relief operations are governed by several instruc-
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tions and orders issued by the State Government from time to time which’
have been compiled as a scarcity Manual.

2.22, In paragraph 2, Chapter XIV of their Report, the Sixth Finance
Commission bave inter alia observed that:

“Famine Codes are available in many of the States and some of
them have been updated. These codes, despite many defi-
ciencies, assured a reasonable measure of uniformity among
the States in their approach to problems cf relief.”

2.23. During evidence, the Committee desired to know how far the
absence of Manuals governing the administration of relief operations in
as many as ninc States was responsible for various irregularities puinted
out by audit and for cxcessive expenditure an relief operations during
the 4th Plan. In reply, the Secretary, Department of Expenditure stated:

“Even those States which may have codes which are 20 years old,
or which may have rules rather than formal codes, year after
year, have been regulating their expenditure on the basis of
well-established norms, and there is prima facie, no reason to
suppose that the absence of :n uptodate book——printed last
year-— is the cause of such excesses or irregularities as might
pave occurred.”

2.24. Asked if the States concerncd were cautioned that unless they
framed manuals regulating relief operations, Central assistance on account
of natural calamities would not be given, the representative of the Depart-
ment of Agriculture replied:

“l must confess that no such warning has been given to those
States.”

2.25. Since such manuals were apparently essential for the administra-
tion of rclif operations, the Committee enquired that why the Central
Government had not deemed it proper to issue such a warning to the
States.  The witness replied:

“In view of the fact that recommendations of the Sixth Finance
Commission have changed the whole complexion of Central
assistance to the States in respect of relief for scarcity or
floods, the whole question is gone inta by the Central teams
which are sent to the States to examine the problems created
by calamities as and when they occur. The assistance pro-
vided nowadays, i.e., after the Sixth Finance Commission’s
recommendations have come into operation, is in respect of
the Plan schemes.”
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2.26. On the Committee pointing out in this context that the pattern
of Central Assistance had been changed in pursuance of the recommen-
«dations of the Sixth Finance Commission only from 1st April, 1974 and
enquiring into the reasons for not cautioning the States in this regard
carlier, the witness replied:

“It is true that some states did not have scarcity manuals or flood
relief codes, but they had executive instructions which were
being followed.”

2.27. In reply to another question why Central assistance on  ac-
count of nmatural calamities was given despite these States not having a
code or a manual, the witness stated:

“The assistance was being given after making an on-the-spot study
of the situation obtaining in different States. The directions were
also clear as to the manner in which and the items for which
the assistance given was to be spent. I am afraid I cannot tell
you any other reason why no such condition was laid down
in those days in respect of codes or manuals.”

2.28. The Committee desired to know if the Central Government had
teviewed the provisions contained in the Famine Codes or Scarcity Ma-
nuals of various States and taken up the question of their revision with
the State Governments concerned with a view to evolving a uniform code
for the whole country. In a note furnished in this regard, the Dcpartment
of expenditure have stated inter-alia, zs follows:

“A study of the position regarding the Famine  Codes/Scarcity
Manuals in vogue in various States was made by the Central
Government. The basic issue of the study was that of ensui-
ing that the Scarcity Manuals/Famine Codes are in line with
the socio-economic objectives of the present Government and
fully take into account the various policy decisions in regard
to organisation and distribution of rclief during drought in the
post-Independence era. A background paper was drawn up
in consultation with the Ministry of Finance and Planning
Commission and circulated on 22-12-1973 for their conside-
ration and follow up action. It was proposed to discuss this
in a meeting with the State Government officials. This meeting
was however not held and subsequently a slightly modified
version of the original background paper was circulated to
the State Governments in January, 1976 for their appropriate

o action. . . . The modified draft contains a pointed reference to
the need to pay special attention to the protection and relief
of the children during periods of scarcity. As the subject of re-
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lief is a State subject, it has been left to the State Govern-
ments to modify their Famine Codes/Scarcity Manuals.”

A copy of the modified background puper furnished to the Commit-
tee by the Department is reproduced in Appendix VI.

2.29. The Committez asked why the mecting with the State Govern-
ments to discuss the background paper circulated on 22 December 1973

was not held at all. 1In reply, the Secretary, Department of Expenditure
stated in evidence:

“At one stage it was felt that a meeting with all the States’ repre-
sentatives would expedite the reformulation of the scarcity
manuals and inter-change of information would be useful for
having a more unified set of manuals. But at a later stage
since the States themsclves have not shown too such enthu-
siasm for the Cecntral guidance in this field and since the
Centre’s new role is only to provide finance for accelerated
plan schemcs under a well defined pattern, the immediate
urgency for uniform pattern of scarcity relief throughout the
country seemed to us to be less and it did not scem to neces-
sitate the Central Government’s intervention to expedite what
is essentially the States’ own responsibility.”

2.30. Since the Central Government had taken more than two years
to bring out a slightly modified version of the original background paper
-on Famine/scarcity codes, the Committee asked if the Central Government
was really serious about the idea of evolving a uniform code or laying

down guidelines which the States could follow. In reply. the Secretary,
Department of Expenditure, stated:

“We do submit that the requirement for a uniform famine code of
the old type probably does not exist today. What we need
is that each State has to revise the internal rules for control,
for assessment of damage, requirement or distribution of
money. Each State has to do it itself. The scales of assist-
ance need not always be uniform between the States.”

2.31. Asked why it should have taken more than two years 1o bring
out a revised version of the background paper, even if it was felt that there
was no need for a uniform code for the entire country, the representative
of the Department of Agriculture replied:

“The scarcity manuals Jay down the exccutive instructions regard-
ing the action to be taken by the State Government at various
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levels to mitigate the sufferings. This deals with advance pre-

parations, declaration of scarcity, medical relief arrangements,

etc. These differ from State to State. There cannot be uni-

formity in all aspects, particularly because the size of the pro-

blem differs widely between States. Whether a uniform code
can be prescribed for different States has been under considera- .
tion between the Ministries of the Government. There has
been a feeling that there cannot be absolutc uniformity in these

codes.”

2.32. The Committee desired to know the views of the Ministry of
Finance in so far as the question of having a uniform code was concerned.
1o reply, the Secretary, Department of Expenditure, stated:

“The view of the Finance Ministry has been that, under the pre-
sent financing pattern, since the Central Government is merely
giving advance plan assistance to the States, and the actual
cxpenditurc of outlay which the States make is really their
own concern, it is not perhaps necessary for us to dictate from
Delhi a uniform codc for each State. Some States like Andhra
and Mabharashtra have greater resources. If they wish te be
a little more generous in applying relief, it may not be neces-
sary for us to strictly lay down from Delhi that you can spend
only so much per capita and no more. However, the Central
assistance will be uniform and that will not be guided by
variations in what the State may like to do by way of provi-
sion of housing, relief etc. But the Ministry does not have any
fixed views in this matter.”

2.33. Asked if the Central Government had received till June 1976
any response to the revised guidelines circulated to Statcs in January, 1976,
the witness replied: ' |

“We have not received any responsc.”

2.34. In view of the fact that the Manuals had been brought out by
the States a number of years ago and might have, therefore, become out-
moded and obsolete, the Committee asked whether it was not necessary
even to update them, The Sccretary, Department of Expenditure, replied:

“There are two sets of rules, i.e. scarcity manuals of famine code
regulates the expenditure by the States, and the assistance
policy regulates the extent to which the Centre will share the
States’ outlay on relief. The first set of documents, famine
code or the scarcity manual, seek to define the cxtent of



scarcity which calls for action on the part of the (jovernment.
It would also indicate the type of test work to be started and’
the wages levels to be paid for particular works and it lays
down some rules about the accounting of the advances etc.
The need for further elaboration of these manuals is arising
particularly from the fact that they were written a very long
time ago and also from the fact that today the people expect
a great degree of assistance and relief than they were satisfied
with fifteen years ago. The Government also want to give
more specific assistance like supply of seeds, provision of forti-
fied food for children and whole range of things which can be-
used for ameliorating distress in the case of famines, floods
etc. To this extent, the internal codes of the States have to
be brought uptodate to enable full use 10 be made of the
whole range of assistance which can be quickly directed to.
these cases.” f

2.35. As regards the criteria and procedure adopied by different State
Governments for the assessment of scarcity conditions, the Committee
learnt from Audit that while in Orissa, the Collectors were authorised to
select arcas for starting rclief operations on certain principles which were
chunged from time to time, the Government of Rajasthan had not pres-
cribed the criteria on which scarcitv conditions were to be assessed and the
riteria generally adopted for declaring scarcity was damage of 50 per cent
or more to the crops as repored by the Tehsildars and endorsed by the
Collectors.  Similarly, the Governments of Uttar Pradesh and Karnataka

had not laid down the basis to be adopted for determining the existence:
and extent of distress.

2.36. Since the Central Government had given large scale assistance
to the States during the Fourth Plan and would presumably give it in
future too, though on somewhat different principles, the Committee wanted
to know if it was not desirable to lay down uniform criteria for deter-
mining the existence of distress in different States. In a note furnished
in reply, the Department of Expenditure stated:

“According to the instructions issued by the Central Government,
certain approved items werc normally cligible for Central
assistance. Even though, the reports furnished by the State
Governments were prepared on different basis keeping in view
the circumstances prevailing in the respective States, the uni-
formity in the matter of grant of assistance was ensured by
the Central Team who used to make recommendations keeping
in view the items approved for Central assistance. This course
of action has been considered to be appropriate and is intend-
ed to be continued.”
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2.37. The Committee desired to know the reasons for the State Gov-
cruments of Madhya Pradesh and Maharashtra changing their manuals so
as to enlarge the scope o relief and making it more liberal while in other
States like Orissa, the conditions for grant of relief appezred to be very
stringent, The Secretary, Department of Expenditure, stated:

“Although the States’ criteria for declaration of scarcity and famine
conditions do differ because of the lack of a uniform code,
so far as the Central assist:nce is coacerned, uniform criteria
are applied in rcgulating it so that the absence of a uniform
code has not meant th.t the States which apply lower criteria

get larger assistance and the States which apply stricter criteria
get less assistance.”

2.38. According to the instructions issued by the Government of India
on 21 September, 1966, the criterin governing Central assistance was that,
subject to the ceilings of expenditure fixed on cach occasion, the Govern-
ment of India would provide financial assistance 1o the State Governments
.concerned on 75 per cent of the expenditure incurred-—50 per cent by way
.of grant and 25 per cent by way of loan. The balance of 25 per cent
.was met by the State Governments themselves. Expenditure on the foflow-
ing items was normally eligible for the grant of assistance:

“(i) Free or concessional supply of food.
(ii) Cash payments to indigent persons for purchase of necessaries.
(iii) Cash doles to the disabled.
(iv) Free or concessional supply of clothing and blankets.
(v) Free or concessional supply of medicines.
(vi) Free or concessional supply of seeds.
(vii) Free or concessional supply of fodder.
(viii) Measures for provision of cattle epidemics.
(ix) Provision of drinking water.

(x) Provision of transport facilities for goods to be moved on relicf
account. '

(xi) Repairs to houses damaged by the calamity.
(xii) Relief works. '

’
2.39. A new policy with regard to Central assistance towards expen-
ditures necessitated by natural calamities wis introduced from 1st April,
1974. The essential elements of this policy are:—
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(i) The State Governments are responsible for all relief and non-
Plan expenditure, although food, medical supplies, services of
the Armed Forces and any other non-financial assistance would
be readily made available by the Centre for relief purposes;

(i) Central financial assistance would only be in the form of ad-
vance Plan assistance for schemes/works which fit into Plan
priorities. Such advance plan assistance will be adjusted with-

in the overall allocation of the State’s Central assistance for
the Ffth Plan,

(iii> Schemes/works to be financed out of such advance pian assis-
tance should have the clearance of the Planning Commission
after investigation by a Central tecam.

2.40. In the ‘Backgrouud Paper’ circulated to Stute Governiments on
22 January, 1976, by the Ministry of Agriculture & Irrigation, the follow-
ing criterian for declar.tion of scurcity was recommended:

“Lastly, there is need to have well set procedure of declaring scar-:
city conditions in the areas where there is [failure of rains.
At present the basic criterian is that of loss of production in
crops. The practice, however, varies from State to State. It
is also noticed that at the [irst failure of rains, reporis indi-
cating occurrence of drought or scarcity conditions over vast
areas involving large number of people are sent out by the
State Governments which have to be subsequently changed with
the progress of rains. The Codes/Manuals, therefore, nced
to provide that declaration of ‘scarcity conditions’ would be
made only after full and complete data in regard to loss in the
production is analysed, and unless the loss is abnormal, actual
scarcity will not be declared. In this regard, the question of
declaring any arca as “famine affected” does not arice.
“Famine” indicates a state of extreme paucity of food and’
acute form of human distress on account thereof.

With the development of transportjcommunication facilities and
improvements in the food production in the country, the con-
ditions of ‘faminc’ could not be said to appear on any f{-ilure

of rains. What happens is an occurrence of scarcity conditions
which may be either severe or not so severe depending upon
whether the concerned areas has been visited by droughts suc-
cessively for a number of years or not. In view of this, relief
operations to be organised should be termed as meant for
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meeting scarcity conditions rather than famine, Indeed, some
of the Codes|Manuals have already recognised this position and
have enunciated the principie that in the context of a Welfare
State there is no need for declaring fumine of scarcity condi-
tions. State has assumed full responsibility for relief and
abolished the practice that obtained in regard to three stages
of distress for org.nizing rclief works, viz. (i) obscrvation and
test; (ii) scarcity (intermediate botween test and famine) and
(i) severe distress.”

2.41. As already stated in para 2.33 there has becn no response from
‘States to the guideline contained in the background paper.

2.42. The need for maintaining a regular and eflicient channel of in-
formation to detect impending distress and being in a staic of prepared-
ness to tackle situations arising from natural calunitics, cannot be ever-
-emphasised. It is equally important to prescribe suitable criteria and
guidelines for determining the nature and extent of a calamity and the
measures necessary for quickly and effectively relieving disiress while
at the same time exercising adegwate and proper control over the require-
ments and utilisation of funds for relief expenditure. The Committee are,
however, surprised to learn that as many as nine Siates (Andhra Pradesh,
Assam, Haryana, Himachal Pradesh, Jammuo & Kashmir, Manipur, Megha-
laya, Nagaland and Tripura) bave as yet no famine codes or scarcity
manuals of their own dealing with the modus operandi of relief administra-
tion. While Andhra Pradesh has adopted for the purpose the Madras
Famine Code and the Hyderabad Scarcity Manual and Himachal Pradesh
the code in force in neighbouring Punjab, the States of Assam, Haryana
and Jammu & Kashmir follow the executive imstructions or rnles on the
subject jssued from time {0 time. Meghalaya and Tripura, on the other
hand, follow respectively the executive instructions issued by the State Gov-
ernment of Assam and the instructions issued by the Government of India.
It has, no doubt, been claimed by the Finance Ministry’s representative that
even those States which have only framed rules governing rclief operations
have been regulating their expenditure on the basis of well-established
norms and that there was, therefore, no reason fo. suppose that the absence
of codes and manuals had been responsible for the excessive expenditure
on relief during the Fourth Plan. Nevertheless, judging from the instances
cited by Audit (which have been discussed in detail in a latfer section of
this Reporf) of lack of advance preparation for dealing effectively with
matural calamities, infructuous expenditure, etc., the Committee cannot help
feeling that a proper and systematic codification or manualisation of the

norms and principles governning the regulation and menitoring of relief
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operations and expenditure might have, perhaps, improved maiters and
ensured better results. They, therefore, desire that the Central Govern-
ment‘sllo,uld take up suitably with the State Governments concerned the
question of bringing out, without further loss of iime, mecessary famine
codes and scarcity manuals containing well-defined criferia and clearly laid
down procedures for the conduct of relief operations.

2.43, The Committee have been informed thai some Statc manusls and
codes were brought out a “very long time ago” (in Tamii Nada, for ins-
tance, the Famine Code as it was in force prior to 1947 is still in vogue,
w-hich has, in turn, been adopted in the Andhra region) when the empha-
sis on relief operations as well as the soacio-cconomic conditions of the
people were different. While some State Governments ave staicd to have
modified these manuals from time to fime to suit ihe changing circums-
tances, the representative of the Finance Ministry conceded during evidence
that in  view of the fact that people today expected a grcater degree of
assistance and relief than they were satisfied with fificen years ago and
Governmnt wre also inclined to .extend mor: specific  assistance  like
supply of seeds, provision of fortified food for children. cic. for ameliorat-
ing distress from natural calamities, the internal codes of the States “have
to be brought uptodate to cnable full use to be made” of the forms of
assistance mow available. This underscores the urgent reed for a review
of the provisions contained in the famine codes or scarcity manuals of
various States and their revision in the light of the changed circumstances
and in order to obviate the need for ad hoc measures in items of distress,

2.44, That the existing provisions and procedures in some States are
mot comprehensive or adequate is also evident from the innumerable ins-
tances cited by Audit of variations between the procedures outlined in the
manuals and those actually followed, of different norms adopted for the
assessment of scarcify conditions, absence of criteria for assessment of
the existence and extent of distress, etc. For instance, as has been pointed
out elsewhere in this Report, the Government of Rajasthan have not pres-
cribed the criteria on which scarcity conditions are to be assessed. Si-
milarly, the Government of Uttar Pradesh and Karnataka have also not
laid down the basis to be adopted in defermining the existence and extent
of distress. Again, in Orissa, Collectors were authorised to select areas
for starting relief operations on certain principles which were changed from
fime to time. The Committee would, therefore, recommend that the mat-
ter may be pursued with the State Governments so as to have their famine
codes and scarcity manuals updated to provide suitably for the changes
in emphasis that have taken place in recent times so that the forms of
relief and assistance available are precisely identified and the people also

¢
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know 'what assistance they can look forward to in the event of matural
calamities, )

2.45. The instances highlighted by Audit also bring into sharp focus
the desirability of evolving uniform criteria and norms for the conduct of
relief operations in various States. While the Committee concede that it
might be impractical to insist on absolute uniformity in the procedures and
morms adopted for relief operations, since the magnitude and complexities
of reliefl problems are stated to, vary widely between different States, they
are nevertheless of the view that it should be possible and also necessary
fo impar a certain degree of unmiformity at least in regard to the basic
premises governing relief operations and expenditure. For instance, the
criteria for determining the nature and extent of a calamity and assessing
scarcity condifons, in respect of which there appears to be no uniformity
at preseni, should well be amenable to uniformity. Similarly, it should not
be too difficult to prescribe specific and uniform criteria for extending re-
lief to the affected population. This would ensure that people in these
States which apply stringent criteria for regulating relief operations are
not discriminated as compared to those in States applying more liheral
criteria and norms in this regard and eliminate disparities in the deter-
mination of scarcity conditions and in the matter of extending relief.

2.46. That the question of evolving a more unified set of codes and
manuals 'had been agitating also the Central Government is evident from
the fact that a backaround paper containing guidelines for relief of distress
caused by natural calamities, prepared in consultation with the Finance
Ministry and the Planning Commiss<ion, had been circulated in December
1973 by the Department of Agriculture to the State Govermments for
their consideration and further discussion. The proposal, however, was not
followed up as thr State Governments had not evinced much enthusiasm
for Central guidance in this field. In this context, it was stated by the
representative of the Finance Ministry that while that Ministry did not have
any fixed views on this question, they felt that with the changes introduced
in the pattern of Central assistance from April 1974, according fo whicl
the Centre's new role was enly to provide finance for accelerated Plan
schemes under a well-defined pattern, the need for a uniform famine code
was no longer a matter of urgency. It has also been contended that as the
question of providing relief in times of distress was essenfially the States
responsibility, the Central Government’s intervention in this regard was hardly
necessary. The Committee are, howeevr, unable to accept these pleas-
First, the mere fact that the pattern of Central assistance has been changed
does not materially affect the position in view of the fact that Central
financing of the States’ expenditore on relief is only ome aspect of the
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whole gamut of relief administration. Besides, if as stated now, the need
for uniform guidelines had disappeared, it is some what difficult to re-
concile the subseguent revival of the propesal in Januvary, 1976, when a
slightly modified version of the earlier background paper had been circu-
lated to the State Governments for appropriate action. As regards the argu-
ment that relief of distress is essentially the responsibility of the State
Governments, the Committee arc of the view that the Central Government
also has an important role to play in this regard and it cannot absolve
itself entirely of all responsibility in what is essentially a gigantic national
task- Rather than adopting a purely legalistic stand on this question, the
Centre should take the lead and evolve a set of guidelines and principles.
Since an exercise in this regrd has already beem carried out by the Central
Government, it should not be too difficult to meet the Committee’s desire
on this important issue by conclusively following it up with the State
authorities so as to have agreed guidelines and principles for dispensing
relief to the people in times of floods, drought and other natural calamities.



CHAPTER I
EXTENT AND NATURE OF CALAMITIES

Audit Paragraph

3.1. In most States, no systematic procedure seems to have been
followed of district officers’ reporting on the drought, flood or cyclone, with
full details collected from different sources checked by senior officers and
leading, in turn, to an assessment by the State Gavernment cn the nature
of the calamity, its severity, areas affected and decisions cn the type and
quantum of assistance required. Mostly, reports were either not received
from district officers or if received were incomplete; instances of wide
variations in the information collected by different district officers were also
noticed. Decisions by State Governments were not always based on infor-
mation contained in reports of districts and other officers. Statistics of
rainfall, crop production, etc. compiled by various authoritics also indicated,
on a few occasions, a situation different from the assessment on which
relief measures were initiated. In actual implementation, relief measures
were sometimes implemented in areas not identified as :ffected by the
calamity. * * * =* =*

3.2. Maharashtra—The Collector, Ratanagiri, recommended in Decem-
ber 1972 that scarcity need not be declared in any village in his district
because attendance on works under the Employment Guarantee Scheme
and test relief works was poor and that many depended to large cxtent
on remittances from relatives working in adjacent areas (including Bombay
and Poona). Scarcity conditions were nevertheless declared in 351 villages
and relief works were started on which Rs. 24.75 lakhs were spent in
1972-73 and 1973-74. Government stated that it had been concluded at
a high level after discussion with the Collector and some Members of the
Legislative Assembly that the Collector’s assessment was not factually
correct. Even in May 1973, which was the worst period, labour attend-
ance on relief works in those villages according to the Collector was less
than a sixth of what was contemplated. Government, in reply, have stated
that labour attendance was not only dependent on the degree of distress
but also on the organising capacity of the Collector and implementing
agencies and availability of works within a reasonable distance from the
affected villages.

3.3. Andhra Pradesh.—Collectors had not sent reports till July 1971
of any impending drought, when the State Government called for special

42
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reports as it was felt by Gavernment that the situation demanded special
measures for organising relief works and also to assess justification for
seeking Central assistance. Consequently, in Aungust 1971 Collectors of
all the 21 districts submitted reports, all of them reported drought based
On deﬁclency in rainfall m August 1971 and on crop conditions.

* * rainfall data and esti-
mates of acreage sown as given in the reports submitted by certain Collec-
tors, differed significantly from the data collected by the State’s Bureau
of Economics and Statistics.

* * * * * *

3.4. It may be mentioned that the Central study team which visited
the State in February 1973 had observed that out of 5 lakh ‘persons re-
ceiving employment under relief works, 1.82 lakh persons were employed
in areas which could not be considered as drought affected.

3.5. Madhya Pradesh.—As in Andhra Pradesh, the initiative was
often taken by the Government headquarters. For instance, in October
1970, the Revenue Department asked for a report from the Collector,
Jhabua, because legislators had informed the Chief Minister, in Septem-
ber 1970, of damage to the kharif crops consequent on floods in Septem-
ber 1970. The Collector reported that relief measures would be justified
in 359 villages of one tehsil, for which he asked Rs, 15.60 lakhs. Even-
tually, Rs. 6.42 lakhs were spent till March 1971. A similar report was
asked for fram the Collector, Durg, in March 1971 as the Chief Minister
had received information that scarcity conditions had developed in some
areas of the district, because the 1970 kharif crop had been damaged.
The Collector reported in April 1971 that relief measures were justified
in 32 villages, for which he proposed to spend Rs. 1935 lakhs.

3.6. In 1972, no formal reports of drought as contemplated in the
Manual had been received from Collectors till 4th August 1972, when Go-
vernment convened a meeting of Divisional Commissioners, where certain
measures for water conservation were decided upon and relief funds were
allotted ad hoc to all districts. Thereafter, Government asked the Com-
missioners to start relief works and to send formal proposals; Collectors
were also asked (between August and November 1972) ta take action on
relief measures and furnish information including inter alia the village-
wise assessment of the kharif harvest. Eventually, as reports were not
received or if received were incomplete, the Collectors were asked on 29th
November 1972 to depute officers who dealt with relief, to Bhopal so that
information could be compiled in time to be placed before the Central
team which was expected. The Collectors reports assessing scarcity and
recommending relief measures were received later. '
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s 3.7. In October 1972, the State Government amended the criteria for
identifying affected areas. The need for relief works could now be
as:zssed also against the background of unemployment or substantial
migration of labour in search of work, even if the annawari was more
than 6 annas. If any onme of these conditions was present, the Collector
could open relief works at his discretion. Consequently, relief works
were started in 11 districts which were not aficcted by scarcity, accord-
ing to a list of affected areas in 19 districts compiled in the Revenue
Department in the first week of October, 1972. Neither from. reports
available in the Revenue Department nor from records available in the
districts test-checked, was it possible to ascertain (except in Durg where
some data had been collected) the data and norms with reference 1o which

the Collectors had decided that one or more of the new criteria was or
were present,

* * * s * *

3.8. Gujarat—* * * * * For 1972-73,

review of records in five districts test-checked showed that. as in Madhya
Pradesh and Andhra Pradesh, it was the State Government which in
August 1972 had called for reports on distress from the district offiecrs.
Reports submitted were incomplete; for instance, reports did not show the
annawari of the previous years. This was important zs in Gujarat scar-
city is declared mainly on the annawari of the year but after noting the
annawari of the preceding two years. It may be mentioned that the har-

vest in the crop years 1970-71 and 1971-72 had been good in the State
as a whole.

* * 3 * * *

3.9. In Panchamahals district, the Collector had reported in October
1972 that there was no scarcity in the district, with which assessment Go-
vernment had agreed. In November 1972, the Director of Relief sug-
gested declaration of scarcity in that district mainly on the ground that
relief works comld be started to prevent the traditional migration of
labourers from the district and Government declared scarcity in Decem-
ber 1972 in 1,185 villages.

3.10. The State Manual also provides that the Collector should start
test relief works when he thinks that there is distress to gauge the extent
and intensity of distress in different areas. Tn districts where records were
test-checked. it was seen that test relief works were not started at all or
were started in certain taluks but not in others. From no district were
ﬁnal reports of attendance submitted to Government. before scarcity was
declared.
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3.11. Karnataka—South Kanara, North Kanara and Coorg districts'
were not affected in any years. In 1969-70, 56 taluks of 16 districts, ia’
1970-71, 57 taluks of 10 districts and in 1971-72, 106 taluks of 15 dis~
tricts were reported to be affected. In 1972-73, 131 taluks of 16 dis-
tricts were reported to have been affected till December 1972. After the
monsoons in 1972, relief measures continued in 38 taluks (all 26 taluks
in Bidar, Gulbarga and Bijapur districts and 6 taluks each in Belgaum
and Raichur) which were still drought affected. In January 1973, the
State Government considered that relief measures were necessary for those
38 taluks only. In February 1973, however, forty-one more taluks were
added (the entire districts of Bellary, Dharwar, and Chitradurga and 7
more taluks jn Belgaum and Raichur). The addition was made, it was
explained, after intensive touring by the Ministers and 2 re-appraisal by a
Cabinet sub-committee, after taking into account factors like rainfall, crop

yield, water table and extent of un-employment. The Central team which
visited Karnataka in 1973 recorded, inter alia, that—

“It has, however, not been possible to find sufficient justification
for the extension of the area in which relief measures were
to be taken particularly in view of the fact that after the
visit of the second Central team, the agro-climatic conditions
did not deteriorate in this area. In fact most of the Rabi
harvesting has already been completed. Nevertheless,? the
team decided to recommend the regularisation of relief ex-
penditure incurred in the additional taluks also”.

3.12. It was indicated that expenditure in thesz 41 taluks from
January to May 1973 was Rs. 115 lakhs; expenditure from June to
September 1973 could not be ascertained.

3.13. Orissa— * * * *
Till 1972-73, Government did not declare or demarcate areas where relief
was to be given. Collectors were authorised to select areas according to
certain principles which were changed from time to time, * * *

3.14. West Bengal—Floods were reported every year from 1968 to
1971 in 9 to 13 districts. In 1972 drought was reported from 14 districts
and slightly later, floods in 8 districts. In 1973, floods werc reported in
5 districts. Chromic drought prevails in Bankura (except in 1973-74)
and Purulia districts, being reported every year but no records were availa-
ble with either the Collector of Bankura or the State Government to show
that reports on the onset of drought or fortnightly reports on rainfall,
state of the crops, etc., which form the basis for such assessments
were prepared or submitted ta Government. Neither was in-
formation available in the Collectorate regarding rainfrll or as-
sessment of the crop. The Coflector of Purulin had svbmitied such
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Teports in 1969, 1970 and 1972 but these were lacking in material parti-
culars, including the area affected and damage to crops. Generally from
records made available, it seemed that neither was watch kept (required
by the Manual) over trends; for example, of rainfall, acreage cultivated,
agricultural operations, wages, food-grain prices, ctc., nor was informa-
tion collected and analysed when drought was impending, or a flood had
occurred. Thus, as far as could be ascertained, the State Government
decided on the amounts of money to be ‘provided and the relief measures
to be undertaken without the help of this information. Rupees 24.92 lakhs
were spent in Nadia on relief measures in 1968-69 and 1969-70 though
according to the District Magistrate, there was no flood* in that district
in these years. Again, though the Deputy Commissioners of Cooch Behar
and Jalpaiguri did not report drought in 1972-73, the State Government
allotted Rs. 103.05 lakhs to these two districts for drought relief. Im
Jalpaiguri, the amount was spent on relief of distress caused by storms

and cyclones, which, however, had not been reported to the State Govern-
ment.

3.15, Perhaps, as a consequence of the inadequacy of the reporting
system there were wide variations between the report of the areas affected
by flood, population affected, damage to crops, houses, etc., furnished by
different authorities, * * *.

These discrepancies could not be reconciled. (October 1975).

3.16. Bihar.—The State Government had assessed in October 1971,
that because of excessive rains and floods from June 1971 onwards, 232
blocks were fully affected and 60 partially affected in 13 per-organised
districts.  Review of records in Purnea where 31 blocks were declared as
fully affected, showed that complete data required to assess the intensity
of distress like the rising level of rivers, the locations where they rose
abnormally, the number of villages affected, actual areas sub-merged, num-
ber of people affected or evacuated from each flooded village, etc. were
neither sent to Government nor recorded in the district office. In the
same year, Government declared Rafiganj, Imamganj. and Dumaria blocks
in pre-reorganised Gaya district as partially affected but these blocks were
not included in the lists of affected blocks in the reports of the Sub-Divi-
sional Officers and the Collector. Simil-rly, Tekarji and Arwal blocks
were declared as fully affected, but, according to the Cecllector’s report of
November 1971, only 17 per cent and 27 per cent respectively of the
.area of these blocks were affected.

#The State Government intimated (November 1975) that according to the District Ma-
gistrate’s renort (26th August 1975), there were floods in that district in 1968-69. The State
‘Government had also mentioned in its memorandum to the Central study team that Nadia was
affected by floods in 1969-70.
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3.17. In 1972, twenty-seven Sub-divisions and 34 -blocks (in 1} ‘districts
as they were before reorganisation) were identified as drought affected.
Amongst others, 9 blocks in 3 Sub-divisions of Palamau district were
declared in Nowember 1972 as badly affected by drought. According to
figures obtained from the District Statistical Office, rainfall in July and
August 1972 in three of those nine blocks was, however, more than normal
during two months. The acreage under crop damaged in the drought of
1972-73 in Purpea District as shown in the Collector’s report exceeded
the figures of normal and actual acreage sown under paddy, maize and
jute as per the records of the Agriculture Department.

3.18. According to the State Government’s Report of November 1972,
there was no drought in Ranchi, Singhbhum and Dhanbad districts or in
the old districts of Muzaffarpur, Saran and Champaran. Nevertheless,
Rs. 2.16 crores were reported to have been spent by district officers on
relief measures, of which Rs. 1.88 crores were spent on hard manual
labour schemes (work to give relief employment to unskilled workers).

3.19. Uttar Pradesh.—During the five years (1969—74), Rs. 49.70
crores were spent on relief measures. Floods were reported from 50
districts in 1969-70, from 47 districts in 1970-71, from 51 districts in
1971-72 and from 39 districts in 1973-74. Drought was reported in
1960-70 from 8 districts, in 1972-73 from 42 districts and in 1973-74
from 24 districts. Out of 54 districts, fifty were affected by floods, while
8 districts were affected by drought in 1969-70. In 1973-74 also, 39
districts were affected by floods and twenty-four by drought. Four districts
in 1969-70 and nine in 1973-74 were affected by both floods and drought
in these two years.

3.20. In 1972-73, the Central study team had concluded on data
furnished by the State Government, that 12 districts were not seriously
affected by drought. Consequently, in October 1972, Rs. 170.00 lakhs
were allotted to the Public Works Department for expenditure on relief
‘works in 42 districts out of 54 districts in the State. Tn December 1972,
the State Government decided that relief works should be started in the
other 12 districts too. Eventually, relief works were started in 10 districts
(of these twelve) on which Rs. 43.82 lakhs were spent by the Public
Works Department.

3.21. Between October and December 1972, the Irrigation Department
‘was allotted Rs. 168 lakhs for relief works which were started in 46
- -digtricts. No relief works were started in six of the 42 districts earlier
identified as drought affected, but were started in ten districts not included
-therein. In those ten districts, Rs. 43 lakhs were spent by the Irngatton
Department on relief works. - e i -
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3.22, In 1973-74, the State Government had identified 24 districts as
drought affected, but the Ceatral study team had recommended, in August
1973, relief aperations in 12 districts. In actual fact, the Irrigation Depaxtf
ment executed relief works in 45 districts of Uttar Pradesh and Panna
district of Madhya Pradesh. The works taken up in Panna district
were on the Ken Canal system which exiended to Panna dis-
trict but its administrative control vested in the Uttar Pradesh Irriga-
tion Department. These 45 districts did not include 5 districts con-
sidered as badly affected by drought and included in the Central team’s
list of 12 districts, and State Government's list of 24 districts. Of
Rs. 133.84 lakhs spent on relief works in 1973-74, Rs. 85.30 lakhs were
spent in 39 districts not included in the team’s list.

3.23. The circumstances in which relief operations were extended to
districts not earlier identified as drought affected or no relief works were
started in districts which were so identified, were not clear.

3.24. Rajasthan.—Collectors of some districts (where records were test-
checked) submitted widely differing reports of the drought and its effects,
sometimes within a few days of each other. On the other hand, the State
Government did not always declare scarcity on receipt of their reports
nor initiate relief measures (apart from suspending collection of revenue
and loans and sometimes allotting funds for drinking water) immediately
after declaring scarcity.

3.25. The basis on which scarcity was to be assessed in a village or
an area, had not been prescribed by the State Government. The criterion
generally adopted for declaring scarcity was damage of 50 per cent or more
to the crops as reported by the Tehsildars and endorsed by the Collectors.

3.26. The overall loss of the kharif crop in 1972-73 scarcity year was
estimated to be 20 lakh tonnes whereas the actual loss turned out to be
only 8.76 lakhs tonnes. It may be mentioned that the Central study teams
had commented (in May 1970 and November 1972) on the lack of a
clear basis for assessing scarcity and the need for the Statc Government
to be more sclective in declaring scarcity.

3.27. Assam.—The reports of :reas affected, population affected,
damage to crops, cattle lost, houses damaged, etc., furnished by Sub-
Divisional Officers, Sub-Divisional Agricultural Officers, Sub-Deputy Col-
lecters, Block Development Officers and Presidents of Panchayats differed
widely. Similarly, different figures of damage wese reported by the same
officer for the same item on different occasions. The Stote Government
had 10 decide om such data how much fimds were to ‘be poovided awd
what relief measures were to be undertaken.
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i 3.28. Manipur—In this State, drought was reported in 19?2-73. Dur-
ing the five years 1969—74, Rs, 62.84 lakhs were spant on relief measures.

3.29. In August 1972, the State Government assessed loss of Rs. 0.96
lakh tonnes of rice and fruits worth about Rs. 120.50 lakhs becausc of
insufficient rainfall during the 1972 monsoon. Population affected was
estimated at 6.43 lakhs out of the total population of 10.73 laukhs. Ta
Pprovide relicf, the State Government had then assessed that Rs. 385 lakhs
would be required. No reports from ficld officers were available nor was
there any record to show that assessment was made on the basis of any
.data. The Central study team which visited the State in March 1973,
recommended a ceiling of Rs. 55.70 lakhs for relief mcasures in 1972-73
and 1973-74. The State Gowernment scaled down the requircments in
Abpril 1973 for relief measures to Rs. 59.70 lakhs. Incidentully, while

drought was reported in August 1972. rclief works weie started in Febru-
ary 1973.

[Paragraphs 4.1, 4.2.4, 43.2, 43.7,4.4.2t0 4.4.5. 4.5.1 t0 4.5.3,
4.6.2, 4.7.4, 4.8.2, 4.8.3, 4.9.2, 4.9.3, 4.10.1 to 4.10.5, 4.11.2,
4.11.5, 4.14.3, 4.15.1 and 4.15.2 of the Report of the Camptroller and

Auditor General of India for the year 1973-74 (Part 1), Union Govern-
ment (Civil)].

A. Deficiencies in the Reporting System

3.30. Determination of extent of natural calamities and scale of relief
measures necessary to relieve the distress caused as a result thereof pre-
suppose a sound reporting system backed by reliable statistics.  Audit

paragraph states that tiwe existing reporting system suffers from the follow-
ing deficiencies:—

(i) In most States, no systematic ‘procedure seems to have been
followed of district officers reporting on the drought, flood or
cyclone, with full details collected from different sources check-
ed by senior officers and leading, in turn, to an assessment by
the State Government on the nature of the calamity, its

severity, areas affected, and decisions on the type and quantum
of assistance required.

{#) Mostly, reports were cither not received from district officers
or if received were incomplete;
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(iii) Instances of wide variations in the information collected by
different district officers were also noticed (e.g. Andhra Pra-
desh, West Bengal, Bihar, Rajasthan and Assam).

(iv) Decisions by State Governments were not always based on
information comtained in reports of district and other officers.
(e.g. Andhra Pradesh, Madhya Pradesh, Gujarat, and Karna-
taka, Maharashtra).

(v) Statistics of rainfall, crop production, etc. compiled by various
authorities also indicated, on a few occasions a situation
different from the assessment on which relief measures wer
initiated. '

(vi) In actual implementation, relief measures were sometimes im-
plemented in areas not identified as affected by the calamity
(Andhra Pradesh, West Bengal, Karnataka, Uttar Pradesh).

3.31 The Committee desired to know if the Gowernment of India
were aware of the aforesaid deficiencies in the existing system of reporting
of calamities and if so, what steps were taken to remedy the situation.
In reply, the Ministry of Finance have stated:

“Provisom of relief in areas affected by natural calamities being the:
responsibility of the State Governments, it is for the State
Governments concerned to devise a system of collection of
details at the time of cccurance of natural calamities. Even
though, there may have been deficiencies in the existing system
of reporting, in so far as the Central Government is concerned
uniformity used to be ensured through the media of the Cen-
tral Teams. In case any discrepancy is noticed between:
figures sent by the district officers and okbers, the same is
brought to the notice of the State Government and a firm
figure obtained. The figures given in the Memorandum are
taken as the authoritative figures from the State Government.”

3.32. The Committee enquired how far it was advisable for Govern-
ment of India to give central assistance to States on the basis of inade-
quate and conflicting data. 1In reply, the Secretary, Ministry of Finance
(Department of Expenditure) stated in evidence:

“Discussions take place. The Central Government officers always
take the respomsibility on themselves in respect of test check-
ing the data from all districts, they do make a general assess-
ment. But, as you know, it is not possible to conceive of a
system of prior checks by the Central Government officers of
the entire claims of the State Government, it is not possible-
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under the Constitution and the States would object. It would:
take years ta have check of that kind, and'by the time the-
scarcity would have been over.”

B. State-wise Review of Extent and Nature of Calamities.

3.33 A detailed review of the extent and nature of

calamities in

various States is given in Chapter IV of the Supplementary Report of the
Comptroller & Auditor General of India for the year 1973-74 (Part I),

Union Government (Civil).

The position is analysed below in a tabular

form:—
Sl Date £L£Expendi- Extent & Nature of calamities
No. ture on .
relief 1959-70  1970-71  1071-72  1972-73  1973-74
measures
incurred
(Rs.[crores)
1 2 3 4 5 6 7 8
1. Maharashtra 274- 66 Excessive Irregular Drought —
(April rainfall rainfall  in 25,488
1970 to in 23,052 & drought villages
March villages  in 11,828
1974) villages
Andhra Pradesh 9173 Cyclone —_ Drought Drought —
(April (in 6 dis- in all the inall the
1969 to  tricts 21 districts 21 districts
March mainly & floods
1974) coastal in some
areas) in coastal
May and districts
Nov. 1969
2. Madhya Pradesh 15°99 Drought Floods, Floods, Floods, _
(1969—74) (1969)  rain and rain, hail- rain hail-
hailstorm storm and storm and
(1970) gall-fly drought
infestation (1972)
(1971)
4. Gujarat 10623 Drought Drought — —_ Drought:
(Oct. 1969 in 10323 in 5114 in 12592
Sept. 73) villages  villages villages
(upto (upto (upto
Sept. 6g)  Sept. 70) Sept. 1973)
5. Karnataka 58:-40 Drought Drought Drought Drought Drought .
(April. 69 inlarge inlarge inlarge inlarge  inlarge
to March areas areas areas arcas arcas
1974) (upto Oct,
1973)
6. Orissa t9- 72 Floods Floods Floods Floods —
(1969-74) (1969) {(1970)  andcy-  cyclone
clone and
(1971) drought
(1972)

—

£Figures of Expenditure given in this Table are as reported by State Departments to Audit
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1 2 3 4 5 6 7 ¥
7. West Bengal 65-37 Floods Floods Floods Floods Floods
(1969—74) in g to in g to in g to in 8 in 5 dis-
(excluding 13 dis- 13 dis- 13 dis- districts  tricts (1973)
expendi-  tricts tricts tricts and drought .
ture on (1969) (1970) (1971) n 14 dis-
repairs to tricts
public (1972)
propertics)
8. Bihar 40°63 Floods Floods Floods Drought  Floods
(1969—74)
.9. Uttar Pradesh 4970 Floodsin Floodsin Floodsin Drought, Flouds in
9
(1969—74) 50 dis- 47 dis- 51 dis- 42 dis- 39 dis-
tricts, tricts tricts tricts. tricts,
drought drought drought
in 8 dis- in 8 districts in 24 dis-
tricts tricts
:10. Rajasthan 171-04 — — Drought Floods and ¥loods and
(190Gmme74) drought  drought
#1. Tamil Nadu 30°95 — Drought Drought Drought, -
(1969—74) rain, flouds
and a cy-
clone bet-
ween Sept.
and Dec.
1972
'12. Kerala 531 Floods Floods Floods vioods Floods
(1969-70 to
1973-74)
3. YAssam 8-10  Floods Flood Floods Two Two
(1969—74) and waves waves of
drought of Joods.
floods
14. Manipur 262 —_ —_ — Drought —_
(1969=—74)
a15. Tripura 2-37 —_ — — Drought  Floods
(196gmm=74)
6. Nagaland 018 — — — Insufficient  —
(estimated) and erratic
distribution

of rainfall.

3.34 According to information received subsequently from the Ministry
«©f Finance, the following States have intimated the occurrance of calami-
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ties mentioned against each during the years 1974-75, 1975-76 and:
1976-77:

. State 197475 1975-76 1976-77
Assam Floods Floods Floods
Gujarat . . Scarcity in 16 districts Scarcity. Floods heavy, Cyclene and  Storm.
rains afiected 10 dis-  followed by heavy
tricts. rains.

Maharashtta . . Floods, rains and Floods & heavy rains Flood, Cyclone and’
Landslides heavy rains.

Orissa . . . Drought (in 296 Flood (in § districts)  Drought (in]277
Biocks) blocks)

Drought (in all 13
districts)

West Bengal . . Floods and Cyclone  Floods and Cyclone  Floods, Cyclone and
(7670 sq. miles affec- (757 sq. miles affected)  drought (Bogz  sq..
ted) miles)

Himachal Pradesh . Earth Quake — -

Bihar . . . Floods Floods Floods

DROUGHT

Andhra Pradesh

3.35. It has been reported by Audit (Para 3.3) that in Andhra Pra-
desh, Collectors had not sent reports till July, 1971 of any impending-
drought, when the State Government called for special reports as it was
felt by Government that the situation demanded special measures for
organising relief works and also to assess justification for seeking Central
assistance. Consequently, in August, 1971, Collectors of all the 21 districts.
submitted reports, all of them reported of drought based on deficiency in
rainfall.

3.36. The reports submitted by certain Collectors, differed significant-
ly from the data collected by the State’s Bureau of Economic and
Statistics.

For example, according to the statistics compiled by the Bureau of
Economics and Statistics of the State Government of Andhra Pradesh,
the rainfall in Medak district till 21 August, 1971 was 98 millimetres, the-
assessment made by the Collector estimated the rainfall to be 35 milli-
metres only. The variation between the two estimates was 63 millimetres.
In the matter of rice sown in Andhra Pradesh, while the Bureau estimated”
the acreage to be 22.03 lakh hectares in Kharif Season 1972-73,.
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the Collector’s assessment put the acteage sown at 17.77 lakh acres i.e.
-4.26 lakh hectares Jess. ‘

Karnataka

3.37. In Karnataka, drought was reported to have affected 56 taluks
-of 16 districts in 1969-70, 57 taluks of 10 districts in 1970-71, 106
taluks of 15 districts in 1971-72 and 131 taluks of 16 districts in 1972-73
(till December 1972). After the monsoons in 1972, relief measure con-
tinued in 38 taluks which were still drought affected.

3.38. Audit para states that though in their Memorandum to the
second Central team which visited Karnataka in January, 1973, Govern-
ment of Karnataka indicated that relief measures were necessary for 38
taluks only, in February, 1973, 41 more taluks were added (the entire
districts of Bellary, Dharwar, and Chitradurga and 7 more taluks in Bel-
gaum and Raichur). This addition, it was explained, was made after
intensive touring by the Ministers and a re-appraisal by a Cabinet Sub-
Committee, after taking into factors like rainfall, crop yield, water table
and extent of unemployment. Expenditure in these 41 taluks from
January to May, 1973 amounted to Rs. 115 Jakhs. Though the Central
team which visited Karnataka in 1973, did not find sufficient justification
for extension of relief operations in additional 41 taivks it recommended
regularisation of expenditure incurred in these taluks.

3.39. The Committee understand that reports received from the
Deputy Commissioners and rainfall statistics of the Dircctorate of Econo-
aics and Statistics had indicated that the actnal rainfall was better than
normal in 8 taluks, deficient by less than 20 per cent in 16 taluks, defi-
.ciency in rainfall was more than 20 per cent of the normal in 20 taluks,
The water table in 25 of the 26 taluks in 3 districts (for which informa-
‘tion was availablc) was normal, fluctuations being negligible. The area
sown and production were substantially less in 1972-73, than in earlier
years in Gulbarga, Bidar and Belgaum; in other districts particularly
-Chitradurga, Dharwar and Bellary the situation was near normal. The
pumber of persans on relief cmployment from April to September 1973
-when drought in the State was reported to be at its severest, was negligible
4n Chitradurga and in Dharwar.

3.40, The Committee asked that if the Central Review Team which
visited the State of Karnataka in April, 1973 had not found sufficient
justification for the extension of the relief operatioa in 41 more taluks,
why was the expenditure of Rs. 115 lakhs incurred during January to
‘May 1973 in the additional taluks regularised. TIn reply, the representa-
‘tive of the Ministry of Finance stated in evidence that:

“ as compared to the total size of Karnataka’s expenditure,

the expenditure that had gone into these 41 taluks is very
little.”
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3.41. The Committee asked whether it was a fact that the first Cen-

tral Team did not visit all the affected areas in Karnataka and, therefore,
submitted a half-hearted Report recommending rtelicf operations in 38

taluks only

and that it was the subsequent Central Team which realised

the gravity of the sitwation and recommended extemsion of relief opera-

tions to another 41 taluks. In reply, the representative of the Ministry
of Finance said:—

“We will supply the information.”

3:42. The Ministry of Finance in a note furnished after evidence
supplied the following information:—

“(1) The first Central Team had visited Karnataka from 11th to

)

14th September, 1972 to assess the drought situation arising
out of the failure of the monsoon in kharif 1972, In order
to cover as large an area as possible, the team split itself into
3 sub-groups and separately toured six districts, namely, Gul-
barga, Bijapur, Belgaum, Mysore, Madhya and Kolar. They
visited a large number of relief works of different types and
drinking water wells, and had discussions with local officials
as well as the representatives of the public. Though the agri-
cultural season in 1972 had started with good rainfall in the
months of April and May, 1972, there was no rainfall from
the middle of June onwards, especially in the eastern and
north-eastern districts of the State. The continuous absence
of rainfall for about 6 weeks had created drought conditions
in 16 out of 19 districts, the total number of taluks affected
either fully or partially being 131. The situation in 1972 was
reported to be worse than during the previous year in terms
of the extent of damage to the crops sown. TFor instance, in
Bijapur district, only about one-third of the area was sown,
while in Gulbarga, it was about half. In Raichur and Bel-
lary, the area sown was between 50 to 60 per cent. The
Central Team had recommended a ceiling of Rs. 7.75 crores
including Rs. 6.25 crores for relief works, for the period
ending 315t December, 1972.

The Second Central Team had visited the State from 22nd to
25th January, 1973. The need for this team’s visit had arisen
because of the failure of the rabi crop in the 5 northern dis-
tricts of Bidar, Gulbarga, Bijapur, Belgaum and Raichur. In
the memorandum to the Team, the State Governmest had
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stated that acute drought conditions had developed in’ 3&
taluks of these 5 districts. The team toured thiese districts
extensively and covered a distance of about 900 kilofieties
in 3 days. The team’s impression was that the distticts of
Bidar and Gulbarga were really badly affected and the failute
of their main crop (winter jowar) might be about 90 per cext.
These two districts were followed by Bijapur where also scar-
city conditions were acute, though of a lesser intensity than
in Gulbarga and Bidar. In these districts there was scarcity
of food and fodder and a rush on relief works. As regards.
Belgaum, only the taluka of Athari was considered to be
really badly affected, while Raichur district was regarded as.
partially affected. The team felt that the number of villages.
and the cxtent of population affected by scarcity conditions
would be somewhat lower than the numbers shown in the
State Government’s memorandum. In accordince with the
then policy, the team did not fix any financial ceiling for
relief works, but recommended that all expenditures on pay-
ment of wages on productive works should qualify for Cen-
tral assistance. The team had also recommended the setting:
up of a Review Team which would perfedically assess and
monitor the expenditure incurred by the State on relief works.
and made recommendations in regard to their reimbursements..

Accordingly, a Central Review Team visited the State from
10th April to 13th April 1973 and again from 16th to 19th
July, 1973. It also held a meeting with the officers of the
State Gowvernment in Delhi on the 14th Junc, 1973 Since
this was a Review Team which visited the State to review the
expenditures in order to determine the extent of reimburse-
ment, it held detailed discussions with the State officials at:
Bangalore.

There was no divergence between the recommendations of the
second Central Team and thc Review 'Team. As stated
above, in the memorandum given to the second Central Team,
the State Government had indicatcd thc number of drought
affected taluks as 38. But subsequently. on their own, the
State Government had cxtended the drought operations to 41
more taluks, including 3 more districts of Chitradurga, Dhar-
war and Bellary. The Review Team had noted this action
of the State Government and had held detailed discussions.
with the State officials in this regard. The State Gavernment
explained that though crop conditions in the month of Jan-
vary were quite satisfactory, they were scverely affected by
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drought at the time of harvesting with the result that only
fodder and not grain was actually harvested. The Team did
not, however, find sufficient justification for the extension of
the area in which relief measures were to be undertaken.
But since the State Government had incurred the expenditure,
and Central support was to be restricted only to the wage
component. The team recommended the regularisation of the
relief expenditure incurred in the additional 41 taluks also
as a special case. For the same reason, the Team had recom-~
mended the regularisation of the excess expenditure on the
wage component of the relief expenditure incurred upto 31st
December 1972 also in the areas covered by the recommen-
dations of the first Central Team, although, as stated ecarlier,
the first Central Team had recommended a ceiling of Rs. 6.25
crores for this purpose. The Team which consisted of the
representatives of the Planning Commission and the Finance
Ministry were fully aware of the overall financial situation of
the State at that time. In recommending the regularisation
of the actual expenditure incurred on the wage component of
the relief works, they were presumably guided by the strai-
tened financial circumstances of the State Government.”

(5) The Government had accepted the recommendations of the
Team keeping in view the financial position of the State
Government.”

3.43. It is understood from Audit that the State Government of
Karnataka did not call for detailed reports from the Deputy Commis-
sioners before adding 41 more taluks in February, 1973. It was only
when some doubts werc expressed by the Central Team which visited the
State in April, 1973, about justification for addition of 41 taluks, that the
State Government called for for detailed reports from the Deputy Com-
missioners of Raichur, Dharwar, Bellary and Chitradurga districts.

West Bengal

3.44. In West Bengal, though the Deputy Commissioners of Cooch
Behar and Jalpaiguri had not reported drought in 1972-73, the State Go-
vernment allotted Rs, 103.05 lakhs to these two districts for drought relief.
In Jalpaiguri, the amount was spent on relief of distress caused by storms
and cyclones which, however, had not been reported to the State Govern-
ment. The Government of West Bengal are understood to have explained
to Audit in November 1975 that though there was no acute drought dur-
ing 1972-73, the standing crops like early-sown Aus and Jute in these two
districts were completely affected due to continuous dry spell and untime-.

1979 LS—S5. !
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ly rainfall. That is why the State Government had to allot funds for relief
operations in these two districts according to necessity.

Uttar Pradesh

3.45. In 1973-74, Government of U, P. identified 24 districts as
drought affected, but the Central Study team had recommended, in
August, 1973, relief operations in 12 districts. 1In actual fact, the Irriga-
tion Department executed relief works in 45 districts of U.P. and Panna
district of Madhya Pradesh. Audit have pointed out that these 45 dis-
tricts did not include 5 districts comsidered as badly affected by drought
and included in the Central Team’s list of 12 districts and the State Go-
vernment’s Jist of 24 districts.

3.46. The Committee enquired if Government of India were aware of
the aforesaid facts. The Ministry of Finance explained in a note that:

“When the Central Monitoring team visited the State again, it has
noted that the State Government had taken up test relief
works in a few districts which had not been considered
drought/flood affected districts by the earlier team. On the
basis of a review of the situation, the Monitoring Tcam felt
that the expenditure incurred in these districts also should be
eligible for central assistance.”

Rajasthan

3.47. In Rajasthan, Collectors of some districts (where records were
test checked) submitted widely differing reports of the drought and its
effects, sometimes within a few days of each other. On the other hand,
the State Government did not always declare scarcitv on receipt of their
reports nor initiated rclief measures immediatcly after declaring scarcity.

3.48. Government of Rajasthan have cxplained that on their part, the
State Government did not automatically declare scarcity on the receipt
of these reports (of district collections) nor started relief mecasures soon
after declaration of scarcity. As for delay in declaring scarcity, the State
Government has explained that on receipt of final scarcity reports, the
relief department examined them in detail and declaration of scarcity was
made when the administrative department and Finance Department were
satisfied that the damage to crops of the requisite order (50 per cent or
more) had occurred and the situation warranted such declaration.

3.49. The Committee understand that no authority prescribing the
basis for declaring scarcity conditions was made available to Audit. The
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Centra_l Stm_iy Team (November 1972) had alsa pointed out that the basis
on which villages were declared as scarcity affected was not clear.

Manipur

3'.50. As stated in the Audit paragraph, drought was reported in
Manipur in August, 1972, relief works were undertaken in February, 1973
an.d the Central Study Team visited the State in March, 1973, The Com-
mittee, thercfore, enquired as to why the Central Team was deputed to
that State six months after occurance of the calamity. Explaining the
Teasoms for delay, the Ministry of Finance stated in a Note that:

“Before a Central team visited a State to assess the drought situa-
tion and requirement of funds, it was necessary for the State
Government themselves to assess the extent of damage, pre-
pare relief plans, estimate the requirement of funds, etc.
Memorandum containing these details was received from the
Government of Manipur, with their letter of 23rd December,
1972. On receipt of the necessary information, visit by Cen-
tral team to the State was fixed from 5th to 9th February,
1973 but it had to be postponed due to unavoidable reasons.
The team, therefore, visited the State from S5th to 7th March,
1973.”

FLOODS

West Bengal

3.51. As per District Magistrates Report to Government, the flood of
1970-71 in the Nadia district of West Bcengal had affected an area of
1,460.76 sq. kms. and a population of 5.60 lakhs. The information fur-
nished by Government to Audit (April, 1974) however indicated that
floods had affected an area of 2,543.85 sq. kms. and population of 7.29
lakhs. Variations in reports of Deputy Commissioner and District Agri-
cultural Officer of Cooch Behar district in the matter of crop area affected
in the years 1968-69, 1970-71 to 1972-73 were also noticed. Instances
of variations in reports on damage to houses in Malda district during these
years also came to light,

3.52. The Government of West Bengal are stated to have explained
that Statistical data relating to the nature and extent of damage caused by
a calamity was obtained from the District Officer concerned. After the
emergency relief opertions were over, the State Government also collected
comprehensive and final reports about the damage for submission to diffe-
rent authorities. It was, however, explained that it was not possible for
the State Relief Department to reconcile the discrepancies in the figures
obtained by Audit from other sources, though State Government had
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earhe.:r s:tated (Jure 1975). that variations in the statements of facts made
by district authorities would be reconciled. The Committee were informed’
that.on 26th August, 1968, the District Magistrate, Nadia had sent a.
Radiogram confirming the existance of floods in 1968-69 but stating that
there were “no floods in the district during second phase.”

3.53. It is understood from Audit that State Government had in-
formed them in December, 1975 that the District Magistrate was being
asked to clarify the position. On 1st July, 1976 the Relief and Welfare
(l.lelief) Department of Government of West Bengal wrote to the Dis-
trict Magistrate asking why during the visit of the Audit Party of the AG,
West Bengal it was reported to them that no floods occurred in the dis-
trict during the years 1968-69 and 1969-70 when according to the Radio-
gram of 26th August 1968 from the D.M. Nadia, floods did occur in
1968-69 and damages caused by floods during 1969-70 were reported by
concerned Departments. On 28th September, 1976 Government of West
Bengal informed the Ministry of Finance inter alia that “Report from

District Magistrate Nadia in the matter is still awaited inspite of issue of
three reminders.”

3.54. As the matter was not free from doubt, the Committee enquired
how was it that conflicting reports about cxistence of floods in Nadia Dis-"
trict (West Bengal) in 1968-69 and 1969-70 had becn given by the Dis-
trict Magistrate to the State Government and whether Government of India
had taken up the matter with the State Government to clarify the position.
In reply, the representative of the Ministry of Finance (Department of
Expenditure) during evidence quoted the West Bengal Government’s.
communication dated 3 November, 1975 as followes:

“D.M. Nadia’s report (copy enclosed) will cortroborate that
actually there were floods in the district in 1968-69. Regard-
ing 1969-70, although the D.M’s report is not readily avail-
able, the Memorandum submitted to the Central Study Team
by the State Government for that year (copy enclosed) will
reveal that Nadia was actually affected by floods during that
year.”

3.55. The Committee were not supplied with a copy of the Report
of the District Magistrate, Nadia about existence of floods in 1969-70.
The Committee, therefore, asked if the Government of India had tried to
ascertain factual position directly from the District Magistrate, Nadia Dis-
trict to get at the root of the matter, the witness maintained that the Central
Government “cannot deal with the collectors of the States” and that they
“cannot challenge the State Government on the basis of reports of the
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lower formations”. According to him, “The dia;ogue between the Cen-
tre and the States rests on the information furnished by the State Govern-

ments, supplemented by the impressions of Central teams based ocm Visits
to the areas affected by natural calamity.”

Bihar

3.56. In Bihar, 27 Sub-divisions and 34 blocks (in 11 districts as they
were before re-organisation) were identified as drought affected. Among
.others, 9 blocks in 3 Sub-divisions of Palamau district were declared in
November 1972 as badly affected by drought. According to figures
-obtained from the District Statistical Office, rainfall in July and August

1972 in 3 of those 9 blocks, was, however, more than normal during two
months.

3.57. The acreage under crop damaged in the drought of 1972-73 in
Purnea District as shown in the Collectors’ report exceeded the figures of
normal and actual acreage sown under paddy, maize and jute as per the
records of the Agriculture Department. For example, while paddy was,
according to the records of the Agriculture Department, sown over an
area of 892.9 thousand acres, damage to paddy crop as reparted to Go-
vernment by the Collector was 1413.3 thousand acres,

3.58. Explaining the position, the Government of Bihar have stated
that it seemed more likely that in this case the realistic situation reports
of local officers had not becn updated. Moreover cften the reports of
Collectors were incomplete and Government were obliged to take deci-
sions on the assessment of situation made by the officers of the administra-
tive department concerned and the Ministers in the course of their tours
of the affected areas.

3.59. The Committee find that the existing system of reporting the
nature and extent of natural calamities suffers from a number of deficiencies.
In most States no systematic procedure seems to have been followed by
district officers reporting on the drought, flood, cyclone, with full details
collected from different sources checked by senior officers and leading, in
turn, fo an assessment by the State Government on the mature of calamity,
its severity, areas affected, and decisions on the fype and quanftum of
assistance. required. It is observed that mostly reports were either not
received from district officers or if received were lacking in essential details.
“There were wide variations in the information collected by different district
officers or even by the same authority on different occasions. Quite often,
the initiative for declaring scarcity or starting relief operations came from
the State Governments and not from district officers who are expected
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to watch, assess and repert. The Committee have also neted
that decisions by State Govermmemts were not alwsys based
on information contained im reports of district and other officers. Statis-
tics of rainfall, crop production, etc. compiled by various authorities were,
on a few occassions, different from the assessment on which relief measures
were initiated. In actmal implementation, relief measures were sometimes
implemented in areas not identified as affected by the calamity. The
States where some of these deficiencies have been moticed are Andhra
Pradesh, West Bengal, Rajasthan, Bihar, Gujarat, Madhya Pradesh, Karna-
taka, Uttar Pradesh and Maharashtra. Comunenting on these deficiencies the
Ministry of Finance have observed “Even though there may have been
deficiencies in the existing system of reporting, in so far as the Central
Government is concerned uniformity used 0 be ensured through the media
of Central feams”. They have also pointed out in this connection that
as relief of distress caused by natural calamities is the responsibility of the
State Goveraments, the figures given jn the Memorandum submitted by
State Governments to the Central teams are taken as authoritative and
that if any discrepancy is noticed between the figures sent by district
officers and others, the same are, the Committee have been assured,
brought to the notice of the State Governments concerned and a finm
figure obtained.

However, if the specific instances of discrepancies in the extent and
nature of calamities reporfed by different agencies highlighted in the
Audit Report are any indication, the situation does not appear to be
entirely satisfactory and suitable corrective measures seem mnecessary.
stressing the mational importance of the subject, the Committee would
recommend that the Central Government should take the initiafive and ensure
that a system is devised by which natural calamities and their cxtent as well
as the relief measures necessary are reported upon with the utmost expedi-~
tion and in as accurate manners as possible so as to enable prompt and
appropriate measures being takem to alleviate distress.



CHAPTER 1V

RELIEF WORKS
Audit Paragraph

4.1. Of Rs. 924.22 crores spent on relief measures during the five

years April 1969 to March 1974, Rs. 671.14 crorcs were spent on relief
works.

4.2. The expenditure on relief work is analysed below according to
the kinds of works on which the nine States spent those amounts:—

(Rs. in crores)

Name of the State Roads Irrigation  Soil Affores-  Others Total

wclading conser- tation

metal vation

breaking
Maharashira (A) . 140° 19 27°49 2567 .. 39°68 233-03
Rajasthan « . . 91-12 32461 727 5°04 9-00 145°04
Gujarat (B) . . 963 1579 1°94 .. -89 29+ 25
Andhra Pradesh (C) I1-22 659 0+07 0°32 4+ 81 23-01
West Bengal (F) . 15-28 15°28
Karnataka. . . 2667 14°23 727 .. 412 52°29
Orissa (E) . . 1652 16 52
Uttar Pradesh (D) . 5%47 158 0° 40 .. 1°31 8.76
Bihar (E) . o 20° 68 . .. .. .. 20°68

Granpd ToTaL . 33678 98+29 42+ 62 536 60:81 54386

(A) Break-up for 1970-71 to 1973-74 (upto 30th September 1993). Break-up for 1969-70

and for the period succeeding goth September 1973 is not available,

(B) Break-up available for only five districts.

(C) Break-up available for only six districts from 1971-72 to 1973-74.
(D) Break-up available for only 1o districts.

(¥) Dertails not available.

(F) Break-up not available.
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4.3. The object-wise analysis of the expenditure relic: measures in
the nine States which spent largest amounts was as follows:

(Rs. in crores)

Name of the State Relief Gratui- Other Total
works tous measures
relief

Maharashtra (A) . . . . . 206-84 1°94 654  215°32
Rajasthan 14504 8-20 17+ 80 171404
Gujarat 73°51 3°00 29° 72 106+ 23
Andhra Pradesh 7414 Nil 17°59 91-73
‘West Bengal 15-28 27+88 22°21 65°37
Karnataka. . . 52°29 1+85 426 58-.40
Orissa 16 52 8-13 25°07 49°72
Uttar Pradesh . . . . . . 18+ 68 29°77 125 49.70
Bihar . . . . . . . 2068 18-28 1-67 4063

Granp ToralL . 622-98 99°05 126° 11 84814

(A) Break-up of expenditure for the years 196g-70, 1970-71 and 1971-72 was not available
in respect of Maharashtra State.

4.4, It would be seen from the above that there were wide inter-State
variations in the object-wise shares of the expenditure.

* * * & * *

4.5. It was seen, generally, that except very small works which were
mainly repair or renovation of existing assets, most works started were
left incomplete at the end of relief operations. Some were also abandoned
mid-way for various reasons including technical infeasibility, disputes re-
garding land and shortage of labour.

Funds which should have been allotted on the basis of the number
of works approved, the anticipated duration of the  operations and the
number of persons requiring employment, were in certain States allotted
ad hoc in some States even without any requisition by district officers and in
certain others without any visible relationship to the extent of distress.

4.6. Within the funds allotted by Government from time to time; the
Collector in Gujarat is empowered to sanction works as proposed by the
District Panchayat. In Rajasthan, Government approves each work in-
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dividually though wunds were allotted ad hoc. In other Sraws, powers to
approve works, subject to certain financial limits prescribed, have been
delegated to the Collectors and other officers. As the time required to
obtain approval led to delays, powers of local officers were enhanced in
recent years in certain States, notably Maharashtra, Madhya Pradesh and
Tamil Nadu. In some States, where powers of sanction were limited,
estimates for works were ‘split into segments which were within the powers
of the Collectors, Executive Engineers etc. Numerous works in almost

every State were executed without approval or sanction of the competent
authority.

4.7. Karnataka and Maharashtra augmented staff in the technical de-
partments for assistance, supervision and execution of relief works. In
Gujarat, arrangements were made to train non-technical staff for short
periods to enable them to measure and check work done so that wages
could be correctly paid to the workers. In many States, staff was not aug-
mented although very large amounts were spent in relatively short periods.

4.8. While the main emphasis in most States was on small works
started in rarge numbers, in Rajasthan, Karnataka, Maharshtra and
Andhra Pradesh works on major or medium irrigation projectes were also

undertaken or speeded up to provide amongst other objects, relief em-
ployment,

x * %* * * *

4.9. Andhra Pradesh.—Rupees 67.78 crores were provided for 32 plan-
ned and non-planned schemes in the budgets for 1971-72 ta 1973-74. Of
that amount, Rs. 12.43 crores were surrendered. Surrender of Rs, 3.36

crores was specifically attributed to availability of relief funds in those
years.

4.10. West Bengal—Out of the provision of Rs. 22,24 crares for em-
ployment-oriented schemes like the Drought Prone Areas Programme,
Crash Scheme for Rural Employment etc. for the years 1970-71 to 1973-
74, Rs. 7.09 crores remained unspent. On the other hand, Rs. 12.54
crores were spent on relief works during the same period to provide em-
ployment to people affected by natural calamities.

= * * * * .

4.11. Bihar.—Funds allotted for 11 employment-oriented schemes dur-
ing 1971-72 and 1972-73 were not fully utilised and Rs. 4.16 crores (out
of Rs. 5.49 crores allotted) remained unutilised in those two yeers.
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4.12. Collectors of districts are expected to prepare and keep ready lists
of works which could be started at short notice in the event of a calamity.
Before drafting this list, the Collector has to assess employment which
may be offered in the area by works and projects in progress; the list of
new works is to be prepared in consultation with the Public Works, Irri-
gation, Forest, etc., Departments, which would be responsible for their
execution. Once the list of works is approved, sites have to be surveved
and designs and estimates technically sanctioned, the intention being that
works properly selected and for which preparatory technical work has been
done, could be started at short notice.  Generally, in selection of these
works, the intention is that the Collector should include in tlese lists works
located close to the villages to provide relief employment to those who
could not be employed in the vicinity of works in progress or works of
a planned and productive nature, which could be started or accelerated.
By definition, these village works are comparatively small and require
little more than unskilled labour.  But even for such works, as also for
works to be executed by the reguiar Departments, preference wus to be
given to productive works, specially those which would help to mitigate in
later years the effects of drought or flood in the arca. c.g.. minor irrigation
or afforestation works in drought affected areas and bunds, embankments
or drainage channels in flood affected areas. Works of an unproductive
nature, e.z., roads, are to be taken up only as last report.

4.13. Works left incomplete at the end of earlicr relicf operations or
when started under any plan Programme, left incomplete for Jack of funds,
were to be given preference.

4.14. In almost every district reviewed in all the States, these lists of
works were not prepared in advance.

4.15. Relief works were executed in certain States (notably Rajasthan,
Andhra Pradesh and Karnataka) mainly through the technical Depart-
ments (like Public Works, Forest and Agriculturc) responsible for such
works in normal times, while in other States (notably Bihar, Orissa and
Tamil Nadu) the greater part of the expenditure was incurred
through Revenue Officials and local bodies. In Maharashtra and
Gujarat, most of the money was spent through the  Zila Parishads
(Maharashtra), or District Panchayats (Gujarat), bodies which have or-
ganised engineering wings. In other States, notably Orrisa and Bihar,
the works were executed by Panchayat Samities. other local bodies or
through Block Development Officers, which did not have adequate techni-
cal personnel on their staff. In most States, lists of relief works which
could be taken up at short notice, had not been prepared even in districts
which are drought prone or had repeatedly been affected by drought,
floods or cyclones in the past. Amongst the consequences of this, were
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delays in starting of works and selection of works such as kutcha roads
Qr repairs and renovations to minor irrigation tanks.  Another effect
was that some works were selected which could not possibly be completed
within the period of the relief operations. Thus, on many roads, bunds
etc., in each State, only earthwork was done and left without being com-
pacted or brought to a safe* stage. Works left incomplete from previous
years were not resumed and pew works were started. Works had to be
started without adequate technical preparation, such as survey, framing
and approval of estimates, etc.

* * x * > *

4.16. Relief opcrations should be closed at the proper time depend-
ing on the degree or intensity of distress, dates of local harvest and expecta-
tion of food crops. 1n the case of distress caused by floods, the duration
of relief provided would be short, but in the case of drought, relief may
continue till rains have started and normul  agricultural operations are
resumed. In cither case, the process of closure should be applied gradually
as soon as the agro-climatic cenditions start improving and demand for
agricultural labour in the fields sets in. A step by step procedure has
been prescribed to enable Jocal officers and Government to judge whether
the situation had in fact improved sufficiently to emable persons on relief
to reiurn to their normal life. The steps include a cut in wages, increase
in tasks, review of lists of persons in receipt of gratuitious relief, progressive
closure of feeding centres, etc. According to standing instructions of the
Central Government, duration of relief work is normally to be limited to
commencement of the next agricultural season and gratuitous relief is nor-
mally to be continued till commencement of the next major harvest or the
period specified, whichever is shorter, On 22nd Scptember 1973, Gov-
ernment of India telegraphically informed all drought affected States that
the drought relief operations started in the wake of 1972 drought should
be closed by 30th September 1973 and that central assistance for relief
would cease from that date.

* * * * * *

4.17. The State Manual (Gujarat) stipulates that relief works should be
closed in a phased manner with the onset of monsoon. Relief rates were
to be suitably reduced to encourage individuals to resume normal agri-
cultural operations. Such reductions were not made in any of the
scarcity years. The State Government directed (14th August 1973) that

+A work is genrrally said to have been brought to a safe stage only when it is made pucca
(though not complete in all respects) so that there is no undue deterioration by natural
causes. A road work, for example, should be considered to have reached a safe stage only
when the earthwork done on its alignment is compacted and covered by a layer of metal or
murram. Similarly, the work done on the embankment of a canal should be rolled and com-
pcted before it could be considered as having reached a safe stage.
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all relief works should be stopped at whatever stage of execution they
were. In Dehagam taluk of Ahmedabad district, attendance on relief
works increased after the monsoon of 1973. The district authorities
-explained that the taluk, had good irrigation facilitics and, therefore, the
people were busy raising crops before the monsaon and with the onset
.of the monsoon they were free and attended the relief works in large
numbers.
* ' *® * * * *

4.18. Government (of Bihar) issued instructions in November 1972
1o close relief works gradually by December 1972. Never the less,
Rs. 1. 92 crores were allotted under hard manual labour schemes to Dis-
trist Officers and other Departments from January to March 1973 and new
works taken up,

L * * * 5

4.19. It may be mentioned that the Central study team which visited
the State (of Andhra Pradesh) in February 1973 had observed that out of
5 lakh persons receiving employment under relief works, 1.82 lakh persons
‘were employed in areas which could not be considered as drought affected.

* * * * *

4.20. Manvals prohibit employment of contractors for execution of
relief works, except under certain special circumstances, so that relief is
provided directly to the affected population and intermediaries are avoided.
‘Wherever contractors are employed, a provision is to be inserted in the
agreements, making it obligatory for them to employ people from the
affected areas only.

* * * * *

4.21. The State Government (Andhra Pradesh) had directed that relief
works should be executed by workers employed by the departments and
not through contractors so as to make the benefits available directly to
persons secking employment. In fact, between 1971-72 and 1973-74
most of the works were got executed through contractors; for instance in
50 Public Works and 8 Forest Divisions, responsible for execution of
10720 relief works, on which Rs. 15.14 crores were spent, 9908 works
(costing Rs. 14.76 crores) were executed through regular contractors,
another 786 works through job workers and only 26 works
on which less than a lakh of rupees was spent by direct employment of
labour. The Central study team, which visited the State in February
1973, had also noted that the State Government was not undertaking
relief works departmentally: contractors were making profits which in some
cases was as high as 15 per cent. Panchayats and nominees of Pancha-
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yats worked as agents and commission was paid to them, It was assessed
by the team that of Rs, 22 crores spent on relief works during 1972-73, as
much as Rs. 2 crores or so had gone as profit to contractors and inter-
mediaries and not to provide relief tq those affected.

* * * * »

4.22. In nine districts (of Maharashtra) road works, collection and
spreading of road metal or filling, pitching and tank works costing Rs. 2.43
crores were executed through contractors during 1971-72 to 1973-74. In
addition, contractors’ bills amounting to Rs. 6 to 8 crores for scarcity
works executed in 1970-71 and 1971-72 were reported to be pending in
March 1972. The State Government intimated (November 1975) that

those bills included arrears of wages and other bills for works done de-
partmentally.

) * * " *®

4.23 Relief works (in Bihar) executed through the technical depart-
ments were treated like other works of those departments and generally
entrusted to contractors. No muster rolls were maintained,

4.24. Wages are calculated on the basis of the prices of staple food
and other necessities like oil, condiments, salt, fuel. etc., and should be
such that a husband and wife, both employed on relief works arc able to
maintain themselves and three dependents.

4.25. Relief wages are to be slightly less than the normal wage rates
in the area to ensure that employment is sought only by those who are
really in need and workers are not diverted from normal works to relief
works. Earnings are to be determined on the basis of the out-turn of a
labourer ensuring at the same time that a worker is able to carn a minimum
wage and wages paid do not exceed the prescribed maximum. For this
purpose, standard tasks are prescribed for different types of works, which
are gencrally less than those commonly performed by professional workers
in ordinary times. Payment of wages is made either in cash or partly in
cash and partly in kind (by issue of food, cooked or otherwise).

L * * * *

4.26. Maharashtra: Wage rates for scarcity relicf works were to be
90 per cent of the normal schedule rates applicable to the Department
by which such works were executed. Daily wages were to be restricted
to the prescribed maximum rate of Rs. 2.50 per day for men and Rs. 2.00
per day for women from 1st January 1971 (revised to uniform rate of



70

Rs. 2,50 per day from 15th April 1973). To enable the labourers to
earn the maximum daily wage of Rs. 2.50, the State Government revised
the task rates for common items of work executed for relief employment
and introduced uniform rates applicable throughout the State. The
Collectors were to vary the task, if necessary, so that the revised rates did
not exceed 90 per cent of the divisional schedule of rates of the region.

* * * * *

4.27. For soil conservation works, the Dircctor of Agriculture
enhanced the normal schedule wage by 11 per cent on the ground that the
normal rptes were inadequate, To secure compliance with the general
orders that relicf wages should be 90 per cent of the nornal rates, he
-ordered that wages should be 90 per cent of the increased rates. However,
no increase in the wages payable on normal works was ordered with the
result that the labourers on relief works got the same wage rates as those
employed on normal works.

* * * * *

4.28. Andhra Pradesh: The wages fixed for the workers ecmployed on
relief works were equal to the normal Public Works Department schedule
of rates,

* * * * *

4.29. Orissa: As stated carlicr, village committees to whem execution
of relicf works was cntrusted in November 1971 were to seiect executants.
The manner in which payments were to be made to the executantg and the
records to be submitted by them were, however, not specificd. In 28
‘blocks test-checked, the executants were paid at the scheduled rates of the
Public Works Department. As this schedule of rates included an clement
of contractors’ profit, the Board of Revenue intimated in November 1971
that the rates for relief works were to be less by five per ccnt. On the
-ground of difficulty in exccuting works at the reduced rates and also because
works were being executed at higher rates by other dcpartments in
nieighbouring areas, the above reduction was restored in December 1971
resulting in extra expenditure of Rs. 0.31 crores in two years, 1972-73
and 1973-74.

* * L ] *
4.30. Uttar Pradesh: Wages of labourers engaged on relief works were

brought at par by the State Government with those paid by the Public
“Works and other Departments. It was explained by Government that it
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was not the sawntion to take advantage of the people in distress by paying
them at lower rates. In Mirzapur district, on 180 relief works undertaken
in 1969-70, 1972-73 and 1973-74, wages were paid at full rates although
the output of the labourers was 71 per cent of the standard task prescribed
by Government, which resulted in additional expenditure of Rs. 7.32 lakhs.
Wages higher than those prescribed in the schedule of rates of the Public
Works Department were paid by the district authoriiics to relief workers
in 4 districts resulting in extra payment of Rs. 4.22 lakhs. The State
Manual stipulates payment of wages to labourers at least once a week.
This was seldom done. Wages to workers cmployed on irrigation works
were gencrally paid long after the date of employment of luborers,

[Extracts from Chapters 111, IV and V of the Suplementary Report of
the Comptroller and Auditor General of India, for the vear
1973-74 (Part 1). Union Government (Civil).]

A. Analysis of Expenditure on Relief of Distress

—

4.31. The progress made on Roads and metal breaking in various States
during the Fourth Plan was as under [details are given in Chapter V of
Supplementary Report of the Cr & AG for the year 1973-74 (Part 1),
Union Government (CiviD] —

S. State Period Progress made
No.
1 Muharashtra . . . 1970-71  Works on 95,600 kms of roads were started
to between  1970-71 and  1973-74. On
1972-73 30,000 kms only earth work was done.

Road metal collected and not utilised as
on 1-4-75 was 185 lakh cubic metres
(value Rs. 19-42 crores).

2z Rajasthan . . . 1969-70  Gaps were lefi in roads. New roads"were
to taken up without completing the in-
1973-74 complete roads. E

In 4 districts road metal (10-32 lakh cubic
metres, value Rs. 47 lakhs) was left
unutilised in quarrics and by the road
side at the close of relief operations im

Scptember, 1973. {284 = awA
3 Gujarat . . . 1969- Mainly earth work 'was done on roads and
1970 & embankments. Roads were mostly laid
1973 along existing cart tracks.
(ending
goth
Sept.)
4 Andhra Pradesh . . 1969-70 Most of the roads were mere earth work,
to without cross drainage works and in-

1973-74 complete.
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5 West Bengal . ’ . 1969-70] Estimates generally indicated only the
to 4 _ value of earth work, and contained no
1973-74 ! l provision} for materials or other items

1o makegthe assets durable.

6 XKarnataka . . . 196g-70); Roads constructed were mostly in-
to 45 complete.
1973-74

Of the 34°+25 lakhs cubic metres of metal
collected in 456 metal brcking centres
of 4}jdistrictsy (Biar, § Bijapur, Belgaum
and Gulbarga), only 3-93 lakhs cubic
metres§ transported to the road side
leaving 30-32 lakh cubic metres (Value
Rs. 1-72 crores) in quarries.

7 Orissa 1969-70'] How much was spent on different types

to of relief works eg. roads, tanks,
1973-74 etc. was not known to State Go-
vernment. Relief works were mostly
earth work.
8 Uttar,Pradesh . . 1969-70  Many_roads were left incomplete.
to
1973-74

9™ Bihar . 1g6g-70 In April 1974, the State Government as-

to sessed that the “‘so-called Hard Manual

197374 Labour Schemes had, by and large, proved
unproductive and wasteful.”

4.32. The Committec have been informed by the Minisiry of Finance

that out of nine States referred to in Audit paragraph the position is as
under:

(i) No work relating to metal breaking was undertaken in the
States of Bihar, Orissa and West Bengal according to the
information received from these States.

(ii) Replies from States of Karnataka, and Rajasthan were still
awaited.

(iii) Details of quantity of stone meta! broken and collected,
quantity of road metal actually used, quantities of stone metal
Iying unused in the States of Maharashtra, Gujarat and
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Andhra Pradesh and U.P. during the Fourth Plan (1969-70
to 1973-74) are given below:

Quantity in lakh cubic metres

Metal Metal Unuti- Length of Remarks
broken utilised lised Road

State and bene- metalled
col- ficially (Kms.)
lected
Mabharashtra . . 291:00 55°00 236:00 3000 An additional amount of

(approx) Rs. 54 crores is required
by the State Government
to utilise the  unutilised
quantity of metal.

Gujarat . . . 6-20 3°33 2:86 523°36 OQOut of the unutilised metal,
Kms 2-18 lakh cubic metres can

be utilised in future plan-

ned metalling of State

roads and National High-
ways in the State and the
remaining 0+63 lakh cubic
metres of the metal can
be utilised with little extra
lead provided funds.

Andhra Pradesh . 13°04 1221 0'83 3401+15 Unutilised metal to be
utilksed in future in metal-
lkng of State roads and
national Highways in the
last about two to 2 12

years.
Udtar Pradesh . . 0007 0002 0+004 Not The balance quantity of
avail- road metal is likely to be
able utilised on State Highways

in about onc year’s time.

4.33. According to an analysis of the expenditure of Rs. 543.86 crores
incurred in nine States during the Fourth Plan (1969-70 to 1973-74)
made by Audit, 61 per cent of the expenditure (Rs. 336.78 crores) was
on roads including metal breaking. The Committee, therefore, desired to
know whether expenditure on roads on such a massive scale during the
Fourth Plan had brought about any spectacular results in the overall deve-
lopment of roads in those States. In reply, the Secret.ry, Department of
Expenditure has stated in evidence thus:

“In the past, there has been over-emphasis on provision of local
works, mainly road-building. There, from a detailed scrutiny
of the road programme, we find that roads were being taken
up for scarcity relief, which, as one might put it, were roads
from nowhere and some of these rcad programmes have no
relation even to the 20 year road development programme
which has been financed for that area.”

1979 LS—6.
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fl.34. The Committee enquired if the above represented the correct
position, and on this basis the expenditure of Rs. 336.78 crores during
the-Fourth Plan in the view was not utterly infructuous. Clearifying the
position the Directar General of Roads, Ministry of Shipping and Trans-
port has stated during evidence:

“Having gone into this report and also having sccn the carlier
reports of the Study Teams, 1 would submit that our people
who were assoriated with some study teams for m:king the
assessment of the requiremecnts of rclief measures and relief
works and one would like to say that the entire activity of
road construction has not been a waste. Some cf it was essen-
tial on account of providing employment close to distressed
people’s places of living and thercfore this had to be done 2ven
though it was not absolutely essential. But Government ex-
penditure cannot be regarded as a waste for the simple rcason
that, as you have already secn from the report, Government
has spent some money on breaking of stone and this has been
at quarries. .. ... »

4.35. When the Committec pointed out that judping from the results

even the metal breaking seemed to be an infructuous excrcise, the witness
bas said:

“It (metal breaking) has been dosic largely in Maharashtra and
Rajasthan * * * * * _ The stonc metals at the quarries would
mot be straightway entirely infructuous because stone metal in
any case womld be required for construction of the roads
under State Plan and they are even required for construction
of national highways depending on locations. 1In the drought
affected regions, to give employment to the people, the States
must have chosen suitable quarries where this labour could
have been put on the job and from where the stone can  be
transported to road works ultimately. Even in the report,
it is stated that 30 per cent or 20 per cent of the material had
already been shifted to the road construction sites and part of
the same has already been utilised and the remaining
is lying there. The remaining portion should also bo

possible to be carried to the roads sites. So, this material at least
cannot be regarded as an entire waste. This material is broken
from the rocks and boulders in those areas and this work has
been done at a lower wage rate compared to present wage levels
or when it would have been needed for actual utilisation on road
works.”
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4.36. The Committee further pointed out that in March 1973, the
Government of Maharashtra had directed the Collectors to close down
amproductive works like road building and metal breaking and employ the
labour on productive works like digging community wells in villages. The
Committee enquired if the Government of India had advised the other
States to follow the lead given by the State of Maharashtra. In reply, the
Tepresentative of the Ministry of Finance has said:

“The Central teams also in many cases have clearly advised the
State Governments to concentraic cm works other than road
making and metal breaking. We also did not consider that )
spending of money on roads was the best proposition. In every
review the Central teams have advised the State Governments
that money should be spent preferably on onging medium and
minor irrigation projects. In many cases, they distinctly left
out expenditure on roads as an item not qualifying for central
assistance.”

4.37. The representative of the Planning Commission has added:

“The very first Study Team which went, for instance to Rajasthan
in 1969, also stated in very clear terms that it is better that
instead of roads, more productive works are carried out. At
the same time, the Study team also pointed out that there was
no point in taking up new roads before completing those roads
which were kept in abeyance.”

4.38. Asked if Government of India had made any precisc assessment
of the contribution made by relief works like metal breaking in various
States to the national road development programme, the witness has stated:

“We wounid not have any assessment like that.”

4.39. The Committee wanted to know if the Government of India had
at least obtained the iformation about the actual achievements of road-
building including metal breaking in these States. The witness has said:

“The Central Government do not have any information in this
regard. It has been entircly under the control of the States.”

4.40. Asked to state whether the States reported progress of mileage
of roads built as a part of relief works, the Secretary, Ministry of Finance
has said:

“We certainly have the figures as reported by the States in regard

to the mileage of roads built under this programme and the
money spent. But sometimes mileages can be contested.”
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4.41. In a note furnished after evidence, the Ministry of Finance have:
stated that according to reports received from Bihar, Himachal Pradesh,
Madhya Pradesh and Maharashtra (reports from other States had not
been received), the achievements of road building had been as under:

“(1) Bihar.—Work on road building was taken up in the ‘exigen-
cies of the situation arising out of natural calamities with a-
view to giving employment opportunities for amcliorating the
condition of distressed people’. No work of metal breaking
was taken up,

(2) Himachal Pradesh.—A sum of Rs. 91.75 lakhs was incurred
during 1971-72 and 1972-73 as relicf measures on Road
building (including irrigation. No amount was spent on metal’
breaking).

(3) Madhya Pradesh.—Metal breaking is prohibited in the State
Scarcity Manual. Therefore this was undertaken only in very
few cases where no other wcrks were available.

(4) Maharashira.—The progress of roads was as under:

New Roads
(a) Length brought to the safe stage 46,442 kms
(b) Earth work done 21,425 kms-
(c) Earthwork partially completed 2,054 kms-
Widening of Existing Roads
(d) Length tackled 25,763 kms
(e) Quantity of Metal collected 291.23 lakhs cubic metres.”

4.42, The analysis of expenditure on relief given by Audit has also
revealed that though funds were allocated in some States to major and
medium irrigation projects to accelerate their completion and to provide:
relief employment, the efforts made by the States in this regard met only
with limited success. According to Audit, the position in various States
was as under:

“(1) In Karnataka, it was decided to construct, from out of scarcity
relief funds, canals and other works under the Ghataprabha,
Malaprabha, Upper Krishna and Karanja projects. Canal and
other works taken up in the Ghataprabha and Malaprabha
projects were mostly in Belgaum and Dharwar districts. To
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attract scarcity affected labourers from Gulbarga, Bijapur,
etc., districts, the State Chief Engineer directed in January
1973 that in major projects where migrant labour was em-
ployed on a large scale, facilities like sheds for shelter, drink-
ing water, fair price depots, should be provided. The State
Government also announced incentives like bonus on canal
and excavation works and slightly more wages for metal break-
ing. The intention was to employ around 1,00,000 individuals.
Actually the largest number employed was around 31,000
(in July 1973).

Excluding Upper Krishna Project for which information was not
available, the largest number employed from outside was less
than 11,000 (May 1973) on the other three projects.

{(2) In Andhra Pradesh Rs. 10.56 crores allotted from relief funds
10 Nagarjunasagar, Srisailam and Pochampad Projects and the
State Electricity Board were reported to have been spent.
Actually, the money was spcnt on material-intensive works in
progress which were being executed through contractors or by
transfer debit of expenditure already incurred,

«(3) In Maharashtra out of Rs. 27.50 crores spent on irrigation
works from 1970-71 to 1973-74 (upto August 1973) Rs. 5.42
crores were spent on 15 major irrigation projects, Rs. 0.40
crores on 40 medium projects and Rs. 21.68 crores on minor
irrigation works. It is reported that on eleven out of the
fifteen major projects, 69,000 labourers were employed, al-
though many more labourers could be employed thereon. Poor
attendance was attributed, amongst other reasons, to existence
of other scarcity works in the nearby ares.

"4.43. The Committee asked the Government if the reasons for limited
success of major and medium irrigation schemes had been analysed. In
reply, the Ministry of Finance have stated in a note that:

“There is no reason to suppose that funds provided for major and
medium irrigation projects did not help in accelerating their
physical ‘progress in the long run, although in a year of scarcity,
the funds would have been concentrated on the labour com-
ponent of the works.”

B. Utilisation of Funds

4.44. Audit has given instances (Paras 4.9 and 4.11) where funds
sprovided for planned and non-planned schemes were not fully utilised and
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substantial amounts remained unutilised in several States. The Committee,
the_,refore, enquired why such funds were surrendered and not utilised for
providing relief to the people in destricts. In reply, the Secretary, Depart-
ment of Expenditure has stated in evidence:

“It is quite possible for any State to fail to fulfil its planned invest-
ment in a programme in a particular year—the shortfalls may
accur for various reasons—and in the same year it may have
to devote funds for drought relief and, for that drought relief,
they may get special assistance from the Centre, as was the
case. We are at thc moment, unable to sce that there is dis-
crepancy between or the need to reconcile the two.”

4.45. Elaborating further, the representative of the Department has
stated:

“The Central Government does not call for explanation from the
State Governments. Of caurse, at the time of the annual
Plan reviews there would be a discussion as to why under a
particular Head the money allotted had not been spent or the
fiscal targets had not been achieved. ... .. It is u good thing
that the money has nat been spent because it only shows that
they are economical and therc is proper scrutiny and financial
control. ... .. It would be difficult for us to say whether and,
if so, how this (non-utilisation of amounts) has been done
because this would be entirely within the States’ budgetary
jurisdiction. . . ... The only way in which we could have been
aware is at the timc when the non-Plan and Plan resources
are discussed together with the Planning Commission. At that
time it might have been possible for the Planning Commission
to spot excess outlay on relief which had depleted the Plan
resources. That is the only case in which the Central Gov-
ernment has any need to go into the non-Plan expenditure of
the States.”

4.46. The Committee enquired whether the State Governments were
not expected to send a detailed report to the Government of India indicat-
ing the measures proposed to be taken and the details of the expenditure
likely to be incurred and, based on that report, the Government of India
arranged to depute a team of officers to the affected States for reporting
on the expenditure required, etc. In fact the letter of 21st September
1966 of the Ministry of Finance to the Finance Secretaries of all the State
Governments contained the guidelines regarding the expenditure on relief
measures in_connection with natural calamities. The representative of the
mesr'y of “Finance has stated in evidence: “This would be in the middle

of the year. They (Central team) would be given a certain estimate of
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what the State intended to do and, on that basis, the assistance would be
determined. Thereafter, in the course of the year, if they spend more
than that on relief measures out of their own funds, it would not come to0
the notice of the Government of India except at the time of the Plan
resources calculations.” The witness also clarified that after 1974 the

Government of Indin decided that the Centre would give assistance on
Plan basis.

4.47. The Ministry of Finance have in a note furnished to the Com-
mittee aflter evidence, stated:

“Although the States might have surrendered under some individual
items, the overall financial position of the States was not such
that they had surplus funds unutilised. The totality of the
financial position of the States during the Fourth Plan period
would have to be kept in perspective while taking a view ip
this regard. The finances of most of the States were then
under severe strain and they had large gaps in their resources
which had to be covered by the Centre through special accom-
modation. As a matter of fact, as on 29th April, 1972, the
States had an accumulated overdraft of Rs. 641.92 crores
which had to be clearcd by the Centre through special loans.
In the circumstances, it muy not be appropriate to view in
isolation the surrender of funds under any single item without
considering simultancously the excess expenditures on other
items as well as the erosion in the overall rescurces position.
If there had been no surrenders. the cumulative budgetary
deficit/overdraft of the States would have been even larger.”

C. Planning and Administration of Relief Operations
(i) Role of Central Study Teams

4.48. The Committec were informed by the Ministry of Finance that
there was no Central Standing Team. The composition and members of
the Central team varied from State to State.

4.49. The duration of a Team’s visit generally ranged from 3 to 7

days.
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4.50. During 1969-70 to 1974-75, the number of States affected and
the number of teams visited them were as under:-—

Year

1969-70
1970-71
1971-72
1972-73
1973-74
1974-75

No. of No. of
States teams
visited which

visited
the
States
. . 14 24
12 16
11 18
. . . . . . . 17 35
. . . . . . . 15 25

11 I

4.51. The Sixth Finance Commission (1973) had in their Report
made the following observation about the role of the Central Study

Teams:—

“The Central teams entrusted with the task of assessing the re-

quirements of relief are usually constituted at short notice and
have to complete their assessment of the situation within a
short period. Their visits to affected areas thus tend ta be
brief. As they are composed of representatives drawn from
various Ministries who are ‘pre-occupied with their own other
work, the teams can at best make omly a very broad judge-
ment on the needs of the States in the light of the data pro-
vided by the State Governments themselves. The Central
teams have no effective means of checking such data and their

findings by and large tend to be of an impressionistic nature.
* ¥ Kk % % P

4.52. Explaining the precise duties and responsibilities of Central teams,
the Ministry of Finance have in a note stated:

“I¢ main responsibility of the Central ttam was to make on the

spot assessment of the situation created by the natural calamity
and the nature and extent of relief measures that the State
would have to take to cope with the situation. For this pur-
pose, the Team had to ascertain the extent to which the re-
quirement of funds for relief operations could be met from
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the Annual Plan provisions, to what extent additional expendi-
ture on major, medium and minor irrigation works might be
necessary and to what extent funds would be required for
various types of gratuituous relief and in productive works.
On the basis of such an assessment, the Team was called upon
to make recommendations with regard to the ceilings of ex-

penditure for various purposes which should qualify for central
assistance,”

4.53. The Committee have been informed that recommendations of a
Central team broadly covered the following aspects:

“The team recommend the ceilings to be adopted for various relief
measures, together with the period for which the ceilings
would be valid. The teams also reviewed and commented
upon the relief operations of the Statc Government and sug-
gested priorities ta be followed in taking up relief works,
scope for improvements in the relief programmes, areas where
the State Government would need to be circumspect in incur-
ring expenditure etc.”

4.54. The Committee desired to know what generally was the composi-
tion of a Central Team. In reply, Ministry of Finance have stated in a
pote:

“The Teams comsisted generally of the Programme Adviser,
Planning Commission as the Leader and representatives of the
Ministries of Finance, Food and Agriculture and representa-
tives of other Ministries like Irrigation and Power, Health,
Transport etc. depending on the nature of the calamity.”

4.55. Asked if the ineffectiveness of the Central teams counld be traced
to the fact that these teams were composed of Government officials alone
and had no Experts or Engineers, the Secretary, Ministry of Finance has
stated, in evidence:

“Whenever required such services of experts or engineers can be
made available. But they don’t have to do with detailed con-
sideration of new ‘projects, drought prevention schemes etc.
They only have to do with the amount of money to be made
available by Centre to State, to supplement their efforts. These
are not occassions for detailed examinatoin of State Projects.
We can have engineers or specialists included in the team.”

4.56. The Committec wanted to know whether during the course of
their short visits to States, the Central teams held discussions with State
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Governments, to assess actual damage caused by a calamity and scrutinise
progress of relief works undertaken to relieve distress of the people. In
reply, the Secretary, Ministry of Finance has stated:

“The intention of this discussion and on-the-spot examination is
not a scrutiny of actual damage donc, but it is a discussion
between the representatives of the Central Government in the
Ministries concerncd and the responsible officers and Ministers
of the State Governments whase primary responsibility, 1 must
repeat, is to tackle the situation.”

4.57. The ‘procedurc that is normally followed in such cases is that a
State where a calamity occurs normally presents a1 Memorandum giving
its own assessment of the situaticn and the extent of financial assistance
needed by it to tackle the situuation. The representative of the Mintsuy
was during cvidcnce asked whether the Central (onms went by whatever
was stated in the Statcs” Memoranda or whether the [octs stated therein
were verified by them before recommonding Centraf assistance.  In reply,
the Secretary Ministry of Finance has stated:

“A certain amount of cross-checking of *he ckim made by the
State is done. * * * We do not claim that the Central team
had specifically, cxamined in detail all the points made in
the State Government Memoranda.”

4.58. Asked whether the checking by Central Team of State’s claims
was a general or a detailed one, the witness has stated:

“sd**¥ there is no attempt by the Central team ta check in
detail the propositions made in the memorandum about the
exact number of people affected in every village and so on.
*** it was a general check, a gener:1 discussion at the official
level between senior cfficers of the States concerned and the
Central Team followed usually by some kind of a visau! ins-
pection of the damage done.”

4.59. In this connection, the witness has stated:

“We are not dealing with any grant-aided Institutions; we are not
dealing with companies to whom we may be giving loans or
grants; we are dealing as a part of the constitutional set up
in the country, as Central Government, with the State Govern-
ments, the State Legislatures, the State Ministers and the

State Executives ¥***#%”

4.60. Tt was pointed out to the witness that when Central assistance
on a massive scale was made available to States out of the Consolidated
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fund of India, was it not desirable that Central teams should satisfy them-
selves about the need for Central assistance on each occasion instead of

accepting whatever claims were made by State Governments. The Secre-
tary, Department of Expenditure, has replied:

“Neverthless, any examination of the Central team reports and the
action taken show that a certain scepticism which is inherent
in a Central agency which is remote from the area of con-
cern and a certain amount or degrec of carc about how much
we can afford affect the Central Teams’ recommendations. By
and large the Central tcams have never bven known to recom-
mend even half of what the State Government put forth as
a preliminary assessment of reugirements of funds.”

4.61. The Commitice enquircd whether in the light of the past cxperi-
ence, the Government of India felt that Central teams should be clothed
with more powers to supervisc or inspect rclief works going an in various

States. In reply, the Sccretary, Department of Expenditure has expressed
the following view:

“Ther: is the State Finance Ministry, the Legislature, State PAC,
and the whole political system; we have to look there for a
remedy and not giving more powers to the Central tcams. I
would submit this is my ‘personal view. * * * We would
appreciate guidance from the Committee on this point.”

(i) Lack of Advance Planning

4.62. The Finance Commission (1973) had in their Report observed
inter alia as under:

...... the practice. .. ...of keeping ready a list of works to be
taken up for execution as relic{ progrummes appears to have
fallen, into disuse in many States. The result is that in an
emergency, relief works arc in many cases taken up on am
ad hoc basis with inadequate attcntion to their long term
utility **** what is more distrubing is that a good deal of
relicf expenditure has been incurred on schemes formulated in
desperate hurry which turn out to be very largely unproduc-
tive without any appreciable effect on the permanent improve-
ment of the areas prone to drought and floods.”

4.63. The Committee enquired whether it was a fact that there was
lack of advance planning and the Collectors and the Statc Agencies were
not ready before hand to undertake relief works on a systematic basis.
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“The Secretary, Department of Expenditure, has admitted during evidence
:that:

“These criticisms in detail are correct and have been borne out by

many reports including the Finance Commission and Auditor
General’s reports.”

4.64. Asked if the criticism of lack of advance planning was correct,
what was the reaction of Government of India to such criticism. In reply,
the witness has said:

“The Government’s reactions were firstly to try to reduce the
number of road projects which were particularly wasteful and
which were essentially taken up to provide employment close
to home in order to avoid having to move labourers and
workers from all these areas to where the work was going on.
One of the measures was to switch over from road buidling
to other kinds of productive works. The second set of measures
has been the preparation of detailed schemes provision
of staff in these arcas for advance preparation of schemes so
that the work can be dome more economically and more quick-
ly and the third measurc has been that now that the schemes
are included in the plan, the question of their bcing left in-
comolete will not arise because it is simply a plan scheme
whose progress has been accelerated in the drought areas at
the time of drought.”

(iii) Lack of Monitoring System

4.65. Ia their Report, the Sixth Finance Commission (1973) made
the following observation regarding monitoring of recommendation ot
ACentral Study Teams:

“There is also no satisfactory arrangement anywhere in the Cen-
tral Government to keep close and critical watch on the im-
plementation of the recommendations of the Central teams.”

4.66. The Committee, therefore, desired to know the arrangements
that had been made by the Government of India to ensure effective follow-
up action on the reports of the Central Teams. In reply, the Ministry of
Finance have in a note stated:

“The reports of the Central teams were forwarded to the State
Governments. together with the sanction, indicating the ceil-
ings for purpose of Central assistance on the basis of the
progress of expenditure reported by the States. Central as-
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sistance was released to them provisionally, subject to its fin-
alisation on the basis of audited figures of expenditure.***
the only agency which the Centre has to ensure that funds
have been utilised by the States for the prescribed purposes-
is the State Accountants General***”,

4.67. During evidence, the Committee enquired how the problem of
evolving an eflective monitoring system within the existing constitutional
framework of Central-State relationship could be tackled. The Secretary,
Ministry of Finance, has expressed the following view:

“I would submit that it is better 10 approach this problem through’
a revised operating system rather than through the approach’
of a Central inspectorate roaming over the States, trying to
find out where the waste took place. We are not equipped
to do that. We are not constitutionally permitted to do that.
[t will not be practicable to consider detailed monitoring by
the Centre of expenditure by the States on relief.”

4.68. Asked whether it was a fact that in the absence of an effective
monitoring system, there could be leakage of funds meant for relief works,
the Witness has stated:

“In any works programme it is of course cossible to misusc the
funds. A certain amount of leakage no doubt takes place.”

4.69. The Committee cnquired if a system of prioritv checks could
not be worked out to ensure that Central assistance was channelled for
use in productive works only. In reply, the Secretary, Ministry of Fin-
ance, has stated:

“It would take years to have check of that kind, and by the time’
the scarcity would have been over.”

4.70. Referring to Purulia District of West Bengal which was a back-
ward and water scarcity area and where despite State Government’s efforts.
economic conditions of the people had not improved much, the Commit-
tee enquired if the Planning Commission also wnlaved anyv role in the
planning and monitoring of relief programmes in various States or  at least
in acute cascs like that of Purulia. The rcpresentative of the Planning
Commission during evidence explained:

“It is possible for the Planning Commission as such to assume
the responsibility for this plan-making at the primary micro-
level. ****It is very difficult to say that we have the means
of monitoring as to what happened in Purulia, or what more
needs to be done.”
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4.71- During evidence, the Committee asked if introduction of new
pattern of Centra] assistance w.e.f. 1st April, 1974 following the recom-
mendation of the Sixth Finance Commission whereunder Central Govern-
ment no longer gave ad /oc assistance but advanced money against plan
allocations had done away with the need for monitoring of relief works.
In reply, the Secretary, Department of Expenditure has stated in evidence:

“Under the carlier system, obviously it was possible for the States
to push the Central Government into much high levels of as-
ststance****_ All that the States are now being given is a
certain ways and means support over a plan period by way
of advance plan assistance so that the nced for direct
scruting of State Government claims has been rcduced by
the new system****_  There will bc now no distinction bet-
ween relief works as such and the plan works. Once we have
eliminated ad hoc works called the relief works, which are
roads from nowhere to nowhere, wells dug and again apparent-
ly filed up before the next monsoon and the like, once we have
tried to put the system under Plan Works and we are trying
to strengthen this by prior estimates of projects, once we
have done all that. the idea of check by the Central Govern-

ment agencies on exccution by the State Governments is not
feasible.”

4.72. Asked whether this meant that now relief measures would be
undertaken only as part of State sector Plan works and the same would
thereby automaticlly bc subjected to monitoring by the Centre, the re-
presentative of the Department of Agriculture clarified:

“There is no arrangement of the State sector plans being moni-
tored by the Centre except that during the annual plan dis-
cussions in the Planning Commission. when the State repre-
sentatives come, and the financial and physical progress of
the different schemes in different sectors are examined. Re-
presentatives of various Ministries also participate in the dis-
cussions.”

4.73. The Committee pointed out that the new system of Central
Assistance had come into force from April, 1974 only and asked if it was
not rather strange prior to that no track was kept by the Planning Com-
mission or the Ministry of Finance or for that matter any other Ministry
of the Government of India of thc amount of Rs. 1046.30 crores—-out of
which Rs. 832.78 crores was given by the Centre—spent by States on
relief of distress. The Committee wanted to know why no one concern-
ed with administration of relief expenditure had thought to contempora-
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neous monitoring to see whether the massive investment had been resulting
In creation of durable assets and if so, to what cxtent. In reply, the
representative of the Planning Commission stated:

“May I recall the instructions of 1966 in which the stress was
similar, Only the contro’s were not as eflective and direct.”

(iv) Timely Closure of Relief Operations

4.74. The Commiitee were informed that under the instructions issued
to the State Governments on 6th August, 1969, the States were advised
that in the selection of schemes for purposes of cmployment generation,
they should take care to ensure that the works are such as could be com-
pleted within the period of calamities and that in cuse there was  any
spill-over, the funds needed for their completion should be found by the
Staies from their own resources. During the discussion with the  State
Governments the Central teams aiso used (o invite tiic atiention of the
States to this ospect and advise them to gradually taper down the works,
so that they could be closed on the emergence of normal conditions, The
States, it was stated, were fully aware of the fact that Central financial
support was limited to the period indicated in the Rerort of the Central
teams. According to the Ministry of Finance “continuance of the works
bevond the prescribed period or completion of such of the works as de-
served to be completed was thus o matter  in which the States had to
excreise their own judgement.”

4.75. In this context, Audit has pointed out (Paragraph 4.16) that
“on 22nd September, 1973, Government of Indin telegraphically inform-
ed all drought States that the drought reliet operations started in the woke
of 1972 drought should be closed hy the 30th September. 1973 and that
Central gssistance for rcliefl would ccase from that datz.”  The Commit-
tee desired 10 know the circuimsiances leading to the abrupt closure  of
relief operations rendering infructuous  cxpenditure of crores of rupees
already spent on relief works in vartous States. Defendiig thic action of
the Government of India, the Secrctary, Ministry of Tinanze (Department
of Expenditure) has stated during evidence:

“Firstly, there were orders that at the end of any drought period,
incomplete works were the responsibility of the States......
Secondly, the need for this telegram arose because,. ... .. the
rate at which the expenditure was accelerating in this parti- .
cular scason was considered dangerous. Under the old
system, the drought-affected States were in a position to com-
mit the Central Government. theoretically, to 75 per cent,
potentially almost to 100 per cent of an amount without any
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ceiling. Therefore, it was necessary to make a sharp cut off.
Thirdly at that time the monsoons had already set in and
an immediate requirement of drought relief was not there.
So the Central Government's action was taken after some
consideration and it was only when the Central Government
saw through that the drought conditions had no longer prevailed
that this order was issued.”

(v) Execution of Relief Works through Contractor

4.76. Giving State-wise position of execution of relicf through con~
tractors, the Ministry of Finance have, in a note, stated:

“(1) In some States like Rajasthan, Madhya Pradesh and Tripura

(2)

(3)

4)

relief works were not executed through coniractors.

The State Government of Bihar has intimated that “execution
of relief works through contractors is avoided.”

The State Government of Maharashira has issucd instructions
that except in exceptional circumstances, execution of scarcity
works should be undertaken departmentally and not through
contractors or cven gangmen. The State Government is of
the view that “since the works were exccuted through con-
tractors in very peculiar special circumstances, the same should
be considered eligible for determining central assistance.”

In a letter dated the 14th March, 1973, the Union Planning
Minister had advised the State Government of Andhra Pra-
desh to avoid the taking up of relicf works through con-
tractors. The State Government arc stated to have offered
the following comments in this regard:

“Instructions werc given to Collectors to execute works as far

as possible departmentally and not through contractors. But

in the case of plan schemes and other projects which are
of a specialiscd naturc and which are exccuted with  the
help of contractors, the system could not be dispensed with,
as departmental execution of all the works in a wide spread
drought was not possible. Further, duc to unsatisfactory
law and otder situation prevailing during October 1972 to
end of March 1975, it was not possible to mobilise enough
supervisory and other staff fo get the drought relief works
executed departmentally. All the expenditure incurred
under Plan projects was incurred only on employment of
iabour and not for purchase of material.”
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4.77. The Audit has reported (Paragraph 4.21) the Central Study
Team which visited the State of Andhra Pradesh in Feb. 1973 had asses-
sed that “of Rs, 22 crores spent on relief works during 1972-73, as much
as Rs. 2 crores or so had gone as profit to contractors and intermediaries
ar.1d not to provide relief to those affected.” During evidence, the Com-
mittee enquired why were contractors and intermediaries allowed to a mass
profits of Rs. 2 crores or so on execution of relief works in Andhra Pra-
desh. In reply, the representative of the Ministry of Finance said:

“We do not know.”

4.78. The Secretary, Ministry of Finance, (Department of Expendi-
ture) however, said:

“We should be prepared to examine this particular case.”

4.79. The Committee pointed out that the Central Study Team which
visited Andhra Pradesh had noted that in some cases contractors’ profits
on execution of relief works was 15 per cent and enquired if this was
considered a reasonable margin of profit. In reply, Secretary, Department
of Expenditure, has stated:

.

“15 per cent margin does not consist entirely of profit. Even if
Government were to do it, there would have been a 12 per
cent Government supervision charge. That does not mean
that that is the Government’s profit. You have to supervise,
have camps, accounts system staff etc.”

4.80. Asked if even the contractors’ profit of 15 per cent was counted
for computation of Central assistance, the witness has stated:

“Only labour charges were included as Central assistance. Mate-
rial cost was excluded.”

4.81, In a note furnished after evidence, the Ministry of Finance have
stated that:

“The Central Teams generally took into account only the wage
and material components of the expenditure on certain broad
norms. By and large, they adopted a ceiling of 15 per cent
for the material/overhead component of the works. During
the discussion with the States, they impressed upon the need
for concentrating the resources on providing wages to the
affected population and to minimise the expenditure on ma-
terial component and overheads.”

1979 LS—I.
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4.82. The Committee asked if the practice of execution of the relief
works through contractors was not contrary to purposes of relief employ-
ment and if so how Government would ensure that in future no part of
relief expenditure went to the pockets of contractors. In reply, the Secre—
tary, Ministry of Finance (Department of Expenditure) said:

“There will be now no distinction between the relief works as
such and the plan works.”

4.83. Asked if the Committee could take it that with the integration
of relief works with Plan works, all plan works would be executed depart-
mentally and not through contractors, the witness has clarified that:

“Under the new system, since the assistancc will have to be in
the form of plan assistance, the schemes will also have to
be executed as plan scheme. There are no instructions that
all plan schemes have to be done departmentally, etc. and
that neither the private contractors nor other agencics can
be used. The State Government can use any agency.”

4.84. The Committce wanted to know what types of plan works were
generally entrusted to contractors. In reply, the Secretary, Ministry of
Finance (Department of Expenditure) hag stated:

“Private contractors are there in large irrigation works where the
organisational pattern is such that you can’t entrust to small
groups of people. It is arguable that if large work is entrusted
to contractor, if there is profit element, that profit is not a legi-
timate charge on relief work.”

4.85. As regards execution of small works by local bodics in various

States, the Secretary, Ministry of Finance (Department of Expenditure)
has said in evidence:

“The yse of local bodies cannot ab initio be ruled out because
these are normal agencies for carrying out small scale works.
There can be better control by States of their own local bo-
dies. We can’t say that local bodies or BSS etc. or anybody
else are not to be used for executing relief works and plan
works in drought-affected areas.”

4.86. The Committee wanted to know if the Government of India
had issued any guidelines to States as to what should be the executing
agency for relief works undertaken by States in the wake of Natural cala-
mities especially when Central assistance was also given. The Secretary,.
Department of Expenditure. said in reply:
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“As far as we are aware there is no such guideline issued in the
past about the agency of construction.”

(vi) Relief Wages

4.87. Audit has reported (Paras 4.21, 4.26 and 4.30) that in Andhra
Pradesh, Maharashtra and Uttar Pradesh, relief wages were equal to
and sometimes higher than the normal wage rate, although some State
relief manuals provide that relief wages should be slightly lower than

normal wages to avoid the possibility =f individuals preferring relief works
to other employment.

4.88. The Committee desired to know whether Government of India

had issued any guidelines on this subject. 1In reply, the Ministry of Fin-
ance stated in a note:

“The background paper circulated to the Statc Governments in
January, 1976 takes care of thc ‘Employment on Relief Works’
(Para 12) and ‘Wage Structure’ (Para 13).”

4.89. The background paper referred to above contains the following
provision for employment on relief works:

“Another phenomenon which has asserted itself during the recent
years is that of heavy on-rush of affected people to the re-
lief works opened for providing employment to the persons
really in need. What measures should be adopted to cnsure
that the number at the rclief works does not get unnecessa-
rily swollen would have to be considered. Most of the Codes/
Manuals at present do not contain any elaborate arrange-
ment to restrict the number of persons given employment on
relief works, except by requiring those who come to get em-
rloyment to produce certificates, etc. of their being genuinely
in need of empnloyment. Some of the Codes/Manuals con-
tain provision in regard to the total number of persons who
could be provided employment, viz. 10 to 20 per cent of
the affected population; whereas others contain generalized
provision that all able bodied persons wi'ling to work should
be provided with employment and that relief works are works
opened for relieving unemployment from amongst rural
population.  Specific measures to restrici the number of per-
sons on relief works as also to prevent any tendency to use
relief works for solving the endemic unemployment and
under-employment problem in the rural area, such as (i) res-
tricting the number of persons from each family; and (ii) en-
suring that only persons who have either no land or have
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very small holdings are provided employment on relief works,
would have to be gone into.”

4.90. The following provision in the background paper was stated to
take care of the subject of wage structure:

“The question of wages allowed, task prescribed ete. is also rele-
vant in this regard. If the wages allowed are lucrative, it
would be difficult to check the on-rush of persons seeking
employment on relief works. Of course, the wage allowed
will have to be sufficient to enable the worker to have suffi-
cient food at the prevailing market price for himself and his
family members. If, however, the wages arc suitably framed
keeping in view the wages in the open market and the need
that there should not be any diversion of persons employed
on plan and dcvelopment works to the relief works, they
would be conducive to restrict the number of persons em-
ployed on rclief works. Special care also needs 1o be taken
in this regard of the scheduled castes/tribes and other vul-
nerable sections of the rural population, so as to ensure that
they are not left out of relief operations. The whole gamut
of questions such as ceilings on wages, rclation of wages to
output, reduction of task, lowering of schedule of rates, pro-
vision for employment of children, wages to be paid to the
female workers, provision regarding weekly rest and mater-
nity benefit, etc. would have to be gone into.”

4.91. The Committee find that of the amount of Rs. 543.86 crores
incurred on relief works by nine States (Maharashtra, Rajasthan, Gujarat,
Andhra Pradesh, West Bengal, Karmataka, Orissa, U.P. and Bihar) during
the Fourth Plan (April, 1969 to march, 1974) as much as 61 per cent (i.c.
Rs- 336.78 crores) was spent on unproductive works like roads and metal
breaking. It was admitted during evidence that “these works, as one might
put it, were roads from nowhere to nowhere” Some of these works, it
was stated, had no relation to the 20-years Road Development Programme,
The expenditure has been sought to be justified because “it was essential
to provide employment close to distressed people’s places of living”. Ac-
cording to the representative of the Mimistry of Shipping and Transport,
the entire expenditure cannot be described as wasteful because part of that
expenditure was on metal breaking at quarries which at least was put to
productive use. From the figures made available to the Committee, it has
been noficed that of the metal broken and collected during the Fourth
Plan the utifisation was hardly 18.9 per cent in Maharashtra, 55 per cent
in Gujarat etc. The Committee would like to point out that the utilisa-
tion of stone metal was the lowest in a State like Maharashtra which spent
the highest amount (Rs. 140.19 crores) on this account.
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In this connection, it is perfinent fo recall the statement of the repre-
sentative of the Ministry of Finance during evidence that “the Central
Teams also in many cases have clearly advised the State Governments to
concentrate on works other than road making and metal breaking” and in
Government’s view money should be spent preferably on on-going medium
and minor projects. The Central Team which visited Rajasthan in 1969
has unequivocally stated that “it is better that instead of roads more pro-
ductive works are carried out”. Despite the awareness, on the part of the
Government, of the relatively litfle or no returns from relief opcrations of
this nature. the Committec note with surprise that the major portion of the
expenditure of Rs, 336.78 crores was incurred by nine States on roads
and metal breaking during the Fourth Plan. The amount spent on irriga-
tion accounted for only 18 per cent of the total expendifure on relief
works. The Committee cannot view with equanamity the preponderant
emphasis that was placed on road buwilding 2nd metrl breaking works
without adequate attention being pai? to their long term ufiiity.

The Committee concede that it may not always be practicable, in . a
cricsic caused by a natural calamity, to ensure that only works of a dur-
able nafive are undertaken to provide relief emplovimeat. They would,
however, wroe that, as far ag possible, the relief measures should he suit-
ably inicorated with on-going plan schemes or schemes which micht have
been deferred on account of financial constraints, so that funds allocated
for distress relief are utilised more gainfully and serve the dual objective
of alleviating distress as well as creating durable and lasting assets which
would in turn mitigate if not altogether eliminate, the adverse effects of
future natural calamitics which may occur. This could be achieved by
adequate advance planning and the preparation of a shelf of schemes (re-
ferred to later in this Report) to be utilised in the event of a calamity.. ..

4.92. A striking feature revealed by analysis of expenditure on irriga-
tion is that though funds were allocated in some States to major and
medinm projects to accelerate their completion and to provide rclief em-
plovment. the States were not able to make headway in achieving the
underlying objective. For instance, in one State the largest number of
persons cmployed on four irrigation projects was around 31,000 (July,
1973} as against its intention to employ 1,00,000 persons.

In another State, though the State Government spent a sum of Rs. 10.56
crores from relicf funds on three irrigation projects including the State
Electricals Board, the money was stated to have been spent on material
intensive works in progress.

In yet another State, the Committee learnt that thongh more labourers
could have been employed on 11 out of 15 major irrigation projects im
the States, only 69,000 labourers were employed.
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Though the attempts by these Sfates have not gone very far in achiev-
ing the objective, the fact that these States did make attempts in this direc-
tion should commend itself to other States. The Committee would, how-
ever, recommend that the Government should identify the factors respon-
sible for the limited success of the schemes for integrating measures for
relief employment with on—going major and medium irrigation schemes.
Such an exercise might lead to a greater success of the scheme in the event
of a natural calamity.

The Committee stress that conmsistent with economy and the resources

available every effort should be made by State Governments to provide
relief employment to maximum number of people, hit by droughi condi-

tions etc. on irrigation projects, (major, medium and miner etc.).

4.93. The Committee find that while, on the one hand, relief funds
running into crores of rupees were being spent on unproductive works
fike roads and metal breaking causing-depletion of plan resources, there
were instances on the other hand of under-utilisation and non-utilisation
of other funds which, if gainfully spent, might have provided greater em-
ployment opportunities to the people in distress. To quote a few -instan-
ces, of the Rs. 67.78 crores provided for 32 plan and non-plan schemes
in the budgets of Andhra Pradesh for the years 1971-72 to 1973-74,
Rs. 12.43 crores were surrendered. In West Bengal out of the provision
of Rs, 22.24 crores for employment-oriented schemes like the Drought-
Prone Areas Programme, Crash Scheme for rural employment etc. for the
years 1970-71 to 1973-74 Rs, 7.09 crores remained unspent. Govern-
ment of Bihar is reported to have swrrendered Rs. 4.16 crores out of
Rs. 5.49 crores allotted for employment oriented schemes during 1971-72
and 1972-73. The Ministry of Finance have tried -to explain that sur-
render of funds under one item should- not be viewed im isolation but
should be comsidered alongwith excess expenditure on other items. The
Committee were inforened that as on 29 April 1972, the Stafes had an
accumulated over-draft of Rs. 641.92 crores which had to be cleared by
the Centre through special loans. The Committee concede that-but for
such surrenders of funds, the cumulative deficit/overdraft of States would
have been even larger than what it was. But the fact cannot be gainsaid
that such a practice has a baneful effect on the resources position of the
Government. While on the one hand government is hardput t6 find re-
sources for assisting the States to tide over the -difficult situations creafed
by natural calamities, the States on the other hand swrrender fonds because
of the lack of meaningful projects to expand the sums thereon. The Com-~
mittee therefore wonld urge that funds earmarked -for employment-
~oriented schemes may be utilised by the - Stites to the msdximuin extent
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possible in keeping with the Government’s aim of finding productive jobs
for the unemployed millions.

4.94. The Committee note that the main responsibility of a Central
team is to make an on-the-spot assessment of the situation created by the
natural calamity, determine the nature and extent of relief measures that
the State would have to take to cope with the situation and to recommend
the ceilings of expenditure for various purpoeses which should qualify for
Central assistance. In their report, the Sixth Finance Commission had
expressed the view that by angd large the findings of the Central Teams
“tend to be of an impressionable nature” because in their view these teams
were constituted at short notice, were composed of representatives drawn
from various Ministries only, and undertook only brief visits. The Secre-
tary, Ministry of Finance (Department of Expenditure) has admitted dor-
ing evidence that during their brief visits to States which generally ranged

from 3 to 7 days these teams neither scrutinised the works in progress nor

the extent of actual damage done by a calamity. It was also revealed dur-
ing evidence that these teams did not check in detail the propositions made

in the Memorandum submitted by a State Government fo back its claim
for Central assistance.

The Secretary, Ministry of Finance, in his evidence before the Com-
mittce has drawn pointed attention to the fact that the Cenfral Team holds
“a general discussion at the offcial level between the senior officers of the
States concerned and the Central Team followed usually by some kind of
a visual inspection of the damage done”. He has reminded the Commit-
tee of the fact that “we are dealing as a part of the constitutional set-up
in the country, as Central Government, with the State Governments, the
State Legislatures, the State Ministers and the State Executives.” It
would appear that the Central Teams, play at present a very limited role

in the matter of assessing the damages as also the financial assistance that
would be needed by the States to cope with the situation.

The Committee would like Government to consider how the assess-
ment by the Central Team could be made more pertinent and informative
so as to see that the agreed objective of expending relief on approved Plan

schemes to provide gainful employment to drought hit people was better
achieved.

4.95. The Committee note that in their Report, the Sixth Finsnce
‘Commission (1973) had observed that the practice of keeping ready a list

of works “appears to have fallen imto disuse in many states.” Though
Collectors were expected to prepare and keep ready a shelf of relief works
which could bé started at short notice, such an exercise was not done in
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most of the States even in districts which had repeatedly been affected by
drought, floods or cyclones in the past, with the result that there were
delays in selection and commencement of relief operations and even where
works were started, these were mot systematically progressed and complet-
ed. Admitting during evidence that “these criticisms in getail are correct”,
the Secretary, Ministry of Finance has explained that with the change in
the pattern of central assistance, the schemes would be included in the
Plan and therefore the question of their being left incomplete would not

arise. ,

.4.96. The Committee concede that relief of distress caused by natural
calamities is primarily the .responsibility of the States and that with
the change in the pattern of Cenfral assistance for relief measures effective
from April 1974, the role of the Central Government has become further
limited. However, keeping in view the fact that large areas of the country
are prone to natural calamities, and the importance of 2 coordinated
national effort, the Committee would suggest that Central Government
should, using its good offices, emphasise on the States the need “fo sec that
detaile@ schemes for providing duorable infrastructure facilities for deve-
lopment in these districts/areas, as per plan, are prepared and kept ready
in advance so that these could be put into operation without delay to pro-
vide gainful employment for the ncedy in times of distress,

4.97. The Committce are perturbed to note that while the State Gov-
ernments spent as much as Rs. 1046.30 crores during the Fourth Plan
(1969-70 to 1973-74) on relief of distress to the people cawsed by natural
calamities, no monitoring system was in operation throughout the Plan
period to keep a watch on the physical achievements resvlting from such
expenditure with the result that no precise estimate of the durable assets,
if any, created by such a massive investment was available. The Com-
mittee are not impressed by the plea made doring evidence hy the repre-
sentative of the Ministry of Finance that as the relief of distress was pri-
marily the responsibility of the State Governments, the question of moni-

toring by the Centre did not arise.

The Committee feel that if a monitoring system had been developed,
it would have enabled the Central Government to keep a contemporane-
ous watch on the developments in the field and so direct the effort that
the colossal amount of Rs. 832 crores which was disbursed by way of
Central Government assistance during the Fourth Plan was utilised to the
best public advantage by creation of durable assets preferably as per the

approved Plan Schemes.

Even with the medification of the assistance scheme from April 1974,
the Committee feel that the need for monitoring has not been obviated as



97

it is but appropriate that the Centre should know contemporaneously how
the accelerated financial assistance is in fact being expended in the field for
implementation of approved Plan schemes,

4.98. The Committee are perturbed to note that even though State
Manuals prohibit employment of contraciors for execution of relief works,
except under certain circumstances, so that relief is provided directly to
the affected populaticp and intermediaries are avoided, some of the States,
e.g. Andhra Pradesh, Maharashtra and Bihar had been entrusting relief
works to private contractors who, it is understood, madc sizeable profits
in the process. Ags pointed out by Audit, a Central Study team which
visited the State of Andhra Pradesh hai asscssed that out of Rs. 22
crores spent on relief works during 1972-73, as much as Rs. 2 creres or so
had gone as profit to contractors and intermediaries and to that extent re-
duced the amount! of relief available to those affected. The Team also
pointed out that the contractors were making profits which, in some cases,
were as Lioh as 15 per cent.  The representative of the Ministry of Fin-
ance explained during cvidence that 15 per cont margin did not consist
entircly of profit and that even if Government were to handle these works
departmentaiy, th:re wonld have been a 12 per cent Govermement super-
visien charze.  The representative, however, assured the Commitice that
the observations of the Central Study Team about contractor’s profit to
the tune of Rs. 2 erores would be gone into.

The Committec have been given fo understand that from April 1974,
there will be no distinction as such between rclief works and the plan
works. 1t is also understood that the States are free to entrust their plan
works to any agency including the contractors. The Committee learnt
during evidence that even prior to April 1974 no guidelines were issued
by Government on this subject.

The Committee need hardly point out that it would obviously be bet-
ter to maximise the percentage of resources devoted to the actual imple-
mentation of the schemes in the field by reducing the overheads on depart-
mental charges, confractors agencies etc. The Committee would like the

Government to review the matter in detail and lay down suitable norms
in this behalf.



CHAPTER -V
GRATUITOUS RELIEF AND OTHER MEASURES

Audit Paragraphs

Gratuitous Relief

5.1. The scale of gratuitous relief applicable to various categories of
distressed people and its duration =are fixed by the State Government dep-
-ending on the nature and extent of calamity. During floods and cyclones,
emergent relief is given in the shape of food, clothes, utensils, etc. for
short periods, say, a week or so, till the floods recede. In doing so, gene-
rally no distinction is made betwcen different sections of the affected
population and relief is afforded irrespective of one’s capacity (o work or
his pecuniary circumstances. In the case of drought, gratuitous relief is
to be restricted to old and infirm persons who arc unable to work and
have no one to support them; it is given for a longer period and its duration
is to be limited to the next major harvest.

5.2. In certain States (e.g. Bihar, Uttar Pradesh and Jammu and
Kashmir), the principle of gratuitous relief has been extended to fires in
which houses of many people are burnt.

5.3. During the five years ending March 1974, Rs. 110.68 crores were
spent on gratuitous relief including cash doles to disabled and indigent
persons, free or concessional supply of food, clothes and similar items.
Expenditure on certain other relief measures such as free or concessional
supply of secds, fertilisers and other agricultural inputs, grants for repair
or reconstruction of houses damaged by floods and cyclones, remission of
tuition fees, repair and construction of school buildings, provision of drink-
ing water measures for prevention of epidemics and grants to weavers,
fishermen and artisans has been dealt with in the suceeding Chapter.

5.4. Cash doles, clothes and food (cooked or otherwise) werc distri-
_buted mainly through Revenue officials. In certain States, notably Bihar
and Kerala, free kitchens, feeding centres and gruel centres were also open-
ed for serving cooked food. While large sections of affected population
were given gratuitous relief in the event of floods etc., such relief on occur-
rence of drought was to be restricted to a small section of the affected
population, who were unable to work due to physical infirmities etc.

98
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5.5. Generally, lists of eligible persons were not prepared and got
approved by Collectors/Sub-Divisional Officers. It appears that some-
times gratuitous relief was provided to ineligible persons.

5.6. Uttar Pradesh tops the list of States incurring expenditure on
gravitous relief. The amount spent in that State during the five years
was Rs. 29.77 crores. Closely following was West Bengal which spent
Rs. 27.88 crores. Third was Bihar which spent Rs. 18.28 crorcs.
Amongst the major States, the smallest amounts werc spent in Madhya
Pradesh (Rs. 31 lakhs) and Rajasthan (Rs. 86 lakhs), Out of Rs. 274.66
crores spent in Maharashtra on distress relief, only Rs. 2.16 crores spent
on gratuitous relief. In certain States, notably West Bengal gratuitous
relief was treated as a social service payment and was distributed almost
every year whether there was a calamity or not. 1In certain States (e.g.
Uttar Pradesh, West Bengal and Kerala) gratuitous relief was somctimes
continued after the calamity was over.

5.7. West Bengal—In this Statc gratuitous rclief is  given in normal
times only to the crippled, handicapped, the old and othcrs who are unable
to earn their living and have no relatives to support them. While the
State Government has determined that a maximum of 0.2 per cent of the
population may be given gratuitous relief in normal times, relief is
actually to be given only to selected individuals who are eligible. The
Anchal relief committee is responsible for preparation of priority lists of
persons who deserve gratuitous relief, which are to be checked by the
Block Relief Committee -and finally approved by the Sub-divisional Officer.
An Officer so authorised has to check these lists at random to see that no
pames have been erroneously omitted or included. In Malda district,
where 2/ thousand tonnes of foodgrains valued at Rs. 2.29 crores were
distributed free between 1968-69 and 1971-72, no such priority lists had
been prepared. In test-check in Hooghly and Bankura districts where
foodgrains were distributed free in different years, it was seen that priority
lists were prepared late and were then not always scrutinised or approved.
The percentage of population to whom gratuitous relief may be given was
increased by Government during periods of distress, a specific percentage
being fixed for each district on each occasion. In three districts, 55.66
lakhs units of feodgrains (unit signifying one day’s ration for one person)
were distributéd between 1970-71 and 1973-74 as against 29.57 lakh
unit¢ admissible according to the percentage approved by Government;
-the value of foodgrains distributed in excess in this sense was Rs. 72.03
lakhs, In a: Sub-division of West Dinajpur where 15 percent of the popu-
lation was to be covered in August 1972, foodgrains were distributed to 20
to 30 per cent of the population: value of foodgrains distributed in excess
was Rs. 4:25 lakhs. In Malda district, consequent on a flood, wheat was
to be distributed for a fortnight in August 1971 in a municipality to certain
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categorien of persons excluding ‘professional people, those in service and
traders. Actually, 668 tonnes of wheat were distributed in that fortnight
against 240 tonnes admissible, the excess expenditure being Rs. 3.74
lakhs. No priority lists had been prepared, nor were acknowledgement
of recipients available (July 1974). The State Government had decided
in October 1970 that distribution of foodgrains in Hoogly district in the
first fortnight of November 1970 was unnecessary; nevertheless, food-
grains worth Rs, 13.44 lakhs were distributed. Similarly, in a2 Sub-Divi-
sion of that district foodgrains valued at Rs. 2.46 lakhs were distributed in
September and October 1971 though the Sub-Division was not included
in the relief programme. Further, in that district foodgrains valucd at
Rs. 18.95 lakhs were distributed in 1971-72 us flood relief three o four
months after occurrence of the floods.  In a block in Nodiz district where
floods had occurred in  July and August 1971, wheat cnsting Rs. 1.97
lakhs waos distributed as flood relief in November 1971, On the occasion
of the Pujas in 1972 in that State. 210 Inkb dhoiiess sarees and children’s
garments worth Rs. 10.09 Jakhs were purchased for diseibotion to dis-
tressed persons, a quota of 200 pieces of dhotics, P07 mivces o siross and
800 picces of chitdon’s garments being fixcd for esch Assembly Consti-
tuency for distribution through Members of Legistative Assemblv.  Froon
such records as were available, it was scen that 32.860 pieces of cloflings
were distributed through 26 Members of Legislative Assembly ond o Mom-
ber of Parliament. Complete record of distribution wus not kept.

5.8. A noteworthy feature was that both gratuitous relief and reiicf works
were continued in certain districts for very long periods, sometimes throagh-
out the year. For instance, foodgrains arc to bhe distributed free for a
short period (two or threc week) after a flood, but distribution actually
continued for more than 6 months after the floods of 1970-71 and 1471~
72. The Central study team had observed (June 1972) that disbursement
of gratuitous relief was continued in Bankura district whether or not there
was a drought. In Purulia district where expenditure on relief measures
had been incurred every year, the Collector had indicated (March 1973)
that the district “survives on test relief cxpenditnre. In fact, if this source
is stopped, the district economy will be in the doldrums”. From a report
furnished by him to the State Government in March 1973. it seems that
the real problem was that 14.78 lakhs of the rural population, including
1.69 lack agricultural workers have no income between January and July
each year, their income during the rest of the year being inadequate te
support them through this period. Conditions seem to be similar in

Bankura district.
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OTHER RELIEF MEASURES

5.9. Apart from relief works and gratuitous relief in cash or kind
mentioned in *Chapters V and VI, State Governments also initiated cer-
tain other relief measures necessitated by floods, cyclones or drought.

5.10. Where there was a drought, relief measures included provision
of drinking water, cattle conservation and supply of fodder, supply of
seeds, fertilisers, etc., grants to, or relief schemes for weavers, artisans
and others, remission of revenue and reimbursement of tuition fees, medi-
cal relicf, provision of nutrious food to relief workers, etc. Measures ini-
tiated in the wake of floods and cyclones also included repairs to public
properties, such as irrigation sources, buildings and roads, grants for repair
or reconstruction of damaged houses and grants for repair of school buil-
dings.

5.11. During the five ycars April 1969 to March 1974, of Rs. 924.22
crores spent on rclief mcasurcs, Rs. 142.40 crores were spent on such
items. Important and interesting points noticed in review of expenditure
on such relief mcasures are  mentioned in the succecding  paragraphs.
(Pages 85—117 of Audit Rcport).

5.12. In repair of irrigation sources, roads, ctc., in West  Bengal,
Tamil Nadu, Orissa and Himrachal Pradesh there was considerable delay
in starting or completing the repairs; in fact, many assets were repaired
a ycar or so after the flood or cyclone, or were lying unrepaired at the
time of Audit. Instances were also noticed where there was doubt re-
garding the technical quality of the work done, Arrangements for supply
of fodder for cattle suffered from some deficiencies, e.g., delays in procure-
ment and distribution, some stocks left unsold, ctc. In many cattic camps,
particularly in Maharashtra and Rajasthan, the number of cattle Tooked
after was much less than planned. Programmes to obviate shortage of
drinking water in certain arcas werc characterised by delays, technical
failures, etc. Substantial sums were spent, particularly in Karnataka, on
purchase of rigs and other equipment, many of which did not help to
resolve the current problem; in some  States, including Uttar Pradesh,
money was utilised for purchasc of pipclines, pumps, etc., for which funds
were allotted at the cnd of the financial year. Subsidics for repair of houses
as also reimbursement of tuition fees and grants and loans to weavers,
artisans, etc., were often distributed late and, in many instances, eligibility
had not been properly checked. Schemes to provide relief employment
to weavers met with very limited success in the three or four States where
substantial sums were spent on such scheme, few individuals being provided
with employment for very short periods. Some seeds purchased were
substandard, seeds were also distributed late or cash was given to help

—*—éhapters IV and V of PAC’s 5th Report.
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cultivator to overcome shortage of seeds when the State Government itself
was unable to purchase seeds.

[Paragraph 3.11.2, 3.11.3, 6.1.1. to 6.1.4, 6.2, 4.8.4, 7.1.1 of the
Supplementary Report of C&AG for the year 1973-74 (Part I),
Union Government, (Civil)]

5.13. The Committee are given to understand that the Government
of India decided as early as 1953 that gratuitous relief should be given
only to the disabled and the like persons who were unable to work. This
was reiterated in 1966. Notwithstanding this position, expenditure on
gratuitous relief including cash doles to disabled and indigent persons dur-
ing the five years ending March, 1974 amounted to Rs. 110.68 crores,
the States which spent the largest amounts on this account being Uttar
Pradesh (Rs. 29.77 crores), West Bengal (Rs. 27.88 crores) and Bihar
(Rs. 18.28 crores). The Committee, therefore, desired to know whether
Government of India have made an assessment of the adequacy of the
measures taken by various States to restrict and control expenditure on
doles and whether any steps have been taken to dissuade the States from
spending so much on gratuitous relief. 1n reply, the Ministry of Finance
stated in a note:

“In their discussions with the States, the Central Teams generally
cautioned the States against spending larger amounts on doles
and gratuitous relief. In fixing the ceiling for this item, the
Central teams used to take into account only what they con-
sidered reasonable in the circumstances of the situation. If &
State Government spent larger amounts on gratuitous relief,
it had to find the necessary resources on its own. Further in
computing the Central assistance payablc for relief items, the
margin money allocated by the Finance Commission was first
deducted, from the ceilings recommended by the Central teams.
The net result was that Centra] assistance given for gratuitous
relicf was not of a significant order.

The whole situation has changed with the introduction of  the
new policy with effect from 1-4-1974. Expenditure on non-
plan items like gratuitous relief is now entirely the responsibi-
lity of the States.”

5.14. In the course of evidence, it was pointed out that the Central
Team reported in June 1972 that disbursement of gratuitous relief was
continued in Bankura district of West Bengal even when there was no
drought and that according to the Collector of Purulia district of West
Bengal, his district “survives on test relief expenditure. In fact, if this



103

source is stopped, the district economy will be in dol drums.” The Com-
mittee enquired if Government of India had considered the desirability of
separating relief consequent on a npatural  calamity from normal relief
which was being given as a measure of social security, In reply, the re-
presentative of the Ministry of Finance has stated in evidence:

“Regarding West Bengal, there is a very peculiar situation,

they
have their own resources.

I believe that even in normal times
about 0.2 per cent of the population in certain specific districts
of which Purulia is one is being given gratuitous relief from
their own resources year after year. The economic condition
1s such that gratuitous relief is given and the expenditure is
met by the West Bengal Government.”

5.15. Asked if the practice of spending relief funds as a social security
measure adopted by the Government of West Bengal was peculiar to that

State only or whether it was followed in other States also, the witness has
stated:—

“It is totally out of line with the other States for the simple reason
that the Statc Governments have adopted it as their normal
policy to give the gratuitous relief in certain districts for a cer-
tain specified population. 1t does not mean that they arc tak-
ing the central assistance against that expenditure.”

5.16. The Committee wanted to know if prior to 1 April, 1974, the
Centre used to defray expenditure on gratuitous relief only when there
was a calamity or whether the Centre met expenditure incurred by States

even in normal times. The Ministry of Finance have confirmed in a note
that:

“Each State follows its own policy in regard to social seccurity
schemes and defrays the consequent expenditure from its own
resources. The Centre does not give any assistance to States
towards anv expenditure that they may incur on gratuitous
relief in normal times. The Centre came into the pitcure only
when gratuitous relief hag to be given as a consequence of a
widespread natural calamity.. Even then, the Centre used to

dissuade the States from spending large amounts on doles or
gratuitous relief.”

5.17. The instances of delays and deficiencies in the administration
of “other relief measures” such as free or concessional supply of seeds, fur-
tilisers and other agricultural input, grants for repair of houses, provision-

of drinking water etc. as ponted out by Audit in respect of the various.
States are given below.
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Other Relief Measures States concerned

(1) Drinking water supply . . « Maharashtra, Rajasthan, Gujarat, Andhra
Pradesh, West Bengal, Karnataka,
Uttar Pradesh and Tamil Nadu.

'(2) Repair and restoration of roads, irri- Rajasthan, West Bengal, Orissa, Hima-

gation works, drains, embankments etc. chal Pradesh, Assam and Tamil Nadu.
(3) Distribution of Seeds . . . Karnataka, Orissa, Uttar  Pradesh,
Assam.
(4) Measures to relieve fodder scarcity . Maharashtra, West Bengal, Rajasthan,
Gujarat and Karnataka.
(5) Grants for repair of houses . . . West Bengal, Orissa, Uttar Pradesh,
Bihar.
(6) Repair and restoration of School and West Bengal, Orissa, Bihar, Assam.
College buildings.
(7) Educational concessions . . . Utiar Pradesh and Orissa.
(8) Medical Relief . . . . . Uttar Pradesh.

(9) Reconstruction of villages—damaged by Orissa.
tidal bores.

(10) Houses for Adivasi and Harijan Families Orissa.
{11) Orchards . . . . . . Himachal Pradesh.

2) Grants to, or relief Schemes for weavers Gujarat, Andhra Pradesh, Karnataka
and artiSans. and Bihar.

5.18. The Committee desired to know if the Government of India
were aware of delays in the administration of “other relief measures” and
if so whether the reasons thercfor had been examined. The Ministry of
Finance have stated in a note, that:

“As this is a matter falling within the administrative jurisdiction of
States, it is not possible to explain the reasons for delays
or deficicncies in  execution of relief measures of the kind
mentioned above.”

5.19. The Committee asked why the light manual schemes initiated
in certain States notably Gujarat, Andhra Pradesh, Karnataka and Bihar
for artisans like weavers met with little success. In their reply, the Minis-
try of Finance have pointed out that this js not a major scheme for which
Central financial assistance is provided and that Central Teams are general-
1y not in favour of encouraging this scheme as a relief measure. The drought
relief measures are according to the Ministry meant mainly for the people
employed in agriculture.
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5.20. The Government of Andhra Pradesh have explained that the
weaver class in Andhra Pradesh which constitute a sizeable population in
the rural areas were equally affected by drought conditions prevailing in
the State and relief had to be provided to this artisan class with the con-
currence of the Planning Commission. Funds were provided for starting
work centres for the weavers to enable them to tide over the drought,

5.21. The Government of Bihar have intimated that in order to pro-
vide employment to these sections of people who could not work on Heavy
Manual Labour Schemes, the following schemes were taken up in  the
category of Light Manual Labour Schemes”:

(1) Scheme for Spinning and Weaving To be executed through the Bihar State
Khadi. Khadi and Village Industries Board under

the administrative control of the Indus-
triecs Department.

{(2) Handloom Scheme . . . . To be executed thro Bihar State Wea~
vers’ Handloom crative Uniom
under the -administrative control of
the Cooperative Deptt.

{3) Handicrafts Scheme . . . . To be implemented by the Director of
Industries.

5.22. The State Government admitted that “it is a fact that these
schemes met with little success”. Consequently Light Manual Labour
Schemes were not resorted to by the State  Government in subsequent
years.

5.23..The Committee note that during the five years ending March
1974, the State Governments spent as much as Rs. 110.68 crores on ‘Gra-
tuitous Relief’ including cash doles to disabled and indigent persons, free
or concessional supply of food, clothes and similar items. The States which
speat the largest amounts on this account are Uttar Pradesh (Rs, 29.77
crores), West Bengal (Rs. 27.88 crores) and Bihar (Rs. 18.28 crores). The
Committee understand that as early as 1953 Government of India bad
-decided—the decision was reiferated in 1966—that gratuitous relief should
be given only to disableq and like persons who were unable to work. In
their discussions with the States, the Central Teams had also been cam-
* tioning the States against spending larger amounts on doles and gratuitous
relief. The Committee are, however, concermed to note that despite re-
‘peated advice from the Central Government, the States have been spending
on gratuitous relief liberally. . '

.5.24. The Commiittee also find from the Audit Report that the scope,
scale and the principles governing grant of gratuitous relief vary from
‘State to State. In certain States e.g. Bihar, Uttar Pradesh, Jammu &
Kashmir, the principle of gratuitous relief has been extended fo fires im

1979 LS—8.
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which houses of many people are burnt. In certain States notably West
Bengal, gratuitous relief was even treated as a social service payment
which was distributed almost every year whether there was a calamity or
not, Though with the change in the pattern of Central assistance from
April 1974, expenditure on gratuitous relief is met by the States them-
seives, the Committee would like the Central Government to evolve, in
consultation with State Governments, guidelines and principles for the
grant of gratuitous relief and commend them to the State Governments for
observance. This would make for uniformity of approach to the problem.

§.25. As the Audit Report shows besides undertaking Relief Works-
for and providing Gratuitous Relief to the people ia distress, State Govern-
ments have been taking ‘other relicf measures’ like provision of drinking
water, cattle preservation, supply of fodder, seeds, fertilisers, granis to, or
relief schemes for weavers, artisans and others, remission of revenue, re-
imbursement of tuition fees, medical relief, repairs to public properties,
such as irrigation sources, buildings and roads, grants for reconstruction of
damaged houses and grant for repair of school building. The expenditure
on these measurcs amounted to Rs. 142.40 crores during the five years
April 1969 to March 1974. The Committee are distressed to note that

as pointed out by Audit, there were delays and even deficiencies in the
administration of such measures.

The Committee need hardly emphasise the need for the administration
of relief measures in a manner that ensures timely but adequate relief to
the people in distress. The Committee desire that the attention of the State
Governments may be drawn fo the defects in the administration of relief
pointed out by the Audit for studying their cases and drawing lessOns
therefrom to avoid them in futurc. . :



CHAPTER VI
LONG TERM AND OTHER PROGRAMMES
Drought Prone Areas Programme

Audit Paragraph.

1.Conception of the Programme

6.1. As mentioned eatlier, relief works are to be undertaken in drought
affected ares essentially to provide employment to affected persons; other
relief measures were also initiated in the conmtext of the current drought
and wusually terminated when the drought was over. Government of
India, in the Ministry of Food and Agriculture* decided in February
1970 that it would be necessary to take up a programme for integrated
development of certain areas which were chronically affected by drought
to mitigate, if not eradicate totally, scarcity conditions in those areas. Ac-
cordingly, in 1970-71 the rural works programme (renamed in January
1972 as the drought prone areas programme) was started as a non-Plan
Central sector programme with an outlay of Rs. 100 crores during the
Fourth Five Year Plan ending March 1974,

6.2. State Governments were informed of the decision on 17 April,
1970. They were asked to identify areas in the selected districts which
deserved attention, to select appropriate schemes or works keeping the
priorities of the programme in mind, to create a suitable coordinating
agency and to compile detailed estimates for schemes to be executed im
1970-71 by 30 April, 1970. A team of Central officers was to be sent to
each State to finalise the year’s programme by 15 May, 1970.

6.3. Master Plans were to be drawn up by State Governments by 30
September, 1970 after taking note of all development schemes being imple-
mented and were to be such that moneys available for distress relief could
be used to further the objectives of the programme. They were to be
discussed by Central teams in October and November so that by December
1970, the master plans could be submitted to the Government of India.

*]a the Ministry this Programme was handled initially by the Department
of Q:l:ul;ne and htar y the Department of Rural Development.
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Selection of Districts and Schemes

6.4. In selecting districts, factors like incidence of rainfall, chronic
liability to drought, environmental conditions and availability of other
avenues of employment were to be taken into conmsideration, In selecting

schemes for implementation, the following priorities were to be kept in
view:

(i) Major, medium and minor jrrigation projects which were to in-
clude field utilisation activities, land levelling and other in-
frastructure facilities necessary to develop the command area,
for instance, roads and marketing complexes, wherever neces-
sary.

(ii) Soil conservation and afforestation.

(iii) Village and district roads necessary to open up the area and to
increase agricultural production.

6.5. Without prejudice to inter se priority of the schemes ‘preference
was to be given to schemes which were labour-intensive, Relief works
taken up earlier in any district but left incomplete and mot transferred to
the State sector were to be accorded priority if other conditions were
satisfied. The main emphasis under the programme wag to be on creation
of new irrigation sources, repairs of a  substantial nature to existing
works which added to irrigation potential could also be taken up. Precise
data of ground water and sub-soil water were to be collected before taking
up schemes, Soil conservation works on private lands of farmers were to be
financed to the extent of 75 per cent by loan and 25 per cent by grant
and dugwells to the extent of 66-2/3 per cent as loan and the rest as grant.
‘Any State which had a different pattern of assistance for such works was
1o obtain the approval of the Government of India for continuing the exist-
ing pattern. Specifications of works included in the programme in each
‘State were to be the same as for similar works undertaken by the State
Government in its own schemes. Only all-whether pucca roads were to be
constructed. Maintenance of the completed works was to be financed by
‘the State Governments from their own funds.

Financing of the programme

6.6. The scheme was to be a Centrally sponsored non-Plan scheme
‘to be fully financed by grants from Government of India to the State
Governments except that (a) purchase of equipment, vehicles, eic. was
‘to be financed by loans; the State Governments could charge 13 per cent
.of the cost of works as hire charges for the machinery and (b) soil
conservation works and dugwells on private lands were to be financed in
‘the ‘mantier stated in the preceding paragraph.” While allocation of fuuds
for the programme in each State was to depend on suitability of schemes
-proposed to be taken up in the sdlected areas, the states were asked to
proceed tentatively on the assumption that a little over Rs. 2 crores
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would be available for each district during the remaining four years of
‘the Fourth Plan. Sub-allocation between the districts was to be decided
by each State Government; the total outlay available to each State was
to be distributed equitably among the various areas selected for coverage.
While formulating the schemes, the States were to ensure that the pro-
gramme did not result in substitution or slowing down of the normal
development programme already drawn up or contemplated in the Fourtb
Plan period. They were to ensure that funds allocated to selected dis-
tricts under the programme were not diverted to other districts or schemes
which did not form part of the programme. Subsequently, at the mid-
term appraisal of the Fourth Plan in 1971-72 it was decided that the
programme would be classified as a Plan scheme for 1972-73 in view
of the developmental nature of the programme.

Master Plans T ;
6.7. State Governments were asked to prepare master plans so that
schemes under the programme could be integrated and dovetailed with
schemes under Plan and non-Plan development programmes in each
drought prone district or unit. Each master plan was intended to serve
as a set of wellconsidered schemes with defined inter se priority which
could be taken up for implementation if scarcity conditions developed
while the programme was in progress. Schemes to be taken up under
the programme from 1971-72 onwards were to be only such as were
_included in the master plans. The master plans submitted by the States
were to be sanctioned by a Committee comprising representatives of the
Uniou Department of Agriculture, Planning Commission and Ministry of
_ Finance. Funds allotted for relief works as and when scarcity conditions
developed in drought prone districts were to be immediately utilised for
implementing schemes under the master plan.

Progress

6.8. In April 1970, 23 districts in 7 States were selected under the
programme and 33 more districts in 6 States and contiguous areas in 18
other districts were selected during the subsequent 2 years, Thus, the
programme covered 56 districts and contiguous areas in 18 other districts
in 13 States as indicated in Appendix VII.

6.9. The programme was started in various States between October
1970 and June 1971 except in Bihar (where work was started in October
1971) and Jammu and Kashmir (where schemes were approved in July
1971 and work started in November 1971). Total outlay approved and



110

amount. of .administrative approvals -for schemes under ‘the prOgramme"fs
indicated below: |

Number of Total Total Expen-

Period districts outlay amount of diture
covered approved adminis-
tative
approvals
issued

(Rupees in crores)

In 1970-71 . . . 45 NA.@ 1385 649
Upto March 1972 . . . [ 56 and conti- 76-67 44°36 31°00
|| guous areas
{ m 18 other
[ districts
Upto March 1973 . . . 111-81% 83-98 67-00

@Not available

*Includes some amount approved in 1973-74.

6.10. As mentioned earlier, master plans for each district included
under the Programme were to be drawn up by the end of December 1970
as great importance was attached to such master plans. Master plans
were prepared and approved for the districts of certain States, for example
Gujarat and Maharashtra, without much delay. But in Rajasthan even
by October 1972 master plans of 8 districts out of ten where the pro-
gramme was being implemented had not been prepared. Till the time of
the review (September 1974) master plans for three districts (Jalore,
Pali and Nagaur) were yet to be prepared. In the absence of the master
plans, funds allotted for relief works during the famines of 1972 and
1973 were utilised on schemes not properly considered in advance. Also
a number of new works were sanctioned and taken up which did not
eventually find a place in the master plans (wherever prepared), and a
number of works included in the master plans were not taken up at all.

Revision of concept and enlarging the scope of the programme.

6.11. In the original concept, thc main emphasis had been on schemes,
being labour intensive, so as to ensure that the programme would
generate employment opportunities in those areas where the problem
of rural unemployment and under-employment was acute. In January
1972 during the mid-term appraisal, the Programme was re-oriented.
According to the revised concept, the primary focus was to be on
development works so as to provide a permanent solution, t~ the extent
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;possible, of the drought problem rather than on schemes metely to create
.employment opportunities.

6.12. Actually, schemes conforming to the revised concept were
newly sanctioned for only some districts in Gujarat and Rajasthan as it
‘was thought that by that time most schemes had already been sanctioned
and it was not possible to introduce major changes in schemes already
approved to re-orient them to the new pattern. No attempt was made,

as far as could be ascertained, in the majority of the States to re-orient
the programme to the new concept.

6.13. It will be secn from paragraph 6.8 above that till March 1972
administrative approval for scheme amounting to Rs, 44.36 crores had
been given by Government of India. Actual expenditure in the States
till December 1971 was about Rs. 13.68 crores. 1n the next financial
year (1972-73) administrative approval was accorded by the Government
of India to schemes aggregating Rs. 39.62 crores. An outlay of Rs. 35.14
crores was approved in 1972-73 and thereafter. Further as mentioned in
detail in subsequent paragraphs, a number of schemes were started
only in 1972-73 or later. Thus it would appear that the assumption that
there was no real scope in February 1972 for re-orientation of the works
in the programme in many States was not entirely justified.

6.14. In Rajasthan, four important schemes were approved in 1972-73
for inclusion in the re-oriented programme. These schemcs were:—

(a) Rural water supply scheme estimated to cost Rs. 3.35 crores.

(b) Dairy Devclopment scheme for which Rs.

1.04 crores were
allotted.

(c) Drought proofing project in Barmer district for which Rs. 0.99
crore were allotted in 1972-73,

(d) Migfatory sheep scheme in Jaisalmer district for which
Rs. 0.40 crore were allotted in October 1972.

6.15. Twenty-nine works were sanctioned and started under the rural
-water supply scheme. While Rs. 1.62 crores were spent, only two water
supply schemes were completed till March 1974 and five schemes were
completed till March 1975. For the dairy development scheme, the
allotment of Rs. 1.04 crores was reduced to Rs. 0.40 crore in August
1973. Plans to activate five tubewells and establish numerous milk
chilling centres in Jaisalmer, Pali. Nagaur and Jalore districts were there-
upon reduced in scope to establishment of only four milk chilling centres
-in Pokaran, Pali, Bollotra and Merta towns. One of these was reported
.to have been commissioned in 1974-75. The other centres had not been
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commissioned (February 1975) as some equipment had yet to be received
and buildings were not ready.

6.16. The drought proofing project in Barmer district envisaged pro-
vision of an infra-structure for increasing production of milk, mutton and
wool, by electrification of tubewells and increased supply of potable
water, improvement of breed of cattle and sheep and similar other
measures. This project was not taken up at all. The migratory sheep
scheme in Jaisalmer district was to develop a large pasturc (area about
20,000 acres) which would create a reserve of fodder for that district
and also receive sheep during a drought. This project was expected to
obviate the need for migration of sheep during drought which causes
starvation and death of the animals and misery to the breeders. Tt was
also expected to increase wool and mutton production. This project was

also not taken up either.

6.17. For Gujarat, water supply schemes (estimated cost: Rs. 1.03
crores) to cover 76 villages and a pasture development scheme (estimated
-»st: Rs. 0.16 crore) were approved according to information furnished
vy the State Government. *Rupees 0.74 crore were spent upto March
1974 on the former but works taken up under the scheme remained largely

incomplete.

6.18. The pattern of the programme approved for
essentially different from that approved for other States, as most of the
money was to be used as part of the requirements for three major irriga-
non schemes which would have a total cultivable command area of 1.49
lakh hectares. For these three on-going schemes, namelv Loharu Iift
irrigation scheme and increasing the capacity of the Jui Canal and the
Jhajjar 1t irrigation schemes, rupees three crore were given by the
Central Government against Rs. 17 crores reported to have been spent on
the three schemes by the State Government. While work on the Jhajjar
lift irrigation scheme was reported to have been completed. works on the

other two were in progress (December 1974).

Haryana was

Expenditure incurred under the programme, Central assistance, ete,

6.19. Against Rs. 111.81 crores sanctioned for various schemes in
the 13 States. Rs. '92.27 crores were spent by the States, including
amounts spent after July 1973 on minor irrigation works in accordance
with the instructions issued by Government of India in October 1973.
The Central Government had approved outlay of more than Rs. 10
crorecs each in the six States of Rajasthan (Rs. 19.74 crores), Uttar

—_—

*According to Government of India, th - schemes were to cover 123 villages at an estimated
tost of Rs. o*70 crore.
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Pradesh (Rs, 11.66 crores), Maharashtra (Rs. 12.64 'ctores), Gujarat.
(Rs. 13.93 crores), Karnataka (Rs. 13.11 crores) and Andhra Pradesh
(Rs. 10.10 crores).

6.20. Expenditure as reported in the 13 States is as shown below:

Expenditure Percentage

(Rs. in of total
. crores)
1. Iirigation . . . . . . . . . 5107 56+00
2. Roads . . . . . . . . . 23°50 26+00
3. Afforestation . . . . . . . 722 750,
4- Soil Conservation . . . . . . . 615 6+50
5. Other schemes . . . . . . . 433 4°00
T T T - 7 9227 100700

6.21. Expenditure incurred and the Central assistance released are
indicated in Appendix VIIL. It will be seen from the above table that
though road works were to be given the lowest priority, cxpenditurc on
roads was 26 per cent of the total expenditure; in fact, the Union Depart-
ment of Agriculture had itself approved expenditure on roads equal to
24 per cent of the total outlay. Expenditure on roads incurred in Jammu
and Kashmir, Tamil Nadu, Bihar, Andhra Pradesh and Rajasthan
was more than one third of the total expenditure in thc respective
States.

6.22. The broad picture of the works undertaken in the various main
sectors as seen from reports and records was as given below:

Irrigation Schemes.

6.23. Irrigation schemes undertaken under the programme were
mostly minor or medium irrigation works except in Haryana where some
major schermmes were taken up.

6.24. In 29 districts of eight States where the Programme was im-
plemented, 2.560 minor irrigation schemes were to  be undertaken to
irrigate 2.47 lakh hectares. Till March 1974, 1,099 works were com-
pleted which had an irrigation potential of 0.48 Jakh hectares®.  Total

*The figures indicated in the review relating to the number of irrigation schemes ap-
proved, the area to be irrigated, the number of schemes completed till March 1974 and the
izrigation potential created, are based on the records of the State Governments or imple-
menting agencies. Government of Tndia (Department of Rural Development) have inti-
mated different figures in some cases, The Department has been requested to  reconcile .
the differences.
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.expenditure i these cight States was Rs. 37.12 crores (out of Rs. 51.07
.crores spent in all States on minor irrigation). In 18 districts of 4 other
States, 1,743 works were completed against 2,576 works which wete
.taken up.

Karnataka,

6.25. Some works under minor irrigation could mot be started due to
.delay in acquisition of land and also because of water collected in some
tanks on account of heavy rainfall preventing taking up of the works.
This resulted in large savings under this item. To utilise the savings, the
State Government approved in December 1973 taking up of 222 fresh
minor irrigation works costing Rs. 0.78 crore. Approval of Government
.of India in this regard sought for in January 1974 was not accorded.
Actually, 290 additional works (estimated cost: Rs, on¢ crore) were
taken up and Rs. 0.50 crore spent till March 1974. Of these, 175 works
emained incompletc (March 1974). These  works included 42 Jift
irrigation works for pumping wuter from tanks and springs. Rupees 0.17
crore were spent, Rs. 0.07 crore on pumpsets and pipes and the balance
on civil works. All these works were incomplete as civil works were not
completed; pumpsets and pipes remained unused (August 1974).

Urtar Pradesh.

6.26. While it was stipulated that funds allotted to the selected dis-
tricts should not be diverted to other districts or programnies rot forming
part of the scheme. it was obscrved that this was not follewed in many
cases, e.g., in the case of Barundha distributary of Mirzapur district the
project (estimated cost: Rs, 1.04 crores—revised to Rs. 1.12 crores)
provided, inter alia, for remodclling of 17 miles of channcl. There was
no provision for construction of new channels. Actually, 29 miles of
new channels were constructed and 24 miles of channels remodelled.
Rupees 1.08 crores were spent thereon till March 1974,  Although
-scheduled for completion by March 1973, the work was not completed
till March 1974. There were substantial savings under this project which
were utilised for execution of additional works. Similarly. in the Belan
Canal Division entrusted with the construction of new channels under this
scheme, Rs. 0.04 crore were spent on constructing, strengthening and remo-
delling of distributorics, minors. ctc., which did not pertain to the program-

-me.
6.27. Tn Uttar Pradesh. onlv 18 irrigation schemes out of fifty were

completed even though the expenditure of Rs. 8.69 crores exceeded the
.estimated cost of Rs. 8.64 crores.  Against the target of 0.69 lakh
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hectares, irrigation potential of only 0.14 lakh* hectares was created till
March 1974. The shortfall in execution of two irrigation schemes in
Banda district was attributed mainly to dearth of (i) labour and agencies

dor execution and (ii) adequate means of conveyance for carriage of
materials and movement of personnel.

West Bengal,

6.28. In West Bengal, lack of progress in improvement of tanks in
Purulia and Bankura districts and of minor irrigation works in Purulia
-district was attributed, inter alia, 1o shortage of labour partly because a
large number of relief works were in progress and also (for minor jrriga-
tion works) to techmical reasons such as lack of propzr survey before
commencement and lack of coordination between ditferent departments.

Andhra Pradesh.

6.29. In Cuddapah district. all irrigation schemes taken up and on
which Rs. 0.68 crore were spent, were only restoration and repair works
which did not prima facie add to the irrigated arca.

Gujarat,

6.30. Of 96 tubewells approved for construction in seven districts,
only 67 tubewells were drilled at a cost of Rs. 0.62 crore. including 20
tubewells costing Rs. 0.21 crore found to be uscless either as water was

not available or was not potable. The remaining 24 tubewclls were not
drilled, it was reported, for want of funds,

Road works.

6.31. Road works estimated to cost Rs. 27.19 crores werz approved
for execution in 11 States against which Rs. 23.50 crores were spent by
ten States excluding Maharashtra which did not incur anv expenditure
on roads. No road works were sanctoned or executed in Haryana and
West Bengal. Almost the entire expenditure on road works in Bihar
under the. programme was on improvement of existing kutcha roads. In
other States too, improvement of existing roads was taken up. It will be
recalled that only construction of new all-weather roads te opzn up
inaccessible areas was contemplated. In Cuddapah district of Andhra
Pradesh, Rs. 0.65 crore (38 per cent of the total outlay in the district)

were spent on special repairs and improvements to existing roads and no
new roads were built.

sAcc-rding to Government of India, the figure is 0-3r lakh hectares.
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Rajasthan, : ‘

6.32. Although under the programme only village and district roads.-
necessary to open up the area were to be undertaken, construction was
undertaken of two new roads of which one, 45 kms. long, was to be a
State Highway and the other 16 kms. long, was to join Rajgarh in
Rajasthan with a town in Haryana. Rupee 0.25 crore were spent on
these roads, but though some stretches of each road were completed, no
work was done on other reaches because there were land disputes.

Gujarat.

6.33. Rupees 0.55 crore werc spent till March 1973 on 18 major
district roads cven though such roads did not strictly fall within the scope
of the programme. Government of India explained that for Gujarat they
also allowed inclusion of major disirict roads which werc in areas covered.

under the programme.

Tamil Nadu.

6.34. Rupees 0.40 crore werc spent on State Highways which was
not envisaged in the programme. Construction of 14 other roads (Ex-
penditure: Rs. 0.03 crore), not approved by the Government of India

was taken up.

Forest Schemes.

6.35. Forest Schemes at an estimated cost of Rs. 9.05 crores were
approved for implementation in 12 States, against which Rs. 7.22 crores
were spent in 11 States. For West Bengal, an outlay of Rs. 0.48 crore
was approved both for afforestation and soil conservaticn schemes;
Rs. 0.28 crorc were spent on such works. No afforestation scheme was
approved for Jammu and Kashmir State. The type of works that were
approved under forest schemes were plantation of trees, sowing of grass,
contour marking, construction of anti-erosion barrels, digging of trenches,
preparation of pits, plantation of seeds and seedlings, weeding, rehabilita-
tion of degraded forests, farm forestrv, fuel wood plantation, drinking
water tanks for cattle, formation of new forest roads and improvement of

forest roads.

Karnataka.

6.36. In Kolar project area, expenditure was nearly 50 per cent. It
was stated that the regular non-agricultural labourers preferred to work
on cther types of works taken up under Plan and non-Plan schemes in
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"view of the transportation and other facilities provided by the contractors.
Agricultural labourers were engaged on agricultural operations and pre-
ferred to work near their villages and fields and were reluctant to take
up hard work in areas slightly away. Government of India stated (Novem-
ber 1975) that the shortfall was mainly due to investigation of certain

allegations in implementation of the programme, which remained
suspended.

Bihar.

6.37. In Januvary 1972, the sanctioning committee of the Government
-of India recommended that only such forest roads which link areas being
.afforested should be included in the programme. It was, however,
noticed that no forest road included for construction or improvement was
‘to link areas being afforested. A road from Garu to Benari (40 kms. in
dength) was taken up for construction to provide a shorter route to a
place of tourist attraction. The work was stopped in August 1973 after
Rs. 5.47 lakhs were spent. Some small works including trenches around
‘the Palamau National Park, as also improvement of 116 kms. of forest
:roads were implemented. A few of these were not included in the
master plans of the districts. 2

Soil Conservation.

6.38. Schemes costing Rs, 9.20 crores were approved for exccution
in 11 out of 13 States, that is excluding Madhya Pradesh and Uttar
‘Pradesh; as stated in paragraph 6.35, an outlay of Re. (14§ crore was
approved both for afforestation and soil conservation schemes in West
Bengal and Rs, 0.28 crore were spent thereon till March 1974. In
‘Maharashtra, no separate records of work executed wnder the programme
had been maintained. In fact, soil conservation work (mainly contour
-bunding and nulla bunding) had been done only on 2,87 hectares against
the State’s normal plan of 9.07 lakh hectares, and 1.37 lakh hectares
-under the programme.

6.39. In Karnataka, wasteweirs were built only in some of the areas.
‘For instance, in Bijapur, wasteweirs were reported to have been completed
on 0.04 lakh hectares out of 1.82 lakh hectares covercd and in Chitradurga
.on 1.42 lakh hectares out of 1.99 lakh hectares covered,

6.40. Soil conservation works include formation of earthern bunds
and’ construction of wasteweirs through which surplus water drains out.
‘Works are considered complete only after wasteweirs are constructed ‘as
.otherwise the bunds would be subject to scouring and erosion. On sugh
of the land on which soil conservation was done (including some area$
«or works reported to be complete). wasteweirs had not been constructed.

I
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Slowing down of works under the programme.

6.41. Although initially the programme was sanctioned for the last
four years of the Fourth Plan, Government of India had realised that the-
pmgramme in the Fourth Plan was only a beginning and a far heavier
investment would be necessary for achieving the objective of the pro-
gramme. It was, thercfore, proposed to continue the programme under
the Fifth Plan period also. An outiay of Rs. 187 crores was contcmplated
for the programme in the Fifth Plan,

6.42. On 17 July, 1973, Government of India advised State Govern-
ments telegraphically to stop all soil conservation, afforestation and road
works under the programme because of financial stringency. Later,
Government of India (Department of Agriculture) informed all State
Governments (19 October, 1973) that Central assistance (Rs. 11.38
crores) released for 1973-74 was to bc reckoned against expenditure
already incurred till July, 1973 and any balance of the allotment left over
could be utilised on minor irrigation works after July, 1973 till March,
1974. State Governments were alsp requested to complete the incomplete
works out of their own resources in 1973-74 and 1974-75,

6.43. The program:.:c had started somewhat tradily and by July, 1973
few of the schemes were complete. The effect of the telegram of IJuly,
1973 followed by the circular letter of October, 1973 was that many works
were left incomplete, work on a large number of which was not resumed
later.

6.44. For example, in Rajasthan only Rs. 74 lakhs were spent during
1970-71 (because of delay in selection and approval of works) and the
programme gathered momentum in 1971-72 and 1972-73 during which
Rs. 3.98 crores and Rs. 6.63 crores respectively were spent. In 1973-74
when implementation of the programme was in full swing and Rs. 1.98
crores had been spent till July, 1973 under the programme, telegraphic
instructions of the Government of India, referred to above, were received.
The State Government wound up all schemes including irrigation works
from 1 August, 1973 because expenditure till July, 1973 (Rs. 13.33. crores)
had already exceeded the assistance (Rs. 9.31 crores) received from
Government of India. Later, anticipating that Government of India
would agree to grant a special ways and means advance of about Rs. 2
crores to cover the budgetary gap till the year 1972-73, the Statc Gov-
emnment allotted Rs. 1.50 crores in October, 1973 for completion of the
imcomplete irrigation schemes during the remaining part of the financial’
year, the balance being utilised to meet liabilities already incurred. As a
result of stopping the irrigation works from 1 August, 1973 and restarting
shem after three months, the works were reported to have suffered con--
sider-ble set-back and adverse effects, such as disputes with contractors..
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6.45. In Gujarat, expenditure incurred from July, 1973 to March, 1974
was about Rs. 0.59 lakh. In Kutch district which is extremely arid, none.
of the 13 minor irrigation works taken up was completed.

+ 6.46. In Uttar Pradesh, till July, 1973 when all road works under the
programme were stopped, Rs, 2.95 crores had been spent against esiimated
¢ost of Rs, 3.75 crores for 37 roads. Only one roud (aboui 4 kms,) in
Allahabad district was completed. Thirty-six incomplete roads were
reported to be at an advanced stage of comstruction. I© was reported
(August, 1973) by the Chief Engineer that duc to stoppage of works, road
materials worth Rs. 0.97 cror¢ were lying unutilised on the road side.
Work on 36 incomplete roads was resumed in December, 1973 on receipt
of orders from the State Government.
completed till March, 1974. Thus, out of 37 roads proposed, only 5

roads werc completed though Rs. 3.34 crores (ie., 89 per cent of the
estimated cost of Rs. 3.75 crores) were spent.

Howcver, only 4 more roads were

Expenditure.

6.47. The figures of expenditure mentioned in paragraph 7 (vide
paragraph 6.19 of this Report) above are as available from the records
of the Government of India, presumably based on reporis submitted by
the State Governments. Total expenditurc under the programme till
March, 1974, according to these records, was Rs. 92.27 crores. However,
the figures of expenditure furnished by the State Governments to the
respective Accountants General aggregate Rs. 89.92 crores. These figures
have not been reconciled, nor have these figures been reconciled with
amounts appearing in the books at the State Accounts General,

6.48, The grants released to the various States under the programme
were provisional and were to be formally adjusted on receipt of the duly
‘audited and reconciled expenditure statcments to be submitted by the
State Governments. Reconciliation of the figures has, however, pot been
completed. Further, for the following reasons it has not been possible to
identify amounts which would qualify for Central assistance:—

(a) Accounts had not been maintained to book expenditure on
this Programme separately.

(b) The expenditure figures compiled by the departmental officers
include some amounts which had not been spent but had
been credited to deposit heads or which included items which

were not eligible for grants or were in excess of the ceiling
limits prescribed by Central Government for particular jtems.
Items which would have qualified for loan assistance only,
were also included under expenditure eligible for grant.
Ttems which were not eligible either for grants or loans and’
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were out side the scope of the programme were mixed with
the expenditure on the programme.

6.49. In the course of the review it was noticed, however, that amounts
‘which were prima facie ineligible for Central assistance, were included
in the expenditure reported by the State Governments to the Centre. A
‘few instances were mentioned earlier and some others arc mentioned in
Appendix IX.

“Conclusion.

6.50. In February, 1975 the Ministry noted that while expenditure
totalling Rs. 92.27 crores had been reported, information on the physical
content of the programme was either lacking or inadequate. No clear
idea was available of what had been accomplished. From such informa-
tion as was available, it was assessed that much of the cutlay was on
incomplete works which had not yielded results. For instance, while
substantial amounts had been spent on irrigation in Gujarat, Madhya
Pradesh, Maharashtra and Karnataka, benefits in terms of additional
irrigation actually provided were low. In fact, in Madhva Pradesh, ex-
penditure on irrigation works was more than the approved cstimated cost
of the schemgs and yet more than 80 per cent of the schemes were
incomplete. Nearly Rs. 4.5 crores had been spent on soil conscrvation
works in Andhra Pradesh, Maharashira and Karnataka. The average cost
was slightly over 100 rulpees per hectare which was low compared to
existing norms leading to the conclusion that only low cost works had
been taken up by the States. Nc idea was available of the extent of
actual afforestation. It was felt that because of inadequate reports, the
-impact of the programme could not be assessed; it was also difficult to draw
-on the experience of the Fourth Plan to improve the content. management
.ang system of monitoting of the programme during the Fifth Plan.

6.51. For the Fifth Plan, the programme was to be continued to aim
at integrated agricultural development in the selected drought prone areas.
“Tentatively, Rs. 187 crores inclusive of Rs. 20 crores for irrigation projects
in certain backward districts were allocated. The programmc was now
to be on the principle of matching contribution, that is, an equal smount
-was to be contributed by the State Governments. Tn 1974-75. Rs. 17.65
crores had been allocated subject to such adjustments as werc necessary
.on the principle of matching contribution. A programme with a total
outlay of Rs. 42 crores was approved. The schemes included under this
-programme were items such as irrigation. soil conservation. development
of dry land farming, cattle, sheep and poultry development and drinking
~water, but not road construction. It could not be ascertained whether all
-works started but left incomplete during the Fourth Plan would be con-
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tinued in the Fifth Plan. It will be recalled that many works were lying
incomplete.

[Chapter IX (pp. 121—139) of the Supplementary Report of the
Comptroller and Auditor General of India for the yzar 1973-74 (Part 1),

Union Government (Civil)]
A, Preparation of Master Plans

6.52. According to Audit paragraphs 6.2 and 6.3 States were asked
on 17 April, 1970 to compile detailed estimates of schemes to be executed
in 1970-71 by 30 April, 1970 and to prepare Master Plans for develop-
ment of drought prone areas by 30 September, 1970 so that, after discus-
sioms with the Central Teams in October and November, the same could
be submitted to the Government of India by December, 1970. However,

the State Governments were able to prepare the Master Plans on the
following dates: '

SL State No. of  Date of preparation Districts
No. Districts of Master Plans
covered
1. Andhra Pradesh. . . 5 August, 1971 Mchboobnagar,  Kurnool
Anantpur, Cuddapah and
Chittoor.

2 May-July, 1972 Praksam & Nalgonda
2. Bihar

. . . 4  January, 1971 Palamau, Nawadah, Babua
and Sasaram (one unit
of areas in 2 districts)

1 April, 1971 Monghyr
g. Gujarat . . . . 10  April, 1971 Banaskantha, = Bhavnagar.
Mehsana, Rajkot Panchma-
hals, Kutch, i,
Ahmedabad, Surender-
. nagar and Jamnagar.
4. Haryana . . . . 1 June, 1970 Mohindergarh.
2 August-October, Bhiwani & Rohtak
1972
5. Jammu & Kashmir . . 2  June, 1971 Doda and Udhampur
6. Madhya Pradesh . . g December 1970 Sidhi, Dhar & Jhabua
X July, 1971 Betul
2  June, 1973 Shahdol & Khargaon (pro-

posal of schemes)

1979 1LS—9.
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Sl State No. of Date of prepar-

No. Dist- ation of Master Districts
ricts Plans
covered

7. Maharashtra . 1 August, 1971 Ahmednagar.

8. Karnataka

9 Orissa

10. Rajasthan

11. Tamil Nadu

12. Uttar Pradesh .

£3. West Bengal

3 September, 1g971]
2 October, 1971

10 April, 19713

2 January, 1972

2]

February, 1971
1 January, 1972 -

L]

July, 1972
2 January, 1973
1 May, 1973
February, 1973

w

2 November, 1970

[

June, 1971
July, 1971
3 March, 1972

1 September, 1972
3 November, 1970

Sholapur, Poona & Nasik.
Satara and Sangali.

Bijapur, Belgaum, Dharwar
Chitradurga, Kolar, Gul

barga, Raichur, Ballary
Tunkur and Ch,ickmaglut

Kalahandi and Phulbani.
Jodhpur.
Jaisalmer,
Banswara
Dungarpur & Barmer.
Churu
Udaipur, Ajmer & Jhunjhun

Dharmapuri & Ramanath
puram

Allahabad.
Banda

Hamirpur, Jalaun &
Varanasi.

Mirzapur.

Purulia, Bankura and Mid
napur.

7t

6.53. In short, Master Plans were prepared for 9-districts in 1970, 42
districts in 1971, 12 districts in 1972 and 8 districts in 1973. There was

only one district viz.,
was prepared in time.

Mohindergarh (Haryana) for which Master Plan

6.54. Only 23 districts in 7 States were identified under this pro-
gramme by December, 1970. Other districts were selected durmg the

subsequent two yea.rs

T -
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6.55. The delay in the submission of the Master Plans in respect of
the districts then identified under DPAP was attributed to the following
main reasons:

(i) Delays in the setting up of a strong State level coordinating
authority serviced by suitable Senior Officers cxclusively res-
ponsible for supervision and guidance in planning and coordi-
nation of various schemes;

(ii) Lack of adequate technical staff in some districts for formulat-
ing schemes at the district and the State levels. This also
delayed scrutiny of the proposals and the finalisation of the
Master Plans;

(iii) Time taken in the collection of detailed data on the schemes
which were ta be coordinated in the Master Plans as per
guidelines issued.

6.56. During evidence, the Committec desired to know whether the
time given by Government of India to the State Governments was ade-
quate to enable the States to identify areas in selected districts which
deserved attention, to select appropriate schemes, ta set up suitable coor-
dinating agency and to complete detailed estimates etc. In reply, the
Secretary, Ministry of Agriculture and Irrigation has stated:

“The Government of India were very anxious in February, 1970
that these schemes should be introduced, if possible, from the
financial vear 1971 itself. We were fully aware that the time
given was not adequate but we were also aware that the State
Governments have always schemes ready with them in sectors
like minor irrigation, roads and others which due to financial
constraints and budgetary difficulties they are nat in a position
to implement. So there is always a shelf-full of schemes
readily available with them costing nearly 50 per cent or 25
per cent of their annual budget provisions.”

6.57. In a note furnished after evidence, the Department of Rural
Development (Ministry of Agriculture and Irrigation) pointed out that the
sectors included in the programme were such for which adequate advance
planning was normally done at the district level and were a part of the
on-going programmes in the districts. The Department was of the view
that the preparation of a list of schemes for which a period of 13 days
was allowed should not be deemed to be synonvmous with the master
plans which were a more detailed exercise. They had given a period of
six to nine months to States for preparation of Master Plans and this
period, it was stated, was “at that time considered adequate.”
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6.58. Since Audit paragraph 6.6 had also mentioned that States were.
to ensure that the programme did not result in substitution or slowing
down of the normal development programme already drawn up or con-
templated in the Fourth Plan, the Committee desired to know how imple-
mentation of this advice by the States was ensured. In 1cply, the Depart-
ment of Rural Development huve stated that the aforesaid advice was con-
tained in the instructions issued to the State Governments on 17 April,

1970 (Appendix X) and that the following measures were taken in this
regard:

(i) Under the check list for preparation of district-wise projects
circuluted to the State Governments on 30 July, 1970, the
State Governments were requested to indicate clearly State
Plan and Non-Plan prowision on cach item ‘proposed to be
taken up under this programme,

(ii) In the sanction Jctters conveying administrative approval of
the Government of India to the normu]l work programme in
the States, a specific condition was alsc incorporated to the
effect that the State Governments would makc sure that the
Rural Works Programme did not result in the substitution or
slowing down of the normal develomment programmes, al-
ready drawn up or contemplated by the State Government for
the Fourth Plan period and would be additional programmes.

(iii) On 23 September, 1970. Government of India while outlining
the procedure for rclease of Central :ssistance to the State
Governments made it obligatory on the State Government to

furnish each year, inter alia, a certificate to the effect that the
expenditure reported on the Rural Works Programme is in
addition to the budget provision (in Plan and Non-Plan
account) existing for the Rural Works Programme districts.

(iv) In the Guidelines issued to the State Governments jn Novem-
ber, 1970, it was made clear that “the programme is con-
ceived as an addition to the normal development effort in the
selected districts under the State Plan/Non-Plan scctors and
other Central/centrally sponsored schemes.”

B. Re-orientation of the Programme

6.59. Audit paragraph 6.6 mentions that at the mid-term appraisal of
the Fourth Plan in 1971-72 the programme (launched in 1970-71 as a
Non-Plan Central Scheme with an outlay of Rs. 100 crores for the re-
maining period of the Fourth Plan ending March, 1974) was classified as
a Plan scheme for 1972-73 in view of the development nature of the pro-
gramme. On re-classification, an outlay of Rs. 70 crates. far the. remai;lt—'..w
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ing two years of the Fourth Plan viz. 1972-73 and 1973-74 was
approved.

6.60. Giving a buckground of this change-over from Non-Plan to
Plap Scheme, the Department of Rural Develupment have stuted in 1 note

that a Task Force was constituted in October, 1971 with broad terms of
reference as follows:

(i) To spell out the main clements of a broad sirategy of inte-
grated rural development oriented towards more employment
and better production base in the Fifth Five Year Plan;

(ii) To work out illustratively the pattern of technology, invest-
ments and institutions for rural development programmes

appropriate ta different agro-climatic conditions and levels
of development; and

(iii) To review in the light of (i) and (ii) the on-going special
programmes for rural development and rural employment and
to suggest ways for their modification ard synthesis into an
integrated programme of rural development.

6.61. The Task Force submitted its Report in July, 1973. One of its
‘main recommendations was:

“Since the variovs drought-prone areas do not represent a homo-
genous land and water resources situation, a uniform strategy
of development cannot be made to fit all of them. However,
some general guidelines regarding the ingredicnts which should
‘be put into an integrated agricultural development plan can
be indicated. These will have to be suitably modified and
adjusted in the light of the local conditions.

The main thrust of effort will be in the direction of restora-
tion of a proper ecological balance in these areas. Some of
the important elements which may constitute the strategy for
such ecological integrated development are listed below:

(i) Restoration of ecological balance;
(ii) Development and management of irrigation resources;
(iii) Soil and moisture conservation and afforestation;

(iv) Re-structuring of cropping pattern and pasture develop-
ment;

(v) Changes in agronomic practices;

(vi) Livestock development;



126
(vil) Provision of drinking water supply;
(viii) Development of rur.l communications; and

(ix) Development of Small Marginal farmers and agricuituralt
labour.

6.62. In pursuance of the stratcgy of ecologically integrated develop-
ment recommended by the Task Force on lntegrated Rur:]l Development,
the following steps are stated to have been taken by Government so far:

(i) Development is projected on the basis of careful assessment of
resources—Iland, water, human and cattde in different project
districts and efforts are made to link up various sectoral deve-
lopment scheme cogently and within a well-defined frame of
action for optimum utilisation of land and water as a resource.
Watershed has been comsidered as most suitable unit of scien-
tific Jand and water use management. Programme of affore-
station and pasture land development, soil and moisture con-
servation and dryland farming etc. are, thercfore, taken up.
on watershed basis. This will help in reducing soil erosiom,
rainfall run off, improve the moisture regime and the produc-
tive capacity of the soil. Improved dryland farming techni-
ques and land development practices will help in minimising
production instability. The programme of cattle development
is being linked with the marketing of milk and pastures and
fodder development. Where dairying is a primary activity, the
programme lays emphasis on an increasingly higher utilisation
of water for fodder production. Linked ta the primary acti-
vities the marketing and other infrastructural activities are pro-
posed to be built, Improved pastures will help in raising the
productivity of the large sheep population.

Development of irrigation resources is taken up with a view to ex-
tend the benefit of jrrigation to as large a section of the rural
population as possible. Consumptive use of surface and ground
water irrigation sources is being made and new potential ex-
plored through ground water, surveys and investigation of sur-
face irrigation sources. Together with improved command
area development and water management practices, the produc-
tion possibility of the land is proposed to be further improved.

(ii) Instructions have been issued to the districts to prepare shelf
of contingent plans which can be taken up for relief, cmploy--
ment in periods of acute drought.
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(iii) To have a strong planning base for the future, resource inven-
tories are being prepared for all DPAP districts covering agri-
culture and allied sectors.

(iv) Inter-disciplinary coordination committees have been formed at
various levels to help formulate integrated plans to review and

monitor the programme implementation and to suggest impro-
vements,

(v) Although the programme is basically oriented to area develop-
ment, special provision has been made for extending the bene-
fit of the programme to the rural poor. Efforts are made ta
provide special assistance to small and marginal farmers and
agricultural labourers, priority being given to Scheduled Castes
and the Scheduled Tribes through a system of graded assist-
ance in the form of subsidy and through credit support mea-
sured. On an average 10,000 bencficiaries are proposed to
be covered in each district during the Fifth Plan. '

(vi) To avoid Departmentalism District level Agencies/Authorities
have been set up charged with the responsibility of planning,
evaluation and coordination of the programme. These districts
bodies have been or are being delegated with financial, ad-
ministrative powers etc. It is expected that this new struc-
ture under the Chairmanship of District Collector and with
district technical Heads of Department as Members, will lead
to more discipline and coordination in developing the program-
mes on the field.

(vil) The programme is being jointly financed by the Central and
the State Governments on an equal matching basis, as r2-
commended by the Task Force on Integrated Rural Develop-
ment. A graded system of allocation has been adopted for
districts depending upon the coverage of the area under the
programme, The Government outlay both States and Centre
has been indicated at the rate of Rs. 6 crores for districts
with a coverage of 75 per cent and more, Rs. 5 crores for
districts with a coverage between 50 per cent. and 75 per
cent and Rs. 4 crores for districts with a coverage of 50 per
cent. For contiguous areas covered under the programme,

Rs. 60 lakhs have been indicated per Tehsil covered. In
addition, to the Government outlay, the Agencies have been
instructed to ensure adequate flow of Institutional Credit,

6.63. In view of the new thinking, it was felt by Government that
this programme would be oriented towards development rather than crea-
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tion of infrastructure through labour intensive works. The programme
was, therefore, to be viewed more as a permanent solution, to the extent
possible, of ‘problems of drought in the selected areas rather than a
scheme merely to create employment opportunities in the rural areas. It
was felt that no doubt, other things being equal, preference would continue
to be given to the selection of schemes which were comparatively more la-
bour-intensive but at the same time other schemes which were more rele-
vant for meeting drought would not be discarded ab initio only because
those were not labour-intensive. As a result, the scheme was reoriented
as an exercise in micro-level planning for integrated area development.

6.64. The Committee desired to know if it was a fact that as a result
of change over from Non-Plan to Plan Scheme, schemes taken up initial-
ly under the programme had to be given up and substituted by other
schemes. In reply, the Department of Rural Development have stated
in a note:

“As a result of the change in the classification of the programme,
the on-going schemes were not affected while, where feasible,
new schemes like rural water supply, dairy development etc.
were also taken up with focus on integrated area devclop-
ment.”

6.65. Asked if the real reason for changing the DPAP from Non-
Plan to Plan Scheme was that the Central Government was anxious to
reduce the quantum of Central assistance to States. In reply, the re-
presentative of the Department of Rural Development has stated:

“The pattern changed to the extent that from Non-Plan it became
Plan, but the pattern of assistance in the Fourth Plan remain-
ed the same, namely, 100 per cent grant-in-aid to the State
Government, In the two years 1971-72 and 1972-73, it was
100 per cent grant-in-aid to the State Governments and there
was no change in the assistance pattern as such. The change
in the assistance pattern came only in the Fifth Plan period.”

C. Progress of Schemes in Rajasthan under the Reoriental Programme

6.66. The Committee were informed by the Department of Rural
Development, in a note, that against the total outlay of Rs. 20 crores
for the Fourth Plan for DPA Programme in Rajasthan, administrative
approval for schemes in the sectors of irrigation, roads, forests. drinking
water supply, soil conservation was for 18.83 crores. In November 1972,
the State Government suggested the inclusion of innovative schemes like
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-dairy development etc, in the re-oriented DPA Prograrmime,

The State
Government formulated threc

projects, viz., (a) Dairy development
scheme (for which Rs. 1,04 crores were allotted), (b) Drought Proofing
Project in Barmcr district (lor which 099 crorc alioited in 1972-73)
and (c) Migratory Sheep Scheme in Jaisaimer district {ior which Rs. 0.40
crore were allotted in October 1972). These project, weic approved by
the Cabinct Coordination Committee at its mecting held in January 1973.
While giving administrative approval o these schemes, a condition  was
stipulated by Government of India that the State Government wemld ac-
commodate these schemes within the funds available tc the State Govern-
ment under the DPAP. Rural Water Supply Scheme at

an estimated
cost of Rs. 334.97 lakhs was also taken up in Rajasthan.

6.67. As explained in paragraphs 6.15 and 6.16, the Rural Water
Supply Scheme and Dairy Development Scheme in Rajasthan has met
with limited success and Drought Procfing Project for Barmer district
and Migratory Sheep Scheme for Jaisalmer had not been taken up at all
during the Fourth Plan. The Committee, therefore, desired to know
whether these schemes had been taken up under the Fifth Plan and if
so, how far had these schemes progressed. In reply, the Ministry of

Agriculture & Irrigation (Department of Rural Development) have in-
formed the Committee as under:

(a) Dairy Development Scheme —There were two components of
the scheme (i) energisation of five existing tubewells in Jai-
salmer in a tract known as Lathi. After energisation, these
tubewells were to provide irrigation for production fodder
for cattle, linking it up with the setting up one chilling plant,
‘procurement and marketing of milk and providing a proper
health cover. Administrative approval for Rs. 43.42 lakhs
was given to this scheme. (ii) Six more chilling plants were
to be established at Pali, Pokharan, Balotra, Jalore, Mertha
city and Nagaur to provide a market for the milk produced
in the area. Rs. 61.41 lakhs were approved for this scheme.

Unfortunately before the State Government could make
any headway, the Government of India informed in July 1973
that due to budgetary constraints, only those programmes like
irrigation, etc. which could not be left incomplete, should be
implemented and other programmes should stop. The State
Government, however, incurred an expenditvre of Rs. 31.83
lakhs till the end of the Fourth Plan period by limiting the
programme to the establishment of four chilling centres at
Pokharan, Pali, Balotra and Mertha city.
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In the Fifth Plan, dairy development in the desert areas
was recognised as a priority sector, All the chilling centres,
which were initiated in the Fourth Plan period, have been com-
missioned, and in fact the Statz: Government has already pro-
posed an expansion in the capacity of these chilling plants
due to an excellent response from the farmers, Under dairy
development, the State has prepared a programme of Rs. 9.38
crores, which includes provision of marketing facilities like
establishment of chilling plants, expansion of the dairy capa-
city, provision of well organised milk collection system, a
provision of effective health cover an improvement in the
brecding stock of the area.

(b) Drought Proofing Project, Barmer.—The State Government
formulated an ambitious project at a total cost of Rs. 904.34
lakhs to be completed in a period of five years, commencing
from 1973-74. The project envisaged pravision of infra-
structure for milk and wool marketing and input programme
for animal health, cross breeding, food supply, fodder sup-
ply, clectrification, tubewells and drinking water supply. The
Government of India approved only a part of the program-
me as the Fourth Plan was coming to a close and a final
decision on the Fifth Plan was still to be teken. The items
approved by the Government of India were survey and ex-
ploratory boring for ground water, chilling centres and fod-
der banking and development of five foddcr tubewells. The
total cost of the approved schemes was Rs, 98.50 lakhs. It
was felt that it would be possible to meet this amount from
the allocation to be made to the State Government in 1973-
74. Unfortunately, due to budget constraints, these schemes
could not be taken up and no expenditurc was incurred on

the approved items.

In the Fifth Plan a revised project with an outlay of Rs. 6
crores has been prepared for Barmer district. This project lays
primary emphasis on ground water development cattle and

dairy development, sheep, pasture and forest development,

drinking water and power,

(c) Migratory Sheep Scheme, Jaisalmer—This project was for-
mulated to improve the economic condition of migratory sheep
breeders through increased wool/mutton production. The
project was designed to cover ncarly 50.000 sheep and bene-
fit 1,‘OOO families of sheep breeders. The total cost of the
project was Rs. 125.57 lakhs. This ‘project also could not
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be put on ground as the constraint in resources was acute in.
1973-74,

During the Fifth Plan sheep development in Jaisalmer has
been given due importance. Pasture lands are being deve-
loped and the sheep are being provided with better health
cover and efforts are being made to upgrade the quality of
sheep. This is a time consuming process but will pay results
after sometime.

(d) Rural Water Supply Scheme—This scheme was taken up in
Rajasthan at a total estimated cost of Rs. 334.97 lakhs. 29
schemes were taken up for cxecution and an expenditure of
Rs. 161.44 lakhs incurred during the Fourth Plan period. 17
schemes have been completed by the end of 1975-76 and
the remaining 12 have been partially commissioned and are
expected to be fully completed by March 1977.

6.68. During evidence, the Committee asked whether dropping of in-
novative and beneficial schemes like Drought Proofing Project in Barmer
district and the Migratary Sheep Scheme in Jaisalmer distrigt a few
months after their being cleared by the Government of India did not
cast a serious reflection on the ‘process of planning in the country or the
state of administrative inefficiency. In reply, the representative of the-
Ministry of Agriculture and Irrigation has said:

“It was entirely due to paucity of funds. This scheme-
was approved in February 1973 and by July 1973, we told the
State Government that we would not be able to give adequate
fund and that they should stop all other schemes. .. .In Raj-
asthan, the total schemes for which the administrative approval
was given was Rs. 12.39 crores, the actual experditure was
Rs. 14.43 crores and the amount given so far is Rs. 13.81

crores.”

6.69. The Committee observed that while emphasis on irrigation
schemes in Rajasthan was understandable, it was not clear why the two
schemes of Drought Proofing Project and Migratory Sheep Scheme which
could have given long term benefits like increase in ‘production of milk.
mutton and wool and creation of a reserve of fodder, at as low a cost as
Rs. 1.39 crores, were given up altogether during the Fourth Plan. In
reply, the representative of the Ministry of Agriculture and TIrrigation has:

stated:
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“In 1970, we had prepared a Master Plan. At that time, the idea
was to have labour intensive works and we also identified at
that time the schemes of irrigation, soil conscrvation and
afforestation would be taken up. Schemes like pasture deve-
lopmcat, cattle devejepment and dairy development were not
envisaged at that time.  But fater on, during the mid-term
appraisal we felt and the State Government also started feel-
ing that if we had to go in for long term process of deve-
lopment, these schemes would not help us....”

6.70. Asked if it was not possible to tuke up these two schemes also
-alongwith on-going irrigation schemes in Rujasthan, the witncss has stated:

“The priority was given for completion of all irrication schemes
which had been started by the Government of Rajasthan in
the previous three years (1970-71, 1971-72 and 1972-73).
If the Rajasthan Government wanted to take up these three
schemes, although they did not cost much, they would have to
stop their work on irrigation sector which would have been
left incomplete. That is the reason why these schemes were
not started by the Rajasthan Government.”

6.71, The Committee pointcd out that preference to irrigation projects
was all right for areas which had rivers but Jaisalmer and Barmer had no
rivers at all and in fact depended on rainfall even for drinking water. The
Committee, therefore, asked whether this did not give the impression ag if
the Central Government has not been very much aware of the actual situa-
tion. In reply, the witness has said:

“In a2 way, what you are saying is quite true.”

6.72. Asked if, as a result of appraisal of the situation by Central Gov-
ernment, the strategy for drought prone areas like Jaisalmer and Barmer
‘had been changed, the witness has said:

“In the Fifth Plan, the entire strategy has completely been changed
for Rajasthan. We are not thinking in terms of khadies and
all that. We are now thinking of develoning pastures and
going in for dairy development, fodder reserves, etc. These
are the things included in the Fifth Plan.”

6.73. The Committee desired to know how far the shift in emphasis
‘from Plan to Plan was desirable and if development of dairy and pastures,
creation of fodder etc. had become so important in the Fifth Plan, how
was it that such schemes were viewed as unimportant or of doubtful utility
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during the Fourth Plan, In reply, the Secrctary, Ministry of Agriculture:
and Irrigation has stated:

“It will be difficult to give an opinion at this point of time. I
cannot say what considerations ‘prevailed in thc minds of those
who were incharge of things at that time.  But that was the
judgement at that time.”

The witness has added:

“If the Rajasthran Government fell that it was not a correct decision,
there was nothing to prevent them from coming back to us,
saying ‘This is a very important thing and should be allowed’.
Perhaps, this could have been reconsidered.”

6.74. Asked if the physical results achicved in irrigation sector justified
the somewhat extra-ordinary emphasis on irrigation in preference to less
capital intensive and quick-yiclding schemes such as Dairy Development,
Drought Proofing »nd Migratory Sheep Scheme, the Dcpartment of Rural
Development, in a note furnished after evidence, have expressed the follow-
ing view:

“It would not be correct to say that in programme planning and
implementation an extraordinary emphasis was laid in favour
of irrigation schemes in preference to less capital intensive
and quick result yielding schemes like Dairy Development,
Drought Proofing and Migratory Sheep Schemes.

This will be evident from the sectoral allocation of the funds made
under the programme for Rajasthan as indicated below:

Sector Allocation

(Rs. in lakhs)

1. Irrigation 634.00
2. Roads 500.00
3. Forest 363.00
4. Drinking water supply scheme 355.00
5. Dairy Development 120.00
6. Soil Conservation 31.00
7. Other schemes 17.00

Total: 2020.00
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In terms of percentage the allocation made for irrigation schemes
works out to 32 per cent of the total allocation which is considered to be
~quite normal in view of the fact that irrigation is crucial element for
-stabilising the agricultural production in these areas and as such exploita-
tion and harnessing of irrigation was given duc importance in  the pro-
gramme planning and execution.”

D. Expenditure incurred under the programme

6.75. State-wise details of utilisation of outlay approved during the
‘Fourth Plan for Drought Prone Areas Programme as furnished by the
Department of Rural Development are given below:

SL State Outlay Funds Expen- Expen- Expen-
No. approved released  diture diture diture

Rs.jcrores Rs./crores reported reported  reported

Rs./crores as ", to as % of

outlay } funds

approved released

t. Andhra Pradesh . . . 8-g93 647 .58 96 133
®». Bihar . . . . . 552 2+ 62 2+ 68 49 92
‘3. Gujarat . . - + 13793 977 1073 77 110
4. Haryana . . . . 344 300 344 100 11§
5. I & K. . . . . 2+ 19 0°95 0~ g7 44 102
6. Karnataka . . . . 1311 9+ 68 10°13 77 105
4. Madhya Pradesh . . . 7°98 5+18 7443 93 143
8. Maharashtra . . . 12+64 1079 1143 go 106
9. Orissa . . . . . 3°go g 11 341 87 110
‘10. Rajasthan . . . . 20°04 13+ 81 14°43 72 104
11, Tamil Nadu . . . . 4°0t 335 384 96 115
12. Uttar Pradesh . . . 11°66 11°66 1277 110 110
:18. West Bengal . . . 406 2°19 243 60 11
ToraL . . . 11181 84-88 92+27 83 109

6.76. The Committee desired to know whether the under-utilisation of
outlays was in respect of Centrally Sponsored Scheme for a specific project
or in areas where transfers of funds had been permitted. In reply, the
Department of Rural Development have stated, in a note:
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“Funds may be considered under-utilised with reference to the
total outlay approved and mnot with reference to the funds
released. Release of funds depended upon the pace of ex-
penditure reported by the State and most of the State Gov-
ernments have spent over and above the funds released to
them. There were no savings under the Programme and,

therefore, the question of transferring of funds does not
arise.”

6.77. While it was stipulated that funds allotted to the selected districts
should not be diverted to other districts or programmes not forming part
-of the scheme, it was observed that this was not fallowed in many cases.
For example, as stated in paragraph 6.26 in the case of Barundha distri-
butory of Mirzapur district (U.P.) the Project provided, inter alia, for
remodelling of 17 miles of channel. Thcugh there was no provision for
construction of new channels, 29 miles of new channels were constructed
‘besides remodelling of 24 miles of channels, Rs. 1.08 crores were spent
thereon till March, 1974. There were substantial savings under the Pro-
ject and these were utilised for execution of additional works.

6.78. The Committee wanted to know whether, as had happened in the
State of Uttar Pradesh, States were free to divert funds meant for a parti-
cular district to another district. In reply. the Secretary. Ministry of
Agriculture & Irrigation has stated in evidence:

“In the Fourth Plan, the instructions of the Government of India
were not that money meant for a particular district should be
spent only in that district as long as the district is covered
under the scheme. As far as the irrigation Sector is concern-
ed, a change was made in the actual implementation of the
scheme, namely, construction of a new channel 29 miles in-
stead of 17 miles as originally planned.  We contacted the
State Government and they intimated to us that this would
give a better command area.”

6.79. Asked whether Government of India felt that diversion of funds
In this case was justified, the witness has stated :

“We felt that it was justified because the case was within our
financial limits, although the actual mileage was more.”

6.80. As stated in paragraphs 6.41 and 6.51, the Drought Prone Areas
Programme was sanctioned initially for the last four years of the Fourth
Plan. However, Government of India had realised that the programme
in the Fourth Plan was only a beginning and a far heavier investment
would be necessary for achieving the objectives of the programme. It was,
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therefore, proposed to continue the programme under the Fifth Plan.
period also with an outlay of Rs. 187 crores. The programme was now
to be on the principle of matching contribution, that is, an equal amount
was to be contributed by the State Government. In 1974-75, Rs. 17.65
crores had been allocated subject to such adjustment as were necessary on
the principle of matching contribution. A programme with a total out-
lay of Rs. 42 crores was approved.

6.81. In the Draft Fifth Five Year Plan, Volume 1I (1973), a coordi-
nating carporate body charged with the responsibility of designing, coordi-
nating and catelysing a programme of integrated development in  each
drought prone district was suggested in the following terms:

“The main elements of the strategy of integrated agricultural deve-
Iopment in drought prone areas are not the concern of one
single existing department of Government but concern at least
of five main Dcpartments, namely, Agricutture, Trrigation,
Animal Husbandry, Forestry and Cooperation.  There is a
real danger that any integrated plan of development of drought
prone area may flounder on the rock of departmentalism. To
get over these problems it seems necessary to opt for an or-
ganisational innovation. This may take the shape of coordi-
nating corporate body which is charged with the responsi-
bility of designing, coordinating and catelysing a programme of
integrated development in each drought prone district. Such-
a coordinating body should have the requisite financial and
operational flexibility. At the same time, it should be able to
effectively utilise the facilities and the manpower of various
development departments operating in the district. For this
purpose, it would be essential that the District Collector and
other district officers concerned arc involved as ex-officio
Chairman and Members of the Management organisation of
the coordinating or corporate body.”

6.82. The Committee desired to know if the organisational innovation
contemplated in the Draft Fifth Five Year Plan for “designing, ccordinat-
ing and catelysing a programme of integrated development in each drought
prone district” was being implemented.

In reply, the Secretary, Ministry of Agriculture has said:
“These are being strictly followed. We have established District

Development Agencies in every district where District Magis-
trate is the Chairman. We are funding these a_gencics. We are:
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having training schemes. For instance, we had several work-
shops on water-shed Management. We trained 115 Project
Officers from various districts in various recognised institutions.
We are having some research studies made by different institutes
in different aspects of the drought prone areas programme, I

can, assure you, Sir, that we are implementing this almost in
letter and spirit.”

E. Physical Progress under the Programme

(i) Irrigation Schemes.

6.83. The most striking feature of the drought prone areas is the absence
of the sizeable irrigation sources such as 'perennial rivers. The Irrigation
Commission (1972) had computed that about 13 per cent of the cropped
area of the drought-afiected region was irrigated. It was estimated that
when the schemes under execution were completed, the percentage of
cropped area under irrigation was likely to rise to 19 per cent. The
Commission had suggested that priorities in any programme of development
of irrigation must be (i) improvement of cxisting irrigation works; (ii) ex-
peditious completion of irrigation projects already taken up; and (iii)
investigation of further possibilities of increasing irrigation from surface and
ground water sources. The Task Force on Integrated Rural Development
(June 1973) suggested that as most of the districts which fall in the
drought prone zone had either remained wunsurveyed or had been partly

surveyed, it would be necessary to strengthen the State Ground Water
Organisations.

6.84. The Committee desired to know if priority was being given to
ground water surveys in drought pronc areas. In reply, the representative
of the Ministry of Agriculture and Irrigation said:

“The ground water surveys arc being carried out in two ways. The
Central Water Ground Board is assisting in drought prone areas.
That is one of the first priorities which the Central Ground
Water Board has laid down. Then, the State Ground Water
Boards have also been strengthened. In fact we have given a
specific guideline to every district that priority should be given
to ground water survey and, secondly, to investigation of irriga-
tion schemes and thirdly to survey of land capabilities. Of
course soil conservation is also going on—because we think
these are the three basic things which must be done before we
can really build up a long term strategy.”

1979 LS—T0,
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6.85. Accerding to thc information furnished by the Department of

Rural Development, physical achicvements of various irrigation schemes
approved under DPAP during the Fourth Plan were as under:

SL. State Schemes  Financial Expendi- Physical Physical Schemes
No. approved outlay ture targets achieve- left in-
(Nos.) (Rs.in incurred  (Hect) ments comp ete
lakhs) (Rs. in (Heet) at the
lakhs) end of
IV Plan
(Nos.)
Aadhra Pradesh . 2217*  386-00 35195 54,965 20455 *
<. Bihar . . . 50 301°00 113*50 13,080 298 46
3. Gujarat . . 404 622+ 00 300°51 25,710 6,900 180
4. Haryana . . 7 322°00 322°00 5,490 5,690
5. Jammu & Kashmir 23 75" 22 32° 76 2,230 * 19
6. Karnataka . . 921 380-63 30343 40,150 26,915 347
7. Maharashtra . 252 1076-00 547°37 28,470 11,000 *
8. Madhya Pradesh . 241 617+00 65309 23,500 1,780 192
9. Orissa . . . 14 230+ 39 19039 10,981 425 13
10. Rajasthan . . 522 48421 571+ 62 42,871 17,300 198
11. Tamil Nadu . . 969 144°55 126- 84 49,815 49,915 163
1. Uttar Pradesh . 110 87000 87512 69,374 31,016 13
13. West Bengal . 12149%* 35585 21469 22,018 2,270 784
TorarL . 17879  5864-85  4693-27 3.88,65¢4 163,064 1953

6.86. The following reasons were stated to be responsible for delay in

the completion of the schemes:

(a) Initiation of a number of schemes simultancously to provide
employment in as large a number of areas as possible.

(b) Time taken in technical and administrative clearance of different
schemes.

(¢) Difficulty faced in getting agencies for cxecution of some works.

sInformation still awaited from the State Government.

#sIncludes 11,429 dugwells, out of which 1904 dugwells only were taken up and 1293
dugwelis completed.
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_ {d) Litigation or delay in acquisition of land. :
(e) Delay in the investigation of few schemes where the schemes
initially proposed were found not feasible.
(£) Escalation in the cost of schemes and paucity of funds, as a

result of budgetary constraints during the last year of the Fourth
Plan.

(g) Shortage of material such as cement pipes etc. for civil works
as a result of power cut in various States as well as lockout
in some factories engaged in their manufacture.

(i) West Bengal.

6.87. Audit paragraph 6.28 mentions that in Purulia and Bankura dis-
tricts of West Bengal there was lack of progress in improvement of tanks
and of minor irrigation works in Purulia district due to shortage of labour
and also due to technical reasons such as lack of proper survey before
commencement and lack of coordination between different departments.
The Committee, therefore, asked if such instances did not indicate that
some thing was really wrong somewhere. In reply, the Secretary, Ministry
of Agriculture and Irrigation has stated during evidence:

“During the four years in which the 4th Plan Programme was in
operation in Purulia District, we had sanctioned a scheme in
respect of irrigation and afforestation upto a ceiling of
Rs. 274.29 lakhs. The expenditure reported is Rs. 169.67 lakhs.
The actual physical achievement of medium irrigation target of
2 schemes and minor irrigation target of 13 schemes could not
sccrue fully because of their being in different stages of project
during the Fourth Plan. In respect of tanks it is 1154, TIn res-
pect of tubewells the total is 16.31, There was some delay in
medium irrigation projects because there had to be a sanction
of the Central Water Power Commission. I am not trying to
Aefend that it has done very well. Something has been done.
It is not as if they are completely blank.”

6.88. In this connection, the Committce were informed that under the
DPAP Programme, during the Fifth Plan, an outlay of Rs. 6 crores (of
which Rs. 3 crores was for Irrigation and ground water and surface water
investigations) was dpproved for Purulia District of West Bengal. Yearly
expenditure as against approved outlays was as under:

1974-75 1975-76 1976-77 Total
(Rupees in lakhs)
(i) Approved outlay . . . . .. 125+76 161-go 287+ 66

‘§(ii) Expenditure Reported . . . 45° 43 78-84 67°34 19161
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6.89. Giving progress achieved in i)hysical terms in Purulia District, the
Department of Rural Development furnished the following figures:

1974~75 1975-76

Target Achicve- Target Achieve-
(Nos.) ment (Nos.) ment

(Nos.) (Nos.)
(a) Medium and Minor Irrigation . . 15 In prog- 15 20 per-
ress cent
(b) Tanks . . . . . . 118 57 105 7
(completed) (completed)
{c) Dugwells . . . . . . 38 46 1

2 39 22
(completed) (completed)

(ii) Rajasthan:

6.90. The Committee wanted to know if the water of Rajasthan Canal
could not be utilised for drought pronc areas of the State. In reply, the
representative of the Ministry of Finance has stated in evidence that the
Rajasthan Canal falling entirely in Ganganagar and having a command area
irrigation” only and was supposed to irrigate 31 lakh acres falling in three
districts of Rajasthan, viz., Ganganagar, Bikaner and Jaisalmer. Stage I of
Rajasthan Canal falling entirely in Ganganagar and having a command area
of 15 lakh acres had already been completed at a cost of Rs. 175 crores.
The National Commission on Agriculture felt that by ‘lift irrigation’,
Churu, Jodhpur and Nagaur districts of Rajasthan could also be served by
Rajasthan Canal. As these districts are plains, investment needed for
providing infra-structure would be less. The proposal involved, in some
cases, lifting of canal water to a height of 500 ft. A technical survey had
already been completed by the State Government.

6.91. Stating that a number of economic implications were involved in
the proposal, the representative of the Ministry of Finance has stated:

“The entire cost economic has to be studied because expenditure on
electricity alone will come to Rs. 12 crores, according to preli-
minary enquiries. Who will foot this bill? Also water charges
may have to be levied at Rs. 200 per acre, if the water is to be

lifted by a few hundred feet.”
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6.92. Asked if Stage II of the Rajasthan Canal Project would be kept

in abeyance till cost economies of lift irrigation scheme were studied in
depth, the witness said:

“This does not mean that work on Stage II of the canal is not in
progress. It is in progress, Stage II is a part of Rajasthan
Plan. Rs. 23.5 crores have been provided in the Rajasthan
Plan for going ahead with it. In the meantime if it is clearly
established that lift jrrigation can also be taken up, this possi-

bility will be explored; but it will take some time to study
the relative economies.”

(ii) Roads Schemes,

6.93. The State-wise position of Roads Schemes taken up during

Fourth Plan under the Drought Prone Areas Programme was stated to be as
under.

Sl State Schemes Physical  Physical  Financial Expen- Incomp-
No. approved targets achieve- outlays diture lete works
(Kms.) ments (Rs. in incurred  (Nos.)
(Kms.) lakhs) (Rs. in
lakhs)
1. Andhra Pradesh . * 2329 2211 31900 304°03 *
2. Bihar . . . 17 285 106 209°00 130° 94 *
3. Gujarat . . 199 1498 506 491-00 35336 *
4+ J &K .. 10 123 72 123°76 57°73 *
5. Karnataka . . 381 2798 2052 327+ 00 320° 40 172
6. M.P. 23 413 All works 15563 70+ 63 23
in prog-
ress.
4. Orissa . . . 7 243 174 107+ 71 110° 46 *
8. Rajasthan . . 68 1807 1540 50%°00 446+ 42 18
9. Tamil Nadu . 970 * 201170 186+ 00 162+ 15 27
10, Uttar Pradesh . 29 376 163°74 306-94 333° 23 *
Toral . 1704 98y2  8836+44 2729-04 2289-25 240

6.94? From the details given above, it would be seen that out of 1704
road schemes approved for execution during the Fourth Plan under the

*Information received is incomplete.

Note: In formation on expenditure incurred on incomplete works is
still awaited from the State Governments.
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DPAP, 240 schemes could not be completed by the close of the Fourth
Plan. Giving reasons for non~completion of 240 road schemes, the Depatt-'
ment of Rural. Development have stated in a note:

“Generally speaking pace of expenditurc on roads schemes was
relatively much above that of other schemes and a major part
of the work was complected at the end of the 4th Plan. How-
ever, some work such as soiling, inter-cos ttop coat, painting
und drainage work remained still incomplete in a number of
schemes. 1In states where the work on road schcmes started
a little late, execution of some schemss was affected parti-
cularly due to the stoppage of funds for road schemes in July
1973 on account of the budgetary constraints. Request was,
therciore, made to the State Government to complete all in-
complete  schemes from the normal State Plan provisions so
that th~ expenditure incurerd did not become infructuous. As
road schemes have not been included under DPAP during the
Fifth Plin, the State Governments have been requested to
complete these schemes out of the State Plan provision. The
State Governments have been requested to indicate the present
stage of completion of these roads.”

(iii) Afforestation and Soil Conservation,

6.95. Stressing the need for the restoration of ecological balance in
drought prome arcas, the Task Force on Integrated Rural Development
(June 1973) had stated:

“There is historical evidence to show that several areas now com-
prised in the drought-prone districts were, at one time, blessed
with productive agriculture and flourishing population. Serious
and persistent disturbance of the ecological balance in these
areas contributed towards their decay. Hence one of the fore-
most tasks is to move in the direction of a proper ecological
balance between water, plants, animals and human popula-
tion.”

6.96. As regards the role of forests, the Task Force stated, inter alia;
that—

“Finally, it is necessary to stress the role of forests. It can be an
important element in ameliorating the chronic conditions of
drought affected areas. Forests are capable of having a bene-
ficial effect on reducing temperature excess and in conserva-
tion of moisture. Moreover, forests in these areas can be an
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important source of local requirement of firewood, small timber
and grasses. In several drought areas there has been indis-
criminate felling of trees for fuel and this, in turn, has adverse-
ly affected the soil and agro-climatic situation.”

6.97. During the Fourth Plan, expenditure incurred under the Pro-
gramme on Afforestation and Soil Conservation was Rs. 7.22 crores and
Rs. 6.15 crores respectively. The progress in physical terms was as under:

States Affore- Soil
station Conser-
(ooo Ha) vation
(ooo Ha)
1. Andhra Pradesh . . . . . . . . B 4°57 71-9€
2. Bihar . . . . . . . . . : 550 2° 30
3. Gujarat . . . . . . . . . . 11°38 6-00
4. Haryana . . . . . . . . . . 097 (a)
5. Jammu & Kashmir . . . . . . . . » 051
6. Karnataka . . . . . . . . . . 21+22 200° 37
7. Madhya Pradesh . . . . . . . . 467 Nil
8. Maharashtra . . . . . . . . . 1*36 165° 10
9. Orissa . . . . . . . . . . 079 077
10. Rajasthan . . . . . . . . . . 37°58 2410
11. Tamil Nadu . . . . . . . . . 4°00 11-32
-}-50 kms,
12. Uttar Pradesh . . . . . . . . . 161 Nil
13. West Bengal . . . . . . . . . 3-61 110

9726 461-35
-+ 50 kms.

(a) 65 Nos. digging of water courses.

*Information still awaited from State Government.

6.98. The Committee were informed by the Department of Rural De-
velopment that according to a broad anmalysis of sectoral allocations ap-
proved in different states, afforestation sector was allocated less than 10 per
cent of the outlay in 31 Programme districts, 10 to 25 per cent of the outlay
in 15 districts and 33 to 44 per cent of the outlay in two districts. In the
inter se priority laid down, soil conservation and afforestation were given
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second priority, next to irrigation. The Committee wanted to know the
reasons for the State Governments according a low priority for afforesta-
tion schemes under the DPAP and the steps, if any, taken by the Central
Government to ensure that schemes, which are of vital importance from
the ecological point of view, were not ignored. In reply, Department of
Rural Development have stated in a note:

“The State Government generally accorded substantially large
allocations for development of irrigation as water is consider-
ed a limiting factor to development in these areas. The need
for raising allocation for afforestation was generally felt in the
meetings of the Sanctioning Committee, but due to various
considerations such as adequate allocations made in the State
Plan for afforestation schemes, relatively less pronounced felt
needs, preference for short-generation schemes, etc. allocations
remained at relatively low level. However, where the need
of afforestation was great and the allocations under normal
State Plan were inadequate, afforestation was given substantial
share in the programme outlay. For instance in Bikaner and
Churu allocations for afforestation accounted for 33 to 44 per
cent of the total outlay. In addition, soil conservation works
accounted for about 7 per cent of the total expenditure under
the programme during Fourth Plan. In some of the districts,
namely, Bijapur, Chitradurga, Dharwar and Belgaum soil con-
servation assumed a significant place accounting for 25 to 50
per cent of the total outlay. Stress on restoration of ecological
balance was laid in the report of Task Force on Integrated
Rural Development and during the 5th Plan main thrust of
the effort under the programme is on important elements like
afforestation and soil conservation which contribute to ecologi-
cally integrated development.”

6.99. Statistical statements furnished by the Department of Rural De-
velopment indicate that outlays and physical targets of various afforestation
and pasture development scheme during the Fifth Plan were as follows:

r

Total Financial Physical Achievement in Hectors
States finan- achieve-
cial ment Planta- Farm Extension Pastur®
outlay (1974-75 tion forestry forestry  Develop-
(Rs. in and (Hectors) ment
lakhs) 1975-76
1 2 3 4 5 6 7 8
1. Andhra Pradesh., 327-19 4442 3410 717 30 12
: ‘ ‘. +870(P) +200(P)

2. Bihar . . 181° 00 27° 52 1625 .. . ..




145

3 4 5 6 7 8
3. Gujarat 548: 30 266+ 02 18801 4351 362 9542
+35F
4. haryana 92- 76 5+ 62 315 10
5 J. & K. 80- 00 8-96 N.R. N.R. N.R. N.R.
6. M.P, 165- 36 26- 02 2095 990
7. Maharashtra 487+ 76 94 38 1496 162 228 1548
8. Karnataka 653- 46 12742 4747 gra 241
9. Orissa 73-61 7:93 1457 .
10. Rajasthan . 773" 43 95° 10 10739 765 .. 2690
+1994(P)
11. Tamil Nadu 137- 12 27-61 1572

12. U.P. . 367- 08 118 51 9085 10(P) 659 2

13. West Bengal 180- 00 26- 38 1505 25
ToraL 4067-07 87589 56847 6907 1304 16322
+870(F) 4 35(P) +1594(P)

P==stands for works in progress.

6.100. The Committee enquired why even after dropping two important
schemes (Drought Proofing Project in Barmer and Migratory Sheep Scheme
in Jaisalmer) in favour of irrigation, the target set for creation of irrigation
facilities in Rajasthan could not be achieved and that very little progress

was made in afforestation.

‘Development during evidence has explained:

The representative of the Department of Rural

“Afforestation has been even now a very difficult job in Rajasthan.
Basically, the work which is being taken up there is to have
shelter belt sand-dunes stabilisation and wherever there are
canals, to take up canal bank plantations.”

6.101. Tt was pointed out during evidence that unless there was stress
on afforestaion in States, like Rajasthan, the deserts of the country would

never bloom nor would ecological balance be restored. In
‘witness has said:

“It is not lack of stress.
‘having water available.

reply, the

It is a question of technical difficulty of
In most of the desert areas, where-

ever water is available, the afforestation is the first charge. In
‘the Fifth Plan, wherever afforestation is possible a lot of em-
phasis is being given on that.”

- e
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(iv) Development of Rayalaseema Region of Andhra Pradesh.

6.102. The Committee wanted to know what progress had been made
in Rayalaseema, a region which covers four districts of Kurnool, Cuddapah,
Anantapur and Chittoor in Andhra Pradesh which has been offen a victim
of scarcity because of erratic and untimely rainfall. In reply, the Com-
mittee were informed in a note that during the Fourth plan emphasis was
given in these four districts on Minor Irrigation, Soil Conservation, Roads
and drinking water supply in the district of Kurnool. The physical achieve-
ments as compared to targets and the expenditure incurred during the Fourth
Plan were as under:

Physical  Cost Expendi-
Sector Units Physical  achieve-  of the ture in-
targets ment schemes curred
(Rs./lakhs) (Rs./
lakhs)
1. Minor Irrigation . . (Ha) 53.344 30,619 240-81 21994
2. Soil Conservation . . (Ha) 84,016 64,789 100 " 74 103" 47
3. Afforestation . . . (Ha) 5.761 3.247 40" 8o 49° 68
4. Roads . . . . (Km) 2,062 1,200 26060 23806
No.-+16 CD works+i CD work
5. Drinking water supply . No.of 39 38 38- 00 32- 23
villages
ToTAL 681 01 6.43- 38

6.103. It is further stated that during the Fifth Plan emphasis was
being laid down on all the sectors taken for development during the Fourth
Plan period except the roads sector. Due importance is being given to
protection of areas from further erosion and also developing other physical
resources like cattle and sheep and also dry-land agriculture. During the
Fifth Plan, a programme of Rs. 25 crores (including uncommitted amount
of Rs. 3.30 crores) was taken up which was equally shared by the Central

and the State Governments.

6.104. As against the total outlay of Rs. 25 crores, expenditure in-
curred in Rayalaseema region was as under:

Rs. 49- 72 lakhs

1974775
1975-76 . . Rs. 150- 31 lakhs
7o . . . . . . . . Rs. 120° 82 lakhs

(upto Sept. 1976)
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6.105. The progress of scheme-wise achievement under Small Farmers
Development Agencies/Marginal Farmers and Agricultural Labour pro-
jects in Cuddapah district of Rayalasecema since inception to 31 March
1976 was reported to be as under:

Projected  Achieve-
target  ment

1. Beneficiaries under improved Agriculturc . . . . 28218 3415
2. Beneficiaries under soil conservation . . . . . 2290

3. Beneficiaries under custom servi ce !

4. Unit of minor irrigation works . . . . . . 6050 2565
5. Units of milch cattle | . . . . . . . 1621 1513

6. Poultry units

7. Units of other AH programme . . . . . . 1967 2209
8. Bencficiaries under rural artisans schemes . . . . 146 153
9. No. identified . . . . . . . . . 50000 56270

No. enrolled . . . . . . . . . .. 18031

Projects in Cuddapah completed their full 5 years term on 31st March 1976.

6.106. The Committee were informed that though the work had started,
“it will take some more time to make a complete assessment of the impact
of the programme on the areas as a whole and on developing the economy
of the weaker sections in particular,”

6.107. However, some jndications were, it was stated, available on the
type of benefits which would flow from one sector, namely, dairy cn which
approximately Rs. 1 crore was being invested in these four districts, Along
with the dairy, another Rs. 2 crores would be spent on creating the infra-
structure of health cover and extension. From the information furnished
to the Committee, it appears that in 1975 the collection of milk was 11,000
litres per day procured from 7,000 producers. After the development of
infrastructure in these two years, there has been, it was claimed, a pheno-
menal increase in the milk collection and the number of producers parti-
cipating in the programme.

6.108. The milk collected by the end of October 1976 was about 0.52
lakh litres per day from 30,000 producers. The total milk procured in
1975-76 was 94.83 lakh “litres and in 1976-77 it will be 105.93 lakh
litres. The amount paid to the farmers during 1975-76 was Rs. 108
crores and in 1976-77 it is anticipated to be Rs, 2.5 crores. It has been
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cstimated that 50 per cent of the amount distributed to the farmers will
&o to the small producers. By the end of Fifth Plan period when all the
investments in chilling plants, dairies etc. is completed, approximately 1.5
lakhs litres per day will be procured from this region and the total amount
-to be paid to the farmers will cross Rs. 5 crores.

6.109. Similarl! extensive work in covering marginal areas to pasture
-development had been taken up which would benefit a large population
-of sheep. Afforestation was another sector which was receiving adequate
.attention. The total amount for the Fifth Plan period would be around
Rs. 3 crores for pasture and afforestation development. Under the irri-
gation sector, Rs. 6 crores would be invested which would benefit approx.
24,000 ha. It is expected to lead to additional production of nearly
24,000 tonnes of cereals and oilseeds.

6.110. Department of Rural Development has therefore concluded in
2 note:

“Work is slow because the problems are enormous and require
adequate planning. But the beginning has been made.......
The work done, although substantial, is very small compared
to the total requirements.”

6.111. The Committee wanted to know if Rayalaseema area in Andhra

'Pradesh was catching up with the rest of the State. In reply, the repre-
sentative of the Ministry of Agriculture & Irrigation in evidence has said:

“Broadly, if you look into the agricultural sector, one of the basic
thing which is being done in Rayalaseema area—particularly
in districts of Kurnool, Cuddapah and Anantpur—you will find
that a very large programme of cattle development is being
undertaken. A very large promotional programme as well as
upgrading of livestock has been initiated. I think with the
next two years these three distritcs would be producing 70,000
to 80,000 litres of milk. There is a very large milk powder
factory which is being developed.”

6.112. Asked whether investment on development scheme in backward
or drought prone areas was being determined on economic considerations
alone, the witness has stated :

~ “In the case of Anantpur, we have another drought prone area
programme - and this came to us as a surprise that investment
in these drought prone areas can be economic. We thought
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social benefits should be counted and not economic benefits.
It is being proved to us by the World Bank’s approval about
Apantpur that investment will be economical. We are hoping
that in the next 3 or 4 years we should be able to provide a
fairly good extent of improvement in selected areas.”

6.113. The Committee wished to know whether at this rate of progress,
Government was satisfied that people living in areas like Rayalaseema in
Andhra Pradesh and Purulia in West Bengal or for that matter other areas
in economically backward or drought prone areas the country would attain

fairly reasonable standard of living within a foreseeable future. In reply,
the witness has stated:

“If you give Rs. 5 to 6 crores for five districts for development in
S or 6 years, it will be asking for the moon to expect much
improvement; but we hope that there will be positive improve-
ments in selected areas. 1 think what we are doing there or
investing is in driblets.”

6.114. The Committee asked whether instead of relying on long term
programmes which moved at snail’s pace, it would not be better to have,
in addition, some short-term programmecs the benefits of which could reach

the people in a short span of one or two years. The witness has stated
in evidence:

“In addition to the drought prone arcas programme, we have the
Small Farmers Development Agency. We have selected 150
districts in the country and for a period of 5 years, we give
a grant of Rs. 1.5 crores for each such district identified, with
the stipulation that about 50,000 identified beneficiaries such as
small farmers, marginal farmers and agricultural labourers
should be given spccific aid such as a well, a milch animal,
poultry or sheep, etc. This has found favour with all the
States....... This programme goes straight to the individual
and the benefits are seen within 1 or 2 years....... 1 men-
tion this to allay the apprehension that we are not alive to the
situation. We are trying to do our best. May be you would
like the pace to increase very rapidly. We shall try to do it.”

{v) Generation of Employment.

6.115. As stated in the Audit paragraph 6.10, the Drought Prone
Areas Programme, as originally conceived, laid great emphasis ofi schemes
which were labour intensive so as to generate employment opportunities:
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in these areas where the problem of rural unemployment and under-

employment was acute.

6.116. The extent of generation of employment in each State during
the Fourth Plan on account of this programme was as under:

In lakh mandays

State 1970-71  1971-72  1972-73 1973-74 Total

1. Andhra Pradesh ; . 39 86 83- 06 58-17 2375 19484
2. Bihar 411 29- 69 20° 32 54° 12
3. Gujarat | . . . 11-81 39* 8o 65- 02 32- g8 149 51
4. Haryana . . . . . O 21 013 401 4°35
5. Jammu & Kashmir . . . 2-37 515 387 1139
6. Karnataka . . . . 34" 54 104 47 9738 g1-25 26764
7. Madhya Pradesh . . 094 1505 79 60 83-27 178- 86
8. Maharashtra | . . 1561 85- 05 122- 06 2726 258 88
g. Orissa . . . . 1- 60 12- 35 12° 75 10+ 62 3732
10. Rajasthan . 671 48 05 64- 76 25 52 145 04
11. Tamil Nadu . . . 16- 18 23° 60 19° 54 15° 67 78 99
12. Uttar Pradesh . . 335 1165 40" 76 4603 10179
13. West Bengal . . . 1- 81 4715 21+ 08 847 35° 51
ToTaL . 13241 3433°92 616° 99 Juz2-o2 15057 34

6.117, Asked whether generation of employment was according to pro-
jections made, the Department of Rural Development have stated in a
note: ’

“Due to comparatively higher capital component in irrigation works
and all weather roads, projected employment generation could
not be fully achieved.”

6.118. The Commitice desired to know what projection of employment
generation was made for DPA Programme.” In reply, Secretary, Ministry
of Agriculture and Irrigation has said in evidence:

“In our estimate, when we set apart Rs. 100 crores for this, it was
felt that, on an average, for every crore spent, there would
be 30.000 employees, in a whole season in a particular year.”
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6.119. When asked whether the figures of generation of  employment
were verified, the witness has said:

“We cotild not and I don't think we can. These are muster roll
figures and they can deccive even the man on the spot.”

F. Monitoring, Coordination & Evaluation

6.120. As regards monitoring, coordination and evaluation of the
Drought Prone Areas Programme, the Committee werec informed that
Government felt that while the administrative responsibility for this and
-other programmes would rest with the State Governments and the Union
Ministries concerned, their successful execution would involve “a consi-
derable measure of coordination in the formulation and implementation
of the schemes as well as in their periodical review and evaluation.” Ac-
cordingly, a Central Committee for Coordination of Rural Development
and Employment consisting of the Member (Agriculture), Planning Com-
mission, as its Chairman, Cabinet Secretary as its Vice-Chairman and Sec-
retaries of the (1) Department of Agriculture, (2) Ministry of Finance (Ex-
penditure) and (3) Planning Commission as its Members was set up in
1970.

6.121. In the Resolution constituting the Committee, it was provided
that the Committee will in particular concern itself with the formulation
and review of the progress of the following programmes to ensure their
coordination at all appropriate stages and arrange for their evaluation at
suitable intervals:

(a) Establishment of Small Farmers Development Agencies for
potentially viable farmers.

* (b) Establishment of similar agencies for sub-marginal farmers,
agricultural labour and rural artisans.

(c¢) Dry-land farming projects.

(d) Non-plan project for integrated rural works etc. in chronically
drought affected areas,

6.122. To the extent the following schemes contribute significantly to
the creation of rural employment and provision of benefits to the weaker
sections of the rural population, it was stipulated that the Committee
might also review:

(i) Minor Irrigation Schemes,

N

(ii) Rural electrification schemes.
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(ili) Dairy Development Sche?n;és.
(iv) Area Development Schemes.
(v) Projects for rural artisans.
(vi) Rural Roads Programme,
(vii) Other programmes involving rural works.

(viif) Growth Centres.

No fixed tenure was stipulated for this Committee. It had held 27 meet-
ings. 4

6.123. The Committee were also informed by the Department of Rural
Development in a note that in order to ensure a proper monitoring of the
Drought Prone Areas Programme during the Fourth Plan period, the
State Governments were requested to furnish a monthly and a quarterly
progress report on the financial and physical progress of works under vari-
ous sectors. The monthly progress report gave information about expendi-
ture incurred under all the sectors together with cumulative figures since
the beginning of the financial year. The quarterly report called for infor-
mation on cost, outlay and expenditure incurred in respect of each item
of work under different sectors with the wage component seperated out.
It had also provided for submission of information on the physical targets.
and achievement made under ecach item of work.

6.124. These reports, it was stated, were received from most of the
Programme areas. It was claimed that by and large the reporting was
“fairly good.” B

6.125. During the Fifth Plan period sufficient attention was stated to
have been paid to strengthening the monitoring system. A Working
Group on the formulation of suitable monitoring system for DPAP Agency
during the Fifth Plan was constituted in May 1975 which included repre-
sentatives from both the State Governments and the Centre. The Work-
ing Group prescribed five proforma i.e. one monthly and four quarterly
for reporting the progress of works. The monthly progress report called
for information on the total expenditure incurred under each sector dur-
ing the month under report together with cumulative figures on expendi-
ture since the beginning of the financial year as against the budgeted out-
lay. The quarterly progress report called for information on details of
expenditure, details of physical achievements, details of flow of credit and
a narrative report to highlight the various problems and bottlenecks faced
in the implementation of the programme and corrective action taken.
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6.126. The Committee were further informed that apart from checking
progress in physical achievements and in expenditure, the following mea-
sures were also being taken:

(i) The work in each scctor is being closely scrutinised based on
the analysis of the narrative and facts and figures adduced and
thereafter shortfalls noted, delays discovered, bottlenecks loca-
ted, causcs analysed and action initiated to eliminate defects.

(i1) A careful survey is made on action and inaction on decisions
conveyed previously and thercafter further orders are issued
wherever necessary and recommendations made to the higher
authorities for taking decisions and issue of ordcrs.

(iii) Along with a formal monitoring system emphasis is also being
laid on intcnsive and extensive visits by officers from the Cen-
tral Division. Thecse tours are taken to discuss problems on
the field and also to assess the quality of work being donc.

6.127. The Committee invited attcntion of the rcpresentative of the
Ministry of Agriculture during evidence to paragraph 1.136 of their 170th
Report (1974-75) (Fifth Lok Sabha) on Crash Schcme on Rural Employ-
ment wherein it was pointed out that “Government did not have any moni-
toring arrangements regarding the implementation of the Scheme in various
States.”? In reply, he has stated:

“But the States arc complaining to us that we are too rigid. In
fact we are trying to oversee it in a very detailed manner. If
they substitute some work, we are asking them to write to us
in advance about the works which they are substituting.”

6.128. The Committee wanted to know whether Government have
made any evaluation of the concrete results achieved by the Drought
Prone Areas Programme over which more than Rs. 100 crores were spent
during the Fourth Plan. In reply, the Secretary, Ministry of Agriculture
has stated in evidence:

“As far the evaluation in the manner in which you are envisaging
we have asked the Planning Commission to undertake the
same and wec do hope that we will get the report.”

The rcpresentative of the Planning Commission has added:

“Last year the proposal had been made that the drought program-
me should be evaluated by the Programme Evaluation Organ-
isation of the Planning Commission. It was also said at that

time that this is a strategy which is still evolving. 'Evaluation
1979 LS—11.
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would not be in terms of actual benefits of works which have
been implemented or the spread of the programme, because
it will be a 15, 20 years perspective programme. It was,
therefore, on the whole felt that perhaps going beyond the
strategy itself would be difficult at this stage. That is a kind
of study which has been made.”

6.129, The Committee pointed out that their question was not about
strategy but about evaluation of the results achieved in physical terms by
implementation of the Drought Prone Arcas Programme. The representa-
tive of the Planning Commission has clarified:

“I do not think any evaluation in the proper sense of measuring
what the benefits are going to be, is in the hands of the Plan-
ning Commission, The approach and integration between the
State Plan Work, District Plan activity and the Central assist-
ance being given in DPAP is being looked into. But the eva-
luation in terms of impact is being done by the Ministry itself.”

6.130. Asked as to which agency of the Government was supposed to
review the DPAP Programme, the representative of the Ministry of Agri-
culture & Irrigation has stated:

“The Government of India has set up a Central Coordination Com-
mittee which is presided over by the Mcmber of the Planning
Commission in charge of Agriculture in which Cabinet Secre-
tary and the Secretary, Ministry of Finance etc. are all Mem-
bers. A review of the working of the programme is made by
the Central Coordination Committee which, after review, gives
further guidance on how to go ahead with the programmes
with modification or change here and there wherever coordi-
nation is necessary.”

6.131. The Committee asked if physical achievements of the DPAP
Programme were reviewed by the Central Coordination Committee. In
reply, the Secretary, Ministry of Agriculture & Irrigation has said:

“That Committee gives broad policy directions thereby removing
certain obstacles in the inter-departmental coordination or lack
of financial support or delays, etc. But they are not consider-
ed as detailed review of physical achievements as such.”

6.132. The Committee enquired that if detailed review of physical
achievements of DPAP was not being done either by the Planning Com-
mission or by the Central Coordination Committee, would it not be correct
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to assume that there was complete absence of any monitoring system. In
zeply, the Secretary, Ministry of Agriculture & Irrigation has stated:

“We do have a system of monitoring in the sense that every month
we get progress reports from various departments with regard
to the programme in operation and their physical achievements
as also the expenditure statements and once a quarter or once
in six months, they aiso get a comsolidated report.”

G. Conclusion

6.133. The Committee referred to the “conclusion” drawn by Audit
(vide paragraps 6.50 and 6.51) to the cffect that “while expenditure
totalling Rs. 92.27 crores had been reported, information on the physical
content of the programme was either lacking or inadequate.” Audit had
also stated that “because of inadequate reports, the impact of the pro-
gramme could not be assessed.” Much of the outlay, it was stated, was
on “incomplete works” which had not vielded results. The Committee
asked if Government agreed with this conclusion. In reply, the Secretary,
Ministry of Agriculture & Irrigation stated in evidence:

“T would like to submit this statement is rather too severc because
we have individual figures and if I may also say some of the
remarks in the Audit Report have been drawn from our inter-
nal review notes.”

6.134. In a note furnished after evidence, Department of Rural Deve-
Jopment have furnished the following figures of achievements of the Pro-
gramme in physical terms during the Fourth Plan:

Sl States Minor Soil Affores- Roads
No. Irrigation Conser- tation Kms.
(000 ha) vation (ooo ha)
(000 ha)

: R S S

1. Andhra Pradesh . . 20° 45 7178 4°57 2211
2. Bihar . . . . 0-30 230 5°50 106
‘3. Gujarat . . . 6-go 6-00 11-38 506
4. Haryana . . . 569 (a) 0-g7
‘5. Jammu & Kashmir . * 0+51 Nil 72
#6, Karnataka . . . 26+ 92 200°87 2122 2052
4. Madhya Pradesh . . 1+78 Nil 4-67 All works

in progress
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1 2 3 4 5 6
8. Maharashtra ., ., . . 1100 165 10 1'36 .
9. Orissa 0743 077 079 174
10 Rajasthan . . 17730 2°10 37758 1540
11. Tamil Nadu . ., . 39°91 1132 4°00 2018°7
-~ 50 kms,
12. Uttar Pradesh . . 31°01 Nil 161 16374
13. West Bengal . . . 2727 110 361
163796 46135 9726 8836°44
- sokms.

(a) 65 Nos. digging of water courses.
* Information still awaited from State Government.

6.135. Asked how far the scarcity conditions in the areas where the
programme had been impicmented were actually mitigated, the Department
have stated:

“Drought is a recurring feature in the areas where the above pro-

gramme had been implemented. Drought has always brought
in its wake scarcity conditions. Hence the emphasis on wage
employment works which at least gave some relief to the weaker
sections of the society....... The additional irrigation poten-
tial created coupled with the soil conservation measures effected
during this period has also contributed to increase in agricul-
ture production in these areas ...... These programmes will
help in mitigating the scarcity conditions in the long run.”

6.136. As regards quantification of agricultural production and addi-
tional employment created, the Department have stated that “the addi-
production and additional employment created has not been
quantified.”

tional

6.137. Dealing with the impact of DPA Programme, the Department
have expressed the view that “these programmes are of a continuing nature
and its impact could be felt only over a period of time.”

6.138. Asked to indicate the States which had made spectacular progress

in the implementation of the DPAP as well as those which had lagged
behind, the Department of Rural Development have stated in a note:
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“On the basis of progress of cxpenditure reported vis-a-vis outlays
approved all DPAP States except Bihar, Jammu & Kashmir,
West Bengal and Rajasthan, utilised more than 75 per cent of
the approved outlays. According to the Depariment, the rcasons
for slow progress of the programme were as under:

(1) By the unie the programme picked up momentum in these
States, all the Schemes  other than  continuing  irrigation
schemes had to be discontinged in July 1973 due 10 budgetary

constrainis,

(i) Inadequate administrative machinery in these States to for-
mulate, scrutinise the plans and put the scheme on the ground.

(iii) In Rajasthan, the slow progress was due to delay in the sub-
mission of the Master Plans and the latc inclusion of Rural
Water Supply Scheme.

(iv) In West Bengal, it was due to inadequate machinery to put
the schemes on ¢round as also delay in the administrative
approval of the Schemes by the State Government.”

6.139. The Committce wanted to know if at any time the States were
advised by the Government to gear up their administrative machinery to
ensure that schemes sanctioned under the programme were completed by
them during the Fourth Plan itself. In reply, the Deparunent of Rural
Development have stated in a note that Government had impressed upop
the State Governments to:

(a) take effective measures to streamline implementation of the
programme;

(b) complete during the 4th Plan all the schemes sanctioned under
the programme;

(c) send list of individual schemes on which work was in progress
in different sections showing the amounts spent and the outlavs

needed:

(d) instruct the field officers to proceed uninterruptedly with the
implementation of the sanctioned schemes;

{e) submit quarterly and monthly progress reports on regular basis-



158

€.140. In this connection, the Secretary, Ministry of Agriculture & Irri-
gation has stated during evidence:

“We always believe in trying to advise the States and share the
experiences that we have with the other States and give them
a sort of leadership. Beyond this, it will be difficult for us to
gear up the Stale machinery.”

6.141. The Committee wanted to know if suitable remedial measures
were being taken by Government of India to overcome the various gaps
identified by Audit in the formulation and exccuticn of the Drougcht Prone
Areas Programme. In reply, the Department of Rural Develepment have
stated that during the Fifth Plan efforts had been and wers still being
made, to improve the systems of planning, management, financial control,
monitoring and concurrent cvaluation of the programme. These efforts
include issue of  guidelines. instructions for ensuring uniform-
ity in the system of preparation of project reports, holding of regional
meetings with the representatives of the State Governments, setting up of
planning cells, District level bodies and coordinating bodies in States,
training of field staff, development of action-orientcd research, emphasis
of shelf of schemcs, etc.

6.142. In February, 1970, the Government of India decided to launch
what was then known as the Rural Works Programme (later renamed as
the Drought Prone Areas Programme in January, 1972) as a non-plan
Central Sector programme with an outlay of Rs. 100 crores during the
Fourth Five Year Plan ending March, 1974. The Committee find that
the State Governments were asked on 17 April, 1970 to compile by 30
April, 1970 (within a short span of 13 days) detailed estimates for schemes
to be executed in 1970-71. Though it was explained to the Committee
during evidence and in written replies that the sectors #acluding in the
programme were such for which advance planning was normally done at
district level, the Committee have no doubt in their mind that the time
of 13 days allowed to State Governments to underfake these tasks was
unjustifiably short keeping in view the fact that preparation of estimafes
involved identification of areas in the sclecfed districts which deserved
atfention, selection of appropriate schemes or works keeping in view the
priorities of the programme and c-oation of suitable coordinating machi-

nerv efc,

6.143. Yet another area of planning where the State Governmen’s were
asked by the Government of India to move faster than thev could was
preparation of Master Plans for schemes to be launched under the Drought
Prone Areas Programme. State Governmenfs were asked on 17 April,
1970 to draw up the Master Plans by 30 September, 1970 so that these
could be discussed by the Central teams in October and Novemher, 1970
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and submitted to the Government of India by December, 1970. The
representative of the Department of Rural Development has stated during
evidence that the reason for having such a tight schedule was that the
Government of India werc anxious to introduce the programme from the
financial year 1970-71 itself. The Conuiiitee were informed by the
Department that the period of six months allowed for preparation of
Master Plans was “at that time considercd adcquate”. Whatever may have
been the justification for laying down this tight time limit, the fact that
Master Plans were prepared for only 9 districts in 1970, 42 districts in
1971. 12 districts in 1972 and 8 districts in 1973 proves eloquently that
the time allowed to States for this exercise was utterly inadequate, especial-
Jy when some of the States lacked technical staff for formulation, scrutiny
and finalisation of Master Plans. The Committee are left with the im-
pression that the preliminary work on the Programme was undertaken
without adequate preparations therefor.

6.144, The Committee find that the Rural Works Programme had a
chequered course from its very inception. Tt was launched in the year
1970-71. In Januvary, 1972, it was re-named as Drought Prome Areas
Programme. In 1972-73 its classification was changed from non-plan
programme to a Plan scheme. The programme was re-oriented by chang-
ing its emphasis from creation of employment opportunities to undertaking
of development works. Before the programme as re-oriented could even
gather some momentum, the Government of India advised the State Gov-
ernments felegraphically on 17 July, 1973 to stop all programmes cxcept
irrication schemes, thus bringing to a sudden halt all soil conservation,
afforestation and road works in progress under the programme. This step
was stated to have been taken because of then prevailing financial strin-
gency. Later, the Government of India (Department of Agriculture) in-
formed all State Governments on 19 October, 1973 that Central assistance
(Rs. 11.38 crores) released for 1973-74 was to be reckoncd against ex-
penditure alreadv incurred by States ill July, 1973 and anv halaace of
the allotment left over could be ufilised on minor irrigation werks affer
July, 1973 &l March. 1974. State Governments were also requested to
complete the incomplefe works ouf of their own resources. As poinfed
ont by Audit, the effect of the telegram of Jolv. 1972  followed by the
circnlar letter of October, 1973 was that manv works were leff incomplete,
work on a large number of which was not resumad Yater. The Com-
mittee feel that the action of the Government in suddenly stopping all
schemes cxcept irrigation schemes in Julv. 1973 was to say the least,
precipitous. The financial situation which prompted the Government to
take the steps could not have cropped up suddenly in 1973 aad, therefore,
if it was intended to forcclose the r-ogrammes it should have hecn phased

’
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out suitably, and the States should have been forewarned. As matters
stood, all activities except minor irrigation works came to an abrupt halt.

6.145. According to the Programme’s original concept, its mzin em-
phasis was on generation of employment opportunities in areas where the
problem of rural unemployiacnt and nler-cmployment was acute but, on
re-orientation, the primary focus wus shifted to development works so as
to provide a permanent solution, to the extent possible, of the drought
problem rather than on schemes mercly to create employment opportuni-
ties. Howcver, the Committee are unhappy io note that no serious attempt
was made in the majority of the States to re-orient the programme to the
new concept and even the few States like Rajasthan which did formulate
schemes conforming to the new concept, did not execute some of these
schemes in entirety. It is difficult for the Committce to accept the as-
sumption that there was no real scope in February, 1972 for re-orienta-
tion of the works in the programme in many States because they find that
administrative approvals for schemes under the Programme aggregating
Rs. 39.62 crores werc given even during 1972-73.

6.146. The Committce are concerncd to note that even in States where
Schemes conforming to the revised concept of the Drought Prone Areas
Programme were drawn up, the progress in implementation of such schemes
was not very impressive. For instance, out of 29 schemes taken up during
the Fourth Plan under the Rural Water Supply Project of Rajasthan esti-
mated to cost Rs. 3.35 crores, only 17 schemes were completed and that
too hy 1975-76. Expenditure to the extent of Rs. 1.61 crores was incur-
red on these schemes during the Fourth Plan. The Committee were assur-
ed in a written note that the remaiing schemes of this project were ex-
pected to be completed by March, 1977. They would like to know whe-
ther these schemes have in fact been completed and commissioned.

6.147. In this context, the Committee would like to refer to certain
innovative and beneficial proiects which were takem up for implementa-
tion in Rajasthan but were later dropped on the plea of the lack of finan-
cial resources. The State Government of Rajasthan formmiated three
projects. viz. (i) Dairy Development scheme for which Rs. 1.04 crores
were allofted: (i) Dronght Proofing Project in Rarmer district for which
Rs. 0.99 crores were allotted in 1972-73 and (iii) Migratory Sheep Scheme
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in Jaisalmer district for which Rs. 0.40 ciores were ailoiied im Ociober
1972. While giving administrative approval to these schees, a condition
was stipuiaied by the Governmem ¢i India that the Siaie Goverament

would accommodate the schemes wiihin the funds avaiiable to the State
Goverumem under the DPAP,

As regards the Dairy Devciopment Scheme, before ibe Siate Govern-
went could make any headway, the Gotwcrnent 6i Judia iwformed in july
1973 that duc to budgetary comstcaials, only those progravumcs like irris
gation, eic. which could not be left iacompleie, should be bnpleracated
and other programmes should stop. in so far as the Drzoughi Prooufing
Project in Barme:r districi 3 comvaned, e Safe Govermumend furmrdated
an ambitious scheme envisaging o pioders o falneesirodlure tor milk
and wool marketing and input programme for animal health, cross breed-
ing, food supply, fodder supply, eclectrification, tubewells and drinking
water supply. But later due to hudgetary constrainis. the scheme was not
tzken up and no expenditure wias iocurred on the approved ifems.

The Migratory Sheep Scheme at Jaisalmer district was formulated to
improve the economic condition of migratory sheep breedcrs through im-
creased wool and mufton production but the project could moi be put on
ground as the constraint in resources was said to be acute in 1973-74.

The Commitiee are not happy at the way in which theie s:hemes were
in the first instance cleared by the Government of India and later deferred
on the plea of financial constraiafs. While appreciating the faci that
priority was to be given for the complction of en-going irrization :uchemes
which had been started by the Government of Razjasthan in the years 1970-
71 to 1972-73, the Committee are unable to appreciate the rationale
behind the summary suspension of the three schemes which, prima-facie
appeared to offer some hope to redeem the position in these chronically
drought prone areas. It is noted that in the Fifth Five Year Plan the
development strategy has been changed and now the emphasis would be
on development of pasture, dairy and catfle in Rajasthan. The Com-
miftce would like progress to be made in implementation of schemes parti-
colarly in these drought prone areas during the current Plan period.

6.148. The Committce find that as against total apnroved outlay of
Rs. 111.82 crores for schemes under the Drought Prone Areas Procramme
durine the Fourth Plan, the Government of India issued adminictrafive
apnrovals releasing a fotal sum of Rs. R4.88 crores.  The total evrenditnre
as renorted on schemes under the programme was Rs. 92.27 crores.
Thongh the expenditure was more than the amount for which adminis-
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trative approvals were given, it was only 83 per cent of the total approved
outlay. On one side of the spectrum are States like the Uttar Pradesh,
Tamil Nadu, Madhya Pradesh, Haryana and Andhra Pradesh which utilis-
ed more than 90 per cent of the outlay, on the other therc are States like
West Beugal, Bilur and janmu & Kashmir where perceniage utilisation of
approved ouilay was as low as 60, 49 and 44 per cent respectively. The
Committee are surprised that cven Siates like Wes¢ Bengal and Bihar, which
bad been victims of recurrent drought and floods should have lagged
behind to this extent in utilising the outlays approved for them under the
Drought P'ronc Arcas Programme. The Committce would like the Ceatral
Government fo review the position in consultation with the States and take
concerfed rieasures to speed up implemenrfation of the programmes in the
field.

6.149. The Commiftee view with concern the fact ¢hat of the total of
17,879 irrigation schemes approved under the Drought Prone Areas Pro-
gramme during the Fourth Plan, as many as 1955 schemes were left in-
complete at i close of the Plan for o variety of reasons. Some of the
difficulties adduced by the Department like dclay in technical and ad-
minstrative clearance of different schemes, non-availability of agencies for
execution of works, etc. conld have been anficipated and minimised. hy
better planning and coordination at different levels.

6.150. The Committee also find that while the expenditare incurred on
irrigation schemes (Rs. 46.93 crores) under the Drought Prone Areas Pro-
gramme during the Fourth Plan was as high as 80 per cent of the finan-
cial outlay of Rs. 58.65 crores, the achievement in phyvsical ferms (163,964
hectares) was only 42 per cent of the target of 388.654 hectares. The
Committee emrhosise that canses of excessive expendifere as compared
with physical achievements should he analve~d in denth and remedial mea-
sureg taken ~ovly fo correlale ovunendifors to evpected ohvsical perform-
ance aad resnttant henefifs in the ficld

6.151. Among the Districts covered wnder the Drought Prone Areas
Programme, where the progress of irrigation schemes has not been safis-
factory, Purulia district of West Bengal deserves mention. During the
Fourth Plan, schemes of irrigation and afforestafion snbject to » maximum
expenditure of Rs, 274.29 lakhs were sanctioned but the expenditure re-
ported was enlr Rs. 169.¢7 Iskhe The Committee recommend ihat con-
cerfed efforts should he mads to implement the irrigation schermes as per
time schedule so as to alleviate the difficulties of the people in ¢his drought

prone area in West Bengal.
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6.152, The Committee find that as against the target of 1704 schemes
for budding 9872 kims. of roads in 10 Staies at a cost of Rs. 27.29 crorcs,
1464 schemes were completed by building 8836 kms. of roads at a cost of
Rs. 22.89 crores. Audit have pointed out thai in some States the expen-
diture on road works was incurred on the improvement of existing roads,
kucha or otherwise, although under the project only construction of new
all-weamner rosds 10 opcin up maccessibic areag was contemplated, it was
explained to the Committee that execution of road schemes was aitected
partially due to stoppage of funds for road schemes in July 1973 on
account of budgetary constrainis. The States were, however, informed
that incomplefe roads might be completed from the normal State Plan
resources. 'The Committee would like to know whether the road works
which were left incomplete at the end of the Fourth Plan have since been
completed. They would also like to know how much of the amount of
Rs. 22.89 crores has been spent on the construction of new roads and
how much on the improvement of existing ones and the rationale therefor.

6.153. The Committee find that during the Fourth Plan Rs. 7.22 crores
were spent on forest schemes in 13 States under the Drought Prone Areas
Programme. This comes to only 7.5 per cent of the total cxpenditure
on various sectors of the Programme. The Committee are inclined to
agree with the views of the Task Force on Infegrated Rural Development
as contained in their Report (1973) that forests could play an important
part in restoring ecological balance in drought prone areas. The Com-

mittee, therefore, recommend that more resources may be allocated to this
secior of the programme.

6.154. The Committee note that during the Fourth Plan, schemes cost-
ing Rs. 6.8 crores for 53,344 hectares of minor irrigation, 84.016 hectares
of soil conservation 5,761 hectares of afforestation, 2,062 kms. of roads
and drinking water for 39 villages were approved for Payalasecma region
which comprises Kurnool, Cuddapah, Anantpur and Chitteor districts of
Andhra Pradesh which are subject to drought conditions on account of
erratic rainfall. The Commitlee have been informed that by the ead of
the Fourth Plan, minor irrigation for 30.619 hectares, soil conservation
for 64.789 hcciares, afforestation for 3,247 hectares. 1209 kms of roads
und drinking water supply for 38 villages was achieved. Fxpenditere on
these schemes was Rs. 6.43 crores. The Committec. however. are not
impressed by the pace of development in the Rayalaseema aren and at
the present rate of investment it might take many more vears for people
of this region to catch up with the rest of the State. The Committee would
emphasise the importance of infegral approach to the development of the
area so that the resources on the various schemes and nrojects operating
in the rerion are deploved to the best advantage of the region.

’
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_ ?.155. A serious shortcoming of the Drought Prone Areas Programme
in 1mpleninentation has been noticed by the Committce. The Committee
were informed during evidence that Government had estimated that for
every crores of rupees spent on this programme, there would be 30,000
employees in a whole season in a year. During the Fourth Plan while
the expenditure was more than Rs. 92 croges, the generafion of cmploy-
ment was to the extent of 1505 lakh mandays only. The representative
of Department of Rural Development admitted during cvidence that figures
of gencraiion of cmployment were unverified muster roli figures and these
“can deceive even the man on the spot”. The Commitiee {eel that having
spent more than Rs. 92 crores during the Fourth Plan, Govermment of
India should have arranged for compilation of awthentic data cn cmploy-
ment generated as a result of implementation of the Drought Prone Areas
Programme especially when the Programme as originally conceived was
meant to relieve the acute unemployment and under-emplovment in raral

areas.

6.156. Yet onather drawback of the Drought Prone Areas Programme
was that it lacked an cffective inbuilt ¢ystem of meoniforing. coordination
and evaluation. It is true that in 1970, 3 Central Coordination Committee
for Rural Devclopment and Lwployment was constituted in the Planning
Commission with Member (Agriculture) of the Commiscian as its Chair-
man, Cabinet Secretary as #s Vice-Chairman and Sccretaries of the De-
partment of Agriculture, Ministry of Finance (Deprr¢ment of Expendi-
ture) and Plann’ng Commission as its Members. In the Resolution Con-
stituting that Committee it was provided that the Cominiftee will concern
itself with the ‘formulation and review of the progress’ of the non-plan
project for integrated yural works procramme in chronically drought affect-
ed areas. In May, 1975 a Working Group was constituted for formula-
tion of suitable monitoring system for the Drought Prone Arcas Program-
me during the Fifth Plan. The Working Group is stated to have evolved
certain proforma for monthly and quarterly reports on progress of the pro-
gramme in financial and physical terms. During evidence. the Committee
were, however, distressed to learn from the representative of the Minis-
try of Agriculture and Development that the Coordination Committee’s
reviews were not “detailed review of physical achievements as such”. As
far as the Ministry of Agriculture and TIrrigation were concerned. all that
they. apparently did was to get progress reports from various Departments.

6.157. From the dctailed examination of the various aspects of the
planning, implementation and achievements of the Drought Prone Areas
Programme discussed in the forecoing paragraphs, the Committee cannot
“but conclude that while more than Rs. 92 crores were spent on this nro-
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gramme during the Fourth Plan, the monitoring of the programme was,
to say the least, inadequate. No serious attempt seems to have been made
to quantify the achievements of the programme in physical terms and its
impact on the people of Drought Prone Areas. The Committee have,
however, been assured that as the Programme was being continued during
the Fifth Five Year Plan with a tentative outlay of Rs. 187 crores, efforts
were being made to improve system of planning, management, financial
control, monitoring and concurrent evaluation of the Programme by issu-
ing guidelincs, ensuring mmiformity in the system of preparation of project
report, holding of regional meetings with the representatives of State Gov-
ernments, setting up of planning cells, district level bodies, coordination
bodies in States, emphasises on development of action-oriented research,
training of field staff, shelf of schemes, etc. The Committee would like
that detailed instructions in this regard should be laid down for the guid-
ance of all concerned and there should be conclusive follow up to see that
these are implemented in letter and spirit so that the objectives underlying
the schemes are achieved,

11. Dronght Relicf Production Programme In Uttar Pradesh
Audit Paragraphs

6.158. In June-July 1973, serious drought and damage to the kharif
crop was reported in Uttar Pradesh. To offset this loss, a crash programme
known as the drought relief production programme to augment irriga-
tion facilitics in fourteen drought affected districts was launched in Sep-
tember-October 1973, The outlay on the programme was to be Rs, 9.47
crores to be met entirely by long-term loans from Government of India;
it was to be completed by March 1974 and an additional area of 1.34 lakh
acres was to be irrigated. Benefits from a substantial part of work com-
pleted would, it was expected, be available for irrigation of the 1973 rabi
crop itself. Schemes approved and executed as a part of this programme
are discussed below.

6.159. Extension of water convevance syvsiems of State tubeweils.—
The scheme envisaged construction of 1600 miles of kutcha channels
(guls), 275 miles of lined channels (pucca guls), 480 syphons and 3750
outlets, at a cost of Rs, 2.50 crores to irrigate an additionzl area of 37,500
acres. Work was started in Scptember 1973, when sowine of the rabi
crop had commenced.

6.160. Stote tubewelis and purchase of rigs—Originally, 240 tube-
wells were to be constructed and ten rig units purchased at a cost of
Rs. 3.70 crores which was amended, as mentioned above, to construction
of 285 tubewells, the total outlay being' Rs. 4.30 crores. According to
the original plan, 24,000 acres were to Be: ifrigrted: ffom 240 new tube-
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wells.  Although all tubewells were drillcd by March 1974, omly 89
tubewells were energised of 151 tubewells which were fully developed
-and ready for energisation. FEven by September 1974, only 133 tube-
wells were energised of a total of 240 tubewells rcady for energisation.
Till September 1974, Rs. 4.30 crorcs were reported to have been spent.
One hundred and nine more tubewells were energised and 38 more deve-
loped by September 1975. Only six rigs (costing Rs. 33.19 lakhs) were
purchased in October and November 1973 and distributed to the divi-
sions between March 1974 and November 1974; only two rigs received
in March 1974 were used for drilling of nine tubewells by October 1974;
the other rigs were under trial (November 1974). The remaining rigs
were available for work in Sepiember 1975, In fact. all the 285 tubewells
under this programmc were drilled by March 1974  with rigs already
-availr ble.

6.161. In the 14 drought-affecied distric’s. the number of State tube-
wells operated and areas irrigated {rom them were:—

Yeor Kharif Rabi Total

— ——- arca
Number Arca Number Area irrigated
of tube- irrigated of tube- irrigated (in acres)
wells on (in acres) wells on (in acres)
first day first day
of fasal of fasal

1971-72 . . . 2641 1,22,149 2718 468,524 5.00,673

1972-73 . . . 2970 2,12,379 3104 4.58,923 6,71,302

1973-74 - . . 3350 1,30,722 3459 3:94,240 5.24,962

197475 - . . 3709 1,46,223 Not 4,96,161 6.42,384

available

6.162. 1t will be seen that the areas irrigated in 1973-74 or even in
“the kharif of 1974-75 were not substantially different from the areas
irrigated in earlier years, and, in fact, were less. A total additional area
-of 48,000 acres was to be irrigated from the State tubewells on comple-
tion of the two schemes mentioned above. It was explained (June 1975)
-that tubewells could not be fully utilised in 1973-74 because of acute
-shortage of electricity and increase in theft of transformers, etc. No
explanation was available as to why in the kharif of 1974-75, the acreage
had not increased significantly.

6.163. Augmentation of lift irrvigation capccity—The Scheme envi-
-saged augmentation of the capacity of 11 pump canals from a total of
'122.5 cusecs to 175.5 cusecs and crestion of new capacity of 95 cusecs
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by constructoin of 5 new pump-canals. Of the 11 pump-canals capacity
-of which was to be augmented, pumps to provide the increased capacity
on 2 canals were energised in December 1973 and March 1974 and
of another three in June 1974. Five other pump-canals although com-
Pleted had not been energised (September 1975). Work on the remain-
ing pump canal had been held up as the supplier had failed to provide
the pump of the required capacity.

6.164. Of the five new pump-canals proposed, not one was energised
till March 1974. One pump-canal with capacity of 20 cusecs was
energised in November, 1974 and one more was awaiting' energisation
Work on another two pumip-canas was at a standstill reportedly due to
resistance of local people und want of funds. 7n the remaining pump-
canal, work was in progress (September 1975).

6.165. The pump-canals so fur energised cicwl. ” an irrigation poten-
tial of 6750 acres against the target of 22.350 acres.

6.166. Deokali Pump-Canal, St ¢0 H.—The Deokeli  pump-canal,
on which work was started in 1972-73 und was scheduled to be completed
in 1976-77 had a planned capacity of 200 cusecs to irrigate 1.48 lakhs
acres of land under Stage 1. Staze I was estimated to cost Rs. 975
lakhs and increase its capacity 1o 1080 cusecs and irrigate :n additional
1.23 lakh acres. Government of India give Rs, 1 crore for Stage 11 of
this scheme partly to give employment to the unemploved persons in the
rural areas of Gazipur district and also to accelerate provision of irriga-
tion facilities in the area. ltems of work included were to be such ag to
advance completion of the project by six months and also provide irriga-
tion to 35,000 acres in the rabi 1976 season. Rupees 9C lakhs were
allotted to three divisions in 1973-74 and Rs. 90.48 lakhs spent. Check
of the accounts in two divisions showed that expenditure consisted mainly
-of advances to the State Elcctricity Board, to Government wcrkshops
for supply of materials. etc., and to the railways for book adjustment of
moneys spent in the past and payments for land cf which possession
‘had not been taken. Only Rs. 8.04 lakhs, of the total of Rs, 73.98 lakhs
booked in those divisioms, had been spent on earthwork.  As far as
could be ascertained, nothing significant was done either to accelerate
Stage II of the project or provide relief by way of employment ta the
affected people.

6.167. Lining of Canals.—The scheme envisaged lining of 52 kilo-
-metres of canals, at a cost of Rs. 1 crare to irrigate an addition-] area
of 15,000 acres in 11 districts. The Additional Chief Engineer had
reported (March 1974) to State Government that only 19.2 Kms. of
canals in five districts had actually been lined and Rs. 58.65 lakhs spent.
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The delay in lining was attributed to shortage of cement, continuous
running of canals due to failure of winter rains and strike of Junior

Engineers. The Department stated (June 1975) that lining had been
completed.

6.168. No information w.s available whether any additional area was
irrigated from the canals in 1973-74 or in khrif 1974-75.

6.169. Rupees 4.47 lakhs carmarked for extension of water convey-
ance system of tubewells were spent in 1973-74 by a division on repair
or strengthening of cxisting gulls not covered under this programme. The
Chief Engineer stated (Septembor 1975) th:t funds were not available
under the normal programme and. therefore, it was considered proper
to book the expenditure under this prosramme.

[Paras 9.12 to 9.12.7 of the Supplementary Report of the Comptroller
and Auditor General of India, for the year 1973-74 (Purt I). Union
Government (Civil) ]

6.170. Government of India had sanctioned a loan of Rs. 9.47 crores
to the State of Uttar Pradesh for implementing the Drought Relief Pro-
duction Programme during 1973-74. The schemes-wise outlay was as
under:—

S1. No Scheme Amount

(Rs./crores)

1. Extension of Water Conveyance system . . . . . . 250
2. Construction of additional tube-wells and purchase of rigs . . . 3+70
g. Augmentation of lift irrigation capacity . . . . . . 077
4. Deokali Pumping Canal (Stage II) . . . . . . . 1:00
5. Lining of Canals . . . . . . . . . . 1°00
6. Provision of Subsidy on Diesel sets. . . . . . . . 0°50

9°47

6.171. Audit paragrach mentions instances of prima facie diversion
of funds from onc scheme to another. The Committee, therefore, desired
to know whether these and other similur cases of diversion of funds had
been examincd and if so what action, ii any, had been taken by the
Central Government in this regard. In reply, the Ministry of Agriculture
and Irrigation (Department of Agriculture) explained in a note:
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“(1) The first two programmes (viz. Extension of water convey-
ance system and Construction of additional tubewells and -
purchase of rigs) relate to State tubewells for which against
an allocation of Rs. 620 lakhs, an expenditure of Rs. 621
lakhs has been incurred. Rs. 60 lukhs which were saved
from the scheme of ‘extension of water conveyance system’
was utilised for ‘conmstruction of tubewells and purchase of
rigs’.  Since both the schemes were designed to increase the
irrigation potential of the State tubewells, re-allocation of
funds among the two items of the Tubewell scheme does not
amount to diversion of funds from this programme to other
purposes.

(2) While preparing the details of Deokali Pump Canal Stage II
it had already been decided that the capacity of the main
canal (Phase 1) be increased from 200 cusecs to 1080 cusecs
From the point of view of ecomomy and practicability it was
considered desirable that the construction work of both Stage
I and I be taken up simultaneously. Accordingly the head-
works and the main canal were started jointly. The expendi-
ture incurred on both these ‘projects was to be booked sepa-
rately. Though the expenditure was authorised for Dcokali
Pump Canal Stage I, but for want of formal approval, the
expenditure incurred on the implementation of the combined
works was originally booked under Dcokali Pump Canal
Stage 1. Necessary adjustment of this combined expenditure
has been done subsequently, Rs. 102.35 lakhs have been spent
on Stage IT against the allocation of Rs. 100 lakhs. From
the above it is evident that this does not amount to diversion .
of funds to other purpose.

(3) As far as other schemes are concerned, no funds were diverted -
to any other purpose.” : '

6.172. The Committee were informed by the Ministry of Agriculture &
Irrigation (Department of Agriculture) in a note that the Government
of Uttar Pradesh had taken the following action to ensyre that thg )
programmes of ‘Extension of water conveyance system’ and ‘Constryc- i
tion of additional tube-wells and purchase of rigs’ were completed on
schedule i.e., by March, 1974.— . '

(1) A Drought Relief Committee was set up at the State level
for efficient supervision of the works;

(2) District-wise physical and. financial targets were fixed; and

(3) The Control Section at the departmental level used to monitor
the progress of works. :

1979 LS—12.



6.173. Despite these measures, the additional area that could be
brought wader irrigation was 0.75 lakh acres as against the target of 1.34
lakkh acres. There was thus a shortfall of 44 per cent in the achievement
of the overall target. Details are given below:—

Scheme Scheme
Original Target Revised Target Achievement Percent-
age short-
fall in
achieve-
ment
physical
target.
1. Extension of Con-
veyance system 2°50 37,500 190 19,500 1~g1 23,220 (—)38
2. Construction of
Tubewells and
purchase of rigs 3°70 24,000 4*30 28,500 430 28600 (+)14
3. Augmentation of
1ift irrigation
capacity 077 22,350 Not revised 0-65 -10,479 (—)30

4. Deokali Pump
Canal (Stage 1I) 1°00 35,000 Not revised 1-oz  Project not yet
completed.
5. Lining of Canals 100 15,000 Not revised 0-97 13,025 (—)12

Total 133,850 75424  (—)44

6.174. Audit has pointed out that while the 14 drought-affected
districts in Uttar Pradesh had a total irrigated area of 6,71,302 acres but
after implementation of the Drought Relief Production Programme, the
total irrigated area was 5,24.962 acres in 1973-74 and 6,42,384 acres in
1974-75. The Committee asked for the reasons therefor. In a note
furnished to the Ministry of Agriculture and Irrigation, the State Govern-
ment have stated that full benefits envisaged under the Programme could
not be achieved during the year 1973-74 and to some extent during 1974-
75 due to “delay in the construction of tube-wells and their electrification”.
The State Government have claimed that an additional area of 67,722 acres
has been brought under irrigation during 1975-76 as a result of works
completed vnder the Programme. A further area of 80,000 acres.is ex-
pected to come under irrigation during the current year (1976-77).

6.175. As regards the Scheme of augmentation of lift irrigation capa-
city, the State Government have stated that during 1973-74 under the
Programme, the irrigation potential was to be raised from 122.5 cusecs to
175.5 cusecs i.e., by 53 cusecs. However, the lift canal capacity was
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increased by 7.5 cusecs in October 1975 and by 6 cusecs in December
1976. By now, the total increase is reported to be of the order of 49.5
cusecs. It has been stated that a Pump has since been received and
necessary action for its installation and energisation is being teken on
a “proirity basis”,

6.176. The Scheme of augmentation of lift irrigation capacity had
also envisaged creation of 95 cusecs of additional irrigation potential by
construction of 5 new lift canals. According to the State Government,

the present position of this Scheme is as under: -

v

(1) Canal Cap'ri‘y energised ne to Novemter, 1974 .- 20 ensers
{ii) Canal Capacity expected to te energised by January, 1977 2c s

:(iif) Canals which have n~t been construc'ed because - f being
under the ¢ mmand of Sarda Sa“ayak Pr-ject .. 20

-(iv) ‘Canal< under re-examirati- n becaue some of their com-
mand area will be co -ered by Sarda Sahayak Project 1§

(v) «Canials which “ave not been taken up f r executicn be-
cause ~f th: repried ~pp-siion of the I-cal people. 20 »»

95

6.177. Regarding delay in implementation of Deokali Pump Canal
‘Scheme, the State Government in a note furnished to the Ministry, have
dnter alia stated:

“Due to paucity of funds in 1974-75, the pace of work was slowed
down, yet the construction of main canal was completed ac-
cording to the necessity of Stage II Project. Deokali Pump
‘Canal Stage I has been started and a target of creating 6000
hectares potential in the current year has been set.”

6.178. The Scheme of lining of channels had envisaged lining work on
52 Kms. channels in 11 drought-affected districts, for creating irrigation
potential of 15,000 acres. In a note furnished to the Ministry the State
‘Government have stated that this target could not be achieved due to the
following reasons:

(i) Shortage of cement during that period,

(ii) the canals could not be closed for taking up lining work be-
cause of the failure of winter monsoons,

(iii) strike of Junior Engineers from 10 January 1974 to 31 March,
1976.
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6.179. The work on lining of canals has since been completed. - -

6.180. Under the Programme, an amount of Rs. 50 lakhs was sanc-
‘tioned by the Ministry of Finance for provision of subsidy on Diesel sets.
The Central Monitoring Team that visited the State from 26 to 28 March
1974 recommended an outlay of Rs. 36 lakhs.  The State Government

have informed the Ministry that grant actually released to farmers of
drought-affected districts amounted to Rs. 42 lakhs.

6.181 The Committee note that a Crash Programme known as the
“Drought Relief Production Programme” was launched in September-
October 1973 to augment irrigation facilities in 14 drought-affected dis-
tricts of Uttar Pradesh. The entire outlay of Rs. 9.47 crores on this Pro-
gramme was to be met by the Government of India by way of long-
term loan. The programme envisaged an additional area of 1.34 lakh
acres being brought under irrigation by March 1974. The Committee,
however, find that while the 14 drought-affected districts of Uttar Pradesh
had a fotal irrigated area of 6.71 lakh acres, but after implementation of
Drought Relief Production Programme the tofal irrigated area, instead of
increasing, decreased to 5.25 lakh acres in 1973-74 and to 6.42 lakh acres
in 1974-75. They also find that despite fixing of district-wise physical imd
financial targets, setting vp a Drought Relief Committee at the State level
for efficient supervision of works and monitoring of progress of works by a
control section at the departmental level, the target of bringing an add}
tional area of 1.34 lakh acres under irrigation by March, 1974 could nof
be achieved. In fact, the additional area that has actually been brought
under irrigation even till 1977 works out to 0.75 lakh acres only. The
Committee recommend that causes of dismal failure of this Crash Pro-
gramme which was meant to relieve the distress of the people caused by
serious drought reported in the State of Uttar Pradesh in June-July, 1973,
should be probed and concerted efforts made even at this stage to fulfil
the programme targets. The Committee would suggest that Governmend
of India should keep a close watch on the pace of implementation of al
programmes the outlay on which is met wholly or substantially by Govern-
ment of India even if these are executed by State Governments.

1. Flood Control Programme

6.182. Floods cause considerable damage to crops and property both
public and private besides inflicting untold misery and suffering to the people
particularly the weaker sections of the society who for the subsistence are
forced to occupy areas lying within or in the vicinity of flood zones.

6.183. The States where floods have been occurring year after year are
Orissa, West Bengal, Bihar, U.P., Kerala and Assam,
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6.184. According to the Annual Report of the Ministry of Agriculture
and Irrigation for the year 1976-77, the average annual damage caused by
floods during the period 1953 to 1976 was Rs. 205 crores. 1In 1976, total
damage reported was of the order of Rs. 751 crores for the country as a
whole which was the highest during the last 24 years.

6.185. On 5 August, 1977, thc Minister of Agriculture and Irrigation
informed Lok Sabha that according to reports received from the State
Governments, floods causing considerable damage had occurred in 1977 in
parts of Assam, Gujarat, Haryana, Punjab, Rajasthan, West Bengal and
Delhi and that preliminary reports received so far had indicated that an
area of about 17.5 lakh hectares and a population of about 61 lakhs had
been affected, crops over an area of 7.73 lakh hectares and 69,163 houses
had been damaged, 148 human lives and 458 cattle heads lost. Total
damage to crops, houses and public utilities was around Rs. 36.30 crores.

6.186. In the wake of severe floods of 1954, the need for a long-term
programme of flood control was felt. A National Flood Control Pro-
gramme was, therefore, launched in 1954, The programme has
so far covered about 80.6 lakh hectares, out of total -estimated
flood prone arca of 250 lakh hectares. The expenditure on flood control
works upto the end of Fourth Plan was Rs. 347 crores of which the
expenditure during the Fourth Plan was Rs. 162 crores. In order to ac-
celerate the programme of the flood control in Fifth Plan, an outlay of
Rs. 345 crores including outlay for anti-sea erosion works has been ap-
proved. The expenditure during 1974-75, 1975-76 and 1976-77 was
Rs. 43 crores, Rs. 58 crores and Rs. 68 crores (anticipated respectively).

6.187. Central Government have set up ten Flood Forecasting Centres
in the most vulnerable river basins in the country. The flood forecasts
issued by these centres were of great assistance to the State Governments
in organising effective evacuation and providing relief.

6.188. In paragraph 2, Chapter XIV of their Report (1973) the Sixth
Finance Commission had observed that: —

“In a redominantly agrarian economy like ours, the failure of crops
over large tracts resulting from deficiency or failure of rainfall
necessitates State intervention on a large scale for provision of
alternative opportunitics for employment, supply of foodgrains
and other essentials at fair prices and initiation of protective
and preventive works against recurrence of similar calamities in
the future. The State has to step in when other natural cala-
mities such as floods, cyclones and earthquakes cause extensive
damage to crops and property. Even prior to Independence, it
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was one of the main tasks of the administrative machinery to
tackle emergencies of this nature....”

6.189. Stressing the need for drawing up detailed programme of both
medium and long term significance for permanent improvement of the areas
liable to drought and flood, the Sixth Finance Commission (1973) had
stated:

“Alternative schemes for tackling effectively the problems of relief

of distress and development of drought/flood prone areas should
be designed to overcome these two basic defects of the existing
system. We suggest that detailed programmes of both
medium and long term significance for permanent improvement
of the areas liable to drought and flood should be drawn up
with the utmost urgency and these programmes fully integrated
with the Plan. These schemes prepared in advance and
arranged in a suitable order of priority can be taken up for
implementation as soon as a natural calamity actually strikes
a state or a region thereof. This arrangement would definite-
ly produce better results than the present practice of formulat-
ing schemes in desperate hurry after the actual onset of the
natural calamity in an attempt to absorb as much Central
assistance as can be secured..We, therefore, propose that the
provisions needed for thc development of drought prone areas
should form a distinct part of State and Central Plans. Like-
wise programmes of flood control should also form an integral
part of the Plan....The need of the hour is a massive time
bound programme of action aimed at substantially reducing,
if not completely climinating, the vulnerability of the drought and
flood prone areas to these calamities.. We strongly urge that
instead of incurring large scale expenditure on relief on ad hoc
basis on schemes of dubious value, provision ought to be made
on a much larger scale for development of drought and flood
areas in the Fifth Plan both in State and Central sectors.”

6.190. The Drought Prone Areas Programme has been discussed in
detail in earlier section of this Chapter. As regards, programme for flood
prone areas, the Ministry of Finance have stated in a written note furnished
to the Committee that “the Central and the State Governments are con-
scious of the need for formulation of long-term flood control programme,
which would enable planning and execution of flood control works in a
coordinated and orderly manner. The Centra] Flood Control Board in its
meeting held in 1970 recommended that all States having flood problems
may prepare comprehensive plans for flood control and drainage expediti-
ously and work out a phased annual programme so that at least 50 per cent
of the flood affected areas are adequately protected by 1980.”
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6.191. The Fourth Five Year Plan document estimated that since the
initiation of the national programme of flood control in 1954, nearly 5.9
Jillion hectares of land, usually subjected to flood damage, have been
afforded reasonable protection at the beginning of the Fourth Plan. The
Plan document stressed the need for formulation of the schemes for flood:
<ontrol, drainage, anti-waterlogging and irrigation in an integrated manner
so that measures taken in one place do not accentuate the problem in a
neighbouring area. The Fourth Five Ycar Plan envisaged a programme
tu survey more precisely the areas prone to flooding,

6.192. The Draft Fifth Five Year Plan (1974-79) records that the
expenditure on flood control in the first three years of the Plan was likely
to be of the order of Rs. 177.69 crores. For the next two years (1977-79),
an outlay of Rs, 167.59 crores has been indicated. The document states:
Some of the important schemes are the Patna City Protection Works, flood
protection works in North Bihar and U.P., flood control and drainage works
in Jammu apd Kashmir, drainage works in Punjab, improvement of lower
Damodar system in West Bengal and flood protection works in Nortt
Bengal. The provision also covers the flood control works in the Brahm-
putra valley for which provision has been made in the Central sector. The
Centre 1s also assisting in sharing the cost of flood control component of
the Rengali dam in Orissa and anti-sea crosion works in Kerala. It also
mects the cost of the flood forecasting system that has been set up in the
Department of Irrigation.

6.193. The Ministry of Finance have stated that after the severe floods
of 1971, the Central Government gave special assistance to Uttar Pradesh,
Bihar and Orissa for certain priority flood control schemes in the last two
years of the Fourth Plan.

6.194. 1t is understood from Audit that successive Central Study Teams
(from 1970-71 to 1973-74) had because of recurrent floods in many areas
of Uttar Pradesh, suggested that long term programmes of flood control,
drainage, etc., should be started. Asked what action was taken on these
recommendations, the Ministry of Finance intimated in a note that the
special Central assistance given to Uttar Pradesh was Rs. § crores in 1972-
73 and Rs. 5 crores in 1973-74 for the following priority flood control
schemes:

1. Lucknow Town Protection Scheme.
2. Azamgarh Town Protection Scheme.

3. Flood protection and anti-erosion scheme in the Chitauni area
of the Gandak.

4. Anti-erosion measures along Ganga near Ballia and the Ghagra
and closing of the gaps in Ballia-Bakula Bund.
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6.195. The expenditure on flood control works in Uttar Pradesh up to
the end of 4th Plan was Rs. 41.71 crores, providing relief to an estimated

areas of 6.16 lakhs hectares. The likely expenditure on flood control and
drainage during the 5th Plan period may be of the order of Rs. 36 crores.

6.196. The Committee have been further informed that “in accordance
with the directive of the Central Flood Control Board, the Uttar Pradesh
Government had prepared a Master Plan in April, 1973 involving an outlay

of Rs. 153 crores by 1980, of which Rs. 111 crores were to be on new
schemes.

6.197. The Uttar Pradesh Government have since prepared another
Master Plan in May, 1975 for flood control and drainage schemes estimated
to cost Rs. 300 crores. This is designed to give relief to 18 lakh hectares
of flood affected areas in a normal year and 52 lakh hectares in a year of
heavy floods. The Plan is still to be discussed and approved by the State
Flood Control Board before being submitted to the Central Government for
scrutiny in Ganga Flood Control Commission and Planning Commission.
Pending the formulation of the comprehensive plan, barring emergent works,
only such priority schemes are being approved and taken up which would
ultimately form part of and could be integrated with the overall plan”.

6.198. The river Ganga being an inter-state river covering the States
of Bibar, Uttar Pradesh, West Bengal, Haryana, Rajasthan and Madhya
Pradesh, the Government of India have set up the Ganga Flood Control
Commission in 1972 to prepare an integrated plan covering the entire basin
and to implement the schemes in a coordinated manner. This Commission
has been entrusted with the task of overseeing and preparing a comprehen-
sive plan and arranging its implementation through the agency of the con-
cerned State Governments. The Commission had prepared in July, 1973
an outline plan for flood control in the Ganga basin involving an outlay of
Rs. 1043 crores. The State Governments were to draw up comprehensive
plans based on this outline plan.

6.199. In a note furnished on 25 April 1977, the Department of
Expenditure have intimated that it has recently been decided that based
on the Outline Plan prepared by the Ganga Flood Control Commission,
the Commission should take up the preparation of a “Comprehensive Plan”
of the Ganga basin as a whole.

6.200. As regards preparation of Master Plans by States covered by
Ganga basin, the position (April 1977) was stated to be as under:—

‘Bihsr . . . . . The State Government are reviewing the draft
Master Plan ajready prepared.

uUP . . . . . W~rk on c-llertion ~f data is in progress.
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g cst_Bengal . . . 1, Works on preparation « f Master Plan is in progress.
altlaryana . . e . . Work on preparation of Master Plan is in, progress.
. (9% . ' . .
d{a_)asthan P, ! B . NoMaster Plan has sofar been received in ihe Cenue.,
[y The State Governments are being reminded perio-
& dically.”

6.201. Taking into account the considerable experience that has been
gained in planning implementation and performance of the flood control
measures during the last 23 years and the advancement in technology in
India and abroad, Government of India bave constituted a National Flood
‘Commission on 2 July 1976 to review the Flood Control Works carried out
50 far in the country and also evolve a coordinated, integrated and scientific
approach to the Flood Contro] problem. The Commission has nine Mem-
bers (including the Chairman). The terms of reference of this Commis-
sion are: —

“(i) To review the flood protection measures undertaken since 1954
and to make an cvaluation of the benefits and effectiveness of
the measures undertaken so far with special reference to em-
bankments in reducing the damage.

(ii) To identify the arcas where a large number of Zamindari and/
or unauthorised embankments, bunds and spurs, etc. exist; to
assess the effect of such constructions on the flood problem;
and suggest remedial measures.

Gii) To identify the areas where construction of roads, highways,
railways etc. and other encroachments into drains have ag-
gravated flood problems and to suggest measures for improve-
ments including legislative action, if any.

(iv) To analyse the damage caused by floods in recent years and to
identify areas requiring immediate flood protection measures.

(v) To evolve a comprehensive approach to the problem of floods
in the country keeping in view the need for optimum and multi-
purpose utilisation of water resources as also the role of soil
conservation and afforestation in flood control,

(vi) To make an analysis of the cost and benefits of flood protec-
tion measures.

(vii) To suggest criteria for taking up flood protection measures and
meang of mobilising resources therefor.
(viii) To recommend proper land-use .in the flood plains with a view
to minimise damage and to ensure overall increase in agricul-
ture production.

(ix) To examine the existing arrangements for maintenance of flood
protection works and recommend measures for improving the
same.
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() To review the existing administrative and organisational set up
for flood control at the Centre and in the States and suggest
improvements where necessary; flood control to include flood
forecasting and warning, flood fighting, formulation and imple-
mentation of flood protection measures,

(xi) To examine the present procedure of assessing flood damage
and suggest improvements.

(xii) To examine any other matter related to floods and flood con-
trol and make suitable recommendations.”

6.202. The Committee are distressed to find that though floods have
been occurring year after year in certain Stafes, viz., Bihar, UP., West
Bengal, Haryana, Rajasthan, Madhya Pradesh, Kerala and taking a heavy
toll of life besides causing extensive damage fo crops, no long-term plan
to avert such floods has been evolved so far. The flood control measures
that have been initiated by the States much susceptible to floods have only
touched the periphery of the problem and precious little seems to have
been done to implement in a coordinated manner, the National Programme
of Flood Control which was initiated as far back as 1954. Huge invest-
ments have been made to prevent floods, but the menace persists despite
protective measures taken in a disjointed and incoherent manner by the
States principally in the Ganga basin. According to the Fourth Plan docu-
ment, nearly 5.9 million hectares of land, usually subjected to flood dam-
age, had been afforded reasonable protection at the beginning of the Plan.
The Draft Fifth Five Year Plan (1974-79) records that the expenditure
on flood control in the first three years of the Plan was likely to be of the
order of Rs. 177.69 crores. For the next two years (1977-79), an out-
lay of Rs. 167.69 crores has been indicated. The programme envisaged
important schemes such as the Patma City Protection Works, flood protec-
tion works in North Bihar and U.P., flood control and drainage works im
Jammu & Kashmir, drainage works in Punjab, improvement of lower
Damodar system in West Bengal and flood protection works in North
Bengal. The programme also covers the flood control works in the Brahm-
putra valley for which provision has been made in the Central sector. The
Centre is also assisting in sharing the cost of flood control component of
the Rengali dam in Orissa and anti-sea erosion works in Kerala.

While the Committee appreciate the efforts of individual States to con-
trol floods, they would like that the Ministry should formulate an integrat-
ed time-bound programme of action on a national scale which should take
care of tuch aspects as flood control, drainage, anti-water logging and irri-
gation. The present practice of formulating piece-meal schemes in des-
parate harry after the actual onset of the natural calamity may serve the
immedia‘s needs of the situation but can hardly be a long ferm solution
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to the problem of recurrent flood havocs. In this context, the Commitfee
welcome the recent constitution of a National Flood Commission by Gov-
ermment to review the flood control works carried out so far in the country
and also evolve a coordinated, integrated and scientific approach to the
flood control problem.

6.203. The Committee note that at their sitting held in 1970 the Cen-
tral Flood Control Board had recommended that all States having food
problems may prepare comprehensive plans for flood control and drainage
expeditiously and work out a phased annual programme so that at least
50 per cent of the flood affected areas were adequately protected by 1980.
In pursuance of this recommendation, Government of Uttar Pradesh pre-
pared in April, 1973 a Master Plan involving an outlay of Rs. 153 crores
by 1980, of which Rs. 111 crores were to be on new schemes. In July,
1973, the Ganga Flood Control Commission set up by the Government of
India in 1972 prepared an ‘Oufline Plan’ for flood control in the Ganga
Basin covering the States of Bihar, U.P., West Bengal, Haryana, Rajasthan
and Madhya Pradesh and invelving an outlay of Rs. 1043 crores. The
State Governments concerned were to draw up comprehensive plans based
on that Outline Plan. In May, 1975, the State Government of U.P. pre-
pared another Master Plan for flood control and drainage schemes esti-
mated to cost Rs, 300 crores. This was designed to give relief to 18 lakh
hectares of flood-affected areas in normal year and 52 lakh hectares in a
year of heavy floods. This plan, the Committee have been informed, is
still to be discussed and approved by the State Flood Control Board before
being submitted to the Central Government for scruting by the Ganga
Flood Control Commission and the Planning Commission.

In a note furnished by the Ministry of Finance on 25 April, 1977, the
Committee have been informed that work on preparation of Master Plans
by the States of West Bengal and Haryana is in progress. As regards
Rajasthan it has been stated that no Master Plan had been received by
Central Government. Meanwhile it has been decided that based on the
aforesaid Outline Plan, Ganga Flood Control Commission should take up
the preparation of a Comprehensive Plan of the Ganga Basin as a whole.
The Committee hope that the plans to be drawn up by the Ganga Flood
Confrol Commission would be within the framework of the national plan
to be evolved by the National Flood Control Commission. The Com-
mittee would like to be apprised of the progress made in this direction.

C. M. STEPHEN
Chairman,
Pubblic Accounts Caorr-"“ee,
NEw DroHI;
September 28, 1977

Asving 6, 1899 (:ST '
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APPENDIX I
Paragraph 1-2

Statements showing expenditure incurred by the State Governments on Relief of distress caused by natural

Name of State

Andhra Pradesh .
Assam

Bihar

Gujarat

Haryana . .
Himachal Pradesh
Jammu & Kashmir
Kerala .
Madhya Pradesh

First

five year
plan
1951-52
to

1955-56

o-8o

Second
five
year
plan

1956-57
to
1960-61

1:63
1+ 89
778
0’19
157
018

1 g1

calamities

Third
five
year
plan
1g61-62
t

(4]
1965-66

2°01
162
3'98
426

1°32
0° 50

407

Total
of three
Plans

1951-52
to
1965-66

414

2191

2'89
0+ 68
6+78

Three

annual
plans
1966-67

to
1968-69
16+ 62
972
38+ 22
2176
1°27
0°02
1°02
1°45
3950

(Rupees in crores)

Total of Fourth Grand
eighteen five year Total
years plan
1951-52 1969-70
to to
1968-69 1973-74
2076 101+82 122°58
1346 810 2186
6o 13 42°64 102° 77
28+85 123 71 15256
127 6+82 8-09
002 0'16 018
3'91 1°93 584
2:13 5+ 81 794
46+ 28 15°99 62°27

081
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1I,

2,

Maharashtra . . 385 1'59 4'8o 10724 1466
Manipur . . . . . — —_— -— _— 005
Meghalaya . . . . - — - — —
Karnataka . . 051 1'47 184 382 12'93
Nagaland . . . . . — - - -
Orissa 2:68 2'34 808 13010 22° 11
Punjab 3° 42 661 866 18- 69 111
Rajasthan . g*00 067 7' 10 1077 3464
Tamil Nadu 2+ 46 o8B 138 492 239
Tripura — — U 14 014 039
Uttar Pradesh 178 50 242 gra2 644
West Bengal 7°79 30-27 23+ 96 62:02 29° 56
Total 40°11 6420 76—1-4 ---180--“;5 ) 25286

Average annual expenditure ) .
. 8-02 12 84 15-2% 12°03 8429

(Rs. in crores) .

16-75

45°41

286+ 95 310,85
063 0-68
044 0'44
66-23 82 g8
49 71 8492
1°47 21-27
18535 230° 76
3111 38+ 42
2+ 36 2+89
4970 65°36
65°37 15695
1046 30 147961

209°26 ¥ 14%g.61

Foor Note.—1. The figures given In this appendix are those booked in the accounts offices which as stated in para 8.2 of the draft
report have not been reconciled with those of the State Governments. As such the figures mentioned herein will not always agree with

those shown at various places in the draft-report.

2. Serial number 14 (Nagaland).

Figures not available,

181



» Statement of :xpenditure under Hsad 289—Relief on account of Natural Calam itses

APPENDIX II
(Vide paragraph 1-4)

(Rs. crores)

States A%Zﬂ?cs ﬁ%ﬁ;zg

Estimates
1. Andhra Pradesh 959 431
‘2, Assam 3- 61 1-25
3. Bihar 931 II- 11
-4. Gujarat 31° 02 39- 58
5. Haryana 4 04 1- 57
‘6. Himachal Pradesh o 10 075
7. Jammu & Xashmir 047 0-30
8. Karnataka 2-18 2: 31
9. Kerala 090 1- 49
10. Madhya Pradesh 8-77 5-26
11. Maharashtra 2- 34 4-27
12. Manipur 0-01 0- 04
13, Meghalaya o-22 0- 20
14. Nagaland 030 042
15. Orissa . 3- 62 4-04
16. Punjab 0- 30 262
17. Rajasthan 10- 19 10- 19
18. Tamil Nadu 20- 99 18- 95
19. Tripura 009 0-‘4.2
20. Uttar Pradesh 2-28 2:18
21. West Bengal 520 10° 20
TOTAL 11553  121°47

182
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Name of State

1

A};dhra Pradesh .

Assam .

Bihar

Gujarat .

Himachal Pradesh

Jammu & Kashmir

Karnataka .
Kerala_

First  Second Third Total

APPENDIX I

) . (Vide paragraph 1+6)
Statement showing grants and loans given as Central assistance by the Government of India, Ministry of Finance to the State
Gozernments for meeting expenditure on” Relief of distress caused by matural calamities

(Rupees in crores)

Three
five five five of annual
year  year year three  plans Fourth five year plan Grand
plan plan plan plans  1966-67 Total
1951-  1956-  1961- (15 to 1969-  1970- 1971-  ig72-  1973- Total
52 57 62 years)  1968-69 70 71 72 73 74
to to to
1955-56 1960-61 1965-66 1951-52
to
196566
2 3 4 5 b 7 3 9 10 1t 12 13
— — 1'00 100 7 18:05 1780 12:60 15°03 37°00 1500 Q7°43 116°48
2:20 o067 2074 561 7°90  2°40 575 0'75 4'30 500 18'20 31°71
520 402 1'00 1022 6274 180 2°35 20°00 13°35 1*70  39°20 112°16
081 — — o8t 1667 21°20 7-84 060 1400 56-25 09989 r17°37
006 — — 006 - - — o009 222 — 231 32°37
—_ — 08 086 - - —~ 2'37 o050 2'50 5°37 623
035 — =200 235 128 162 200 300 1650 26°37 4949 64°72
. — — — —_ 200 i*6o 2°20 2°79 125 1°13 8:97 10°97




1 2 3 4
Maharashtra 0'09 — 300
Madhya Pradesh o-08 — 300
Manipur - — -
Nagaland . — - —
Orissa . 4'04 9' 50 1-88
Punjab . 1°64 1°37 478
Rajasthan . 166 o013 528
Tamil Nadu 447 356 100
Tripura - — —
Uttar Pradesh 216 343 -
West Bengal 5'35 1587 547

Total 28-11
Average annual assistance 562 771 6: 40

(Rs. in crores)

38:55 % 32:013% gB:67 263°00 124°07

7 8

] 6
309 17°09 <
308 32°49 050 067
15 42 2360 300 -
770 - - -
7'07  3b-03  53°50 2b's1
Q' 03 6:25 13°00 -
550 2026 1°go 450
26:69 7 25°04 {575 10'41

9 10

22:50 8343
- 0 40
0’08

1300 " 11'56
-~ 1100
o 476
— 050

5700 % 565

17°50  10°17

11

12

13

114°0g 222°52 2427

669
910
3850
5°00
1'00
16:25

450

86-33

7:86  43'40
040 040
0-08 o:08
36:66 7568
- 77
129*51 172°61
22:76  38-.4
1-50 1-50
33°30 41°15
57°33 109°06

10263 216:67 303°08 83278 1194°45

657 _ 87°67

166- 35

o —— b e e e et e e e




APPENDIX IV

(Vide Paragraph 1.32)
Expenditure apparently not related to relief of distress caused by na‘ural

valamities

Sl
No.

Amount
(Rupees in
lakhs)

Remarxs

2

48.64

18.27

14.72

11450

10.09

2.72

*47-93

*43-54

West Bengal

Spent on original works like raising and strengthening
of embankments, construction of sluices and pro-
tection of river banks during 1969-70 to 1972-73.
in Malda, Murshidabad and Nadia districts.

Spent during 1968-69 to 1973-74 in Bankura and
Purulia districts on rcpair of roads even though there
were no floods in these districts during the period.

Spent in Malda district till March 1974 on improves
ment of the entire road 10 miles Jong (including
widening of a stretch costing Rs. 7.56 lakhs) even
though only onc¢ nule of the road was damaged in
floods in August 1971.

Spent in 1g71-72 in Malda district on normal main-
tenance and repairs of 28 roads not damaged by any
- atural calamiry.

Spent on g.10 lakh dhoties. sarees and children’s
garments intended  for distribution through M.L.As,
on the eve of Pujas in 1972. In most cases acknowled-
gements of ultimate recipients werc not submitted
to authorities (May 1g75). See also paragraph 6.2.

Spent in 4 districts in 1972-73 and 1973-74 on food-
grains distributed to persons undergoing vasectomy
operation, to workers of a closed factory in an urban
area and to compensate weavers for increase in cost

of yarn.

Maharashira

Spent in 1972-73 and 1973-74 on normal development
works on rural piped water-supply schemes executed
through regular contractors without employing re ief
labour and already debited as such but transfer-
debited in 1973-74 as relief expenditure.

Spent in 1972-73 and 1973-74 on purchase of drilling
rigs against budget provision of Rs. 50 lakhs for normal
works and initially debited as such but was transfer-
debited as relief expenditure and budget provision
for normal works surrendered.

*The State Government explained (November 1975_) that the expenditure was incurred
to relieve scarcity of drinking water in the affected villages.

1979 LS—13.

I

185
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10.

1I.

12,

13.

14.

15.

16.

17.

18,

19.

20.

21.

7.63

22.05

56.36

42.67

216.00

15.00

36.24

192.00

19.14

1.60

5.06

70.76

0.66

Spent in 1973-74 on earthwork and collection of road
metal in connection with construction of an air strip
at Osmanabad (already approved as a Plant work
costing Rs. 29.75 lakhs) and debited as relief expendi-
ture and provision of Rs. g.13 lakhs for the purpose
under Plan work surrendered.

Spent in 1972-73 on 212 Community wells in 192
villages of 4 districts not affected by drought.

Unspent cash balances with  Zila Parishads of six
districts included as expenditure reported by Collectors.

Amount given by debit to ‘64-Faminc Relief’f to
Zilla Parishads of two districts, cven though the
connected expenditure had already been met out of
reliel funds.

Bihar

Spent in 1972-73 in six districts not affected by
any calamity.

Spent in  1973-74 by Minor Trrigation Divisions on
running and maintaining emergency river pumping
sets which are normal functions of the divisions.

Represents housebuilding grants allotted from January
to March 1972 long afier the floods of 1971.

Amounts allotted for Hard Manua ! Labour Schemes
from January to March 1973 after December 1972,
the month fixed for closure of relief operations.

Orissa

Spent in 1973-74 on repair and restoration of irri-
gation and flood control works not damaged by floods
for which separate budget provision existed under
normal works and initially dcbited as such but
transfer-debited in 1973-74 as relief expenditure.

Liabilities of previous vyears in Balasore district
were shown as rclief expenditure in 1973-74.

Gujaral

Spent in 1972-73 in Panchmahals districts in areas
not identified as drought-affected.

Haryana

Spent in Hissar district on construction of roads in
1970-71 when there was no calamity to complete
works already in progress.

Kerala

Spent on repair of a road in Palghat district between
November 1971 and August 1972 when there was
no calamity.
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22,

23.

24.

25.

-26.

-27.

28,

2g.

30.

3I.

32.

33-

6.58

79.20

422.79

332.66

105.88

66.00

25-44

5.00

280.00

350.00

20.84

7.83

Spent in 1973-74 on the issue of free rations for one
extra week (for 5 weeks against 4 authorised by the
State Government) in 17 villages of Trivendrum
district.

Spent from 1969-70 to 1973-74 on 9406 works connected
with improvement or repair of existing roads or
canals, which are normally met from the normal
budget for annual maintenance and repairs.

Andhra Pradesh

Spent during 1971-72 to 1973-74 by Public Works
Divisions on works such as construction or improve-
ment of residential and non-residential buildings,
compound walls, upgrading of roads, construction
of bridges and irngation channels, etc.

Represents unspent cash balances with Zilla Parishads
but included as expenditure reported by Collectors
till October 1973.

Spent during 1971-72 to 1973-74 on purchase of stores
and cquipment like cement, bitumen, pipes, irrigation
sluices and shutters, steel, motor vehicles etc.

Spent in 1972-73 on excavation of rocks by blasting
in Nagarjunasagar Project entrusted to contractors,
who engaged imported labour.

Represents reimbursement in 1972-73 of old out-
standing claims totalling Rs. 62.94 lakhs on account
of a special discount of 10 per cent granted by
handloom cooperative societies on sales of hand-
loom cloth during festive occasions.

Spent on salaries of work-charged staff, maintenance
of buildings and vehicles, hire charges of vehicles etc.
by a Public Works Division from 1971-72 to 1973-74.

Disbursed to members of a prospective cooperative
socicty to enable them to pay up their share capital.

Spent during 1972-7 and 1973-74 on works connected
with Pochampad Project by transfer of expenditure
already incurred prior to drought.

Spent during 1971-73 by the State Electricity Board
on works connected with Lower Sileru Hydro-Electric
Project already in progress through contractors.

Uttar Pradesh

Spent on 7 normal water supply schemes in four
districts from 1969-70 to 1973-74 and already adjusted
under normal heads but transfer-debited in March
1974 as relief expenditure.

Spent in 1973-74 on construction of a pontoon bridge
for Maghmela and normal water supply schemes in
an area not affected by drought.
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37-

g8.

39

40.

41

16.03

41.34

18.36

274-94

16.03

17.91

Represents expenditure on the levy of centage charges-
on relief works in four districts, which are not admissible
under the rules.

Spent in 1973-74 on procurement of materials in four
districts. Relief works on which the materials were
to be utilised, were not taken up.

Spent in 1969-70 on purchase of materials in Vara-
nasi district after June 1969 when the drcught was
almost over.

Zomil Nadu

Spent on construction of a new hospital building
during April 1970 10 July 1971 in place of the old
building damaged by floods.

Spent in 1973-74 on construction of (i) office accommo-~
dation and residential quarters for officials of Public
works Department and (ii) a new school building
in place of an old building damaged in floods.

Karnataka

Paid to contractors and Railways for work done for
diversion of railway line and expenditure on cons-
truction of buildings, and acquisition, etc. in connec-
tion with construction of Upper Krishna Project and
initially debited in 1972-73 to normal heads of
account but transfer-debited in March 1973 as relief
expenditure.

Rajasthan

Instead of debiting only extra expenditure due to
employment of relief labour on earthwork done on
National Highways in Kishangarh, Ajmer and Beawar
districts during April to September 1973, the whole:
expenditure was debited as relief expenditure.

Himachal Pradesh

Difference in expenditure incurred in 1971-72 as
reported by the State Government to the Central
Government (Rs, 112,26 lakhs) and that reported by
the executing agencies to the State Government
(Rs. 94.35 lakhs).



APPENDIX V
(vide paragraph 1.33)

Instances of excess drawal or release of Central assistance 1o State

Governments
sh Amount Remarks
No. (Rupees in
jakhs)
I 2 3
Andhra Pradesh

I. 76.48  Spent during 1g971-72 in West Godavari, Guntur
and Krishna districts on purchase ol X-Ray equip~
ment, air conditioners, cte. for existing hospitals,

2. 67.54  Spent on original building and road works instcad
of restricting cxpenditure to restoration ¢f the works
to pre-cyclone conditions.

3. 30.73  Represents additional amount disbursed in six dis-
tricts because the State Government raised the limit
of assistance from Rs. 200 (fixed by the Gentral Govern-
ment) to Rs. 500 to individuals whose houses were
damaged in cyclone.

Rajasthan

4. 58.55  Represents extra Central assistance obtained because
expenditure in 1972-73 and 1973-74 on wages paid
to labourers on irrigation, afforestation and revenue
works on account of fortnightly holidays was claimed
in full and not restricted to 2 per cent as accepted by
Central Government,

Maharashtra

5. 10000  Excess grant given by Government of India in
1973-74 due to calculation error.

6. 50.00  Excess loan given by Government of India in 1973-74
due to calculation error.

7. 370.18  Represents difference between the total expenditure
from 1971-72 to 1973-74 (till September 1973) re-
ported by State Government to Government of India
and that reported by Collectors to  State Government.

8. 119.17  Represents difference between total expenditure from

1971-72 to 1973-74 (till September 1973) reported
by Collectors «f Yeotmal, Osmanabad and Bhir
districts (test-checked) to State Government and that
reported by the Executing agencies to the Collectors.
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10.

I1.

12,

13.

4.

15.

16.

17.

10.89

28.24

45.61

5.24

115.00

200.00

63.60

21.83

27.00

Centage charges not leviable under the Public Works.
Manual were levied on relief works in Public Works
Divisions in Poona, Thana, Bhir, Osmanabad and
Bhandara districts, test-checked.

Madhya Pradesh

Spent in 1972-73 in three districts on relief operations
commenced in the preceding year on account «f damage
to kharif crop of 1971 because of insufficient rain
and gallfly infestatign. Neither was this calamity
reported to Government of 1lndia, nor had that Go-
vernment approved such  expenditure for Central
assistance.

Of Rs. 58.45 lakhs reported by the State Government
to have been spent by the Forest Department on
plantation works in forest areas, Rs. 45.61 lakhs were
actually spent on forest roads.

Of Rs. 136.98 lakhs intimated by the State
Government as  expenditure on  nistar-cum-irrigation
tank works, Rs. 5.24 lakhs were overstated due to
an error in compilation.

Karnataka

Expenditure froro January to May 1973 in 41 additional
taluks (not mentioned 1 the memorandum to the
second Central study team) where relief works were
started in addition to 38 taluks approved by the
Central study team. Expenditure in  these 41 taluks
from June to September 1973 could not be ascertained.
The second team had stated (April 1973) that agro-
climatic conditions did not deteriorate in this area
after the visit of the first study team and most of the
crops had alrcady been harvested. However, the
teamn recommended regularisation of the expenditure
incurred in these additional taluks.

Bihar

Drawn and disbursed in March 1972 to Education
Department for repair and renovation of primary
schools. The amount was kept in District Education
Fund.

Establishment charges levied or relief operations
from 1969-70 to 1973-74.

Allotted to 4 divisions in 1972-73 (Rs. 18.80 lakhs)
and 1973-74 (Rs. 3.03 lakhs) for relief works but
actually ‘adjusted against normal works already done
in the divisions.

Spent on improvement and repair of roads started
in December 1972 after ordets for discontinuance of
Hard Manual Labour schemes were  issued in
November 1972.
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18,

20).

43.82

43.00

58.30

]

254.00

Uttar Pradesh

Spent by Public Works Department on relicf works
in 10 additional districts in 1972-73 and 1974-74
in spite of the Central study tCam’s recommendation
that damage caused by drouglt in those districts was.
within rcasonable limits and there was no necessity
of undertaking relicf works.

Spent by Irrigation Department on relief works in
1972-79 in jo  districts not recenaended Iy the
Central study team,

Spent by Frrigation Department on relief works in
1G75-74 0 cg districts not recen mernded by the
Cionuval study eam.

Gujaral

Represents centage charges on relief works executed
through Panchavats frem 1008-Cg to 19€9-50 and
included in the State Government's claim for Central
assistance.




APPENDIX VI
(Vide Paragraph 2.28)

B. B. Vohra, D. O. No. 1-22/73-SR 1
Additional Secretary (OSD). Government of India
Ministry of Agriculture & Irrigation

(Department of Agriculture)

New Delhi, the 22nd January, 1976.

Dear

Please refer to this Ministry’s D.O, letter of even number, dated the
22nd December, 1973 from Shri R. K. Shastri, Joint Secretary, Depart-
ment of Food addressed to the Revenue Secretary/Relief Commissioner
regarding the revision of Scarcity Codes/Manuals. A meeting was pro-
posed to be convened to discuss the desirability of any modifications, revi-
sions etc. in the present Codes/Manuals. A background paper was also
circulated for consideration at the proposed meeting.

2. It has now been decided not to hold any meeting for this purpose.
However, it is suggested that the States which have their own Scarcity
Codes/Manuals may incorporate in them such of the suggestions contain-
ed in the background paper as meet with their approval. The States
which do not have such Codes may please frame such Codes taking guid-
ance from the background paper and the Scarcity Codes/Manuals of other
States. Scarcity Codes/Manuals may also incorporate ideas based on the
experience gained by the States in dealing with scarcity conditions in recent
years,

3. For facility of reference I am enclosing a copy of the background
paper under reference. This paper represents a slightly modified version
of the original draft inasmuch as it contains a pointed reference to the
need to pay special attention to the protection and relief of children dur-
ing periods of scarcity. T am sure, you will agree that such a reference is
necessary in view of the fact that children represent the future of the

s ¥

country. }

Yours sincerely,

Sd/- B. B. Vohra
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To
Chief Secretaries—All States

Copy with enclosure to:—

1. Revenue Secretaries/Relief Commissioners—All States,
2. Ministry of Finance Plan Finance I Branch.

3. Planning Commission-

4, Department of Social Welfare.

Sd/- J.S. Uppal

Dy. Secy. to the Govt. of India.

REVISION OF FAMINE/SCARCITY CODES
Background

The question of revision of Famine Codes/Scarcity Manuals have
been under consideration for some time in the past. It was the subject
matter of a statement made by the then Minister of Food and Agriculture
in Parliament in 1966. Following the statement, a review of the modifica-
tions made by the State Governments of their Famine Codes/Scarcity
Manuals was made in 1966 and laid before the Parliament.

2. The Ministry of Agriculture has bzen pursuing with the State Gov-
ernments the question of revision, and the latest position in regard to the
revision of these Codes/Manuals is indicated in the statement attached. It
would be seen from the statement that some of the State Governments have
already revised/updated their Codes/Manuals, whereas in some cases the
work has yet to be undertaken. As the question of revision of Codes/
Manuals, to bring them in line with the socio-economic objective of the
present Government, is cropping up in the Parliament from time to time
a comprehensive review of the position has been made by this Ministry. ,

_ 3. The review reveals that there is no Central Code and the formula-
tion and revision of Famine Codes/Scarcity Manuals is a matter fallin
within the purview of the State Government. However, consequent upoﬁ
the various Enquiry Commissions appointed by the then Government of
-India, during the latter half of the Nineteenth century, a number of guid-
ing principles had emerged which were communicated to the State Gov-
ernments in the form of a Provisional Code in 1883. Various State Gov-
ernments seem to have formulated their Codes/Manuals in the light of this
Provisional Code forwarded to them by the Government of India, and quite
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a few of them have made suitable modifications in the Codes/Manuals
upto 1947 and after that period.

4. The review also reveals that there are some States which have not
got any Famine Codes/Scarcity Manuals. Such States have in some cases
issued executive instructions for tackling the drought/flood etc. situation
and in some other cases instructions are issued on an ad hoc basis when
the drought/flood conditions occur. There is a need for these States to
have a Manual of their own so that it should be a guide to all concerncd
is the matter of giving relief to the affected population. These States may
draft their Manua’s after consulting the provisions of other represen-
tative Codes/Manauls, especiallv of the ncighbouring States. These States
should also kcep the new points which arc discussed below and incorporate
these while finalising their Manuals,

5. A study of the representative Codes/Manuals of some of the State
Governments having their own Codes/Manuals, has revealed that the
Codes/Manuals have been revised from time to time to incorporate the
latest experiences gained us a result of the handling of drought/flood ope-
rations at each successive occasion when a major drought/flood occurred
in the various parts of the country. Wherever Codes/Manuals have been
recently revised, it has also been found that besides incorporating the
latest experience gained in drought/flood relief, an uttempt has been made
to bring them in line with the socio-economic objectives of the present-
day Government.

6. In the above context, the main task in regard to thc revision of
Famine Codes/Manuals is:—

(i) to ensure that the States which have not yet revised their Codes/
Manuals should do so within a given time frame; and

(ii) to incorporate the latest experiences gained in handling of
drought/flood situations particularly those of Bihar drought of
1966-67 and of the previous year’s drought/flood.

The main issues that arise in the context of revision of Famine Codes/
Scarcity Manuals are indicated below:—

Policy Goals and objective of drought/flood Relief

7. The general principle of famine relief formulated by the 1878 Famine
Commission and accepted by the Government of India may be reiterated
with suitable modifications as below:—

(1) To be fully prepared for scarcity;

(2) To offer timely employment to persons capable of work in
order that their physical condition may not deteriorate;
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(3) To grant gratuitous relief to those who caamot be supported in
any other way;

(4) To inspect and control so as to ensure that the help offered
reaches all those who need it;

(3) To grant aid to the actual cultivators of the soil by suspension
of revenue demand and by loans;

(6) To require the Local Self Government institutions to cooperate
in carrying out relief measures;

(7) To try to retrieve the loss suffered by kharif crop and also take
steps 10 increase production of next rabi and kharif crops;

(8) To take up works of productive nature which should help to
make the affected areas drought/flood-proof.

Besides, a reference may be made to the effect that whereas in the past
the primary object of relief was to save life and the Government was ex-
pected 10 make every effort to save the population from starvation or from
extremity of suffering and danger to life, cnsuring at the same time that
there was no tendency towards indiscriminate Government charity, at pre-
sent, the primary object, as one of the Codes mentions is to ensure not only
that no one should die of starvation, but also to prevent physical deterio-
ration and destiiution of any peopl: and enable them to resume ordinury
pursuit of life on return of better time, and simultaneously to encourage
the village community in making concerted and continuous efforts to fight
a common misfortune to which we are so prone. Further wheeras in
the past the policy in general was to wait upon events, these days the
policy is to fashion events so that scarcity or famine does not occur. In
other words, approach to relief in the present context has to be more pre-
ventive than curative. The responsibility for relief which unlike in the
past now rests squarcly on the State extends not only to mere prevention
of drought/fiood but also to maintenance of a certain standard of economic
health of the people.

Integration of Agricultural production programme with Drought relief

8. With these objectives and goals of policy of drought/scarcity relief
having been stated, the next thing is to ensure that the Famine Codes/
Scarcity Manuals are comprehensive and contain instructions in regard to
the whole range of activities necessarv to be undertaken to achieve these
goals and objectives. Experience of 1972 drought has shown that besides
providing employment to the affected population, who were deprived of
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earning their liveiihood in normal course due to factors beyond their con-
trol, through opening of refief works, there is a need to take steps to
retricve and also to make up the losses sustained in kharif crop by
augmenting the production of rabi and summer crops. In many cases, this
is a more positive approach to mitigate the immediate adverse effects of
the crop failure than providing purchasing power and gratuitous relief.
This approach has also become necessary and possible in view of the
significant gains made in the technology of agricultural production in recent
years. The massive agricultural production programme formulated and
implemented in 1972 illustrates this point fully. In this context, it is,
therefore, necessary that a detailed contingency plan is prepared and kept
in readiness for being operated upon by the State Governments to provide
for—

(a) easy availability of seed/seedlings for re-sowing the crops or for
raising alternative crops;

(b) arrangement for quick supply of pumps for lifting water from
rivers, nallahs, etc.;

(c) quick energisafion of tube-wells;

(d) adequate supply of credit for purchase of seed, fertilizers, pesti-
cides, etc.;

(¢) completion/extension of water comveyance system to get full
advantages of the existing sources of irrigation like tubewells,

canals, etc.

Coordination and Integration of Development and Relief Works

9. In view of the increasingly large funds which are spent for the
drought/flood relief in recent times, there is need to have an arrangement
aimed at integration of development and relief planning of the areas affected
by drought/flood.” This would necessitate having a shelf of schemes ready
to be switched intc operation on the occurrence of natural calamity, and
to have a policy frame under which the drought/flood relief operation
become part of the main stream of development planning. This in tvrn
needs a regular machinery to look after the formulation of plans and

schemes for drought/flood relief.

10. Due account has to bé taken of the fact that India has embarked
on an era of development through successive Five-Year Plans and in res-
pect of each State there would be normal schemes included in the State
Plan through which lot of employment to the affected population can be
provided. Besides, a number of schemes especially aimed at providing
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employment to the agricultural labour, marginal farmers, etc. such as,
MFAL, SFDA, have been introduced and are proposed to be continued.
A new scheme aimed at mitigating the distress of the chronically drought
affected arcas known as the Drought Prone Areas Programme, has been
drawn up and is under implementation.

11. The appearance on the scene of all these plans and special schemes
has qualitatively changed the situation and the need of the hour is =ffective
coordination of relief works at the field level. In the past, relief works
were cxpected to be not necessarily productive in nature, as they were the
source of providing only employment and were designed to be on a purely
temporary basis. Now, however, the pendulum has swung to the other
side and there is need that the relief works are primarily designed to be
productive and only in exceptional circumstances the works which would
not result in the creation of permanent assets may be taken up for pre-
viding relief on a purely temporary natwrc,  This would necessitate the
change in the quality of administration of relief works as the technical
content would be more than that in earlier times. The Famine Code/
Scarcity Manual would have to grapple with problems, such as that of
material component to be allowed in dynamic manner and make the pro-
vision for completion of incomplete works. There is need for laying down
the priorities in the selection of works for relief purposes and for placing
restriction on the deviation to be made from these priorities. It is found
that the latest revised Madhya Pradesh Scarcity Manual has gone into this
aspect of the question in a comprehensive manner and can be recommend-
ed to other Statc Governments for adoption. Every State Government
should draw up and keep a updated list of productive works for being
started in times of threatened scarcity. The list of works should takc the
specific Tesource position of the areas and should be aimed at building
developmental pofential of the concerned areas.

11. (2) There is a need for preparing Master Plans for Drought Prone
Areas sn that immediate action on preductive schemes and projects includ-
ed in these Master Plans are taken up as soon as drought situation develops
and accelerated in the event of the intensity of droucght situation in these
areas worsening. The Drought Prone Areas have more or less, been iden-
tified in country and in such areas therc should not be anv scove for taking
up nnproductive works for providing employment to the affected agricul-
tural population. except when it is altogether unavoidable. In any case
taking up patently unproductive works like metal breaking on a large scale
as had to be done in some of the States during the droucht of 1972 needs
to be altogether avoided and completelv stopped throuch the preparation
of a careful and advance plan of action for providing employment to the
affected population on production and useful works. Construction of roads
as a means of providing employment needs to be drastically curtajled.
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Employment on Relief Works

12. Another phenomenon which has asserted itself during the recent
years is that of heavy on-rush of affected people to the relief works opened
for providing employment to the persons really in need. What measures
should be adopted to ensure that the number at the relief works does not
get unnecessarily swollen would have to be considered. Most of the
Codes/Manuals at present do not contain any elaborate arrangement to
restrict the number of persons given employment on relief works, except
by requiring those who come to get emplovment to produce certificates,
etc. of their being genuinely in need of employment. Some of the Codes/
Manuals contain provision in regard to the total number of persons wio
could be provided employment, viz., 10 to 20 ver cent of the affected
population; whereas others contain gencralized provision that all able
bodied persons willing to work should be provided with employment and
that relief works are works opened for relieving uncmployment from
amongst rural population. Specific measures to restrict the number of
persons on relief works as also to prevent any tendency to use relief works
for solving the endemic unemployment and under-employment problem in
the rural area, such as

(i) restricting the numbcr of persons from cach family; and

(ii) ensuring that only persons who have either no land or bave
very small holdings arc provided employment on relief works,
would have to be gone into.

Wage Structure

13. The question of wages allowed, task prescribed, cte. is also relevant
in this regard. If the wages allowed are lucrative, it would be difficult to
check the on-rush of persons seeking employment on relief works. Of
course, the wage allowed will have to be sufficient to enable the worker to
have sufficient food at the prevailing market price for himself and his family
members. 1f, however, the wages are suitably framed keeping in view the
wages in the open market and the need that there should not be any diver-
sion of persons employed on plan and devclopment works to the relief
works they would be conducive to restrict the number of persons employed
on relief works. Special care also needs to be taken in this regard of the
scheduled castes/tribes and other vulnerable sections of the vural popula-
tion, so as to ensure that they are not left out of relief operations. The
whole gamut of questions such as ceilings on wages, relation of wages to
output reduction of task, lowering of schedule of rates, provision for emp-
loyment of children, wages to be paid to the female workers, provision
regarding weekly rest and maternity benefit, etc. would have to be gone

-

mto.
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Administration of Relief Programmes

(a) District Level

14. In regard to the actual cxecution of the relief works, the effective-
ness of the administration would have to be ensured. By tradition, the
District Magistrate continues to be the coordinating authority for all the
relief operations, Most of the Codes contain detailed provisions in regard
to the responsibilities of the various Departments in regard to the drought/
flood rclief namely, Public Works Depariment, Forest, Health and Medical
Services, Veterinary & Animal Husbandry, etc. However, there is need
to fixed up clear responsibility upon the various Departments as also to
give them necessary enhanced powers to perform the task entrusted to them
in regard to matters falling within their charges. In the context of the
emphasis which necds to be placed on retrieving the losses and augment-
ing agricultural production, Agriculture Department’s role would have to
be considerably enlarged and the Department equipped for performing the
various activities required of it immediately in the wake of drought occurr-
ing in any particular area.

(b) State Level

15. There is need for making the Commissioner of Relief more effective
vis-a-vis the other heads of Departments. Most of the Codes/Manuals
already contain provision in regard to the appointment of either a Famine
Commissioner/Special Relief Commissioner or Director of Scarcity Relief
in the event of large scale occurrense of  scarcity conditions in the State
The role, however, of the Scarcity Relief Commissioner/Director of Relief
vis-a-vis other Departments nceds to be redefined to be in conformity with
the present heavy shift in favour of taking up productive types of relief
works.

(c)y Association of Non-officials

16. There is also increased need for association of non-officials in the
exccution of actual relief operations at  the various levels, viz., District.
Divisional and State levels. Most of the Codes/Manuals already contain
provisions in regard to the District, Divisional and State Level Advisory
Committees. These may have to be further strengthened to give more
representation to the representatives of the people,

16(a) Emphasis has to be laid on community action particularly in the
field of medical relief and cattle relief and avoidance of mal-nutrition in the
scarcity affected areas. Besides the Government-sponsored programme of
nutrition and medical relief and cattle relief, the active cooperation and
assistance of various voluntary organisations and non-official associations
should be encouraged both for nutrition and medical relief, as has been



200

the case in Maharashira and Gujarat i.e, ‘Sukhdi’ programme, and work
done by the Medical Relief Society of Maharashtra.

(d) Vigilance

17. Because of the fact that by its very nature, heavy amounts have to
be spent within a short span of time, there is need for the strictest super-
vision to be exercised on the actual execution of the relief works. Besides
strengthening the administrative infra-structure of the various Departments
on whom the responsibility for execution of various schemes connected with
drought/flood relief develves, there is a need for special vigilance cells to
be constituted and properly equipped to ensure that no mal-practices are
allowed to take place.

Prevention of Mal-nutrition

18. Nutrition feeding programmes have become a part of the total relief
operations. There are regular programmes for supplementary feeding of pre-
school and school children, Specific feeding programmes for drought prone
areas have also becn taken up by the Social Welfare Department. Suitable
adiustment in the running of these normal programmes in times of drought
would have to be made. Besides the officialy supported programmes of
nutrition feeding, offers both from foreign and local philanthropic and
charitable organisation for distribution of nufritious food are sometimes
received in timey of droughts. Proper coordination of these offers with the
regular programmes has also to be provided {or. There is also need for
special nutrition surveys to be conducted in the drought affected areas to
keep a watch on the nutritional standard of the people so that in cases
where there is marked deterioration in the nutritional level of the people,
remedial <tens can be taken.

19. Frequently, allegations of starvation deaths are madc both in the
Parliament|State Assemblies and in the Press. Although from the very
beginning the policy objective behind the drought relief has been that every
life should be saved and no efforts should be spared to save the population
from starvation, yet before independence every severe famine took a heavy
toll of human life. Now that the primary object of the drought relief ope-
rations is not only to ensure that no one should die of starvation, but also
to prevent physical deterioration and destitution of the people, a greater
vigilance In regard to the health and nutritional standards and availability
of food in the affected areas has to be exercised. Most of the Codes have
provision for giving gratuitous relief which includes running of poor-houses,
orphanages. etc. But these are mainly mode'led on the lines prevailing in the
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pre-independence ‘era. The relevant provisions, therefore, would have to be
carefully scrutinised and elaborate arrangements embodied in the Codes/
Manuals whereby it ensures that no starvation death occurs. A system by
which immediate relief can be administered to any set of people who are
in danger of dying due to lack of food would have to be evolved and
provided. The procedure for making prompt enquiries into any allegation
-of death by starvation would have to be evolved and incorporated in the
Code/Manual.

Mother and Child care

20. The nation’s children are a supremely important asset. Their nurture
and solicitude are the responsibility of State. There can be no hope for a
better future unless the special needs of children in times of distress or
natural calamity receive the utmost attention of the community. Suitable

provisions would have to be incorporated in the Codes/Manuals for the
following:—

20(a). Mother and child Care Ceontres may have to be started, in each
village affected by scarcity, to provide the minimum heaith and nutrition
needs of pre-school children, pregnant women and nursing mothers, who
constitute the nutritionally most vulnerable section of the community. The
minimum standard of intake of nutrients for each of these categories may
have to bo prescribed for each affected area and the mother and child care
centres cquipped to meet the gap between the minimum requirement and the
food intake at home, by making use of the food commodities that are
generally used in the affected areas. Emphasis may have to be laid on pro-
vision of clean drinking water and environmental hygiene. Simple workable
procedures may have to be prescribed for identification of pre-school children
for supplementary nutrition and nutritional therapy (e.g. measurement of
upper-mid arm circumference and/or weight comparing it with an indicated
-standard).

)
20(b). Apart from supplementary nutrition or nutritional therapy (in
cases of severe mal-nourishment requiring curative approach) the mother
and child welfare centres may have to be utilised for conveying to the
community, especially parents, simple educational messages relatmg “10
health, nutrition and personal and environmental hygiene.

20(c). Certain common diseases like diarrohea, cough, fever. skin
infection etc. are likely to occur amongst pre-school children in scarcity
affected areas. Standing instructions may have to be worked out locally for
detection and treatment of these ailments as well as for recognising the need
for referrals to doctors. Certain drugs are likely to be in great demand and
1979 LS—14.
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suflicient quantities of those drugs may have to he procured and supplied-
to the affected areas (the drugs are—ferrous sulphate tablets, Vitamin A.
capsules, Triasyn ‘B’ Tablets, Phthalyl/sulphathiazole tablets, Triple Sulpho-
namica, Asprin, Antibiotic eye ointment, Antiseptic Cream, Piperazine:
Adipate Tablets, Chloroquine).

20(d). The pregnant mothers may have to be immunised against
tetanus and the children given all the needed immunisations.

Mother and child care centres can be run by local persons with simple:
education if they are given training for three to seven days. Training can be
arranged through medical staff of the PHC.

Food Supply Arrangements . - p

21. In the pre-independence era till the Bengal Famine ot 1943—the
basic policy of the Government was that of non-interference in private trade
so far as arrangements for food supply in drought/flood affected areas were
concerned. The policy followed then was to depend wholly on the law of
“demund and supply” in the hope that by payment of wages the trade will
have sufficient incentive to bring the required goods from other parts with-
out Government intereference and only minimal governmental assistance
was contemplated. Recent experience has, however, shown that it is neither
safe nor wise to leave the supply of food entirely to private trade. On the
other hand, to prevent supplies from drying up, or prices from rising, or to
keep a check on excessive profits, it becomes necessary particularly at times
of severe distress to purchasc and import certain quantitics of foodgrains.
wholly on Government account and distribute also through Government
agencies. Although some of the Codes recently revised have madc provisions
in conformity with this change in policy, in cases where revision has not
taken place the change needs to be incorporated. The Codes/Manuals would
have to provide the detailed arrangements for food supply and the respon--
sibi&ities of the various officers in regard to such arrangements.

Drinking Water Facilities

22. Some of the Manuals provide for making arrangements for drinking
water to the affected population in the areas of severe drought. The empha-
sis on works of productive nature should adequately make provision for
digging of wells and taking up all other schemes on priority basis for making
available drinking water in the affected areas. It mav also be necessary to:
make immediate ad-hoc arrangements for providing drinking water for which:
necessary provisions should be made in the Manuals of each State. The
Master Plans prepared for drought prone arcas should give adequate atten—
tion to the schemes of drinking water supply.
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Preservation of useful cattle i
23. The difficulties about fodder supply to save the cattle population in
the drought affected areas have been experienced in many States during
the recent droughts. All possible measures to reach fodder to the cattle and
to take care of their health have been taken bv the State Governments.
Emphasis is to be laid on saving of useful cattle both milch and draught—
rather than extend relief indiscriminately irrespective of the fact whether the
cattle is useful or useless. Some States have also successfully tried emergency
schemes for production of fodder. More attention need to be given to such

schemes in the affected areas so that the fodder needs of useful cattle could
be met at least.

“Rains Policy”

24, Arrangements for terminating the relief operations as early as

warranted by the situation are as necessary as their timely commencement,

so that normal agricultural operations are resumcd by the people without

the least delay. In other words, there has to be provisions in the Code/

Manuals for an cffective “rains policy” with sclf-contained instructions to
all levels of authorities involved in the administration of drought relief to
close the relief works on the on-set of rains in the aflected areas. The draft
measures contemplated in the Maharashtra and Gujarat Manuals are quite

comprehensive and can be recommended to the other States for adoption by
them.

Declaration of Scarcity

25. Lastly, there is need to have a well set procedure of declaring
scareity conditions in the areas where there is failure of rains. At present
the basic criterian is that of loss of production in crops. The practice, how-
cver, varies from State to State. It is a'so noticed that at the first failure of
rains, reports indicating occurrence of drought or scarcity conditions ovar
vast areas involving large number of people are sent out by the State Gov-
ernments which have to be subsequently changed with the progress of rains.
The Codes/Manuals, therefore, need to provide that declaration of “scarcity
conditicns” would be made only after full and complete data in regard to
loss in the production is analysed and unless the loss is abnormal, actual scar-
city will not be declared. In this regard, the question of declaring any area as
“famine affected” does not ariSe. “Famine” indicates a state of extreme
paucity of food and acute form of human distress on account thereof. With
the development of transport/communication facilities and improvements in
the food production in the country, the conditions of ‘famine could not be
said to appear on any failure of rains. What happens is an occurrence of
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scarcity conditicns which may be either severe or not so severe depending
upcn whether the concerned areas has been visited by droughts successively
for a number of years or not. In view of this, relief opcrations to be orga-
nised should be termed as meant for meeting scarcity conditions rather than
famine, Indeed, some of the Codes/Manuals have already recognised this
position and have enunciated the principle that in the context of a Welfare
State there is no need for declaring famine or scarcity conditions. State bas
assumed full responsibility for relief and abolished the practice that obtained
in regard to three stages of distress for organizing relief works, viz., (i)
observation and test; (ii) scarcity (intermediate betwcen test and famine)

and (iii) severe distress.



APPENDIX VII
(vide paragraph 6.8)

Number of districts covered under the drought prone areas programme

Si. State Number of Contiguous
No. districts  districts in
which some
areas were
covered
1. Andhra Pradesh . 5 2
2. Bihar 4 -
3. Gujarat . 7 3
4. Haryana 1 2
5. Jammu & Kashmis 1 1
6. Karnataka 5 5
7. Madhva Pradesh . 4 2
8. Maharashtra 6 —_
9. Orissa 2 —
10. Rajasthan . 10 3
1t. Tamil Nadu 2 —
12. Uttar Pradesh 6 —_—
13. West Bengal . . . . . . 3 —
Total . . . . . . 56 18
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APPENDIX VIl
(paragraph 6-21)

Statewise Expenditure under Drought Prone Areas programme and Central assistance released

SL

No.

e st v - —— s ———— o o

»

i

10.
1L,
12,

13.

o o o @

Andhra Pradesh
Bihar .

Gujarat

Haryana

Jammu & Kashmir
Karnataka
Madhya Pradesh .
Maharashtra .
Orrissa

Rajasthan

Tamil Nadu

Utt;.r Pradesh
West Bengal .

(Rupees in crores)

Name of State Irrigation  Soil Affore- Roads Other Total Central
conser- station Schemes assis-
vation tance

352 1°09 061 3404 0*32 8-58 84

107 0+08 0°34 1°18 — 2-67 2° 92

442 067 1-37 3°13 1-15 10" 74 977

. . . . . . . 329 0°05 0'09 — — 3°43 300
0'33 006 — 0'58 — 0'97 095

303 2'39 133 338 - 10°13 968

650 — o'19 071 0°04 7°44 518

. . . . . . . 9'50 1°02 o1t — 0-8: 11°44 10° 79
1°49 034 0°03 1°14 0°41 341 3 11

569 015 1'93 5:08 1°58 14°43 13:81

. . . . . 1'32 0*30 0+ 27 1°93 002 384 3°35

. . . . . . . 8:76 — o-67 333 — 1276 11°66
. . . . . . . 2:15° W WP .08 T — — 7 243 2°19
51+07 6-15 7-22 2350 4'33 92-27 84-88

Total

907



APPENDIX IX

(Referred to in paragraph 6.49)

Instances of items which were prima facie ineligible for Central assistcnce
or were placed under Deposits (Drought Prone Areas Programme)

Sl. Amount

Remarks

No. (in crores of

rupces)

I 2

2. 1.19

3. 0.83

o 0.28

Karnataka
Expenditure.

(a) On unapproved minor irrigation
works .53

{b) In excess over celling limit prescribed
by CGentral Government on—-

(1) afforestation works, and 0.28
(11) roads works 0.38

Uttar Pradesh

Agency charges at 13.5 per cent induded under the

programme by the Irrigation Department.  Not
approved yet by Government of India.

Credited to *“‘Public Works Deposits” by debit to the
programme. It was expluined that this method was
adopted for meeting uncertain future liabilities such
as for compersation payable for land acquisition,
energisation charges payable to the State Electricity
Board for drawing power-lines, etc. According to
the Government of India, the above amount included
credit ¢of Rs. 0.08 crore on account « f works done
but not measured.

Included under expenditure cligible for grant, although
the amount would have qualified for loan assistance
only, being cost of equipment, vechicles etc. in excess
of 1.5 per cent «f the cost of relevant works.

Rajasthan

Included as expenditure eligible for grant, though
it should have qualified for loan assistance only, being
cost of purchase of equipment in excess of 1.5 per
cent of the cost of relevamt works.

Andhra Pradesh

Loss assessted by Investigating Officer in connection
with shil conservation works to the extent of Rs. 29
lakhs in the execution of which certain irregularitics
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were noticed by Government and a departmental
investigation was conducted (January 1972).

West Bengal

2. 0.02 Spent on construction of two rest houses (one with-
air-conditioned rooms) and three rest sheds.




APPENDIX X
(vide paragraph 6.58)

Copy of DO No. 12-1/70-SAP dated 17th April, 1970 from Shri M. A.
Quraishi, Additional Secretary, Department of Agriculture,

The question of taking up suitable programmes in selected chronically
drought affected areas with a view to mitigate, if not eradicate totally, the
scarcity condition in these areas, has been engaging the attention of the
Government of India for sometime now. It has now been decided to take up
a Rural Works Programme in such areas of your State. The emphasis under
this new programme would be on the construction of civil works of a per-
manent nature, as would contribute to the mitigation, if not the total eradi-
cation, of the scarcity conditions in the areas concerned. Other production
oriented yet labour intensive programmes like soil conservation, contour
bunding minor and medium irrigation projects, construction of village/
district roads, market centres, nallah and percolation bunds are also
proposed to be taken up under this programme.

2. We had taken up the question of identification of chronically drought
affected areas in your State in July, 1967, and suggested certain guidelines
(copy enclosed for ready reference). Considering all the relevant factors,
following districts in your State have been selected for this programme.

3. This scheme would be a Centrally sponsored non-plan scheme;
financed on a 100 per cent basis by the Government of India. Requirements
of funds for the programme in your State would depend on the suitability of
schemes proposed to be taken in the areas selected. Tentatively, however,
you could proceed on the assumption that a little over Rs. 2 crores would
be available for each District during the remaining four years of the Fourth
Plan. This figure may be regarded more as a guide to help your officers in
formulation of the schemes than as a commitment on the part of the Gov-
ernment of India.

4. The Government of India is anxious that the implementation of this
scheme should start forthwith. A number of steps have to be taken up by
your State. These are discussed below:—

(i) Area selection: In the districts identified in your State, a careful
delimitation of the actual part (s) deserving attention should be taken up
immediately in hand.

209
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(ii) Agency for implementation: It would be seen that the amounts
cnvisaged are large. There has to be a proper machinery for successtul
and speedy implementation of this programme. The foremost requirements is
the preparation of concrete schemes. We have given considerable thought
to this problem. It is felt that there should be a strong coordinating autho-
rity, service by a suitable senior officer, which should be in a position to
supervise guide, plan and coordinate the various schemes throughout the
State and should be squarely responsible for their implementation and
execution.

The selection of such an officer has to be given the topmost priority so
that he could get busy straight away with the formulation of concrete schemes
and take up the implementation and execution, as soon as the same are
approved by the Government of India.

As regards the agency for implementation, it will have to be examined,
for each item of work under the new programme whether the existing
agencies would be the most effective instrument or whether any adjustment
would be necessary and, if so, to what extent. The State Government will
have to determine the most suitable method of implementation of the pro-
gramme within the specified period. It has also to be ensured that there 18
proper coordination, supervision, planning and execution at the district level.
We would be plad to have your suggestions in this regard.

(iii) Formulation of detailed schemes: As mentioned earlicr, the principle
objective of the scheme is to organise permanent works for banishing emer-
gent scarcity relief and to generate adequate employment, Such items of
work as satisfy these two criteria would naturally require topmost priority.
Major, medium and minor irrigation projects (all aspects, including field
autilisation activities, land levelling and other infrastructure facilities neces-
sary to develop the entire command area, including rural roads and market-
ing complex where necessary), soil conservation, village and district roads
necessary to open up the area and for increasing agricultural production,
afforestation schemes depending on the nature of the area, would all seem
to be to satisfy the criteria indicated above. It is, however, likely that all
of them may not be suitable for every district and also adequate funds may
not be available to take up all the works which are suitable to be taken up
in the selected area. Inter se priorities may, therefore, have to be determin-
ed. Broadly speaking, subject to the detailed consideration of the situation
in each district, we would suggest the following order of priority:

(i) Major Medium and Minor Irrigation projects (All aspects, in-
cluding field utilisation activities, land levelling and other infra-
structure facilities necessary to develop the entire command
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ares. This will inclede roads and miarketing complexes where
these are mecessary).

(ii) Soil Conservation and afforestation.

(iii) Village and districts roads necessaty to open up the area and
for increasing agricultural production.

While formulating the above schemes it has to be ensured that this
programme does not result in the substitution or slowing down of the normal
development programmes, already drawn up or contemplated by your State
in the Fourth Plan period. It would also have to be ensured that the funds
going to the selected districts under this programme are not diverted to
other districts or programmes which do not form part of this scheme. The
Government of India would, therefore, like to have immediately the plan
and non-plan expenditure actually incurred during 1969-70 and provided in

1970-71 on each of the items proposed to be taken up under this programme
in the districts. ‘

(iv) Coordination of programmess The areas selected are chronically
drought affected areas. Apart from this programme and the normal develop-
mental programme of the State, there is a desert development programme
in the desert areas of certain states. When scarcity conditions arise, large
scale relief works are also organised. It is, therefore, important to initiate steps
for the preparation of Master Plans for the districts selected. This would
naturally take time. While execution of the schemes formulated, as per the
outlines indicated earlier, could proceed during 1970-71, our intention is that
simultaneously suitable teams of experts should be set up in your State,
which should hold discussions on the spot with local authorities and draw
up concrete proposals. Master Plans should take into consideration all
development schemes whether they relate to the normal development schemes
or the present Rural Works Programme or other programmes like desert
development, so that if scarcity conditions suddenly develop, funds allotted
for relief works could be immediately utilised for the implementation of this
plan and not be frittered away on schemes which have not been properly
considered in advance. As soon as your experts have drawn up concrete
proposals, it is proposed to send a team of central officers to discuss with

vou and vour officers concerned the proposals so drawn with a view to their
finalization.

5. T would now suggest immediate action on the above points. Tf we
have to fulfil the objectives before us by Government we will have to work
according to a risid time schedule. Appointment of a senior officer, creation
of a suitable coordinating authority at the State level. collection of basic
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data and detail schemes considered suitable for the area selected for execu-
cution during 1970-71 should be completed by 30th April, 1970. We are
planning to send a team of officers to your State in the first week of May,
so that the schemes could be finalized and sent to us the 15th May, 1970.
This would be in respect of schemes to be executed during 1970-71.

As regards the preparation of Master Plans, the team of your experts
should draw up the concrete proposals by 30th September, 1970. The
Central Team of officers would be visiting your State in October/Novem-
ber, so that Master Plans are available by 31st December, 1970. In the
subsequent years of the Fourth Plan, execution of the Rural Manpower
programme would be in accordance with these Master Plans.

6. To save time, a copy of this letter is being sent to your Agricultural
Production Commissioner. I shall be grateful if I could be informed of the
action taken and the dates which would suit your officers to receive the

Central team in the first week of May.
With regards,



APPENDIX XI

Statement of Conclusions/Recommendations

St Para No. of Ministry/Deptt.

No. the Regort concerned
I 2 3
1 1°38 Ministry of Finance

(Deptt. of Expenditure)

Conclusisons Recommendaiton

Though relief of distress from natural calamities is primarily the
responsibility of the State Governments, the Central Government has also
been assisting the State Governments in this none-too-easy a task by means
of loans and grants, whenever expenditure above certain specified limits,
had to be incurred. Prior to the introduction, in April 1974, in pursuance
of the Sixth-Finance Commission's recommendation, of a revised schems
of Central assistance to meet expenditure on this account, the quantum
of Central assistance and the items of cxpenditure eligible for assistance
were governed by the policy guidelines laid down in this regard initially
in Aptil 1961 and later revised in  Scptember 1966. According to the
latter, which were applicable to the period 1969-74, the Central assistance
was to be limited to 75 per cent (50 per cent as grant and 25 per cent as
foan) of the expenditure considered to be eligible for such assistance after
deducting the margins of (committed) expenditure determined by the
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Ministry of Firance
(Deptt. of Expenditure)

Finance Commissions and the assistance was also subject to ceilings on
component items as well as the entire expenditure. The Committee note
with concern that, in spite of the apparently elaborate guidelines for regulat-
ing expenditure on distress caused by natural calamities, there has been an
alarming increase in the total expenditure as wel! as the Central assistance
on this account during the Fourth Plan period (1969-70 to 1973-74), when
as large a sum as Rs. 1046.30 crores (of which the Central assistance
amounted to ihe staggering figure of Rs. 832.78 crores) was spent by the
States on relief of distress, as against the corresponding expenditure ‘of
Rs. 433.31 crores for the eighteen years preced'ng the Fourth Plan (1951-
52 to 1968-69).

The steep, and prima facie abnormal, rise in relief expenditure and
Central assistance, therefor during this period has been attributed, inter
alia, by the Ministry of Finance (Department of Expenditure) to (a) the
two successive and widespread (both in terms of intensity as well as area
affected) droughts in 1971-72 and 1972-73, which had weakened the
economic condition of the rural population and the consequent need to pro-
vide employment on a ‘massive scale’, (b) the increase in the wages paid to
labour engaged on scarcity relief works on account of the inflationary
situation, (c) the need to enable the States to cope with the severe calami-
ties without the Plan being unduly eroded and (d) the removal, in 1973,
of the ceiling on expenditure on relief works with a view to ensuring that
people seeking employment were ‘not denied it on account of financial

1 44
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constraints, It has been contended by the Department that' the
expectations of the people in the matter of distress relief by Government
are constantly on the rise and it would, therefore, be inappropriate to
compare the present scale and extent of Government’s responsibilities in
regard to relief of distress with what happened, in similar circumstances,
a decade ago.

The Committee are willing to concede that the Central Government
has an important and vital role in alleviating the sufferings caused to our
people by the vagaries of nature and that the problems involved in deal-
inz with crisis situations like drought, floods, cyclones, etc. are complex
and demand a bumanc  approach and  that the  mecasures neces-
sary to rolicve distress in such circumstances cannot await detailed plan-
ning ond execution. They also recognise the psychological factors involv-
ed in such operations and the nged to respond adequately and in time to
the people’s cxpectations in this regard. Cons:quently, a certain amount
of flexibility ond ad hocism is incvitable and, perhaps, even inescapable.
Yet. as the succeeding chapters of this Report would show, the control
over and monitoring of relief expenditure were deficient in many respects
and the criterin for declaring scarcity. determination of the existence and
extent of distress. etc. were honoured more in the breach than in their
obeervance. After a study of the Supplementary Report of the Comrtroller
ard Auditor General of India for the year 1973-74 (Part 1), Union Govern-
ment (Civil) and an analysis of the evidence tendered before them, the
Committee cannot help feeling that greater care and prudence could and
should have been exercised in regulating the expenditure on relief of distress
from natural calamities and in ensuring that the large sums of money
pumped into the cconomy produced tangible and lasting benefits and that

SIT



A

4

I'41

Ministry of Finance
(Deptt. of Expenditure)

wide aberrations and infructuous activities were avoided. No detailed ex-
post assessment also having been made as to how severe the drought or
other calamities were in one period as compared to another and to ascertain
the extent to which the steep increase in expenditure on distress relief was
attributable to higher prices, higher rates of gratuitous relief, higher rates
of assistance, etc. the Committee cannot also resist the impression that the
total expenditure and Central assistance during the Fourth Plan period
was somewhat liberal and even over-generous.

The representative of the Department of Expenditure also conceded
during evidence that the various factors enumerated above notwithstanding
“onc may conclude from the figures that the extent of relief attempted by
the Statz Governments in that period may have been over-generous”, and
that “the rate at which relief expenditure was incurred in the Fourth Plan
was greater than the resources of the country permitted and appzared to
be higher relative to the calamities of that time”. He was also candid
enough to admit that the excessive expenditure, beyond the resources then
available to deal with natural calamities in a situation where there were
already inflationary pressures, “did play a very substantial part in fuelling
the inflation of 1973-74 and 1974-75.” It is thus evident that the pump-
ing of large sumis of money in an ¢conomy unable to absorb them was,
in the final analysis, not very beneficial.

As has been pointed out elsewhere in this Report, wages accounted for
a major portion of the expenditure and the creation of durable and pro-
ductive assets which could have sustoined the economy in the long run

NI
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was given a lower priority in the scheme of relief expenditure by most of
the States. Besides, as has been pointed out by the Sixth Finance Comm-
ission, the mounting expenditure on relief also caused “serious distortions
and inequities” in our schemes of federal finance. The Committee are,
therefore, of the view that greater financial restraint and discipline should
have been ensured by the Central Government,  The step that was ulti-
mately taken in April 1974 to curb the somewhat excessive zeal of the
State Governments in incurring expenditure on relief, should have been
taken earlier when it came to be known that the existing regulatory mecha-
nisms were not functioning properly and effectively.

Apart from the fact that no regulatory measures were initiated in time
to check the rising trends of expenditure on relief during the Fourth Plan,
what causes greater concern to the Committee is that no critical evaluation
has been made to seec whether the massive relief expenditure of over a
thousand crores of rupees incurred during this period had resulted in tang-
ible and durable benefits, Tt was indicated to the Committee  during
evidence that the Finance Ministry had no machinery for such an elab-
orate economic enquiry and that, if felt necessary, the Planning Commi-
ssion’s Programme Evaluation Organisation could bz asked to undertake
such a study. Considering the enormity of the expenditure and of the
Central assistancc extended during the Fourth Plan, the Committee are of
the opinion that it would be worthwhile, even at this late stage. to atte-
mpt such an evaluation so as to determine what have been the continuing
benefits flowing from this investment. Since this would also provide
valuable lessons for the future, the Committee desire that the study should
be undertaken forthwith and the results intimated to them. They have
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no doubt that the State Governments too would extend necessary cooper-
ation in such an overall assessment.

Though late than never, Government have now revised, with effect
from 1 April 1974, the pattern of Central assistance for expenditure on
relief of distress from natural calamities. Under the new dispensation,
while State Governments are expected to bear the non-Plan expenditure
on relief measurcs from their own resources supplemented by the ‘margin
money’ provided by the Finance Commission, Centra]l Assistance is contfi-
ned to Pian expenditure and given to the States in the form of ‘Advance
Plan assistunce’ and is meant to accelerate on-going works of a Plan nature
under irrigation, soil conservation, afforestation, roads, drinking  water
supply schemes, ctc. Such dove-tailing of relief expenditure with works
which would normally be included in the Plans is a welcome step, as this
would cnsure boetter application and utilisation of the Central assistance
on works of a truly productive nature while subserving, at the same time,
the requirements of generation of employment for the drought-affected
population.

The Committec have been informed in this connection that though

it is too early to make any specific assessment of the efficacy of the new

policy, the experience so far has been by and large satisfactory and that
it has helped to introduce the concept of integrating relief and plan expen-
ditures and to bring about a measure of financial restraint and dlsmplme
The Committee also find that the quantum of Central assistance given
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during the first two years of the Fifth Plan (1974-75 and 1975-76) was
far Jower than what was given during the Fourth Plan and amounted res-
pectively to Rs. 49.88 crorcs and Rs, 35.33 crores (as against the average
annual assistance of Rs. 166.55 crores during the preceding five years).
While this is certainly a welcome trend the Committee cannot, however,
lose sight of the fact that the impact of scarcity was considerably reduced
and the requirement of relief was also consequently less in these two years.

They would, therefore, like Government to keep a constant and vigilant eye
on the functioning of the revised scheme of Central assistance so as to take
timely corrective measures whenever found necessary and also to ensure
that the requirements of financial discipline and the needs of State Gov-

ernments in times of real distress are happily binded together and har-
monised,

The Committce regret to note that in spite of considerable time having
elapsed, it has not so far bzen possible to effect adjustments of grants and
loans given by the Central Government to the States for relief measures
on a provisional basis and finalise the accounts thereof. As would be
evident from the correspondence exchanged in this regard between the
Finance Ministry and Audit, which has been discussed earlier (vide para-
graphs 1.35 to 1.37), thc question appears to be fraught with a number of
problems, a satisfactory solution to which is yet to be found.

While the Committce desire that this long outstanding problem should
be resolved satisfactorily, without of course sacrificing the fundamental
objectives, with all possible expedition, they cannot help feeling that many
of the problcms now encountered would not have arisen at all or resisted
solution for so long had Government taken the initiative in 1961 or at least

N
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in 1966 (when the policies in regard to Central assistance were spelt out)
to settle, in advance with the Comptroller & Auditor General, a satisfact-
ory method of accountal of relief expenditure after taking into account all
the factors and difficulties involved. It is surprising, to say the least, that
this was not done.

The need for maintaining a regular and efficient channel of information
to detect impending distress and being in a state of preparedness to tackle
situations arising from natural calamities, cannot be over-emphasised. It
is equally important to prescribe suitable criteria and guidelines for deter-
mining the nature and extent of a calamity and the measures necessary for
quickly and effectively relieving distress while at the same time exercising
adequate and proper control over the requirements and utilisation of funds
for relief expenditure. The Committee are, however, surprised to learn
that as many as nine States (Andhra Pradesh, Assam, Haryana, Himachal
Pradesh, Jammu & Kashmir, Manipur, Meghalaya, Nagaland and Tripura)
have as yet no famine codes or scarcity manuals of their own dealing with
the modus operandi of relief administration,  While Andhra Pradesh has
adopted for the purpose the Madras Famine Code and the Hyderabad
Scarcity Manual and Himachal Pradesh the code in force in neighbouring
Punjab, the States of Assam, Haryana and Jammu & Kashmir follow the
executive instructions or rules on the subject issued from time to time.
Meghalaya and Tripura, on the other hand, following respectively the exe-
cutive instructions issued by the State Government of Assam and the ins-
tructions issued by the Government of India. It has, no doubt, been claim-.
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ed by the Finance Ministry’s representative that even those States which
have only framed rules governing relief operations have been regulating,
their expenditure on the basis of well-established norms and that there
was, therefore, no reason to suppose that the absence of codes and manu-
als had been responsible for the excessive expenditure on relief during the
Fourth Plan, Nevertheless, judging from the instances cited by Audit
(which have been discussed in detail in a later section of this Report) of
lack of advance preparation for dealing effectively with natural calamities,
infructuous cxpenditure, etc., the Commitiee cannot help feeling that a
proper and systematic codification or manualisation of the norms and prin-
ciples governing the regulation and monitoring of relief operations and
expenditurc might have, perhaps, improved matters and ensured better re-
sults. They, therefore, desire that the Central Government should take up
suitably with the State Governments concerncd the question of bringing
out, without further loss of time, necessary famine codes and scarcity ma-
nuals containing well-defined criteria and clearly laid down procedures for
the conduct of relief operations,

The Committee have been informed that some State manuals and codes
were brought out a very long time ago” (in Tamil Nadu, for instance, the
Famine Code as it was in force prior to 1947 is still in vogue, which has
in turn, been adopted in the Andhra region) when the emphasis on relief
operations as well as the socio-economic conditions of the people were dif-
ferent. While some State Governments are stated to have modified these
manuals from time to time to suit the changing circumstances, the represen-
tative of the Finance Ministry conceded during evidence that in view of
the fact that people today expected 5 greater degree of assistance and relief

k
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than they were satisfied with fifteen years ago and Government were also
inclined to extend more specific assistance like supply of seeds, provision
of fortified food for children, etc., for ameliorating distress from natural
calamities, the internal codes of the States “have to be brought uptodate
to enable full use to be made™ of the forms of assistance now available.
This underscores the urgent need for a review of the provisions contained
in the famine codes of scarcity manuals of various States and their revision
in the light of the changed circumstances and in order to obviate the need
for ad hoc measures in times of distress.

That the existing provisions and procedures in some States are not com-
prehensive or adequate is also evident from the innumerable instances cited
by Audit of variations between the procedures outlined in the manuals and
those actually followed, of different norms adopted for the assessment of
scarcity conditions, absence of criteria for assessment of the existence and
extent of distress, etc. For instance, as has been pointed out elsewhere in
this Report, the Government of Rajasthan have not prescribed the criteria
on which scarcity conditions are to be assessed. Similarly, the Government
of Uttar Pradesh and Karnataka have also not laid down the basis to be
adopted in determining the existence and extent of distress. Again, in
Orissa, Collectors were authorised to select areas for starting relief operations
on certain principles which were changed from time to time. The Commit-
tee would, therefore, recommend that the matter may be pursued with the
State Governments so as to have their famine codes and scarcity manuals
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_updated to provide suitably for the changes in emphasis that have taken

place in recent times so that the forms of relief and assistance available are
precisely identified and the people also know what assistance they can look
forward to in the event of natural calamities.

The instances highlighted by Audit also bring into sharp focus the desi-
rability of evolving uniform criteria and norms for the conduct of relief
operations in various States. While the Committee concede that it might be
impractical to insist on absolute uniformity in the procedures and norms
adopted for relief operations, since the magnitude and complexities of re-
lief problems arc stated to vary widely between different States, they are
nevertheless of view that it should be possible and also necessary to im-
part a certain degree of uniformity at least in regard to the basic premises
governing relief operations and expenditure. For instance, the criteria for
determining the nature and extent of a calamity and assessing scarcity con-
ditions, in respect of which there appears to be no uniformity at present.
should well be amenable to uniformity. Similarly, it should not be too diffi-
cult to prescribe specific and uniform criteria for extending relief to the affect-
ed population. This would ensure that people in these States which apply
stringent criteria for regulating relief operations are not discriminated as
compared to those in States applying more liberal criteria and norms in this
regard and eliminate disparities in the determination of scarcity conditions
and in the matter of extending relief.

That the question of evolving a more unified set of codes and manuals
had been agitating also the Central Government is evident from the fact that
a background paper containing guidelines for relief of distress caused by
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natural calamities, prepared in consultation with the Finance Ministry and
the Planning Commission, had becn circulated in December 1973 by the
Department of Agriculture to the State Governments for their consideration
and further discussion. The proposal, however, was not followed up as the
State Governments had not evinced much enthusiasm for Central guidance
in this field. In this context, it was stated by the representative of the Finance
Ministry that while that Ministry did not have any fixed views on this ques-
tion, they felt that with thc changes introduced in the pattern of Central
assistance from April, 1974, according to which the Centre's new role was
only to provide finance for accelerated Plan schemes under a well-defined
pattern, the need for a uniform famine code was no longer a matter of
urgency. It has also been contended that as the question of providing relief in
times of distress was essentially the States’ responsibility, the Central Gov-
crnment’s intervention in this regard was hardly necessary. The Committee
are, however, unable to accept these pleas. First, the mere fact that the
pattern of Central assistance has been changed does not materially affect the
position in view of the fact that Central financing of the States expenditure
on relief is only one aspect of the whole gamut of relief administration. Besi-
des, if as stated now, the need for uniform guidelines had disappeared, it is
somewhat difficult to reconcile the subsequent revival of the proposal in Jan-
uary 1976, when a slightly modified version of the earlier background
paper had been circulated to the State Governments for appropriate
action. As regards the argument that relief of distress is essentially
the responsibility of the State Governments, the Committce are of the
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view that the Central Government also has an important role to play in this
regard and it cannot absolve itself entirely of all respomsibility in what is
essentially g gigantic national task. Rather than adopting a purely legalistic
stand on this question, the Centre should take the lead and evolve a set of
guidelines and principles. Since an exercise in this regard has already been
carried out by the Central Government, it should not be too difficult to meet
the Committec’s desire on this important issue by conclusively following it
up with the State authorities so as to have agreed guidelines and principles
for dispensing relief to the people in times of floods, drought and other na-
tural calamities.

The Committee find that the existing system of reporting the nature and
extent of a natural calamities suffers from g number of deficiencies. In most
States no systematic procedure seems to have been followed by district offi-
cers reporting on the drought flood, cyclone, with full details collected {rom
different sources checked by senior officers and leading, in turn, to an assess-
ment by the State Government on the nature of calamity, its severity, areas
affected, and decisions on the type and quantum of assistance, required. It is
observed that mostly reports were either not received from district officers or if
received were lacking in essential details. There were wide variations in the in-
formation collected by different district officers or even by the same authority
on different occasions. Quite often, the initiative for declaring scarcity or start-
ing relief operations came from the State Governments and not from district
officers who are expected to'watch, assess and report. The Committee have also
noted that decisions by State Governments were not always based on informa-

tion contained in rcports of district and other officers. Statistics of rainful crop.
production, etc. compiled by various authorities were, on a few occasions, diff-.

&
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erent from the assessment on which r-lief measures were initiated. In actual
implementation, relicf measurcs wer: sometimes implemented in areas not
identified as affected by the calamity. The States where some of these defi-
ciencies have been noticed are Andhra Pradesh, West Bengal, Rajasthan,
Bihar, Gujarat, Madhya Pradesh, Karnataka. Uttar Pradesh and Maha-
rashtra, Commenting on these deficiencics, the Ministry of Finance have ob-
served “Even though there may have been deficiencics in the cxisting system
of reporting. in so far as the Central Government is concerned uniformity
used to be ensured through the media of Central teams”.
They have also pointed out in this conncction that as relief of dis-
tress caused by natural calamities is the responsibility of the State Govern-
ments, the figures given in the Memorandum submitted by State Govern-
ments to the Central tcams arc taken as authoritative and that if any dis-
crepancy is noticed between the figures sent by district officers and others,
the same are, the Committee have been assured, brought to the notice of
the State Governments concerned and a firm figure obtained. However, if
the specific instances of discrepancies in the extent and nature of calamities
reported by different agencies highlighted in the Audit Report are any indi-
cation, the situation does not appear to be entirely satisfactory and suitable
corrective measures seem necessary. Stressing the national importance of the
subject, the Committee would recommend that the Central Government
should take the initiative and ensure that a system is devised by which natu-
ral calamities and their extent as well as the relief measures necessary are
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reported'upon with the utmost expedition and in as accurate g manner as
possible so as to enable prompt and appropriate measures being taken to

alleviate distress.

The Committee find that of the amount of Rs. 543.86 crores incurred
on relief works by nine States (Maharashtra, Rajasthan, Gujarat, Andhra
Pradesh, West-Bengal, Karnataka, Orissa, U.P. and Bihar) during the Fourth
Plan (April 1969 to March 1974) as much as 61 per cent (i.e., Rs. 336.78
crores) was spent on unproductive works like roads and metal breaking.
It was admitted during evidence that “these works, as one might put it,
were roads from nowhere to nowhere”. Some of these works, it was stated,
had no relation to the 20-years Road Development Programme. The ex-
penditure has been sought to be justified because “it was essential to provide
employment close to distressed people’s places of living.” According to the
representative of the Ministry of Shipping and Transport, the entire expen-
diture cannot be discribed as wasteful becausce part of that expenditure was
on metal breaking at quarries which at least was put to productive use.
From the figures made available to the Committee, it has been noticed that
of the metal broken and collected during the Fourth Plan the utilisation was
hardly 18.9 per cent in Maharashtra, 55 per cent in Gujarat etc. The
Committee would like to point out that the utilisation of stone metal was the
lowest in a State like Maharashtra which spent the highest amount (Rs,
140.19 crores) on this account.

In this connection, it is pertinent to recall the statement of the represen-
tative of the Ministry of Finance during evidence that “the Central Teams
also in many cases have clearly advised the State Goevrnments to concentrate
on works other than roads making and metal breaking” and in Govern-
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“ment’s view money should be spent preferably on on-going medium and

minor projects. The Certral Team which visited Rajasthan in 1969 has
unequivocally stated that “it is better that instead of roads more productive
works are carried out”™. Decspite the awareness, on the part of the Govern-
ment, of the relatively Little or no returns from relief operations of this
nature, the Committee note with surprise that the major portion of the
expenditure of Rs. 336.78 crores was incurred by nine States on roads and
metal breaking during the Fourth Plan. The amount spent on irrigation
accounted for only 18 per cent of the total expendtiure on relief works. The
Committee cannot view with equanamity the preponderant cmphasis that was
placed on road building and metal breaking works without adequate
attention being paid to their long term utility.

The Committee concede that it may not always be practicable, in a crisis
caused by a natural calamity, to ensure that only works of a durable nature
are undertaken to provide relief employment. They would, however, urge
that, as far as possible, the relief measures should be suitably integrated
with on-going plan schemes or schemes which might have been dzferred on
account of financial constraints, so that funds allocated for distress relief
are utilised more gainfully and serve the dual objective of alleviating distress
as well as creating durable and lasting assets which would in turn mitigate
if not altogether eliminate, the adverse effects of future natural calamities
which may occur. This could be achieved by adequate advance planning

828
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and the preparation of a shelf of schemes (referred to later in this Report)
to be utilised in the event of a calamity.

A streking feature revealed by analysis of expenditure on irrigation is.
that though funds were allocated in some States to major and medium pro-
jects to accelerate their completion and to provide relief employment, the
States were not able to muke headway in achieving the underlying objective.
For instance in onc State the largest number of persons employed on four
irrigation projects was around 31.000 (July, 1973) as against its intention
to employ 1,00.000 persons.

In another State, though the State Government spent a sum of Rs. 10.56
crores from relief funds on threc irrigation projects including the State Elec-
tricals Board, the money was stated to have been spent on material intensive
works in progress.

In yet another State. the Committec learnt that though more labourers
could have been employed on 11 out of 15 major irrigation projects in the
States, only 69,000 labourers were emploved.

Though the attempts by these States have not gone very far in achieving
the objective, the fact that these States did make attempts in this direction
should commend itsclf to other States. The Committec would, however, re-
commend that the Government should identify the factors responsible for
the limited success of the schemes for integrating measures for relief employ-
ment with on going major and medium irrigation schemes. Such an exercise
might lead to a greater success of the scheme in the event of g natural cala-
mity.
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The Committee stress that consistent with economy and the resources
available every cffort should be made by State Governments to provide
relief employment to maximum number of people, hit by drought conditions
etc. on irrigation piojocts (inajor, medium gnd minor etc).

The Committee find that while, on the one hand, relief funds running
into crores of rupecs were being spent en unproduetive werks like roads
and metal breaking causing depletion of plan resources, there were instances
on the other hand of under-utilisation and non-utilisation of other funds
which if gainfully spent, might have provided greater employmeént oppor-
tunitics to the people in distress. To quote a few instances, of the Rs. 67.78
crores provided for 32 plan and non-plan schemes in the budgets of Andhra
Pradesh for the vears 1971-72 to 1973-74, Rs. 12.43 crores were surrende-
red. In West Bengal out of the provision of Rs. 22.24 crores for employ-
ment-oriented schemes like the Drought-Prone Areas Programme  Crash
Scheme for rural cimployment etc. for the years 1970-71 to 1973-74, Rs.
7.09 crores remained unspent. Government of Bihar is reported to have sur-
rendered Rs. 4.16 crores out of Rs. 5.49 crores allotted for employment ori-
ented schemes during 1971.72 and 1972-73. The Ministry of Finance have
tried to explain that surrender of funds under one item should not be viewed
in isolation but should be considered alongwith excess expenditure on other
items. The Committee were informed that as on 29 April, 1972, the States
had an accumulated over-draft of Rs. 641.92 crores which had to be cleared
by the Centre through special loans. The Committee concede that but for
such surrenders of funds, the cumulative deficitjoverdraft of States would

-
3
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hdve beeu even larger than what it was. But the fact cannot be gainsaid that
SUCIl g prdacuie tay o Gdaeldl cueCe LIt e TedLLILed pusiuoil Of e wlvCLl-
HICUL, ¥y 1UE Ol iy VIS Lanu goverunenl 15 RAraput 1o und resources for assis-
UG (1€ Sy W tde Uyver e dilicun sitdauous created Dy natural calanu-
f1es, e Swaws O lae oluet uand surrender funds because of the lack ol
mealinglul Projects W eapclld e sulis wereol,  The commitice theseiore
WOuUld urge wat funds carmarked for employment-oriented schemes may be
utitised Dy e Slidies W IC INAXNRUL ¢Xleul POssible 1n keeping witu e
Governilieiii s auus vt niding productive Jobs tor e unempioyed mubons.

1ne Comuiuce note thai the main responsibility of a Central team is to
muke an on-the-sput assessment of the situation created by the natural
catanuty, delethinwe die Hacdee alld eateny ol reief measures thac the otate
would have 10 tahe 10 cope with 1he situation and to recommend the cei-
lings ol cxpend iure 1ur variovs purposes which should qualify for central
ASSIStAlICe,  hil ea0ir 1eplly, Lee dam Faance Commission had expresed the
view that by and large tie Hindings of the Central Teams “tend to be of an
spressionable pature’ because in their view these teams were constituted at
silort nolice, weie conposed ol representatives drawn from various Ministri-
es only, uud unuciiook unly briew visits, 1he Secretary, Ministry of Finance
(Department of Lxpenditure) has admitted during evidence that during their
orief visits to  States which generally ranged from 3 to 7 days these teams
neither scrutinised the works in progress nor the extent of actual damage
donie by a calaauty. It was also revealed during evidence that these teams
did not check in detail the propositions made in the Memorandum submit-
ted by a State Government to back jts claim for Central assistance,

The Secretary, Ministry of Finance, in his evidence before the Commit-
tee has drawn pointed attention to the fact that the Central Team holds “a

(14
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general discussion at the offisial level between the senior officers of the
States concerned and the Central Team followed usually by some kind of a
visual inspection of the damage done”, He has reminded the Committee of
the fact that “we are denling as a part of the constitutional set-up in the
country, as Central Government, with the State Governments, the State
Legislatures, the State Ministers and the State Executives.” It would appear
that the Central Teams, play at present a very limited role jn the matter of
assessing the damages as also the financial assistance that would be needed
by the States to cope with the situation.

The Committce would like Government to consider how the assessment
by the Central Team could be made more pertinent and informative so as to
see that the agreed objective of expending relief on approved Plan schemes to
provide gainful employment to drought hit people was better achieved.

The Committee note that in their Report, the Sixth Finance Commission
(1973) had cbserved that the practice of kceping ready a list of works “ap-
pears to have fallen into distse in many states”. Though Collectors were
expected to prepare and keep ready a shelf of relief works which could be
started at short notice, such an exercise was not done in most of the States
even in districts which had repeatedly been affected by drought, floods or
cyclones in the past, with the result that there were delays in selection and
commencement of relief operations and even where works were started,
these were not systematically progressed and completed. Admitting during

(414
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evidence that “these criticisms in detail are correct”, the Secretary, Ministry
of Finance has explained that with the change in the pattern of Central as-
sistance, the schemes would be included in the Plan and therefore the
question of their being left incomplete would not arise.

The Comimttee concede that relief of distress caused by natural calami-
ties is primarily the responsibility of the States and that with the change in
the pattern of Central assistance for relief measures effective from April
1974, the role of the Central Government has become further limited. How-
ever, keeping in view the fact that large areas of the country are prone to
natural calamities, and the importance of a coordinated national effort, the
Committee would suggest that Central Government should, using its good
offices, emphasis on the States the need to see that detailed schemes for
providing durable infrastructure facilities for development in these districts/
areas, as per plan, are prepared and kept ready in advance so that these
could be put into operation with out delay to provide gainful employment for

the needy in times of distress.

The Committee are perturbed to note that while the State Governments
spent as much as Rs. 1046.30 crores during the Fourth Plan (1969-70 to
1973-74) on relief of distress to the people caused by natural calamities, no
monitoring system was in operation throughout the Plan period to keep a
watch on the physical achievements resulting from such expenditure with the
resuit that no precise estimate of the durable assets, if any, created by such
a massive investment was available. The Committee are not impressed bv
the plea made during evidence by the representative of the Ministry of

174
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Finance that as the relief of distress was primarily the responsibility of the
State Governments, the question of monitoring by the Centre did not arise.

The Committee feel that if a monitoring system had been developed, it
would have enabled the Central Government to keep a contemporanecus
watch on the developments in the field and so direct the effort that the
colossal amount of Rs. 832 crores which was disbursed by way of Central
Government assistance during the Fourth Plan was utilised to the best pubiic
advantage by creation of durable assets preferably as per the approved
Plan schemes.

Even with the modification of the assistance scheme trom April 1974,
the Committee feel that the need for monitoring has not been obviated as 1t
is but appropriate that the Centre should know contcmporancously how the
accelerated financial assistance is in fact being expanded in the field for
implementation of approved Plan schemes.

The Committee are perturbed to note that even though State Manuals
prohibit employment of contractors for execution of relief works, except
under certain circumstances, so that relief is provided directly to the affected
population and intermediaries arc avoided, some of the States, e.g. Andhra
Pradesh, Maharashtra and Bihar had been entrusting relief works to private
contractors who, it is understood, made sizeable profits in the process. As
pointed out by Audit, a Central Study team which visited the State of
Andhra Pradesh had assessed that out of Rs. 22 crores spent on relief works

1414
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during 1972-73, as much as Rs. 2 crores or so had gone as profit to contrac
tors and intermediarics and to that extent reduced the amount of relief
available to those affected. The Team also pointed out that the contractors
were making profits which, in some cases, were as high as 15 per cent. The
representative of the Ministry of Finance explained during evidence that 15
per cent margin did not consist entirely of profit and that even if Govern-
ment were to handle these works departmentally, there would have been a
12 per cent Government supetvision charge. The representative, however
assured the Committee that the observations of the Central Study Team
about the contractor’s profit to the tune of Rs. 2 crores would be gone into.

The Committee have been given to understand that from April 1974,
there will be no distinction as such between reclief works and the plan
works. It is also understood that the States are free to entrust their plan
works to any agency including the contractors. The Committec learnt dur-
ing evidence that even prior to April, 1974 no guidclines werc issued by
Government on this subject.

The Committee need hardly point out that it would obviously be better
to maximise the percentage of resources devoted to the actual implementa-
tion of the schemes in the field by reducing the overheads on departmental
charges, contractors agencies etc. The Committee would like the Govern-
ment to review the matter in detail and lay down suitable norms in this be-
half.

The Committee note that during the five years ending March, 1974, the
State Governments spent as much as Rs. 110.68 crores on ‘Gratuitous
Relief” including cash doles to disabled and indigent persons, free or con-

SET
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cessional supply of food, clothes and similar items. The States which spent
the largest amounts on this account are Uttar Pradesh (Rs. 29.77 crores),
West Bengal (Rs, 27.88 crores) and Bihar (Rs. 18.28 crores). The Com-
mittee understand that as early as 1953 Government of India had decided
—the decision was reiterated in 1966—that gratuitous relief should be
given only to disabled and like persons who were unable to work. In their
discussions with the States, the Central Teams had also been cautioning
the States against spending larger amounts on doles and gratuitous relief.
The Committeec are, however, concerned to note that despite repeated ad-
vice from the Central Government, the States have been spending on grat-
uitous relief liberally.

The Committee also find from the Audit Report that the scope, scale
and the principle governing grant of gratuitous relief vary from State to
State. In certain States e.g., Bihar, Uttar Pradesh, Jammu & Kashmir
the principle of gratuitous relief has been extended to fires in which houses
of many people are burnt. In certain States notably West Bengal,
gratuitous relief was even treated as a social service payment which was
distributed almost every year whether there was a calamity or not. Though
with the change in the pattern of Central assistance from Aprii 1974,
expenditure on gratuitous relief is met by the States themselves, the
Committee would like the Central Government to evolve, in consultation
with State Governments, guidelines and principles for the grant of gratuit-
cus relief and commend them to the State Governments for observance,
This would make for uniformity of approach to the problem.

9tT
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As the Audit Report shows besides undertaking Relief Works for
and providing Gratuitous Relief to the people in distress, State Governments
have been taking ‘othter relief measures’ like provision of drinking water
cattle preservation, supply of fodder, seeds, fertilisers, grants to, or relief
schemes for weavers, artisans and others, remission of revenue, reimburse-
ment of tuition fees, medical relief, repairs to public properties, such as
irrigation sources, buildings and roads, grants for reconstruction of damaged
houses and grants for repair of school buildings. The expenditure on these
measures amounted to Rs, 142.40 crores during the five years April 1969 to
March 1974, The Cmmittee are distressed to note that, as pointed
out by Audit, there were delays and even deficiencies in the administration
of such measures.

The Committee need hardly emphasise the need for the administration
of relief measures in a manner that ensures timely but adequate relief to
the people in distress. The Committee desire that the attention of the
State Governments may be drawn to the defects in the administration of
relief pointed out by the Audit for studying their cases and drawing lessons
therefrom to avoid them in future.

In February, 1970, the Government of India decided to launch what
was then known as the Rural Works Programme (later renamed as the
Drought Prone Areas Programme in January, 1972) as a non-plan Central
Sector programme with an outlay of Rs. 100 crores during the Fourth
Five Year Plan ending March, 1974. The Committee find that the State
Governments were asked on 17 April, 1970 to compile by 30 April, 1970
(within a short span of 13 days) detailed estimates for schemes to be
executed in 1970-71. Though it was explained to the Committee during

LEZ
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cvidence and in written rplies that tiie sec.ors included in tie programme
were such for which advance planning was normally done at district level,
the Committee have no doubt in their mind that the time of 13 days allow-
ed to State Governmcats to undertake these tasks was unjustifiably short
keeping in view the fact that pre aration of estimates involved identifi-
cation of areas in thz sele 'ted districis which deserved attention, selection of
appropriate schemes or vorks keeping in view the priorities of the pro-
gramme and creation of suituble corrdinating machinery etc.

Yet another area of planning where the State Governments were asked
vy the Government of India to move faster than they could was prepara-
tion of Master Plans for schemes to be Jaunched under the Drought Prone
Arcas Programme. State Governments were asked on 17 April, 1970
to draw up the Master Plans by 30 September, 1970 so that these could
be discussed by the Central teams in October and November, 1970 znd
submitted to the Government of Indja by December. 1970. The represent-
ative of the Depurtment of Rural Development has stated during evidence
that the reason for having such a tight schedule was that the Government
of India were anxious to introduce the programme from the financial year
1970-71 itself. The Committece were informed by the Department that
the period of six months allowed for preparation of Master Plans was
“at that time considercd adequate”.  Whatever may have been the justifi-
cation for Jaying down this tight time limit, the fact that Master Plans
were prepared for only 9 districts in 1970, 42 districts in 1971, 12 dis-
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tricts in 1972 and § districts in 1973 proves eloquently that the time
allowed to States for this exercise was utterly inadequate, especially when
some of the States lacked technical staff for formulation, scrutiny and
finalisation of Master Plans. The Committee are left with the impression
that the preliminary woik in the Programme wus undertaken without

adequate preparations therefor,

The Committee find that the Rural Works Programme had a chequered
course from its very inception, It was launched in the year 1970-71. In
Janvary, 1972, it wan re-named as Drought Prone Areas Programme.
In 197273 its classitication was changed from non-plan programme
to a Plan scheme. The progromme was reoriented by changing itz emphasis
from creation of empioyment opportunities to undertaking of development
works,  Before he programme as re-oricuted could even gather some
momentum. the Governinent of India advised the State Governments
telegraphicaily on 17 July, 1973 to stop all programmes except irrigation
schemes, thus bringing to a sudden halt ull soil conservation, afforestation
and road works in progress under the programme. This step was stated to
have been taken because of then prevailing financial stringency. Later, the
Government of India (Department of Agriculture) informed all State
Governments on 19 October, 1973 that Central assistance (Rs. 11,38 crores)
released for 1973-74 was to be reckoned against expenditure already
incurred by States tiil July, 1973 and any balance of the allotment left
over could be utilised on minor irrigation works after July 1973 till March,
1974. State Governments were also requested to complete the incomplete
works out of their own resources, As pointed out by Audit, the effect of

the telegram of July, 1973 followed by the circular letter of October, 1973
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was that many works were left incomplete, work on a large number of
which was not resumed later, The Committee feel that the action of the
Government in suddeny stopping all schemes except irrigation schemes in
July 1973 was, to say the least, precipitous. The financial situation which
prompted the Government to take the steps could not have cropped up
suddenly in 1973 and, therefore, if it was impended to foreclose the
programmes it should have been phased out suitably, and the State should
have been forewarned. As matters stood, all activities except minor
irrigation works came to an abrupt halt,

According to the Programme’s original concept, its main emphasis
was on generation of employment opportunities in areas where the
problem of rural unemployment and under-employment was acute
but, on re-orientation, the primary focus was shifted to development
works so as tc provide a permanent solution, to the extent possible,
of the drought problem rather than on schemes merely to create em-
ployment opportunities. However, the Committee are unhappy to note
that no serious attempt was made in the majority of the States to re-
orient the programme to the new concept and even the few States like
Rajasthan which did formulate schemes conforming to the ncw con-
cept, did not execute some of these schemes in entirely. It is difficult
for the Committee to accept the assumption that there was no real
scope in February, 1972 for re-orientation of the works in the prog-
ramme in many States because they find that administrative appro-
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vals for schemes under the Programme aggregating Rs, 39.62 crores
were given over during 1972-Ts.

The Committee are concerned to note that even in States where
Schemes conforming to the revised concept of the Drought Prone Areas
Programme were drawn up, the progress in implementation of such schemes
was not very impressive. For instance, out of 29 schemes taken up during
the Fourth Plan under the Rural Water Supply Project of Rajasthan esti-
mated to cost Rs. 3.35 crores, only 17 schemes were completed and that
too by 1975-76. Expenditure to the extent of Rs. 1.61 crores was incurred
on these schemes during the Fourth Plan. The Committee were assured in
a written note that the remaining schemes of this project were expected to
be completed by March, 1977. They would like to know whether these
schemes have in fact been completed and commissioned.

In this context, the Committee would like to refer to certain innovative,
and beneficial projects which were taken up for implementation in Rajasthan

but were later dropped on the plea of the lack of financial resources. The -

State Government of Rajasthan formulated three projects viz., (i) Dairy
Development Scheme for which Rs. 1.04 crores were allotted; (ii) Drought
Proofing Project in Barmer district for which Rs. 0.99 crores were allotted
in 1972-73 and (iii) Migratory Sheep Scheme in Jaisalmer district for which

Rs. 0.40 crores were allotted in October, 1972, While giving administrative.

approval o these schemes, a condition was stipulated by the Government of
India that the State Government would accommodate the schemes within the
funds available to the State Government under the DPAP,

o
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As regards the Dairy Development Scheme, before the State Govern-
ment could make any headway, the Government of India informed in July
1973 that due to budgetary constraints, only these programmes like irriga-
tion, etc. which could not be left incomplete, should be implemented and
other programme should stop. In so far as the Drought Proofing Project in
Barme/district is concerned. the Stute Government formulated an ambitious
scheme envisaging a provision of infra-structure for milk and wool market-
ing and input programme for animal health. cross breeding, food supply,
fodder supply, electrification, tubewells and drinking water supply. But later
due to budgetary constraints, the scheme was not taken up and no expendi-
ture was incurred on the approved items.

The Migratory Sheep Scheme at Jaisalmer district was formulated to
improve the economic condition of migratory sheep breeders through in-
creased wool and mutton production but the project could not be put on
ground as the constraint in resources was said to be acute in 1973-74,

The Committee are not happy at the way in which these schemes were
in the first instance cleared by the Government of India and later deferred
on the plea of financial constraints. While appreciating the fact that priority
was to be given for the completion of on-going irrigation schemes which had
been started by the Government of Rajasthan in the years 1970-71 to
1972-73. the Commitice are unable to appreciate the rationale behind the

summary suspension of the three schemes which, prima facie appeared to
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offer some hope to redeem the position in these chronically drought prone
areas. It is noted that in the Fifth Five Year Plan the development strategy
has been changed and now the emphasis would be on development of
rasture, dairy and cattle in Rajosthan., The Comumittee would like progress
to be made in implementation of scheme particularly in the drought prone
arcas during the current Plan period.

The Committee find that as against total approved outlay of Rs. 111.82
crores for schemes under the Drought Prone Areas Programme during the
Fourth Plan, the Government of India issued administrative approvals re-
leasing a total sum of Rs. 84.88 crores. The total expenditure as reported on
schemes under the programme was Rs. 92.27 crores. Though the expendi-
ture was more than the amount for which administrative approvals were
given, it was only 83 per cent of the total approved ouilay. On one side of
the spectrum are States like the Uttar Pradesh, Tamil Nadu, Madhya
Pradesh, Haryana and Andhra Pradesh which utilised more than 90 per cent
of the outlay. on the other there are States like West Bengal, Bibar and
Jammu and Kashmir where percentage utilisation of approved outlay was
as low as 60. 49 and 44 per cent respectively. The Committee are surprised
that cven States like West Bengal and Bihar. which had been victims of
recurrent drought and floods should have lagged behind to this extent in
utilising the outlays approved for them under the Drought Prone Areas
Programme. The Committee would like the Central Government to review
the position in consultation with the State and take concerted measures
to speed up implementation of the programmes in the field.
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The Committee view with concern the fact that of the total o
17.879 irrigation schemes approved under the Drought Prone Areas Pro-
gramme during the Fourth Plan, as many as 1955 schemes were left incom-
plete at the close of the Plan for a variety of reasons. Some of the difficul-
ties adduced by the Department like delay in technical and administrative
clearance of different schemes, non-availability of agencies for execution of
works, etc, could have been anticipated and minimised, by better planning
and coordination at different levels.

The Committee also find that while the expenditure incurred on irriga-
tion schemes (Rs. 46.93 crores) under the Drought Prone Areas Programme
during the Fourth Plan was as high as 80 per cent of the financial outlay
of Rs. 58.65 crores, the achievement in physical terms (163, 964 hectares)
was only 42 per cent of the target of 388,654 hectares. The Committee
emphasise that causes of excessive expenditure as compared with physical
achievements should be analysed in depth and remedial measures taken
early to correlate expenditure tg expected physical performance and resul-
tant benefits in the field.

Among the Districts covered under the Drought Prone Areas Programme,
where the progress of irrigation schemes has not been satisfactory, Purulia
district of West Bengal deserves mention. During the Fourth Plan, schemes
of irrigation and afforestation subject to a maximum expenditure of
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Rs. 274.29 lakhs were sanctioned but the expenditure reported was only
Rs. 169.67 lakhs. The Committee recommend that concerted efforts should
be made to implement the irrigation schemes as per time schedule so as to
alleviate the difficulties of the people in this drought pronc arca in West
Bengal.

The Committee find that as against the target of 1704 schemes for
building 9872 kms. of roads in 10 States at a cost of Rs. 27.29 crores, 1464
schemes were completed by building 8836 kms. of roads at a cost of
Rs. 22.89 crores. Audit have pointed out that in some States the expenditure
on road works was incurred on the improvement of existing roads, kucha
or otherwise, although under the project only construction of new all-
weather roads to open up inaccessible areas was contemplated, It was ex-
plained to the Committee that execution of road schemes was affected par-
tially due to stoppage of funds for road schemes in July 1973 on account
of budgetary constraints. The States were, however, informed that incom-
plete roads might be completed from the normal State Plan resources. The
Committee would like to know whether the road works which were left
incomplete at the end of the Fourth Plan have since been completed. They
would also like to know how much of the amount of Rs. 22.89 crores has
been spent on the construction of new roads and how much on the improve-
ment of existing ones and the rationale therefor.

The Committee find that during the Fourth Plan Rs. 7.22 crores were
spent on forest schemes in 13 States under the Drought Prone Areas Pro-
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gramme. This comes to only 7.5 per cent of the total expenditure on
various sectors of the Programme, The Committee are inclined to agree
with the views of the Task Force on Integrated Rural Development as
contained in their Report (1973) that forests could play an important part
in restoring ecological balance in drought pronc arcas. The Committee,
therefore, recommend that more resources may be allocated to this sector
of the programme,

The Committee note that during the Fourth Plan, schemes costing
Rs. 6.8 crores for 53,344 hectares of minor irrigation, 84.016 hectares of
soil conservation, 5,761 hectares of afforestation, 2,062 kms. of roads and
drinking water for 39 villages were approved for Rayalaseema region which
comprises Kurnool, Cuddapah, Anantpur and Chittoor districts of Andhra
Pradesh which are subject to drought conditions on account of erratic rain-
fall. The Committee have been informed that by the end of the Fourth
Plan, minor irrigation for 30,619 hectares, soil conservation for 64,789 hec-
tares, afforestation for 3,247 hectares, 1209 kms. of roads and drinking
water supply for 38 villages was achieved. Expenditure on these scheme,
was Rs. 6.43 crores, The Committee, however, are not impressed by the
pace of development in the Rayalaseema area and at the present rate of
investment it might take many more years for pcople of this region to catch
up with the rest of the State. The Committee would emphasise the impor-
tance of integral approach to the development of the area so that the
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resources on the various schemes and projects operating in the region are
deployed to the best advantage of the region.

A serious shortcoming of the Drought Prone Areas Programme in
implementation has been noticed by the Committee. The Committee were
informed during evidence that Government had cstimated that for cvery
crore of rupees spent on this programme, there would be 30,000 employees
in a whole season in a year. During the Fourth Plan while the expenditurc
was more than Rs. 92 crores, the generation of employment was to the
extent of 1505 lakh mandays only. The representative of the Department of
Rural Development admitted during evidence that figures of generation
of employment were unverified muster roll figures and these “can deccive
even the man on the spot”. The Committee fecl that having spent more than
Rs. 92 crores during the Fourth Plan, Government of India should have
arranged for compilation of authentic da‘a on employment generated as a
result of implementation of the Drought Prone Areas Programme espacially
when the Programme as originally conceived was meant to relicve the acute
uncmployment and under-employment in rural areas.

Yet another drawback of the Drought Pronc Areas Programme was
that it lacked an effective inbuilt system of monitoring coordination and
evaluation. It is true that in 1970, a Central Coordination Committee for
Rural Development and Employment was constituted in the Planning Com-
mission with Member (Agriculture) of the Commission as its Chairman,
Cabinet Secretary as its Vice-Chairman and Secretaries of the Department
of Agriculture, Ministry of Finance (Decpartment of Expenditure) and Plan-
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ning Commission as its Members. In the Resolution constituting that
Committee it was provided that the Committee will concern itself with the
‘formulation and review of the progress’ of the non-plan project for integ-
rated rural works programme in chronically drought affected areas. In
May, 1975 a Working Group was constituted for formulation of suitable
monitoring system for the Drought Prone Areas Programme during the
Fifth Plan. The Working Group is stated to have evolved certain proforma
for monthly and quarterly reports on progress of the programme in financial
and physical terms. During evidence, the Committee were, however, dis-
tressed to learn from the representative of the Ministry of Agriculture
and Development that the Coordination Committee’s feviews were not
“detailed review of physical achievements as such”. As far as the Ministry
of Agriculture and Irrigation were concerned, all that they apparently did
was to get progress reports from various Departments.

From the detailed examination of the various aspects of the plan-
ning, implementation and achievements of the Drought Prone Areas Pro-
gramme discussed in the foregoing paragraph, the Committee cannot but
conclude that while more than Rs. 92 crores were spent on this programme
during the Fourth Plan, the monitoring of the programme was, to say the
least, inadequate. No serious attempt seems to have been made to quantify
the achievements of the programme in physical terms and its impact on the
people of Drought Prone Areas. The Committee have, however, been

e
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assured that as the Programme was being continued during the Fifth Five
Ycar Plan with a tentative outlay of Rs, 187 crores, efforts were being made
lo mmprove system of planning, management, financial control, monitoring
and concurrent evaluation of the Programme by issuing guidelines, ensuring
uniformity in the system of preparation of project report, holding of regional
meetings with the representatives of Staie Governments, setting up of plan-
ning cells, district level bodies, coordination bodies in States, emphasises on
development of action-oriented research, training of field staff, shelf ot
schemes, etc. The Committee would like that detailed instructions in this
regard should be laid down for the guidance of all concerned and there
should be conclusive follow up to sec that these are implemented in letter
and spirit so that the objectives underlying the schemes are achieved.

The Committee note that a Crash Programme known as the “Drought
Relief Production Programme™ was launched in September-October 1973 to

augment irrigation facilities in 14 drought-affected districts of Uttar Pradesh.

The entire outlay of Rs. 9.47 crores on this Programme was to be met by
the Government of India by way of long-term loan., The programme envi-
saged an additional area of 1.34 lakh acres being brought under irrigation
by March 1974. The Committee. however, find that while the 14 drought-
affected districts of Uttar Pradesh had a total irrigated area of 6.71 lakh
acres, but after implementation of Drought Relief Production Programme
the total irrigated area, instead of increasing, decreased to 5.25 lakh acres
in 1973-74 and to 6.42 lakh acres in 1974-75. They also find that despite
fixing of district-wise physical and financial targets, setting up a Drought
Relief Committee at the State level for efficient supervision of works and
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monitoring of progress of works by a control section at the departmental
level, the target of bringing an additional area of 1.34 lakh acres under
irrigation by March, 1974 could not be achieved. In fact, the additional
area that has actually been brought under irrigation even till 1977 works
out to 0.75 lakhs acres only. The Committee recommend that causes of dis-
mal failure of this Crash Programme which was meant to relieve the distress
of the people caused by serious drought reported in the State of Uttar
Pradesh in June-July, 1973, should be probed and concerted efforts
made even at this stage to fulfil the programme targets. The Committee
would suggest that Government of India should keep a close watch on the
pace of implementation of all programmes the outlay on which is met
wholly or substantially bv Government of India even if these are executed
by State Governments,

The Committee are distressed to find that though floods have been
occurring year afier year in certain States, viz. Bihar. U.P., West Bengal,
Haryana. Rajasthan, Madhya Pradesh, Kerala and t.Xing a heavy toll of
life besides causing extensive damage to crops, no long-term plan to ‘évert
such floods has been evolved so far. The flood control measures that have
been initiated by the States much susceptible to floods have only touched the
periphery of the problem and precious little seems to have been done to
implement in a coordinated manner. the National Programme of Flood
Control which was initiated as far back as 1954. Huge investments have

oSz



been ‘made to prevent floods, but the menace persists despite protective

measures taken in a disjointed and incoherent manner by the States prin-
cipally in the Ganga basin. According to the Fourth Plan document, nearly
5.9 million hectares of land, usually subjected to flond damage, had been
afforded reasonable protection at the beginning of the Plan. The Draft Fifth
Five Year Plin (1974—79) records that the expenditure on flood control in
the first three years of the Plan was likely to be of the order of Rs. 177.69
crores.  For the next two years (1977—79). an outlay of Rs. 167.79 crores
has been indicated. The programme envisaged important schemes such as
the Patna City Protection Works, flood protection works in North Bihar and
U.P.. flood control and drainage works in Jammu and Kashmir, drainage
works in Punjab. improvement of lower Damodar svstem in West Bengal
and flood protection works in North Bengal. The programme also covers
the finod control works in the Brahmputra valley for which provision has
been made in the Contral sector. The Centre is also assisting in sharing the
cast of flood control component f the Rengali dam in Orisca and anti-s=a
erosion works in Kerala,

While the Committee appreciate the efforts of individual States to
control floods, they wanld Jike that the Ministry should formulate an integ-
rated time-bound programme of action on a national scale which should
take care of such aspects as flood control, drainage. anti-water Jogaing and
irrigation. The present practice of formulating piece-meal scheme in des-
perate hurry after the actual onset of the natural calanity may serve the
immediate needs of the situation bnt can hardlv be a long term solution to
the problem of recurrent flood havocs. Tn this context. the Committee wel-
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come the recent coastitution of a National Flood Commission by Govern-
ment to review the flood control works carried out so far in the country and
also evolve a coordinated, integrated and scientific approach to the flood
control problem.

The Committec note that at their sitting held in 1970 the Central Flood

ture ond  Irrigation  Control Board had recommended that all States having tlood problems may

(Departments of Rural

Development  and
Irrigation)

prepare comprehensive plans for flood control and drainage expediiiously
and work out a phased annual programme so ihat at least 50 per cent of
the flood affected areas were adequately protected by 1980. In pursuance of
this recommendation, Government of Uttar Pradesh prepared in April, 1973
a Master Plan involving an outlay of Rs. 153 crores by 1980, of which
Rs. 111 crores were to be on new schemes. In July, 1973, the Ganga Flood
Coatrol Commission set up by the Government of India in 1972 prepared
an *Outline Plan’ for flood control in the Ganga Basin covering the States
ol Bihar. U.P.. West Bengal, Haryana, Rajasthan and Madhya Pradesh
and involving an outlay of Rs. 1043 crores. The State Governments con-
cerned were to draw up comprehensive plans based on that Qutline Plan,
In May, 1975, the State Government of U.P. prepared another Master Plan
for flood control and drainage schemes estimated to cost Rs. 300 crores.
This was designed to give relief to 18 lakh hectares of flood-affected areas
in normal vear and 52 lakh hectares in a year of heavy floods This plan,
the Committee have been informed, is still to be discussed and approved by
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the State Flood Control Board before being submitted to the Central
Government for scrutiny by the Ganga Flood Control Commission and
the Planning Commission,

In a note furnished by the Ministry of Finance on 25 April, 1977, the
Committee have been informed that work on preparation of Master Plans
by the States of West Bengal and Haryana is in progress. As regards
Rajasthan it has been stated that no Master Plan had been received by
Central Government. Meanwhile it has been decided that based on the
aforesaid Qutline Plan, Ganga Flood Control Commission should take up
the preparation of a Comprehensive Plan of the Ganga Basin as a whole.
The Committee hope that the plans to be drawn up by the Ganga Flood
Control Commission would be within the framework of the national plan
to be evolved by the National Flood Control Commission. The Committee
would like to be apprised of the progress made in this direction.
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